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LOK SABRA 

Wednesdall. April 12. 1961/Chaitra 
22. 1883 (Saka) 

The Lok Sabha met at Eleven of t~
Clock. 

[MR. SPEAKER in the Chair.] 

ORAL ANSWERS TO QUESTIONS 

Cf'.nlraUsed Tramc Control System OD 
N.F. RaUway 

.... ·1.59. Shri Ram Krishau Gupta: 
·WilI the Minister of Railways be 
pleased to refer to the reply gi ven to 
Starred Question No. 63 on the 15th 
'November. 1980 and state: 

(a) whether the Centralised Traffic 
Control Stations on North-east Fron-
tier Railway have been installed; and 

(b) how far this has increased the 
carrying capacity of the tracks? 

fte Deputy MinIster of RaUway. 
(Shrl Shahnawaz Khan): (a) No. Sir. 

(b) Does not arise. 

Sbri Ram KrIsbaD Gapta: M.y I 
know whether the introduction at this 
qstem will a180 reduce the time taken 
on thls section! 

IHarI ShallDawu Khaa: Yes, Sir. 
The Introduction of the centraliJed 
tramc control system increases the 
Line capacity and, provided the track 
;-ill suitable. also leach to Increase In 
"'PHd.. 

.-SIu1 T .•. Vitia .... : TIlls centralls-
led. tratRc control Iystem wa. to be 
introduced progressively on varloua 
..... 'ways What priority has bHn 

'Ai) LS-l. 

..... 

given for its introduction on \!he North-
East Frontier Railway? 

Mr. Speaker: How can he ,ive the 
details? 

Shrl Shahnawu Khan: We are mak-
ing a start on the North-East Frontier 
Railway. The suggestion came from 
a special mission that was sent by the 
World Bank. It was known as Mesnl 
Sanderson and Porter Committee. 
They came and made certain recom'. 
mendations for the movement of 011 
traffic and as a result Of that recom· 
mendation and further review It hall 
been decided to introduce thll system 
Ix>tw('en Siliguri and Aliporeduar. 

Shrl Slnhuaa Sl.qh: When III thi. 
centralised traffic control ,oin, to 
begin and how lon, will it take to 
complete it! 

8hrt Shahnawu Khan: Becaule it 
is a new thing for our railway. we 
had to study it very carefully. An 
expert rommitt.ef' or officers went into 
the whole matwr end lubmltted their 
report to the Board. Tendera have 
been finalised. Th(" representative of 
the firm has been railed to India for 
further discuHsions. I think the work 
will "tart very .hortly and It will 
take two yearl to complete It. 

.rn, o. ~ """ at,,: ~n 

~ ~ ~ Jft.ft ~  ~ 

Hto it. ~ ~ ~ C;(t" 

~ .. If'" i:t II'If ~rtt ~ If.Til h 
cr~ ~  ~ .r-r. . .~  ~ "f1I1lIfl 

it TfTT ~ 1f.'T 'it trM r. .. t ~ ", 

~ .tt it ~ ~ ~ 'l"fr .. " 
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~ ft'n w..'R 1f!f1llfQ' 11 ~n . 

1 ~ ~ mJ -W) : ;r'<1"T ~ r q7 

~ ti ~ "lIfT IlITl'fT ~  I 

OOn.Wf 
~ ~ 'IT!ti ~ r  ~  ~1lti1 

i ~~m~ .l ~ ~. 

iRref''Iet ~ ti -~ ~~ \'NT 

~A it; m;1I'U if; ~ mful 
it; ~ it ,n ~ ~ eio:it it 'IT'" 
.rei\' ~ 1 RJ<mn' it ~1~ rn it: ~~~ 
~~~ ~~ I 

l ~ qf<lill'1f .... q oft ~  iT '1ft 
~..  trm !tiT \VI' ~  If>'T ~i

~ ~ it ~r~ ~ fuuT tTUT ~. 
ffPI1:t ~.m m;tI'"{l it.' ~1i  If.'l-

.. rf{!ff ~ro ~ iIiiT 3I1('fi ~ I <1' ,,' 
~~ 1'l"i'If. 'll'T f.., ~ qrfu", 1[q it uT 

tt"" ll ~ it.' ~ ~I  I ~ 1~ q. 'fif 
mr ~ ~ t P ~~ r ~ . I ~ 

~ ~ f ~  "'faof<'R1 i 4~r ni  1f.t 
~  ~ i\  t ffi'1{ {t ~. h\;rit.' ~ 
~~ 7Tft f""a ~ ~ ~. mm t ej: 
~  ~ 1ft m-r. ~  ~ it 1llf> ~ 

~it~~~r~1 

~~ ~~~mr r 

tm t f'li ~ r~ ~ ~~ 'Tl ~ .~ 
~ too ~ iti ~. f..,..,it ~ ~ o ti  

mr~ ftN11f it.' HI'J iIicr 3l'Tlfm. ~ 
~.  it; ~ 'ftr ~ l1of;' f'olTIl ·n tT 
It~ I 1\ ~ "ITiI1fr ~~l  ~ flf> ~ ~ 

it; ~ fm ~~ l1Tlf 7 ~ ",1", '". ~~ 111f, 

~ ~ ~ ~t  ~ ~ ~  

t I 
1 t~~  ~~4i ~~ 

i. ~ it l 1~ ~ ~ ~ t ft; too 
~ 1 ~ ~~ t. ~ mlt'tfllli'T ~ 
~ it W RuT '1VT t I 

11ft """ .. "  : 1{ q: .r"l'IifT ~  , 
fY," iRAi m~ ~ ~ iRlUr fri 

'Tq ~. ~ ct~ ~ ~ ~~. 1IT m 
~ ~ it Ai< ~ ~ m. ~ ~  ~m 

tlill'fT t ? 

~mr~ ~ m~l 

it l ~. ~ ~ ~ ~ ~ r i ~ ~ 

~ I ttl t ~. ~ ~ ~ 
~ 1  , 

Shri C. D. Puule: In view of the 
fact that a larie number of motor 
roads have been opened in the hills 
but the system Of sending malls by 
vehicles has not been introduced. may 
I know whether Government wilJ con-
sider using motor transport to the 
extent roads have been built? 

The Minister of Transport and Com-
munications (Dr. P. 8ubbarayan): 
The hon. Member comes from the 
State concerned. but evidently he is 
not very well aware of the terrain 
there. As a matter of fact. wherever 
motor vehicles could be used. we are 
using them. But We find it difftcult 
because of lack of mail runners etc. 
to have deliveries as people would 
want them. But. as it is. we are trying 
to eXJ)('dite and introduce more de-
liveries in these areas than have been 
done before. 

Sbri R. Narayanasamy: May 
know whether the hilly area in Kodai-
kanal Taluq in Madras State is well 
connected with the mail service? It 
is known that some post oftkes there 
deliver postal articles weekly. 

Dr. P. SabbanYaJl: As far as 
Kodaikanal is concerned. I am aware 
of the place and. I think. there are 
dl.'liveries wherever it is possible. We 
arc trying. as I said. also to Include 
mort' creliveries for these places and 
it will be done when the necessity 
arises. 

Shri Hecla: When roads are opened. 
does the P. & T. Circle keep a watch 
as to which roads have been opened 
and which places can be contected or 
do they wait for the villa,ers to .end 
application. and then only they are 
consldft'ed? 
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Dr. P. Subbarayan: No, Sir. As 
and when necessity arises the Postal 
Department is looking after these 
matters. When they find that there 
are roads available, they will introduce 
faster vehicles. 

Sbri Bbakt Darsban: Sir, may 
know, if even, after these instructions 
are there any villages where mails 
will still continue to be delivered after 
one month or more? 

Dr. P. Sobbarayan: There may be 
some such villages and I will have 
enquiries made. But We are trying to 
cut dOWn the number of these villages 
as much as possibll'. 

Shlpinr of Wheat from U.S.A. 

·1461. Shri Rameshwar Tant.ia: Will 
111l' Minister of Food and Arrlcultore 
be pleased to refer to the reply given 
to Starred Question No. 378 on the 
23rd November. 1960 and state: 

(a) whcther Governmfc'nt have since 
('xamined and finally decided on the 
offers received in response to bids 
invited by the India Supply Mission 
Washington. for carriage of cargo 
undt>r P.L. 480 Agreement; and 

(b) if so, the details thereof? 

The Deputy Minister 01 Aarlcolture 
(Shrl M. V. Krltlhnappa): (a) Yes, Sir. 

(b) The bids accepted cover a total 
quanUty of about 1'15 million tons 
of wheat a year for a period of ~ 

years trom Januan-. 1961. 

Sbri Rameshwar TaaUa: What will 
be the saving in freight charges if we 
bring this wheat in our awn steamers? 

Sbri M. V. KrbImappa: Compared 
",-jth the December, 1960 rate! it is 
expected that both in the U.S. ftag 
and non-U.S. ftag vessels there will be 
II saving of 2 million dollal'll. 

Sbrl Od .... " ... i Paaip'aId: In vie ..... 
01 the ~ nt improvement in the 
wh!'at po~it on in India, may I knaw 
wheth('r the Government stilt wants 
to import 1'5 million ton.~ of wheat 
from U.S.A." 

Tbe MiJUater of FOOd and Api. 
coIture (Sbri S. K. Patll): Yes, Sir. I 
hope this improvement is not a tem· 
porary affair, but it has got to be 
obse'I'Ved over a period of two or three 
years till we get stabilised, There-
fOI e our imports will continue as be-
fore. 

Sbrl CIdIIIt&monl Panl&Tabl: The 
han. Minister stated that the position 
of wheat has improved very much in 
the country imd the restrictions on thf 
movement Of wheat have been reo 
moved. If so, what is th. necessity for 
going on importing at the rate of 1'5 
million tons for three years and not 
this year only? 

Shri S. It, PaUl: We have taken a 
policy decision that this country will 
have a slockpll,. of 5 million tons so 
that in a bad year we shall never be 
aITerted. It will later on be turned 
into our wheat. Therefore that 1I1ock-
pile of 5 millioin tons has ,at to be 
thpr(, and we have not got thal. 

Shrl D. C. Sharma: May I know 
if any attempts are being made to .tee 
that part of this cargo also comes 
through Indian shipping companies'? 

Shrl S. K. PaUl: As we have said, 
even 50 ~r cent. of it can ("Orne 
through our shipping if the ahips were 
available. BUt, Ill! it II, we have not 
got more than 7 or 8 ~r cent. So we 
have got to givt' It to other companies 
which are not American. The moment 
we ftnd that our ships can brin, a 
larger portion of the1M.' thin,.. sUTely 
they are wekomt'. 

~ ~ fiwIIf : ~ ~ itrr if mwr; 
rn Itt fri arrr ~ 1ft IfFWr Ji1mft t, 
~ ~ fdf ~ 11!A i ~~ .. 
IT1iPf ~ fft 11111'ft ~ It  q ~r ~  

, ~ IP.T ~ .; Pf .",. ~ IR1P'I 

~ ? 

~ "0 ,,"0 'I1h: .(TT1IT """ .. , 
q tr.: t h: V"fT ~ ~  "fJ ~01~ 

71IT ~ I t ~ ~ .... ~ 

it 1IT1"ft."ap ~.  3tlf' t ff, Y 
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A ~~~  ~ Y,.o ~ ... ~~ 

~ I ~ m Sffi.f II" lIII~ 1ii11JtTT I~ 

~~  ~ oi~ ~tt ~r.r ~ llt t I 

"" ~  fq: 1l ~ \JF'A'<IT "'mIT 
j f ... qr ~ l  ~~ ftTf'lwr I5c ifiT ~  

~ ~~ ~ ~ ~ sin ~~  ;it q. 

~ 4tl~  if; 1r~ 'IT'P, ~ t ? 

"" wo ",",0 .mnr : ~ l~t\  

""T :it ~ Il~ t, ~ ;;qm ~c .  

~ (t itl'!T t, ~ ~ ~ t ~ !El'reT t I 
~  ~~ ~  I 

"" ~ rift'In: '3{lIII' t~ it ~ t 

~ 'ft'r ~  ~  m If1fT 1I ~ lI~ glflT ~ 

~ ~ ~c .   ~ Itr-nGf lI"fr ofT qi ? 

-t\' Wo ",",0 .mnr : {Jf ilTJf m 
~~ ~~  'Ii t, ~ Pl  qt<f ~ 1  

!Eltrm ~o ~ ~ 1fT ~1 t 1 ~~~  ~ 

~ qfJ(' ~~ ~ I m~ ~  ~ il1:Jf it 
~ fNf<:f 'IT ~~l t flf. ~ qW ~ 
~ ~  m ~ ~ lim;\' 1tft 1IfT1O!1I'ofim 
~~ ~ 'ilrtMt I~ ~ ~ro ~  

t I 

~o ~ ~  ll' ~ '3fP{"T 
~ 1m i f'" ~ !EI'n "'Ti('l:f 1fi1 ~ 
~ ~r.r 1tft ~~  ~ 1i  'fio ~o 
'ir:;o • ~ iii'\' ~ 1tqmt t, m 
f>'Ift rn 1>T {Tro t 1fT ~  ? 

'" w. ",",. ~  ~ ;y q"aft ~ 

~ t flfi ~ ~ t I 
~~  A~~it~~ 

~~~ t~t~ t~ 

11f ~...  ~ "i 1f'fr ~  I If1rT ~~ 

~ ~  it ~ ~ ~ t fIJ ~ iti 
~  .t Jf'fT -q ~  ~ it> ~ it 
~~~~~~lIII tit ~ 

~~ q1, ~ ~ ;Jfflf ? 

~ "0 ., • .mn : lit ~ t~  

~ ~i  ~ .. ~~ t r... I~  

m n~ iit m ~ ~ \)(0 ~ 

.. ~trlIII  t, q: m ~ ~ !ElcA 'fi 9i~
~ ~ it "«IrT t I \M ~ ~~ 
m ~ 'flI'T t I ~ ~ 'Ifr.ft ~  

~ <fT ~ ~ t fiF q'lllPf ~  1T11f 

mmmt ~ it~~ tl 
~ IfR ~ e.r ~ ~ i:f, 
~~~~~~~~11 

IniptIoa, Water from OoroDatIoD 
PU1ar 8ewqe Plant, DeW 

-.m. 8hri A. M. TarIq: Will the 
Minister of Bea1t1l be pleased to re-
fer to the reply given to Starred 
Question No. 79 on the fth August. 
1959 and state: 

(a) whether any action baa since 
been taken !or utlliaation of sewage 
water for irrigatiOn purposes tram the 
Coronation Pillar Sewap Plant, Delhi 
in response to the application made by 
the fanners of village Burari; 

(b) if so, the details thereot; and 

(c) it not, the reasoDl therefor? 

Tbe MIaI8Mr of BMItb (Sltrt Itar-
markar): (a) No, Sir. 

(b) Does not arise. 

(c) About 700 acres ot land is being 
utilised tor le'Wage emuent irrigation. 
The area Of Bln"Bri. however. is low 
land in undated by floods and 10 the 
channels can not be maintained. 
Hence the application of the tumen 
of Burari cannot be CODIiderecl by the 
DeIhl Municipal Corpontion authori-
ties. 

'" w. 'I. fttfW : • III'PAT ~ 
i ~~~ rt t ~~ 

~ i t I~ ~ ~ ~ ~ W'1f 

~t ? 

,.. Q ~ ~ ~~  

..;-...s ..;...,., .. .s.JIc ~ 
~l ",,,"""W .. ~ 

{-"J ~ .. 

tft .( ..... ,  : n't ~ ~ cwt.! 
~ -qr tq.;t ~  ~  ~ ~ 
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t '1'tt ~ ~ ~ ~ f<ti1n ~m t 
'3'if qmll!ft ~ 4' ~ ~ ~ Ifftt 
til t I 

AyarvecUe Literature 

·1W. 8Ilri Kod17an: Will the Min-
ister of Health be pleased to state: 

(a) whether Government have any 
proposal under consideratiOn to trans-
late ancient Ayurvedic literature into 
English and Hindi; 

(b) if so, which are the text proposed 
to be translated; and 

(c) the expenditurl' to be incurred 
by Government in this respect? 

The MJ.nbter 01 Health (Shri Kar-
11W'kar): (a) Yes, Sir. 

(b) For the present it is proposed 
to publish translations of Ashtanga 
Hridaya and Sushruta Samhlta, two 
classical works which are in Sanskrit 
into English and Hindi. 

(c) The translation is estimated to 
cost Rs. 16,000. 

8br1 Kodlyan: May I know by what 
time the English and Hindi transla-
tions will be available. 

Shri K&rmarbr: It is expected to 
take about eight months. 

8br1 KodI7an: May 1 know whether 
this literature will be tranalated In 
other reciona1 laneuages aw' 

8brt Kanaa.rkar: No, we propose to 
~ it out only in r.n.llsh and in 

Hindi. As for the regional la.neualel, 
It Will be looked after by the States. 

WI. ~ at~~~ 

~ ~ ,..T iftf I W mtm t rrr 'IfT1r. 
~  

11ft .,in., : ,,1:'" • ,.:r tiT 
~~ t I 1T. fro ~o it~ iir f .... tn 
~ I \1Jff • at it qr t I 

WI. ~ t1W : fi'r v. ~ " 
""'-~ amrr t ~ Itrf ~ I .n 

W ql: '4t ~ mn: f"fiqJ lin <IT ~ 

flti IiI1f ~~ ~  W 'tit ~~ ~  

~ ('1") ~  iT ~ if fi;rqr ~ li 7 

~ t  ro ~ ~~ 'fft ~ ~ trr lrf 

~ ~ {Ttrr 7 

"" .(iI'.' : (m1 II{ t ~ ~ 
~m ~  ~I  ~ii t (fR ft;(t if ~  

fii'{ fiJffi ~ ('I"1f, ~  ~.~  I ~ ~~ 

.m snn ~ (fR fGA it. l ~ ~ 

~t~i  l~ ~ i ~ I 

~it.mi ~~~~it 

~ n ~ t  ~ ~ l~ l  ~  4it ~ ~ 

~~ ~~ ~ ~ it'" I 
Some Hoa Membeh rose-

8Iui Padam Dev rO'f!-

Mr. Speaker: Are we to go into all 
these details? I do not know whether 
except Shri Padam Dev who a an 
Ayurvedic physician, otbere can «0 
into such creat details? 

8brI V .... JI&7ee: We are all patients. 

~ qv A: ~il srnnfvr.,:-.,;wiT ~I 

'If(Q:f ~ ~ ~ m 'R l:(t ~  

>llfif; ~ ~~ if; 'W4mf ~ ~ (f.,ft 

tqlf 1Ii't ~~ ~ ~  it t'f ~ tr.'1: ~ 
~  7o ~ ~n  ~~ oifJT'TT, ~ 'lGif 
~ I ~ro l 

~ .("(.,: ~ qy ~ 1 1 I 

~ ~ om:: .m 4 l~ iftlllflfl ~ 
,  I ~ (1frtt ~ III ~  ~ I  ~ 

III t f'" ~ it ~ ~ ~~  VAl 

~  ~ ~ """1 .n ~ .. ~ t,,-UI 
~ 1i I 

Mr. lpellker: Next quesUon. 

IIui ......... CIuaDdn 1IaIIt ... : M.y J 
uk a lupplementa17 qUHlion on thi.? 

Mr. ~  The bon. .ln~ter hal 
already said that he a onl, trana-
JaUn, two books, and these wUJ ~ 
ready within eilbt monu,.; the amount 
that 1. fOiq to t. spent b RI. 11,000 
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There is a 8ugeestion that others also 
may be taken up. By all means, that 
will be done. 

Burvey of Tourist Traftk 

-1416. 8brt Barish Chandra Mathur: 
Will the Minister of Transport and 
Communications be pleased to state: 

(a) whether Government have made 
any survey of the pattern of tourist 
traffic and <the likely potential in the 
matter; lind 

(b) if so, what arc Govt>rrunent's 
conclusions and its preparedness to 
protect and takt> the traffic in 1961-
62? 

The Minister 01 state in the MInis-
try 01 Transport and Communications 
(Shrt Raj Bahadur): (n) and (b). A 
statement giving the position is laid 
on tht· Table of the Lok Sabhn. 

Statement 

A survey of the pattern of foreign 
touTist traffic has been made on thl' 
basis of the d'ata available on the Dis-
embarkation Cards which are filled up 
by arriving passengers. The table be-
low will show that from 65,887 in 
1956 it was increased to 1,23,095 in 
1960, almost 100 per cent. in 4 years. 

y,," Total nu"w.,. of 
fonil" tourists 

1956 65.887 

1957 80.544 

1958 9l,202 

19~9 1,09.464 

1960 1 . .09~ 

---------~-~---- .. 

% in~ast Uf)tr 
,''' prnnous .'Year 

ll.2 

14'5 

18'7 

Il' S 

This trend is likely to continue in 
the future also unless disturbed by 
adverse international developments. 
No survey of the likely potential in 
this matter has been made but it may 
be stated that the potential is very 
larle and is only limited by the 
facilLties tor accommodation and 
travel which We can provide within 
the counU'y. 

Home tourism baa .lao been expanel-
in, from ~ar to year, but no ftfUres 

are available. The limiting factors 
here also are the facilities available 
for accommodation and travel. Home 
tourism, however, is primarily the 
responsibility of the States. 

Various steps have been taken to 
check malpractices amongst shop-
keepers, taxi-drivers, guides, hoteliers 
and also to check ;the beggar nuisance 
and the pestering by touts, etc., to 
the extent that is possible. 

The defails of these measures are 
con tained in the Annual Report 
(1960-61) Of the Ministry of Transport 
and Communications (Depa'rtment of 
Tourism). 

Shri Ilarish Cbandra Math ... : May 
I know whether the hon. Minister is 
dware that certain batches of foreign 
lourists who wanted to come to India 
during 1960-61 had to cancel their 
passage to Indin and to cut India from 
their programme, because arrange-
ments could not be made in the coun-
try fOr their movement and accommod-
ation? 

Shri Raj Bahadur: I do not exact!y 
have the specific information to which 
reference has been made by the hon. 
Member, but it might be that certain 
tourists might have cancelled their 
trips or visits for certain reasons. 

Shri Barish Chandra Mathnr: From 
the statement, I find that there is a 
fast increase in the tourist traftl.c in 
the country. May I know what quan-
tum of tourist traffic the Ministry can 
handle during 1961-62, taking into con-
sideration the Indian airlines ac-
commodation and also the hotel ac-
commodation? 

Shri Raj Babadar: If I may say so, 
I may just correct the impression that 
the Ministry in charge of tourism as 
such handles the tourist traftl.c; it 
only co-ordinates the activities, the 
arrangements and other connected 
matters or the various winp or sec-
tions ot the industry, such as the hotel 
industry, the fUides services etc. So, 
we do not handle the tratllc ourselves. 
But for the coming traftlc we shall be 
makinC arrangements as tar as Is 
pouible within our resources. to tee 
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that as large a number of tourists as 
possible are accommodated, and we 
are able to look after their other needs. 

Shri Barish Chandra Mathur: On a 
point of clarification. The hon. Min-
ister has said that the Ministry in 
charge of tourism is not in charge of 
their movement. I think the Minister 
Of Transport and Communications is 
also in charge of civil aviation. My 
question was particularly in respect 
of civil aviation, that is, with regard 
to the capacity of the Indian airlines 
to handle the tourist raffic. I do not 
know whether he has not got the in-
formation that certain batches of 
tourists had to cut out India from 
their programme. May I know the 
capacity of the Indian airlines and our 
hotel accommodation and the quantum 
of tourist traffic which they will be 
able to handle in 1961-621 

The Minister of Transport and Com· 
munications (Dr. P. Subbarayan): The 
Indian airlines as such have no hotel 
accommodation. But our tourist offl-
cers arrange hotel accommodation tor 
touristts that come here. Ot course, 
the Indian Airlines Corporation can 
only convey the trafflc that they are 
able to and no more. 

Sbrl Morarka: May I know the 
t.otal earnings trom tourist traffic in 
1960. and OUr expectations during the 
Third Plan period? 

Sbrl Raj Babadar: In 1960. the flrst 
estimates that have been conveyed to 
us are in the vicinity of Rs. 21 crores 
in foreign exchange. 

So far as our anticipation tOIl' the 
Third Plan period is concerned. It Is 
dependent on so many tactors, IUch 
as the provision of hotel accommoda-
tion. the provision ot augmented capa-
city On the Indian airlines and so on. 
Therefore. it would be rather hazard-
ous to give a firm fI,ure about It. 

8Iart Ramen•,b• Cbettlar: In view 
of the inadequate hotel accommoda-
tion in lOme of the places of Interelt 
where the tourists are likely to ItO. 
what steps will Government take to 
have at least tourist bungalows with 
the help of the State Governments 
concemed' 

Sbri Raj Babadur: There are three 
types ot accommodation that are in 
use by the tourists. There are the 
hotels, the tourist bunplows, for_ 
merly known as dak bunplows or 
inspection bungalows,and low in-
come group rest-houses; and there is 
another type of accommodation known 
as the dhannasalas etc. tor the local 
tourists or the home tourists. We are 
tryine to improve and expand the 
capacity in respect of each one of 
these. The State Government.. are 
conscious of the needs ot the touriat 
traffic, and they are tTying to do what-
ever is possible. 

Shrl Ansar Barvanl: Is It nOt a fact 
that certain shipping companies have 
informed the Government of India 
that their lUXUry liners going round 
the world prefer to have a longer halt-
age in Singapore and Colombo than 
in Bombay. because Bombay Iacka 
amenities "for tourist traffic? 

Shrl C. D. PlLDde: There is prohibl-
bition also. 

Sbri Raj Bahadur: I would not .. y 
that Bombay lacks amenities for 
tourist traffic, but the amenities, 10 far 
as hotel accommodation is concerned, 
are somewhat short of needs, but u J 
have submitted to the House already 
the question of hotel accommodation 
is a problem not only for us In thIs 
country but tor all countries Inter .. t-
ed in tourist traffic. In tact, the 
tourist tramc i8 Increasing at such a 
pace that the provl.alon of hotel ac-
commodation cannot keep pace with 
it, particularly sO with us, beeaute the 
touriat trat'ftc here has Increased by 
five hundred per cent. durin, the Jut 
ten years. wherea. the hotel accom. 
modatlon hu Increased only by ao 
per cent. "'e only thing that we can 
do Is either to uk the 8ta~ Govern-
ments to step into this hotel tnduatry 
or to anow the private sector to do 
it. We are tr t~ u far u po.lble, 
within the limited means to do what 
We ran On either side. 

IIhrt IJadeIo I. ... .... : The bon. 
Mlnl.ter mled In the repb' tha, 
tht!re is lat'k of hotel aocommodatlon. 
In YIetr of this, may (know what 
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steps Government are taking to over-
come this difficulty? 

Shri BaJ Babadur: 1 have answered 
this a number of times, and 1 will re-
peat it. We have included the hotel 
industry as one of the industries 
which can take loans from the Indus-
trial Finance Corporation. The con-
cerned Ad has been amended to that 
extent. It is available to publi(' limIt-
ed companies and co-operative societ-
Ies. Secondly, We are trying now to 
expedite amendment of the State 
FinanCe Corporation Acts. At our 
request, the Ministry of Finance has 
also granted an incentive to the hotel 
industry in the form of an income-tax 
holiday for new enterprises for a 
period of five years under section 15C 
of the Income-Tax Act. So we are 
trying as best as we can. But the 
question is how far financial resources 
for investment in this industry can be 
mobilised. 

B.O. Ball Llnk wltb Assam 

-148'7. 8hri N. R. Ghosh: Will the 
Minister of Railways be pleased to 
atate: 

(a) whether a programme has been 
drawn up for linking Assam by broad 
fBUfe from Siliguri; 

(b) whether ~urve s were under-
taken for the purpose; and 

(c) If so, what action has been taken 
On the survey reports? 

The Deputy MlDlster Of Railways 
(8brl Shahnawaa Khan): (a) No, Sir. 

(b) and (c). Do not arise. 

8hrt N. R. ObClilb: Is it a fact that 
the N.F. Railway is at present carrying 
from Assam only about 2!i per cenl of 
the jute and tea, and also the inward 
trafllc of eoal, foodgrains, etc. and that 
more than '75 per cent. of the above 
goods is being carried through 
Pakistan waters by forellJl steamer 
companies? 

ShrI ShaII.was Kbaa: The North-
Ealt Frontier Railway is carryin, 1)11 
the traffic that Is offered to Il 

Sbri N. R. GhOllh: Is it not a fact 
that traffic olfered has been refused. 
on account of want Of capacity:' 

8hri ShabDawu K.baD: It is not a 
fact. 

Shri P. C. Borooah: May 1 knew 
whether Government have received 
any representation from the Govern-
ment of Assam that the extension of 
the line from Siliguri to Assam be 
undertaken? 

Shri 8babDawaz Khan: For the time 
bemg, there is no intention of extend-
ing the broad gauge line from 
Slliguri. 

Shri P. C. Borooah: May 1 knaw 
what is the reaction of Government to 
the proposal? 

The Minister of RaIlways (8hrl 
JarJlvan Ram): Construction of rail_ 
way lines or their extension or expans-
ion does not depend upon request 
from any party. It depends on the 
requirements of the railways. 

Shr) Ramesbwar Tant1a: May I 
know whether Government are aware 
that on account of the insufficient 
capacity of the railway lines to carry 
goods to Assam, goo~ Bre being car-
ried there by air involving higher 
freight as well as foreign exchange? 
U so, will Government give priority to 
in('reasing the capacity of the Assam 
rail link to cope with this traffic? 

Sbrl Sbahllawaz KhaD: I am amaz-
ed at the ignorance of my hon. friend. 
Government haVe already taken steps 
to aUJrnlent the line capacity on the 
NEF Railway. He knOWlll very well 
that a broad pUle link from Tildanp 
to Maida has already been opened, and 
it is expected •.... 

8hrI a. .. 1n1tbu CbettIar: On a 
point Of order. Ministers could avoid 
personnal references like 'ignorance' 
or other insinuations. 

8IU't ......... war Taatla: I alao felt 
It like thal Be could have It in 8CIIIKt 
other way. (lfttnrvption.s). 

811ft ........... 1DIaD: I am .any 
if I haVe offended my bon. triaId I 
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thought tl1is information was very well 
known to everybody, that a broad 
gauge link is being provided between 
Calcutta and SililUri and that is with 
the object of eXP&Ddina the line capa-
city. 

Sbrl Bamesbwar Tantia: May I 
know whether Government are aware 
that the railway link is unable to take 
all the goods to Assam? U so, what 
do Government propose to do to in-
crease the capacity? 

Mr. Speaker: It is a matter of opIn-
ion. The hon. Minister says that he 
is doing his best. 

ShrI N. B.. Ghoah: The hon.. Minister 
has said that aU the traffic which Is 
offered to railways is accepted, but 
he has not answered the question 
whether it is a fact that about 75 per 
cent. of jute and tea and· foodgrains 
are being carried through Pakistan 
waters by British companies. 

Shri Jadlvan Ram: When a Member 
saYS that option should be left to the 
user to choose the mode of transport 
he will IDe and if some parties feel 
like transporting their goods by 
stemer as they find it advantageous, 
I do not thing any objection ran be 
taken to that. 

Mr. Speaker: He only wants to 
know if for want of proper rail ac-
commodation, trafBc Is beinl diverted. 

8hrt JqjlYUl ...... : No, Bir. So far 
as jute 11 concerned, that does not 
apply. So far as tea 11 conC8'Ded, we 
are in a position to transport all the 
tea that Is grown there. But they find 
It advantqeoua at times to fnnIport 
It even by air. 

8Iu1 T .•. V1ttal au: Yesterday we 
were told by the Mlru.ter of Kines and 
Oil that the Nunmatl reftnery would ,0 into dream by the end of th1l 
year. May I know whether with th1l 
metre pu,. we would be able to cope 
easily WIth the truuport of petroleum 
produced? 

8IarI ,..,.... ... : Y ... 

8Iu1 ....... o.,ta: The boa.. JIlDlJ.. 
tel' hu said that DO del' bu beea 
retu.d 10 far. Are we to UDCIentaDd 

that the NEF Railway is quite capable 
Of hanqling more goods, and transport_ 
ing all of it if it is required to do so? 

Shrt .Iadlvan Bam: We are takin, 
certain steps. The House is aware 
that We are thinking of dieselisation 
also On that sector in order to increase 
the line capacity. It may be that when 
there is some dislocation in lome other 
aTea On other railways, traffic is re-
fused for temporary periods. That 
happens. Suppose there il some dil-
location on the NE Railway. The NEJ' 
Railway is affected. So, temporary 
refusal to 8ecept traffic occurs. 

~ ~ "'" : ';I!fT ;reT ~ r it 
~ ~  ry;r ~  ~ f1mT it ~~ 
i!T ~ t', f;lmlli if m>IJf ~  ~ ~  

~~ ~~ ~  l il~ m~ ~  ~~ tr 
~r if ~rr-l t IiR Ttt ~  ~ t it 

uir~ r t., m ro ~tt m"!o{ 1f.r ~  

~ A; ~ frRttrtt ~ ~ P ~ ~  

m1 ~~ri ? 

~ ~ : lfr. ~~ f;l'Tfi <f.T 

~ it. ~r  if l'flf *' I 
.,. .~ f",,: OIA Pi! ~ 1i  ij' 

lfo'lo ~o nr~ ~r t 3Ill\fl!fl'f1i ~ 
"Imr ~ I rt-r. ift fl'Tl r ~ I m .q 'f'r·;'ff 
~ ~ fit; 'lf1f I"RT f1{'HJf (T ~ t 
If\' ~r ~r <nTT<r 1(,t 'Wi'7'l'f ~ A: "" 
znit ~ ~ ~ Jfir. '/ 
8hri Sllahaawas Kba.D: For the oil 
trame, 8 broad ,au,e link II beln, 
provided trom SlIigurl to Calcutta. 
AI I said in an earlier reply, the cen-
tralised traffic control 11 beln, Intro-
duced and we are th.inld"-ot Intro-
duc!n, diesel en,inCi on that line. 
AiIo, U lOOn" the Brahmaputn 
rI~e 11 completed, it will au,ment 
the line capat'ity very much. 

8Iu1 ....... II....,..: What about 
Alipur Duar to LucJmow' 

tft ~ ~  'PlfoT.J: PI,., 

WTW itw 1I'A ~ ~ ~ . ......... flfn 

~it t  
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Sbri N. R. GbGsb: Is it not a fact 
that an expert committee, the Assam 
Rail Link Stabilisation Committee, ac-
tually recommended that there must 
be a chord line between Siliguri aud 
Amingaon and upwards, without which 
even if the present Assam rail link is 
improved, it will not be able to handle 
even one-third of the traffic? 

Mr. Speaker: He wants something 
to be done to increase the capacity. 

Sbrt JarJlvan Ram: In any case, 
there is no possibility 01 a chord line 
being extended t1> Amingaon in the 
near future. 

Shri S. M. Banerjee: There was 
talk going On with Pakistan regard-
ing a rail link to Assam through Pak-
istan. May I know whether any de-
cision has been taken in consultation 
with Pakistan to open such a link? 

Sbrl J ... Jlvan Bam: How does it 
arise OUt of this question? 

8hrI S. M. Banerjee: It is about a 
rail link with Assam. 

eft ~ ~  ~ lWI;jrq 

~ "I'r ~ 'f>lT fIJi ~0\  ~..  t'T1' 'fGl' 
~ ~ llir ~ ~. r ;;if ~ 1 m ~ 
q ilI'A ~lIim ~ flfi wn: ~ a  Cl'1Ji \iff.\' 
llir ~  ~ ~ ~r ~ Cl'cf. ~ ~ 
;JfA llir ~ l~. r ~ 7 'In: ~ ~~ 
~1Ii ~ ~  ~~ ~ ~ "I111114IQ., 

,T ~~ ? 

eft "' .... ,"''' ~ : i3IT ;rtf. qmfi 
~ m ~ 1FT ~ {TdT t foli iifll ~ 

~ lfT ~ llir ~ ~  <rt {T 
~ ~ m lWi't ~~  fif; ~ 

1I(t;Jf lWi't ~ ~ ~  ~ 1 ~ W ~ ~ 

IIit tt~ m% t 1 ~~I  ~~ ~  
t. i I\i 1I ~~  t, Rt:I' ~ ~ t. 
t ~ ihr lIiVIT t 1 err ~ ~ "I 1 iii illi ifld 1 
{ftfi t ~l i t ~ ~ I  ~.1t t~ 

lWi't ~ ~ IIiTftm ~ ! I 

"" ~ "" : ~  it i 1Ii,,", ~ ~ 
~ t~ t1 ~  

~ .... ~  ~~ 

m.rr I ~ t ~ rn lfir ~I i m 
lfi1 t 1 \ifOI' ~ $r m ~~ Ai IftfT 
",Tot i¢T ~I .. "q""dl t 1 

Iduky Power Project in Kenla 

·14'70. Shrt Manlyanradan: Will the 
Minister of irrigation and Power be 
pleased to refer to the reply given to 
Starred Question No. 1386 on the 9th 
April, 1960 and state: 

(a) whether the investigations of 
the Iduky Power Projed in Kerala 
have been finalised; 

(b) whether the Government of 
Kerala was also taking part in the 
.nvl'.tigations work; and 

(c) w hat are the results of the 
in vest iga tions? 

The Deputy Mlni'lter of IrrI,a'Uon 
aDd Power (Shrl Hatbl): (a) Yes, Sir. 

i b) No: Sir. The investigations for 
the Iddiki project have been carried 
out by the Cpntral Water and Power 
Commission. 

(C) The draft project report is under 
preparation. 

Shrl Manlyanpdan: May I know 
whether it is being prepared in con-
sultation with the State Government 
or is it being done alone? 

Sbrl Hathl: It is at present being 
prepared by the C.W.P.C. After that 
is completed the State Government 
will. naturally, be consulted. 

Sbrt MaDiyanpdaa: May I know 
when the preparation of the project 
rpport will be completed? 

Shri HaW: It will be completed by 
by AllgUSt 1961. 

Sbrl Manl1aapdaa: May I bow 
whether this project will be included 
in the Third Five Year Plan, 

Sbrl RaW: Tenuatively it is includ-
f'd in the Third Five Year Plan as a 
new scheme. 



J0615 Oral Answers CHAITRA 22, 1883 (SAKA) Oral Answer« 10616 

l t~~m ~~ 

• 
• t'lI'lS t. '" ~ f't'l: lflIT " 
~ 1jft ~ ~ ltft !m rn 
Ai: 

~  lflIT ~ ~ ~ ~ 

i i~tAi~~~ ~i  

~ ~ 1 ii~lr4i i m;m m it 
~ ltft ~-~i i  ~ 1ft ~m . 

ii1T ~ ~~ ~ ~~ ~. ~~  "mil' .m: 
trm ~ ~ ~ ~ 1~r 11 l tt 
~  .m 

('If) m-~  m ~ m it.rn 
f.pr ffi"fuif it ~~ ~ ~ ~1 ? 

~ -t~ (.:ft ij\(14(ij\() : 
(lti) ~ m it ~ ~ 
iR ~r i  ~ lI>1' <mr.rr it {Of m 
it ~. ~.m~ ~ ~ ~ 

~ ~lto1 ~ mtl 

('If) ~ m it qR ppprrmr 
~7 ~~~.~m 1 . 

ifiq"'lf<lii .m: ~ ~ lfft 
~ ~ f;;ah (tm I 

I shall read it in English also. 

(a) The scheme for the establish-
ment of Primary Health Centres in 
Development Block" envisages provI-
sion of facilities for blood, urine and 
stools test etc. in the Centres, in due 
course. 

(b) The actual number of Centres 
and the date from which such 
facilities will be made available will 
depend on the availability of techni-
cal personnel and the requisite equip-
ment. 

I should like to add that whatever 
is neceuary for primary examination 
for treetillJ patients is already being 
done In most of ~ primary ~lt  

centre.. 

-ft ~ f't'l: ;m ~ ~ 
~ r ~ ~ fir; ~ ~ 

ijiiOsa(liiW"I tn.llb( if; ~ mf 10f 
~ ~~ m It>1 ~ ~ ~ if; 
~ it mr :]fN ~ fir; ~ I  

~ ifni ifni .m \fur ~ ~ ~ ~ ? 
'" ij\(it("'( : ~ ~ ~ t fit; 

w ~ ItiT ~rrr ~ ~ , ~ itii  ~ 

lfiilf ~c ~  if; fj'Jj t  , ~ q: 
~ ~ 4r ~e ~ ~ , 
.:ft f1nJ:fif "'" : ~ ~ ~ 

~ 1 ~~it ~it~ 

~  IfiT ;m ftor'f!fT t ~ ~ ~ 
m~~~t  

.:ft .(14(.( : ~ ~ ~ 

SI1m: ~ ~ fit;1rr t .m ~ (If ifi\ 
m~I~ r ~~~~ 

;ftfu t f1f; ~ ~ ~ rt. ~ ~~ ~ 
~~it.mrrii 1  I ~m~ 

, • ...,.'U ~ m {Ifit m ~ ~ ~ 

~ • ...,.,bi ~~~~rn ~ 
! , ~ ~ 'ifTPt « f1f; 10f rnt !liT ~ 
it ~ 3I1q. ~ ~~ .... 4ii;;:f1 it qrq' ~ 
it nr ;fIftf It>1 ~ f1tilfT t I 

.:ft "0 "'0 fiin : 4' "fTi'I'iIT ~ 
r fir. Q;IIi "''4 r",.n ~ ~ it; ~ 
~ ~ ~.rn i.-f;,,,,l"I 4UCflt41 
~ 4I1 4 ~1 ~ I ~ ~ it 
~ zinr;rr if ~ ~ ~ 
'f;mfir ~ t ~ n ~ ~ 7 

(F+lNiiz 1f,T rn'I'lr t m .rt" if m 4' 
11;1fi ~~~it1r~ . ~i 

~ f1t; ~ ~ 1f,T t. ~ I'1ft ~ 
qt 
Mr. Speaker: About implements 
and .0 on1 

Slarl Kuaaarkar': About 1mp ~ 

mt'nu, I aaid that I wllI lay tIM! Ult 
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on the Table of the House. About 
provision of funds, it will be included 
in the Budget for next year. If the 
hon. Member wants any more detail., 
I can give him. 

8hri NanJappan: May I know whe-
ther any mobile hospitals are workinl 
in the C.D. areas; if so, how many? 

8hri Karmarkar: Along with these 
things, mobile vehicles also are pro-
vided to such centres which fulfil all 
the requirements, one each for each 
primary health centre. 

Sbrt NanJappan: May I know 
whether any clinical laboratories will 
be actually provided in primary 
health centres with micros<.'opea, 
realents etc.? 

Sbrl Karmarkar: Microacopes are 
already there. About laboratories, It 
funds permit and developments arise 
we will supply them to the prlmary 
health centres. But, lIB I Sald in reply 
to the prinCipal question, already 
sufficient laboratory facilities exiat to 
enable the medical officer to Wlder-
take primary examination of the 
patient.s, like blood. etc. 

Shrl ChlDtamODi Panlcrahl: May) 
know whether the han. Minister is 
uware that in many of the C.D. areas 
there are dispensaries which are not 
yet tmproved alld only L.M.P. doctors 
arc in charge? Would Government 
consider puttinl them in charge of 
more qualified doctors'? They are so 
for the last 4 or 5 yean. 

8brt Karmukar: Probably. my hon. 
friend refers to dispensaries other 
than primary health centres. To my 
knowledge. it is a fact in many ot the 
dispensaries. The State Governments 
are doIng their best to have lome 
type of efficient personnel in these 
dilpensarles. 

~ ""t'" ~  ll' i:t ~ 1ft' '" 
~ .~- mit~~ , 

~~t ~~ll ~ 

~ j" ~~ 1i~ ~ 
qm it II'm"1: ~ ..r ~~ t ? 

Mr. Speaker: What is the percen-
tage of contribution that the Centre 
makes towards the expenditure? 

.n +<.,,+< ~~~rn 

~~~~~~m t~ 

..n ~m~~tt~~ 

~ ~ ri' 'r .... qiia ~ ~ W 
~ ~ f(ifi!lf,,(ii?;,ij ~ ~ ~ I 

tfifi!j'q'itc ~ ~ ~ it tT 'Ttft' t 
~ fl,nl if ~ ~ if;Ir ~ '(WT t I 

Mr. Speaker: He wants the percen-
tage. 

8bri KanDarkar: The entire cost 
~ met by the Centre. The UNICEF 
presents equipment. The whole list 
has been given. It is sufficient for a 
primary health centre to enable the 
doctor to look after his patients. 
Whenever the State Governments 
fulftl all the requirements, in th.ose 
cases the UNICEF implements are 
automatically supplied-cent per cent. 

.t llt~ . .n ~ ~ ~ : IRT 
..... tm p 1f'JfT lfl ~ ~ ~  

rnA; 
(!ti) If'n ~~ ~  H\o ., 

.i ~it~~~m.  

rt wfi; 

(W) IRT Tot' it If1'If m .. m 
m ~ ~~~ 

~1I i t~mit~ m 

~ ~ ~ ~ "JfTIT f1;m "'; 

(rc) 1fIrT. ~ 'Ifi it ~ 
~ 'liT ~ ~ 'liT ;nrn mftf .. 
~ ~ fiNr 'fT; ~ 

('I') 1I ~ "", m ~ WI' ~ ~ 
~.~~it~ 

!f;7 w., ~ ? 
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p.~ ~~o o~  : 11ft 1fo tllTo ~ : 1l-~ <IIl"AT 
(wr;) ~ ('1'). ~  ~ I ~ W flfi ~ u  it"t1f ~ t if; ftiI1( 

~ ~ P  ~~~ 
~ ~ (ft;f ~ ~ 'flf I 'f1ft' ~ 
~rnit~~~~  

Sbrl H. V. KrIsImappa: The experts 
ot this committee are examining and 
they have reported on mOlt ot them. 
They say that the results are un-
favourable. 

'" ~ 1fI\II'T : ~ 3ft m ~ 
~ t~~~t irn 

~ It'T m ~  firn ;ft;;r wr;r m 
~ tm ~ I ~ ~ f'iI';;ff.f IfiT 
~~tmt ? 

Sbri M. V. KrlahDappa: Yes, Sir. 
In the beginn.inc the Hakim Sah, 
did not disclose the identity ot the 
rang: but afterwards be a,reed to 
come to a meetln, ot the Members 
of the committee. He was interview-
ed and he explained to them. It Is a 
sort of h41cU colour. 

ITo ~ '"' : ~ q  " .-m 
tAi~~ t~it ~Il m 

A;1rr t Ai ~ t1T 'I'nf ~ ~ 1ft' ~ 
~tm~~~tlti ~ 
~ if; ftm1r m 1ft' IFf .nrn it trr 
~ if; cmr ~ f I 1f iIfriRT ~ 
, fit; ~ m ft;ff I!Ri 1tiTt fWIf 
.n ~ (t ~  ~ -r iA ~~ 

m~ i ~~~mt 
q l'f 1fIf.TT IfiT m ~ ~ ~ '!It' ? 

W1W "'" .-.r.ft (eft w. ... 
ftw) :  " ..--nit ~ .~ IfiT 
wit l'f ~ anor .. tt IJ1ff ~ I eI4Tef..,· 
f(riri ~~~.~.  
~ ~ f I tPP: ~  ~ 'ftT ~ 
on 4' ~ f fir. ~ r IIR'IW «w tt 
~  

m i'l'cfi ~ ~m ~ "t1f ~ if; qm 
-iR ~ q'h: '3OAiT ~i  lfi"f.t if; ~~ IRl' 

ar~ Alfi"llIT t q'h: rit tm ~ 

'" "0 ",",0 ~ ~ t'1' 
~~~i I .r~  .. ~t 
,,1iff1t;" trt <fiTlf ~r~ e i ~ fl:ri ~ 
~ ~  tr4T i'I"fi qfi:vnlf ~r .r~ t 
fir. ~ ~1  ~ .. iff ~ I 

~ "0 tIlT 0 triItt : lfI1 .mr 1ftw 
• 

~~ 7n~1 

-tr "0 1IIT 0 ""'" : q .mr ~  
~ m~ ~7  I'J7fT fit; ~ "1ft"" it'6' 
11 ~~ it II ~ ~ I ~ !t,p; f1rskflMs 
~ ~r ~ If." n~  f1lf."QT <:i1rnT t I 
WI1: q-,-q 1 41 ~..  ~ fl JflmIf' 

il~ ~  \1rl~ ~.I  ~  ~ ~ 

f¥t'1'r I 

Sbri B. K. Oalkwad: May I know 
whether some other scientist., except 
the Hakim Sahib, were also Invited to 
Lhis meeting? 

Sbri M. V. K ........ ppa: Except the 
Hakim Sahib, the others are acientiltl. 

Sbri SadbaD aapta: May I know 
wheher there ia any other leuible 01' 
simple test to dJscover adulteraUOD 
of .hee and Vanupatl and pendln,f 
the development of a suitable colour 
whether the Government propoH to 
make tacllitlet tor such test. avaJl-
able to the public? 

llui II. V. Ilrkbaa.,.: There iii 
this ten called the ~ tat. 
Exeept that there Is no other telt at 
present. as far al my InformaUora 
,Oft. 

.... • ....... : II the Government 
propoGac to popularlM1 It and make 
It available to the people JO that it 
may be empJoyrc:t by the people' 
That L. hi. -QUestion. 
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Shrl M. V. KrlsJmappa: The pre-
sent test is a very costly test; 80, a 
popular test is being found out by the 
scienti.<Jts. 

Shrl Tyact: Because the matter has 
been hanging fire for a number of 
years, would the Government make it 
quite clear that in case a suitable 
colour is found out, they would 
colourise vanaspati? What is their 
decL5ion in the matter? 

The Minister of Feod and Arritul-
ture (Shrl S. K. Patll): I have said 
more than once in this House that 
the Government stand committed to 
have that colourKation if only it is 
harmless and could be applied. 

Fertilizers for Tea Industry 

*1473. Shri P. C. Borooah: Will the 
Minister of Food and A&Ticulture be 
pleased to state: 

(a) whether Government exercise 
any control on the procurement and 
distribution of fertilisers for the Tea 
Industry in order to help the 
Industry regain its lost position in 
World Market; and 

(b) if so. what agency is responsi-
ble to see that proper types of 
fertilizers arc made available to the 
plantations at proper time and in 
proper quantities? 

The MInIster of Apiculture (Dr. 
p. S. Desbmakh): (a) and (b). This 
Question will be an.'1wered by thE' 
Minister of Commerce and Industry 
on a day pertaining to that Ministry. 

Mr. Speaker: It will be put down 
for another day; it will stand over 
for the present. 

Shrl ManIY.DpdaD: But, Sir, the 
Commerce and Industry in~tr  

says that this aspect of the work is 
with the Food and Agriculture l\4inis-
try. Only distribution is with the 
Commerce and Industry Mlnktry. 

The MlDIIIter of Food aDd Aarieal-
tun (Sbr' S. It. PaW): Providing 
fertilisers is no doubt our responsi-
bility and If the question is conftned 
to that as~ct. I can ..sure the hon. 

Member that hundred per cent of the 
requirements asked for will be pro-
vided. 

Shrl p. C. Borooab: May I know 
whether agents for the distribution 
of fertiliser to the tea gardens in 
Assam are appointed and, if so, who 
make" these appointments and what 
are their numbers? How many have 
been appointed for the State of As,am 
which i3 responsible for more than 60 
per cent of tea production in India? 

Shri S. K. PaUl: If a separate 
question is asked. I would reply. 
do not know how many there are. 
But thl' appointment;; are made by us. 

Sbri Hem Raj: May I know whe-
ther it is a fact that in so far as 
Punjab is concerned it was reprl'sent-
I'd that t ~  did not gt>t enc'jgh 
quantities of fertilisprs? 

Shrl S. K. Patil: The question wa' 
about tell; we are not dealing with 
fl'rtilisl'rs for other ('rops. 

Shrl Hem Raj: Ammonium sulp-
hate is being given by the Agriculture 
Ministry for the tca crops? 

Shrl S. K. PaUl: Yes. 

Shrt Hem Raj: I want to know 
whetht'r in Punjab ammonium sulp-
hate is required for tea gardens and 
it is not being supplied in sufficient 
quantities? 

Shrl S. K. PaUl: I have no infor-
mation on that. It may not have been 
~lImcient in quantity before but 10 
far as this year is concerned, we have 
tried and we have got enough quan-
tities so far as our cash crops are 
concerned. hundred per cent supply 
would be made. 

Shri MaDJyuapdaD: May I know 
whether this hundred per cent 
rf-'Quirement would be met in respect 
of other plantation industries, like 
rubber and coffee also? 

Sbri S. K. Patll: I am talkin, of 
a 11 l~as  crop!.. 

Sbrl p. C. Boreoab: How tar is it 
trut' that quite a large quantity of 
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fertiliser meant for tea industry and 
for tea prdenos in Assam find a 
market somewhere else? Is it not 
partly due to the fact that agents 
appointed for this purpose are far 
away from the tea areas of Assam? 

Sbri S. K. PaW: There are some 
cascs where people do not know how 
to use fertiliser or it may be used for 
othcr purposes. They may be doing 
it and that has got to be prevented. 

Shrt P. C, Borooa.b: It is a question 
of malting fertiliser available to the 
tea gardens. The fertilisers meant for 
the industry are finding their markets 
elsewhere because the agents who 
were appointed are in far away 
places like Calcutta and actually 
fertilisers do not go to .A&sam. I 
want to know whether it is within the 
knowledge of the Government or not? 

Shrt S. K, PaW: I do not think 
that it is done on such a large scale 
as the hon Member is sugg~t ng. 

But, surely we have to improve upon 
the system of distribution. Even 
inter-State and inter-district move-
ments of the thing are to be checked. 

Sbri P. C. Borooah: Does the bon. 
Mini5ter know about the non-appoint-
ment of anyone from Assam as agent 
to supply the needs of the tea industry 
in Assam which has a production of 
60 per cent of the All India figure? 

Sbri S. K, PaUl: The question of 
agency i.s a diJferent question. If the 
hon. Member asks a separate question, 
I can give him alI the infonnation 
but I have not got it here juat now. 

hnaltue aad S&aUoaery for ....,... 
PM 0IBeeI 

-len. Sbri .... Garlb: Will the 
Minister of TnDspoIt aDd C .... mul-
eat.... be pleMed to refer to the 
reply given to Unstarred Question 
No. 1408 on the 23rd March. 1960 and 
state: 

(a) whether proper itema of furni-
ture have since been provided in the 
rural post offtees in the State of 
Punjab; 

(b) if not, what are the reasons 
therefor; 

(c) whether it ics also a fact that 
stationery items are also not supplied 
in many of the post offices even for 
the barest requirements; and 

(d) what action Government pro-
pose to take in the matter? 

The MInIster of Transport aDd CoID-
munJcatioas (Dr, P. Sabban1aa): (e) 
lnfonnation is being colected and will 
be laid On the Table of the Sabha. 

(b) Does not arise in view of 
answer to (a) abovl'. 

(e) No. 

(d) Does not arise. 

Shrl Ram Gartb: By what time is 
the information likely to be acquired 
and furnished to the Hou.se? 

Dr. P. Subbarayaa: I have said that 
as soon as the information comes, • 
WIll lay it on the Table of the HoUle. 

t;hrl TrlcUb Kumar Chaud.ba.rt: lJ 
It in the knowledie of the hon. 
Minister that except in the State of 
Punjab. in almost all the States, 
stationery and other thinp In the 
extra-departmental post omces are In 
short supply and the poor poIt 
masters have to procure them IOme-
how or the other in order to carry 
on the busines5! 

Dr, p, Sabbara1aD: The Director-
General of Posts and Trlerrapha had 
recently communicated to all the 
omcers concerned that the lnden. 
~ oul  be supplied a. quickly AI paN!-
ble SO that they wUl not be out of 
stock. 

Sbri M. L. DwiTedl: What Ia the 
lum earmarked for the purchaJe or 
new furnHure for theae post otnces 
and what i5 the •• urn eannarkt'd tor 
the rt'placement of old furniture! 

Dr. p. S ......... ,....: We Ire try"" 
to .-.place this tu.rnitun:-as quidtly 
as possible within the amount al.lot-
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ted to us. There are priorities about 
furniture also and we observe them. 

Shrl Bhakt Darshan: The Minister 
has replied in the negative to part 
(c) of the question. Is it not a fact 
that the committee presided over by 
Shri Rajan went into t~ matter and 
they have also recommended that the 
situation may be improved in the 
rural post omc~ by furnishing them 
with furniture and stationery? 

Dr. P. 8ubbarayan: Yes, Sir; we 
are attempting to do it and we are 
seeing what could possibly be done 
to make the position satisfactory. 

OotJt 01 Internal Coaches manufactur-
ed at Perambar 

-1415. 8hr1 Monro: Will the 
Minister of RallwaYII be pleased to 
state: 

(0) the cost per unit of a fully 
lurnishl'd third class Integral Coach. 
charged by the Integral Coach Fac-
tory. Permabur: 

(b) the cost charged by Hindustan 
Aircraft Ltd.. Banj(alore for such 
coaches; 

(c) the reasons for the difference 
in the cost, it any. between the two; 
and 

(d) the imported components In 
bith varieties ot coaches supplied by 
the5e factories? 

The Deputy Mlnlater of RaIlway. 
(8hr1 S. V. Ramaswamy): (a) The 
cost of a tully furnished third class in-
tetra I roach auembled by the Inte-
Iral Coach Factory. Perambur, from 
imported componl'nts in the initial 
Ital~i of manufacture was RI. 2,37,000. 

The present coe1 charled for such 
a coach completely manufactured by 
the Factory and supplied to the Rall-
way. Is Rs. 1,83,000. 

(b) The average cost charred by 
Uindustan Aircraft Ltd.. Banplore 
for a fully furn;shl'd third class 
intersral coach aaembll'd from im-

ported components is espected to be 
RI. .~ . The flnal price will be 
fixed after cost audit. 

The cost tor IUch a coach which 
would be completel), manufactured by 
the factory from June 1961 is expect-
ed to be Ra. 1,90,000. 

(c) The diJrerence i.s small in the 
cost charged by the two factories for 
a coach assembled from imported 
components. 

The difference in the cost charled 
by the two factories for a integral 
coach completely manufactured by 
them is due to the fact that the lower 
cost at present charged by the Inte-
gral Coach Factory reftect.s the long 
term economies achieved by the 
factory where the production of this 
type of coach has been well establish-
t!d. 

(d) The value of imported compo-
nents In an integral third class coach 
assembled by the Integral Coach 
Factory. Perambur from imported 
componenlB, in the initial stales of 
manufacture, was about Rs. 1,00 000. 

The approximate value of imported 
components excluding steel, In an 
integral third class coach completely 
manufactured by the factory Is Rs. 
4.000. 

The average approximate value of 
imported components in the case at 
an inteeraJ third clMs coach supplied 
by Hindustan Aircraft Ltd., Banp.lore 
assembled from imported components 
is Ra. 1,0'7,000. 

The value of imported c ompon~ts. 

excludln, steel, for an lntep-al third 
clUs coach which will be completely 
manufactured by Hindustan Alrcraft 
Ltd. from June 1811 is ezpeded to be 
about RI. 10,000. 

81IJ4 MerutEa: Kay I know the 
total number of lntf'traJ coaches for 
which the OTden were plaeed with 
the HAL s1nee the very betinninf? 

8Iu1 8. V. Be· rm.-y: The ftnt 
order was tor 400 eoecbes aDd the 
second onlft' bas been placed for •. 
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SIlrl Morarb: May I know the 
total extra amount paid to the HAL 
on both these orders as compared to 
the Intl'gral Coach Factory? 

Shrl S. V. Bamaswamy: The figures 
have been given. The difference fa 
only about Rs. 7,000 per coach. My 
hon. friend is perhaps thinking of 
the actual cost that we have incurred 
in the manufacture of the coaches at 
the.: IntegraJ Coach Factory. No 
doubt the actual cost is Rs. 1,48,000, 
but we are charging Ule railways 
&S. 1,83,000, the difference bein, 
credited to a Development Suspense 
Account. What would ultimately be 
charged for the 2.50 coaches would be 
Rs. 1,90,000 and thus the differe-nce 
will be only Rs 7,000 per coach. This 
is due to the fact that the Integral 
Coach Factory has long-established 
eronomics in the manufacture of such 
types of coaches. 

Sbri Morarka: The hon. Minister 
said just now that the price paid to 
the Integral Coach Factory is 
Rs. 1,83,000 whereas the price paid to 
the HAL is Rs. 2,40,000 for the coach 
manulactured out of Ule imported 
material. So, the difference Is about 
Rs. 60,000 per coach. 

Mr. Speaker: The hon. Member Is 
arguin,. 

SIlrl Mora.rka: I am only trying to 
know why thia big difference Is there 
and what Is the total extra amount 
paid by the railways to HAL on thIJ 
account. 

SIlrl S. V .......... ,: My hon. 
friend has not obviously followed the 
anawer. The cost char,ed by the 
HAL is Rs. 2,40,000, when compared 
to Rs. 2,37,000 of the InteJl'al Coach 
Factory. It I, the initial COlt of the 
HAL. for the coach Ulembled from 
imported components. As apinst 
that. we are now charcln. the rall-
~ .. ay a leaer cost for the coach whlcb 
b completely manufactured by the 
fa<1ory. It i. Rs. 1,83,000. ",1 .. 
wben compared to the IUD! of. 
1111 UO,ooo which the HAL would ~ 

18'7(AI)L8-I, 

charging for the 250 coaches, is les •. 
So, the difference is only Rs. 7,000. 

Sbri Morarka: That is only from 
Junt' onwards. 

Some ROIl. Members rost!-

Mr. Speaker: Next question. 

Traaaport of Coal b, Sblpa 

·lf76. Sbri ...... UDa&Ja SIDI'b: Will 
the Minilter ot ~ .... (Jom-
municatloas be pleased to state: 

(Il) whether it is a tact that 40 ,hi.,. 
are being employed to move coal 
trom Calcutta to nine Western and 
Eastern ports of India; and 

( b) if so, from which date? 

The Mlna.tN- of &&ate Ia the Mlnla. 
try Of TnuIsport aDd CommuDkaUona 
(Shrt Raj Balwhlr): (a) And (b). A 
statement is laid on the Table of the 
Sabha. 

STATEMENT 

( II ) and ( b) . It haa been decided 
to transport an additional one million 
tons of COAl from Calcutt. to lite 
Southern and Western India by It'. 
route over and above the exhUn, 
movement of one million toru. ror 
thill purpose, it h.. been estimated 
that about 42 ,hips would be needed 
and the Indian Coastal Conference 
bave agreed to provide' thIJ number 
of ships. It hal been propolcd that 
tbe coal trom Calcutta Ihould be dl.-
cw,ed at the follow In. ports: 

MJldru, Cuddalore, Tutlcorin, 
Cochln, Bombay, Bhlvnl,ar, Por-
bunder and Sika. 

The .cherne tor the traMport of 2 
mUllon tons of coal will come Into 
force from l.t Ma)" 1881. 

8IIrt .......... lila .... : From the 
ltatement It appeera that to transport 
coal to IOUthem and wnWm IncUa 42 
Ihlpa would be required. Ma,. I 
know wbether theM Ihjpe are 101", 
to be purchued, chartered or acquir-
ed? 
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,8hrl Raj Babadur: We have already 
got 36 ships engaged on this parti-
cular traffi<:. We have asked the 
Indian Coastal Conference for more 
and they have agreed to -place six 
more at our disposal, thus bringing 
the total number of ships to 42. So, 
this total number of 4Z ships appears 
to be sufficient tor the transport of 
this cargo by sea. 

Sbrl M. B. Tbakore: May r know 
the total quantity of coal carried to 
the western coast and discharged at 
the western ports? 

8hr1 Raj Bahadur: At present, the 
arrangements are as tollows in res-
pect of the western ports: Cochin, 8 
ahips carrying 33,000 tons; 'tknnbay, 5 
ship&-28,OOO tons; Bhavnagar, 2 
ships-ll,OOO tons; Porbunder, 2 
.his»-ll,OOO tons; Sika, 2 ships-
11,000 toris. This is what is going to 
be arranged for now, with etre<'t from 
1st May, 1961. 

!If) ~  ~ : 11-~ Jl'Pl'Tr ~ 

• flli ~~ if ;Jjl ~ . u *.;rT lfl"ff k, 
~  ~  1{,,* it 'IT( "i, f1l'Q ~t 1R;r, ~ it; 
~ it m. ~ ;rTm ? ro -:r.l' ~ 
~ ~ 1f.fuf oro~ ~ l  ? 

lIfT ~ .W : 'n;f ~  ~r  it .;iT 
~t ~~~ mro~ 

t' t :l ~r If.' ~ ~ fiI; 'Z", ".;;;pf if 
IJ)( r., . .q,! i t~ ~ .... , ~ t.tn I 

-n ~  f{ ~ . q J!'T;i'ir '-lTmT 
, ~ 1 ~ 11 lI'i ~ lr i  ~ ~ ~ 

,,)( ~  ~i~l~ ~- ~ o rr lfIT.t «, ~ if 
'flfH(r "ofT ql: ~.  T $.i; q 1m t 

!If) ~l  q1J{ : ;,j.mY ~ ~ ~ 

~rrr ~. ~ t ~ if ~  ~  

IffH, ~ !tA;tf(;; '1)1: i~l~ ~ 

wJr fllw m .~ « I ~~ .m" ~ 
... ~ ~i Iff i!7l, ~  if ~ ". ~~ qT ~ 

,,1\ (61 JI...-R '1 '1 "'"If ~ m ~ 

iIfm t I ~ rtf flOf flt" ~ t. ~ 
~.prntl 

Slari Daaappa: May I know why, of 
all the ports, the ships are not (;x-
pected to touch the Mangalore purt? 

Shri Raj Babadar: FirsUy, there is 
no arrangement for unloading of coal 
there at present. Secondly, the qUl'S-
tion depends also on the require-
ments ot the hinterland as well. 

15ft q'o lIi'To frioft -H ~ . 7 ~ 

~t ~ ;Jjl ~ I i;r ~~  ~r~r  

"3lf if ~ ~ ~ .r i  .nr~  ~ rr  ~l  

iif7lT ~~i it ~ 1  ~. I  ~ if "1ipyr ? 

-n mr ~ : ~r gr, qipnrr if 
~  * ~ ~ Jrri:r lifT * !lflq1' t, 
~ ~ f1:I'r..rq,f ~  ~ 1;f r ~ 0 "ITTcf ~r  ~ I 

'1lr ~ ~ flf." ~ ll~ Co( ~ ~ i:r 
:JIm ~ lI  lfT;f't o~ ~  ~ i ;0:"" 

'r ~m 'lf11:iliT I 

Shrl AebaI': Is it not a fact that the 
Tile Manufacturers' Association .: • 
Mangalore made a representation t!lat 
they they are not getting coal in spite 
of the fact that the Mangalore p'lrl 
could be utilised tor this purpOst', and 
may 1 know why Mangalore has not 
b<-en chosen for this? 

SIu1 Raj Babadar: The tile manu-
facturers at Mangalore will gl!'t their 
coal provided from the augmented 
quantitil'S of coal that are to be trans-
ported to the west coast. Whether 
they should get it directly from the 
ship or otherwise is a question whic'h 
will depend upon the economics or 
the transport operations. 

Sui M. L. Dwtved1: Question 
No 1479 may also be taken up along 
with this question, Sir. It dl'als with 
the same subject 

Mr. Speaker: I shall see. Shri 
Tridib Kumar Chau<ihuri. 

8Itri Tridllt Jt-..r ~ .... : WII" 
reprd to the movsnent of COlli from 
Calcutta, may 1 know whethe1' the 
Miniater is .. tisfted that \be coal 
berthlAi arrlUlllementa at the C .. lculta 
port. and the line capacity for carry-
ing co. 1 from thp mine-heads to 
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Calcutta are adequate so as to enable 
this arrangement to be worked satis-
factorily? 

8bri Raj Bah .... r: A Co-ordination 
Committee has been set up which 
will look after all these problema. 
9 special officer is also beine appoint-
ed for this purpose to see that the 
co-ordinated arrangements are carried 
out properly. The essential move-
ment depends upon the carrying 
capacity and the line capacity of the 
railways and also the loading capacity 
at the port of Calcutta. I think these 
wiU come up to the required expecta-
tions. 

Shri S. C. Semanta: May I know 
whether any return cargo arrange-
ments have been made so that the 
freight may be lessened? 

Shri Raj Bahadar: The Coastal 
Conference have already made a re-
quest that they should be assured as 
~ as possible about the return cargo 
bemg made available, and we are 
trying to see that steps are takt'n t6 
achieve that objective a.~ far as 
possible. 

Flre ill aauway GodoWD at Bowrah 

~ln 7. Shri Bam IUUbaD Gupta: 
Will tht' Minister of Il&Uways be 
pleased to refer to thl' rl'lply g;vf'n to 
Starred Question No. 88 on the 15th 
November, 1980 resarding fire in 
Railway Gadown at Howrah and .tate: 

(a) whether the enquiry has since 
been completed; and 

Cb) if 50, what are the find in,s? 

Tbe Deputy II.bUMer of &aI •• 8,. 
(8brt SbalUlawu KbaD); Ca) Yea Sir. 

(b) A statement is laid 
Tabll' ot the House. 

STATUIUT 

thl' 

'nil' au~ of the Are haa beton In-
ti .~ by (i) In8pec1or at h-

plO!Uves. Eastern Circle Calcutta (ii) 
Sub-Dlvi8iooal Mqistra&e. &dar, 

~l faa and (iii) Superintendent, 
.-.. way POlice. Howrah. 

The findings of the lnvestiptin. 
authorities mentioned above are a. 
under: 

Inspector of ~ atves. 

The initiation of fire was in all 
probability due to presence ot white 
phosphorous packages. Water of 
some of the phosphorous containers 
might have dried up some hoW and as 
it is well known, white phosphorous 
in dry condition starts bumin, auto-
matically. Subsequently molten 
phosphorous with the flame must have 
crept through other packa,es thereby 
increasing the intensity of the ftre 
and ultimately the fire spread to the 
packages of various commodities and 
set thE' entire place on fire. 

Other possibilities like c.!lectric 
short circuiting, or any outside 
agency being the causes for initiation 
of the fire seem to be remote. 

Sub-Dtvili0ft4l MlI9iItratc, Howrah. 

I am ot the definite oplnlOn that 
thE' fire Watl not caused by any ex-
plosive substance .... 

I am of the oPinion that the article. 
stored in the godown were in keepi"l 
with the relevant rules and Act .... 
there was no C'xplOlllve stored in the 
godown and even in the case of non-
explO.:iive but combustible ,oodi, pre-
caulion.~ wert' taken. The inci· 
dent can be called an act or God and 
no foul play is suspected in this calC." 

Superintendent 0/ Police, Howrah 
Durin, the PoHce investigation 
nothinc more could be tound other 
than what tranapired durin, the 
maai.\erial enquiry. There was no 
evidence of any criminal operation. 

8Iu1 Bam J[riIhu Gupta: From tht' 
statement I ftnd that three oftlcers 
were appointed to hold an enquiry, 
and their ftnclinp durer from each 
other. May I know what is the view 
of the Government and which ot 
those Indin&a baa been a~  

AII ....... wu KIwI: l n ulr ~ 

.-ere held by the Inspector cA Explo· 
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sives. His presumption is that it 
might have been due to phosphorus 
being present in the containers. The 
sub-divisional magistrate said that he 
is "of the definite opinion that ti1~ 

fire was not caused by any explosive 
substance." The Superintendent of 
Police, however, said: 

"During the police investigation 
nothing more could be found other 
other than what transpired during 
the magisterial enquiry. There 
was no evidenc(' of any criminal 
operation." 

Thesl' are th:' findings of the differ-
ent officers who had enquired into it. 

Shrt Rem Bal'Ua: In view ot the 
fact thllt the findings of all th(' Ihrf'e 
responsible officer!l differ .... 

Mr. Speaker: Order, order. Shri 
Ram Krishan Gupta. 

Sbrt Ram Krtshan Gupta: My ques-
tion was, in view of the fact that all 
these findings diffE'r from each other, 
what is the view of the Government 
and which of thl' findings has been 
al'Cepted. 

Shrt SbahDawal Khan: Sir, the 
rnagi~t rial enquiry said 

"The incident can be called an 
act of God and no foul play is 
suspected in this case." 

We would like to accept this. 

Shrt Rem Baraa: Sir, three officers 
enquired into this matter. The 
Superintendent of Police who enquir-
ed into this said that it was due to 
lIOme explosives. Another said that It 
was an act of God. The third ofBcer 
said that any criminal operation could 
not be suspected. There are three 
different opinions. May I know 
what is the conclusion of the Gov-
ernment! 

Mr. 8peaker: The Queltion Hour I. 
over. The bon. Deputy Minister 
said that they bad come to the con-
clusion that It WIU an act 01 God. 

Shri Hem BarDa: That is the 
oplIUon of one of the officers, and not 
the conclusion of the Government. 

Mr. Speaker: That is all right. I 
am not going into that now. Hon. 
Members are entitled to hold their 
OWn OplnlOns. AI! that the hon. 
Member can do is to elicit informa-
tion as to what the final decision of 
the Government is. They think that 
it is only an act of God. 

Sbri Hem BanIa: That is the opinion 
of one of the officers who enquired 
into this. 

Mr. Speaker: Order, order. I can-
not substitute the hon. Member's 
opinion for the opinion of the Gov-
ernment. 

WRITTEN ANSWERS TO 
QUESTIONS 

Incentive Schemes for Scientists 

·1463. Shri Daman!: Will the Mini3-
tex-of FOOd and Arrlculture bt> pleas-
ed to statl': 

(a) wh(·ther any final decision has 
been taken for instituting incentive 
sche'me for scientists who evolve n('w 
techniques for increasing tood pro-
duction; and 

(b) if so. the details of the schenll'? 

The Deputy Minister 01 Apicalture 
(Sbri M. V. Krishnappa): (a) and (b). 
No such scheme has been instituted. 
Outstanding work done by Scientists 
in evolving n('w techniques tor in-
creasing food production receives due 
recognition from Government. 

Train betwetm CbaUspoa aDd .usa ... 111 
* 14M. Shri "-r: Will the Minis-
ter of RaIl .. ,.. be pleased to state: 

(a) whether It is a fac! that there 
is a ,reat demand from the public 
to have one more local train between 
Chali.pon and Bhusaval on account 
of heavy rush; 

(b) whether it is allO a fact that 
there It a demand from tM pUblic to 
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run Bombay-Haw-rab Express daOy on 
account of heavy rush on that route; 

and 

(c) if so, the decision taken by Gov-
ernment? 

The Deputy MInIster 01 KaUW8YS 

(Sbrl 8. V. Ra.maswamy): (a) No, 
Sir. 

(b) It is presumed that the refer-
ence is to the Bombay-Howrah Bi-
weekly Janata Expresl train vlcz 
Allahabad. A fpw representations 
have been received for conversion of 
the Bombay-Howrah Biweekly Janata 
Express into a daily service. 

(e) Then>  is no justification for an 
additional train between ali~gaon 

and Bhusaval or for increasing the 
frC'Quency of the Bombay-Howrah BI-
w{'{·kly Janata Express trains. 

~  Plourb 

·1,". Sbrl R. N. MukerJee: Will 
the Minister of Food and Apiculture 
be p~ ase  to state: 

(a) whether his attention has been 
drawn to a recent speech of the 
Prime Minister wherein it is indicated 
that a new plough can and should 
immediately be introduced for pur-
poses of better agricultural produc-
tion; and 

(b) whether any steps are bt>lng 
taken accordilllly? 

'l'be IIIDWer of Apieultare (Dr. 
P. 8. o.IuDakh): Ca) and Cb). A 
<Xlmprebensive scheme for the pro-
duction, distribution and popularisa-
tion ot improved agricultural imple-
ments has been included in the Third 
Five Year Plan The lCheme i1tUr 
alUl provides lor the improvement of 
the plough. 

Co-epenUYe FanIa 

·1111 ~ Da 
Will the Minister 

Development aDd Co-operatloa be 
pleased to state: 

(a) whether it is a fact that it il 
proposed to establish 10,000 co-opera-
tive farms during the Third Five 
Year Plan in India; 

(b) if so, their number State-wile; 
and 

(c) the financial implications in-
volved so tar as each State is con-
cerned? 

The Deputy Minister of CommunU, 
Development and Co-operatJon (Sbrt 
B. S. Murthy): (a) 3180 Co-operative 
farming societies in the pilot projects 
will be organised during the III Plan 
period. Besides these, about 4,000 
societies outside the pilot projects are 
likely to come up voluntarily. 

(b) and (c). A statement &howln, 
the state-wise programme and ftnan-
eial outlay on pilot projects is laid 
on the Table of the Sabha. r See Ap-
pendix V, annexure No. If). The 
details regardin, the programme of 
non-pilot societies are under exami-
nation. 

'If ~ q .-rt!r-aPI', ..,w 

~~m  
.~ c . -. .. , "'"' ~ : 
ro~ar. t -~~  Hto ~ 

I lt ~ 1WoI ~ pc; ( '" ~7 it. 
~ ...... it tI, ~ ~ ~  rn fwf. . 
( <r.) ~  ~ it . - r-~Pt  .~ 

~~ ~~~it. ~it 

~ ,,<to ~ ~ If .. ; qlT 

~  m Jf ~~ 1  it. n "I"1r. ~ 

'.II'r.t IIfr q"f "l *' ' 
..,.., Ihh ~. in •• )  : 

~  ~ (1If). ~ ~ 11  ~t 

of'IfJ: qmr"-T CllT t~r r t~ q ~~ 

11ft lfJ Tit ~ "'" Iltlr~ -nt, q7. .... 
I l ll t~1 
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Tnuport 01 Ceal to w ...... IadJa 
by S_ 

· ",t. 8brl P. C. Boroeah: Will the 
Minister of Tran8port and COIDJDanl-
cations be pleased to state: 

<a) whether the Coal Commissioner 
has recently arranged for additional 
supply of 28,500 tons of coal every 
month for western India by ship 
transport; 

(b) whether this has presented any 
technical difficulties to the Bombay 
Port Trust authorities; and 

(c) if so, how these difficulties are 
being tackled? 

Thf' Minister of State in the Minis-
try 01 TrlUlllPOrt and Communications 
(8hrl Raj Bahadur): (a) YI'S. 

(b) l~ moveml'nl of ('oal to 

Bombay by coastal ships has not pre-
sented any t('chnical difficulties for 
t ~ Bombay Port Trust. However, 
tiwrc are i icultic~ in handling the 
quantity allocated to this Port due to 
inadequate labour and lightpr faeili-
tiC); required for discharging coal; 

(c) It has been customary for thl' 
Bombay Port to discharge coal in 
stream but only two to three ships 
per month can be handled by lighter-
age. In order to provid(' for th(' 
dischargl' of an increased quantity of 
coal the Bombay Port Trust haw 
agr~e  to provide a shore berth 
No. 10. Victoria Dock as an experi-
mental ml'asure. Ships wil1 ir~t 

lighten to the extent of 1000 to 2000 
tons at the lighterage berth and thl,n 
proceed to No. 10, Victoria Dock for 
discharging the remaining carICO on 
the Quay as wen as overside. 

Prlees 01 Sa,ar 

·1.... Slui 8lWt.tl Mlsbra: Will 
the Minister of ....... d ~Iture 
be pleued to state: 

(al in vif'w of his statement pub-
lished in the 'Statesman' dated the 
27th March, 1961 under the head-line 
"lndillll Suaar Prices not competitive 

(export diJHculty explained)", how he 
proposes to get Indian sugar priees 
reduced; 

(b) the steps taken so far in this 
direction; and 

( c) further steps proposed to be 
taken? 

The Deputy IIIDI8ter 01 A,rtealtare 
(Sbri M. V. Krlsbnappa): <a> to (e). 
FOr reducing sugar prices. it is neces-
sary to bring down the cost of cane, 
which, without putting the cane 
growers to hardship, can be down by 
Improving the yield of cane per acre. 
For this purpose, sugarcane develop_ 
ment schemes have been in operation 
during the First and Second Five Year 
Plans. These are being continued. 
Thl' schemes, which are implemented 
by State Governments, comprise 
measures relating to irrigation, 
manuring. use of improved seeds and 
varif'tif's. construction of roads in 
factory arl'a,. control. of pests and 
dispasl's of sugarcanf', ('te. 

Telephone Exchanges 

01181. J ~ri Ram Krlshan Gupta: 
L GIani G. S. Musalr: 

WilJ the Minister of Tran..'IPOrt and 
Communications be pleased to !tate: 

(a) whether any scheme has been 
prepared with a vil'w to provide auto-
exchanges in n·plac(·ment of manual 
exchanges; and 

(b) if so. the details then'Of! 

The Mlnlster 01 Traasport .. d 
CGlDmunlcaUona <Dr. P. Sabbaray .. l: 
(a) Yes. 

(b) Statement is laid on the Table 
of the Lok Sabha. [See Appeodlz V. 
annexure No 15]. 

SDpr Faetories ba U'p. 

.,2. Sbri ....... rbr: Will the 
Minister of FOOd aDd ~a are be 
pleased to !ltate: 

(a) the numbt'r of private !lnd co-
operative !ugar factories in U.P. 
(District-wise) and crushing capacity 
of each of them at p~t  and 



10699 Written AnBw.,.. CHAlTRA 22, 1883 (SAKA) Wri&ten AnsweTB 10700 

(b) the actual cruslUng capacity 
utilised in the year 1959-801 

TIle Deputy Minister of AplclIltare 
(Sbri II. V. KrbbDapp"): (a) A state-
ment giving the· required infonnation 
is laid On the Tabl. [See Appendix 
V, annexure No. 16). 

(b) Except for the sugar factory at 
Baghpat in District Meerut, which 
has gone into production only in 1960-
61. the enUre capacity was utilised 
during the year 1959-60. 

Resettlement of Arricaltural 
Labourel'!l 

30'73. Shri Panrarkar: Will the 
Ministpr of Food and Aariculture bE' 
pleased to state the total amount allo-
cated to Maharashtra during the 
Second Five Yl'ar Plan period so far 
for the resettlement of landlf:'!>s agri-
cllltural labourers? 

The Minister of Arril'ulture (Dr. 
P. S. Deshmukh): A provision of 
lb. 20.68 Jakhs was made in the 
&":'ond Five Year Plan for r::'scttle-
mlmt of landless labourers in Maha-
rashtra. 

Apicultural Colle«es In MaharlUlbtra 

30'74. Shri Pauarkar: WIll the 
Minister of Food and Acriculture be 
plpased to state: 

(a) the names of various agricul-
tural colleges in Maharashtra; and 

<b) the amount of grant given to 
each of them by the Central Govem-
mt'nt during 1959-60 and 1960-6P 

The MbUs&er of Apieul&ve (D1'. 
P. S. De8luDakb): (a) There are at 
present 6 alTicultural Colleje, in 
Maharashtra as detailed below: 

1. Government AlTiculturaI Col-
lege. Poona. 

2. Government A~ricultural CoI-
leae-. Na,pur. 

3 Government AlI'icultural CoI-
lea-e. Akola. 

4. Governm(>nt AcricuJtural Co:-
lege. Parbani. 

5. qovernment Agricultural Col-
lege, Dbulia. 

6. Private Acricultural CoHele, 
Amravati. 

(b) No gr,ant has been given to the 
private Agricultural Collere at Amra-
vati. As regards the Government 
Colieges. no ,rants are sanctioned tor 
individual colleles as auch but grants 
are given to the State Governments 
for development under certain Heads. 
Figures of Central IUsistance actually 
utilised by the Government of Maha-
rashtra during 1959-60 and 1960-61 In 
connection with the development ot 
their above Colleges is not available. 
In addition to cash granl~. laboratory 
equopment and books havl' been sup-
plied to the following Govcrnmt'nt 
Agricultural Coll(>ges under the lndo-
U.S. Techni(>al Co-operation Pro-
gramm(': 

a ~ nf ,h, olI~  

Rs. RI. 

J A' C· liege, I' .• nil Nil nR.oo 

2. Agri. Cdiegc, NIIIPur 32,617.0<) 5,6:u.oo 

3. Agri. C liege, Altolll 20,474.00 4.120•00 

The value of this l~ uipment il 
being treated as grant-In-aid to the 
ovemm~nt of MaharlUht.ra. 

Remoclellin, 01 GwaUor and Bhopal 
SUU-. 

JO'75. 8br1 Panprkar: Will the 
Minister 01 IlaUwa:r. be pleased to 
state: 

(a) the up-to-date pro,reu made in 
regard to th" remodellin, of Gwalior 
and Bhopal Railway Stations on the 
Central Railway; 

(b) the natu~ and details of am_I· 
ties t.o ~ providM on the above Sta-
tions; and 

(c) thE' tUn(' by which the work II 
likely to be completed· 

Tbe ",i, -..... er 01 aaIhra,. 
(SIu1 Shahnawu 1DaaII) : (a) 

GwaUor..-95 per ct'nt (in reapect 01 
station n-modellin,) 

Bhopal.-75 pt-r t'e'Jll 
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(b) Gwalior.-Additions and alter-
ations to the the station building, new 
III class waiting hall with flush 
latrines, extension and cover over 
platform, circulating areas, tonga 
etand, cycle stand, paving of plat-
forms and toot over-.bridge. In addi-
tion the B.G. and N.G. yard is being 
extensively remodelled. 

Bhopal.-Cover over platform and 
foot over-bridge, conversion of parcel 
office into waiting hall with extension, 
modernisation of station building with 
flush type latrines and improved 
booking facilities, provision of new 
R.M.S. Office and improvemi!nts to 
circulating area. Four doub\(' bed 
retiring rooms, 2 double bed tourist 
retiring rooms with Ii tourist wailing 
room and lounge are being provided 
on 1st ftoor of the main building. 

(e) Gwal.ior.-The entire work of 
station remodelling is Jikdy t'> be 
compll'tl·d by end of April, 1961. 

Bh())Jul.-The entire work is likely 
to be l'ompl(,tt'd by December, 1961. 

Forelrners Employed in lulaD 
Railways 

30,.. Shrl Panprkar Will the 
Minister of Railways be pleased to 
atate: 

(a) the number of foreigl'H'rS em-
ployed in Indian Railways; and 

(b) the number of expc'ft!l amongst 
them? 

The Deputy MJnister 01 Railways 
(SIlrI Shabnawas IOwa): (a) 58. 
This flgun! does not lnclude Nepalese, 
Goans and Pakistanis who have mig-
rated with the Intention of perman-
ently settlln, down In India. 

(b) One. 

JI'aml1y PlanDiD, Centres In PuJa' 

at'n. Slarl Hena Raj: Will the Minis-
ter of Health be pleased to state: 

(a) the number of Family Planninr 
Centres propo~ to be opened durin, 
11111-62 In Punjab; and 

( b) how many of them will be-
located in the Punjab Hills? 

The MlDlster of Health (Shrl 
Karmarkar): (a) Ten Family Plan-
ning Centres are proposed to be-
opened by the Government of Punjab 
during 1961-62. 

(b) The location of the Centres has 
not yet been finalised. 

Thefts and Pllfe ...... on 
N. Railway 

3078. Shri D. C. Sharma: Will the 
inist~r of Railways be pleased to 
state: 

(a) the number of cases of thefts, 
pilferages and loss of property that 
have occurred from November. 196() 
to March, 1961 on the Northern Rail-
way; and 

(b) how dOl's this compare with the 
figures for thl' corresponding period 
of the yl" r 1 l~ l- 0  

Tbe Deputy Minister of Ra.llways 
(Shri Shahnawaz Khan): (a) and (b). 
A statement is laid on the Table. 
r See Appendix v, annexure No. 17]. 

Na,apattlnam Harbour 

30'79. Shri Dbannallnpm: Will the 
Minister of Tran.'ipOrt aDd Communi-
cations be pleased to state: 

(a) wh!'lher it is a fact that pas-
sengers at Nagapattinam Harbour 
undt'rgo a lot of inconvenience d1le to 
lack of facilitie5; 

(b) if 10, the action taken to improve 
the situation; and 

(e) the amount of money spent to 
improve the condition during the 
Second Five Year Plan period? 

"nIe Mlnhter of State In the Ml .... 
try of Transport .... CoImalillteatloM 
(Siarl Raj Babadwr): (a) and (b). A. 
far as Central Government are aware, 
ellllenlial passenger amenitiM! are 
available at Nagapattinam. Although 
the bar at the entrance is shallow, 
lighters of the type plYini there can 
crou tht' bar safely t'ven at halt tide. 
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But at low tides, the passage of 
lighters over the bar may involve 
danger to life and craft. The main 
need, therefore, is for the execution 
of works designed to improve the bar. 
The Government of Madras, who are 
concerned with the execution of these 
works have already made a beginning 
with them in the Second Plan period. 

(C) An expenditure of Rs. 4.5 lakhs 
was expected to be incurred in the 
Second Plan period. 

Overbrid,e at Kodampakkam 
Station 

3080. Shri Dharmalln,am: W ill the 
Minister of Railways he pleased to 
_tate: 

(a) whether there is any proposal 
to construct an overbridge at Kodam-
pakkam. Madras on the line between 
Fort station and Tambaram; and 

(b) if so. naturc of action takpn 
thereon? 

The Deputy Minister of Railways 
<Shrl Shabnawaz Khan): (a) No, Sir. 
H is for the State Government to 
considl'r the necessity or otherwise for 
the provision of an over /underbridge 
in replacement of the existing lew'l 
crossing m'ar Kodampakkam station. 
The Railway would be willing Ul im-
plement the scheme on receipt of a 
specific request from the State Gov-
ernment and on their agreeing to 
share the CO!lt of the scheme u per 
extant rules. 

(b) Does not arise. 

Sllrallldan Roads la ONu 

Jell. Shri Kambbar: Will the 
Minister of CoInmanlt, DevroJopnteDt 
uad Co-operaUoa be pleued to .tate: 

Ca) the number of the Shramdan 
roads district-block-wise in 0rWa 
State completed or under coutruc-
tion 10 far durilll the Fint and 
Second Five Year Plan periods; 

(b) the nature of help ,iven by the 
Centre and OrislIa State duri", that 
period r-~ i .e 110 tar tor these 
roads: 

«') by what time the rest of works 
would be completed: and 

(d) the number of the roads Rmcma 
them district-block-wise, made all-
whether, fair-weather bullock cart-
able, motorable and bus-serviceable 
so far? 

The Deputy Mlaister of CommaaJt1 
Developmeat and Co-operat.loa (Ibn 
B. S. Murthy): (a) to (dl. Infor-
mation is being collected and will bit 
laid on the Table of the Houae. 

Revenue Roads In Or ... 

3082. Shrl Khumbhar: WUl the 
Minister of Transport and Communi-
cationI' bf' pl('ased to state: 

(a) the amount allotted from the 
State and Central Seoctors separately 
for t:onstruction of revenue roads in 
Orissa Sta Ie district-wise during the 
Scconrl Five-Year Plan period, year-
wise; 

(h) til(' names of the roads, 
Distriet-wlS(', completed or under 
construction so far with that amount 
in that State; 

«(') thc names of roads, district-
wille. of ir~t Fivp-Year Plan period 
if any rppair('d with that amount; 

(d) by what time the rest of the 
work would be  completed and with 
what amount; 

«(') the names of roads amon, them 
converted into Public WorkJl Depart-
ment roads, if any; and 

(f) the nlmes of the rolds amon, 
them. district-wise made all-weather 
or fair-weather roads! 

The Mlaa.ter 01 State la tbe HI .... 
try 01 1'ranIport ud Coauaaalc!aU .. 
<Sbn Raj Balladur): (a) to (I). The 
required information is beinl' collect. 
ed and will be laid on the Table of 
the Sabha In du ... COUl'le. 

P.W.D ..... In on.. 
..... 81ar1 a""bar: WlJI tb. 
Mfnllter of TraaIport ... eean. .... -
... tIoalI be pll'ssNi to Jlllte: 

(a) thl!' amount al/otu-d trom the 
State and ~tral Becton tlt'Paratf'l,. 
tor construction of P.W.D. ~ s In 
on.... State Olltrlct-wlse dUrin, the 
SP.r'ond Pllln ptoriod, year-wi.,.; 
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(b) the names of the roads District-
wise completed or under construction 
flO far with that amount in that State; 

(c) the names of the roads district-
wise of Firat Five-Year Plan period 
repaired, if any, with that amount; 

(d) by what time the rest of the 
works would be completed and with 
what amount; and 

(e) the names of the roads among 
them District-wis£' made all-weather 
or fair-weather 

The Minister of State in the Minis-
try of Transport and Communications 
(Shrl Raj Bahadur): (a) to (e 1. The 
required information is being collect-
ed and will be laid on thfO Table of 
thp Sabha in due coursf'. 

Areeanut e iear ~  Station at Palode 

3084. Shrl V. P. Nayar: Will the 
Minister of Food and Agriculture be 
plcalled to lay on tht' Table a stat!'-
ment showing thfO sp ~i ie subjects on 
which n,search work or investigntion 
is carrif:'d on at thp ArpC"nnut Research 
Station at Palodl'. Kerala. thp dutl' of 
commenceml'nt of work in ('ach pro-
gramme and til(' results uchil'v('d SO 
far? 

The Minister of Agriculture (Dr. 
p. S. Deshmukh): A statement giving 
the information fI.'Quired is laid on 
the Table. [S('{' Apppndix V. nn-
nexure No. 181 

ElectriJlcaUon of Kantabhanjl and 
TltUaprh Rallway oloni~ 

3085. Shrl Kumbhar: Will the 
Minister of Railway!! be pleased to 
state: 

(a) whether thl're is any proposal 
to electrify the streets and quarters 
of the colonies at Kantabhanji and 
i i tilagarh Railway stations; 

(b) if so, the nature of steps taken 
, fur; and 

(c) if not, the reuon~ therefor! 

The Depaty MIDbter of RaIlways 
(Shrl ShahDaw .. Khan): (a) to (c). 
Elt'C"trification of Railway qllarters 
and strC'l't li,hts in Railway colonil'.< 
ill carried Ollt on proeramme basis 
subject to a\'ailability of funda and 

requisite electric power at reasonable 
rate. Provision of additional Street 
lights at Titilagarh station has been 
included in 1961-62 works programme. 
Electrification of quarters at Titila-
garh and quarters and streets at 
Kantabhanji will be programmed also 
as and when the necessary funds tor 
these works are available. 

Advertisement of P. " T. Vacancies 

3086, Shri Kwnbhar: Will the 
Minister of Transport and CODllD1lDI-
cations be pleased to state: 

(a) whether the vacancies of posts 
in the Orissa Circle of P. & T. Depart-
ment are being advertised in the 
regional Janguagp of Orissa State's 
Newspapers; 

(b) if so, the number of advertise-
mpnts and expenses incurred by that 
advl'rtis('nwnt of vacancies of posts 
during thl' s..·cond Flvl' Year Plan 
pl'riod in that State; and 

'(") if U\(' r('ply to part (a) above 
ht, Itl till' lll'gati\'l'. till' n'asons there-
for? 

The Minister of Transport and Com-
munications (Dr. p. Subbarayan): 
(a) Y('s, Sir. 

(h) In all, 16 adv!'rtisl'menis were 
issued. The expenditure incurred on 
13 advertisements is Rs. 4.390.21 nP. 
(Hupces four thousand three hundred 
lind ninpty and twenty one naye paise 
only). The bills in respects ot three 
advertist'ments have not yet been 
r~ pive . 

(e) Dot'S not arise. 

AdverU8ement of Vacant Pests by 
South Eastern Railway In Orlala 

Newspapers 

_7. Shit Kambhar: Will the Minis-
tcr of RaUways bt' pleesed to state: 

(a) whether the vacancies of posts 
of the South Eastern Railway ar~ being 
advertised in the regional iangua,. 
of Orissa State's Newspapt'rs; and 

(b) if not, thc reasons therefOr! 

De Depa&y IllJalllter 01 IlalhraJ'l 
(Sbrl Shabu ... Daa): (a) Yes. 

(b) Does not arise. 
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Marder of a RaIlway EmploJee by a 
Coutable at Salebhata 

3088. Sbri Kumbbar: Will the 
Minister of Hallways be pleased to 
state: 

(a) whether it is a fact that a 
Railway cashier clerk was killed by 
a railway constable on the night of 
the 20th March, 1961 at Salebbata, 
District Bolangir, Orissa on the 
Titilagarh-Sambalpur new rail line; 

(b) if so, the reasons therefor? 

(c) the findings of investigation on 
the murder; 

(d) whether the cash amount is 
according to th£' account handled by 
the Cashi!'r; and 

(l') if not. what action i;; h!'ing 
taken on it? 

The Deputy Minister or Railways 
(Shri Shahnawaz Khan); (a) and (b). 
e~ Sir. The incident occurred as a 
rpsult of an alh'l"cation bptw('f'n the 
Cash1l'r and the R.P.F. Rakshak on 
duty. 

(r) A rase of murder is under 
police invL'Stigation. 

(d) N n loss of cash has been 
reported. 

(t') Does not arise. 

Indian Couadl 01 A,ricultural 
Research 

31189. Shrl V. p. Nayar: Will the 
Mirll<tt'1" of Food and AlTiealture be 
plt'asI·d to state: 

(a) wh"thl'r the Ministry of Scilln-
Wi<" H.'carch and Cultural Af'fairs 
has any control over the Indian 
Council of Agricultural Research; 

(b) if so, what are the dl'tails of 
luch control; 

(c) what, if any. are the advantagE's 
(;f disbursemf.'nt of GilvE'rnment of 
India grant for research projecu in 
Agriculture through the Indian Coun-
cil of Agricultural Research: and 

(d) how many repTeJlentativ" of 
thf' above Ministry are included in 
t!ach of the committees of the Indian 
Council of Agricultural ~are  

The Minister of Ap'Icultare (Dr. 
P. S. Desbmakb): (a) No. 

(b) Does not arise. 

(c) (i) Overall co-ordination of 
research activities in the field of 
agriculture, animal husbandry and 
allied subjects. 

(ii) Avoidance of overlappin, and 
duplication of research in the above 
fields. 

(iii I Utilisation of the available 
fU:1d3 and scientific and technical 
personnel to the maximum pouJble 
extent thereby el'lectin, economy 1D 
over-all f'xpcnditure on the conduct 
of research in the above fields in the 
country. 

(iv) Detailed scrutiny of the pro· 
jects from the scientific, tlochnical, 
administrative and financial points of 
view. 

(c) Closp wakh on the progress of 
the working of thf" projtoct!l and the 
expcnditul"p incurred thef(>Qn. 

(d) A ~tatem n  gIving the infor-
mation n'quirt·d is laid on the Tobie. 
I SCI' Appendix V, anrll'xure No. 
19] . 

PubllC'ation of I.C.A.B.. 

3090. Shrl V. P. Nayar: Will the 
Minister of Food and "rrtculture be 
pleast~  \n state: 

(a) whl,th('r the attention of Gov-
l'rnmen! of India has bf.'cn drawn to 
the publication of the leAR under 
the titl(' 'Trends in AI(ricultural 
Res('arch' Senal No.4; 

(b) whethrr it haB heen noticl'd by 
thl' (klvernment ot India that the 
book under an attractive captloa 
contains only certain !tpcechf'l, includ-
ing welcome speeche. of Dr. Y. B, 
Randhawa, D.Se., ".N.I., 1C8. Vice 
President of the ICAR etc.: 

(c) what is tht, purpose tor which 
.och puhlicatioru are made; and 

Cd) what i. th,· total COlt of the 
pu li~tion~ 

TIle 1IIDt.ter ., A,rIeII.Here (Dr. 
r. 8. De!hmakb): (8) 10 (C). 1111' 
wa, printed for departmental UIW! 'or 
reft'renC't" and slnC'f' the IJM"f'Ch ... 
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included therein contained Statements 
and information relating to a¢cul-
tural research and development in the 
country which could guide the depan-
mental officials. 

Cd) 500 copies at a <:ost of Rs. lS75 
were printed. 

Breeds of Milch CatUe 

3091. Bhri V. P. Nayar: Will the 
Minister of Food and AlITiculture bt! 
pleased to ~tate  

(a) what are the important breeds 
of milch cattle, buffaloes and goat. 

in India at present and what is the 
average milk yield in each; and 

(b) what are the estimated num-
bers of each breed in India and how 
has the average milk yield varied 
since 1959? 

The Deputy Minister of ApicultU1'f1 
(Shri M. V. Krlshnappa): (a) Infor-
mation about the more important 
breeds is given below: 

Cows Buffaloes 
---------;.,.---

Goa:s 
--.-_._-... _---------
Br,ed 

Gir 
Saual 
Sindhi 

Avcrase milk 
yield (in village 

herd) 
(lbs) 

2000 

Breed 

Murrah 
],'fJrahOtii 
Surfi 

Average milk 
yield (in I'illage 

herd) 
(Ibs) 

3000 
3000 
3000 

Breed 

.1amnal'ari 
Harbari 
Malabari . 
(Tc1;<:hary) 

Average mIlk 
yiclJ (in villuge 

herd) 
(Ihs.) 

540 
300 

4-5 Ihs. {X:r Jay. 

Tharparkar 2500 Nili.'R,wi 3500 
-. (1.)' N'o· survey-has een ma ~-to----- 7  b)--whaCiiihe estimaT'eci-per-capita 
enumerate thl' number of cattle availability of fOOd (in calories) noW 
breed-wise, An ad hor assl'ssment of available to Indian cattle and what is 
average annuli) milk yield in rows, the average minimum nutritional re-
buffaloe'S and goats in general was quirement? 
made by the Directorate of Marketing The Deputy Minister or Apiculture 
and Inspection in 1956. This revealed (Sbri M. V. Krlslmappa): (a) and (b). 
an increase in the average annual milk A statement showing the availability 
yield of COW!!. buffaloes and goats and requirements of teeds and fodder 
from 366, 963 and 122 lbs. in 1951 to as estimated by a Joint Committtee of 
382, 1,117 and 127 lbs. respectively the Indian Council of Agricultural Re-
in 1958. The I.C.A.R. is now engaged search and Indian Council Of Medical 
on a sample survey in selected areas Research (1954) is laid on the Table. 
to estimate the milk production in [See Appendix V. annexure No. 
cows and buf'l'aloes. 201. 

ProdaetioD of Foader 

..... Shrl V. P. Nayar: Will the 
Minister of FOOd aDd ~tare be 
pleased to atate: 

(a) what Is the production of fodder 
gt'asa and animal feeds in India; and 
-- na 

Av. wt. 
tbll. 

T. n ~ (500 I ~.  0'3311 
0'°45 

3. Buffalo.:- (Il00 lb •• ) ~I  

0·063 

3. Bu\lodt (800 I ~.  0-92 
1'1(; 

4. Calve, . ~0I .  0'42 

The nutritional requirements of 
cattle are now usually estimated in 
terms of DCP (Digestible Crude Pr0-
tein) and TDN (Total Digestible Nutri-
ents) or roughages and concentrates. 

The nutritional requirements for 
various livestO<'k is as fo1]ows:-

TDN 
tbl. 
4'OQ 
0',u6 

(;'15 

0'458 

8'0 
10'5 

3'4 

for maintenance 
((lr eve" lb. (If milk I"mJuced 
with -4% fat. 

for mllin!,"n.n.:.: 
for e'\"Crv lb. of millt l"TN!uced 
wih '7% fll!. 

for normal work 
for !tea,,), wM. 
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Tapioca Flour 

3093. Sbri V. P. Nayar: Will the Min_ 
ister of FOOd and Apiculture be 
pleased to state: 

(a) whether the Government of 
India are aware that Tapioca flour is 
used as an ingredient in cattle feeds 
in large quantities in Europe; 

(b) how much of this Hour is con-
sumed fOr cattle feeds in India: and 

(c) what is the food value (in calor-
ies) of this flour, as a feed for cattle? 

The Deputy Minister of A,rlculture 
(Shri M. V. KrishDappa): (a) Tapioca 
flour is used as an ingredient in live-
stock feeds, particularly for feeding 
pigs. in Europe. Information is not 
available on the extent to which it is 
fed to cattle. 

(b) Tapioca ('hips and 'Tippia' 
fibrous waste of Tapioca obtained in 
the manufacture of Sago arr known 
to be llsed n~ cat!' (' feed in some 
areas. 

Information on the quantity of 
Tapioca flour and/or other Tapioca 
products ugl'd as cattle fel'd is not 
available. 

(c) The gross food value (energy 
in Kilo calories) and digestible food 
value for cattle are 3785 and 3334 kilo 
calories respectively per kilogram of 
Tapioca. 

ADDual Report of I.CA.B. 

ION. Sbrl V. P. Nayar: Will 'h..-
Minister of Food and A&'rieulture be 
pleased to state: 

(a) when do the Government of 
India expect to lay on the Table the 
annual report.~ of 1958..59. 1959-80 and 
1960·81 of the I.C.A.R.: and 

(b) what are the reasona for not 
laying them on the Table earlier! 

The JIIaIII&et-01 ApteaItare (Dr. P. 
II. DeIIua ... ): (a) The report for 
1958-9 i. at present under print and 
will be p1aced on the Table of the 
House shortly. The report for 1159-
eo was approved 01 by the Annual 

General Meeting of the ICAR on 80th 
August, 1980. The audited accounts 
for the year 1959_60 have not, how-
ever, been received as yet. Audit 
was conducted in January, 1961. 

The preparation of the report for the 
year 1960-81 is being taken up and 
will be laid on the Table of the House 
as soon as it is printed alter it i. 
approved by the General Body in 
August, 1961. 

(b) The time of placing the report 
On the Table of the House depends on 
the time-lag between the preparation 
of the report and the next mef'tin, of 
the General Body at which it Is ap-
proved. the receipt of the Audit Re-
port and the time taken in getting 
both the reports printed. Steps are 
being taken to e-n!lure that the n~portll 
are placed on the Table of tht> House 
regularly every year as SOOn as possi-
ble after the approval of the Ge-neral 
Body. 

Cattle Sterility Scheme 

3095 Shrl V. P Nayar: Will the 
inis~ r of FOOd &lid A,.neulture be 
pleasP.d to ~tate  

(a) how the co-ordinated cattle 
Sterilitv Scheme of the Indian Counrll 
of Ag~icultura  Research is worldnt 
at prel'ent; 

(b) how many officers were .ent to 
Sweden for higher studies tor th'-
lleheme and how many of these o i~ertI 

are !ltil! in the scheme; and 

(c) what II the expenditure incurred 
a. on the lst January, 1961 tor fbi. 
IIcheme. In each of the Stat@s! 

TIle MI ...... 01 A&'rIea1tare (Dr. P. 
8. DMbmaldl): (a) The IICheme is 
workin, aatistactorily. The flnt part 
of the scheme wa. aanctloned by thf' 
Government ot India for a period of 
4 years with etrecl from lst AUjfUat. 
1154. In the States of Madra.. U.P., 
Bihar. Wett RIm,.!, Punjab Incl Bom-
hlY and at the Indian Vetntnary R&. 
~earc  institute. fzatn.,ar. Alter the 
expiry 01 thil period, the .cherne hal 
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been taken over permanently by tile 
States and the I.V.R.I. and separate 
Chain for animal gynaecology and 
obstetT"ics have been created in the 
veterinary colleges. 

The second part of the scheme was 
sanetdoned for a period ot four years 
with effect trom Ist April, 1957 in the 
States of Kerala, Orissa, Madhya Pra-
desh, Assam and Andhra Pradesh 
(Osmania University). The period of 
sanction expired on 31st March, 196] 
The States and the Osmanla Uni-
versity are taking action for taking 
over the scheme permanently and for 

the creatjon of permanent Chain for 
animal gynaecology and obstetrics_ 

The third part of the scheme was 
sanctioned for a period of .. years with 
effect from 1st April, 1969 at t ~ 

Andhra Pradesh Veterinary College, 
Tirupati. 

(b) In all 24 officers were sent from 
different States, Institutes and Uni-
versities. Seven of them have been 
pennanently absol"bed by the States 
and the I.V.R.I. in teaching and re-
search jobs. lv~ are under considera-
tion for being permanently absorbed. 
Seven are engaged in work in the 
same field Five are under training 

(c) Name of the Sta-e Expenditure incurred 
Prom I-R-54 to 1-7-~1I. 

l. Madras 
1. Punjab 
3. Bomhay 
4. Bihar . 
5. e~t Bengll 
(,. U.P. 
7. I.V.R.1. 

Rs. 
75.908'00 1 
~1 474 00 ~ 
(,7.34(,-00 
71,196-00 
60,950-00 
71,556-00 J 
78,939-00 

Expenditure shared h." Central 
and Stlte Go\'[s. 

(from 1-8-54 rn 1-lo-~8  ~n Ire' 
expenditure mer hy Cenr ral C;,,-
vernment) 

From 1-4-57 10 1-1-61 

~  Assam 
~. Orissa 
10. Keral. .  . 
II. Madhya Pradesh 
I z. Andhru Prade8h 
13. ~mani  University 

Dileuee of Livestock 

.... 8hrl V. P. Na,ar: Will the 
Minister of Food aDd Arrteultare be 
pleased to state: 

(a) what are the specific schemes for 
the investigation of diseases of !iv/,,-
stock in operation at present; and 

(b) whether a statement contain n~ 

the followi'ng particulars will be laid 
on the 'l'able:-

(1) the date of commencement of 
eecl\ scheme; 

(I) the purpoee of eacll scheme; 

(I) tile number or seientifte per-
IOnnel In each scheme; 

55,4°5 00 
"'.430-00 
45.1°7'00 
58,311' 00 
18.590'00 
60,u6·00 

} 
Expenditure shart'.! by Central 
and St I, (i.wernmcnt. 

(entire experJ 1 ore mel hy Cen-
t rll (inn.). 

(4) the number of non-scientific 
personnel in each scheme; 

(!i) the money spent so rar on each 
scheme upto the beginning of 
the current budget scheme; 

aDd 

(6) the results so far acbieved in 
each scheme? 

Tbe MIDII&er ., ~ u t (Dr P. 
S. DesluDakb): (a) and (b). A stat('-
ment contalnin, the information re-
quired in rapec:t of the sfthemee finan-
ced by the IJIdlan Council of A,rlcul-
tural Researeh for the invntiption of 
diseases ot livestock is laid Oft tM 
Table. [See A~ V. aaaexure 
No. SI]. 
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Lltentwre of I.CA .• 

1197. Shr! V. P. Nayar: Will the 
Minister of Food and Apiculture be 
pleaged to state: 

(a) the total value of literature on 
Agricultural Information supplied to 
the N.E.S. blocks in 1958-59, 1959·80 
and 1960-61 ; 

(b) whether the value is realised in 
cash or adjusted in accounts; and 

(c) what are the languages in which 
the literature was published? 

The Minister of Arrleultare (Dr. p. 
S. De3hmukh): (a) The total value is 
indicated below year-wise: 

1958-59. 
1 95tt-60. 
1980-81. 

Rs. 5,7a,170 
Rs. a.o3,177 
Rs. 1,85,129 

(b) The value is not realised in 
cash. Expenditure on publications 
supplied to the Blocks is met from the 
budget provision made for this Minis-
try's 'Scheme for the production of 
Agricultural information literature for 
the Village Level Workers in N.E.S. 
blocks'. 

Ie) English. Hindi. and Punjabi. 

Genetics aDd BreedIn&' In Plauts 

3Ot8. 8hrt V. P. Nayar: Will the 
Minister of FOOd and Arrieulture be 
pleased to state: 

(a) whether the conference of reo 
search workers on ~eti  and bret'd-
Ing in plants and animals held at the 
Indian Council of Agricultural Re-
~n  Inlltitute in May, 1957 had re-
commended close cO-Of'dlnation bet-
ween plant and animal geneticists and 
it 110 the steps taken in this reprd by 
the Government of India; 

(b) whether such confereoees had 
been held subst"quently; and 

( e) if not, the reasons therefor! 

'!'be Mig' 1er ., AJrIt:uKan (Dr. P. 
8. D  ' Mekit): (a) Yes. SiT. The eo-
ordtnation betweea Plant and A.nima! 
Genetic:t.t. .. eMUM by nOl'ldMttnI 
t'ntaIn Plant Geneticlm Of repute to 

the Animal Breeding Committee and 
Animal Genetics to the Botany 
Committee. The programmes ·1f plant 
and animal breeding thus receive the 
attention of both classes of experts. 

(b) and (c). It has not been found 
necessary to hold anothl"'r conference 
but one will be held as and when. 
nece9S&ry. In the meantime the-
Indian Council ot Agricultural Re-
search have, been holding similar ('on-
ferences in other subjects such as 1t 

combined conferenee ot Plant and 
Animal Nutritionist.'! and a combined 
conference Of Agricultural and Animal 
Husbandry Workers on subjects re-
lated to Dairy. 

Green Manure 

S099. Shrl V. p, Nayar: Will the 
Minister of Food and A&Tlculture be 
pleased to state: 

(a) whether the rellults obtained :m 
trials of green manure plants like 
Se9bania species for drought resistant 
qualities have been populariMCI; and 

(b) whether any State has taken up 
the results of such investiptiool with 
rreen manure plants for popularilin, 
lUeh plants among the cultivat"rs and 
if 10, with what resultll? 

The Min1IIter or Aplealtare <Dr. P. 
8, ne.lu:Dukh): ( a) Y CII. 

(b) The results obtained from trials 
on green manure plantll, viz., Sesbenl. 
lpeeles have been popularised in 
lIuitablp agroC'limatie regionl" the 
country by varioull audio visual aids 
and by adequate incentivf> •. 

1. Publication: -The Indian Coun-
cil Of Agricullural ReNllreh 
bulletinll and Central Govern· 
ment Pl!riodlcals "rndie" 
Farmin," and "Agricultural 
Jlxtensioo" al allO Stat.-00-.. -
emmenu periodicals ,Iv!! 
publicity bJ pod and tlmr.ly 
write-ups. Leatleta are .... 
reJeased In rerional lan~II. I 

MIl widely dutributecl in 
States Uke We.t Ben,II, 
!Cera.... Madru, OrIN. rk. 
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2. ]t'eature films: The Ministry of 
Food and Agriculture l,as 
elso produced educative fea-
ture films for popularising the 
practice of green manuring. 

3. Seed Packets: -In some of the 
Sta!('s, green manuring seed 
packets are widely distributed 
to the farmers for raising 
suitable green manuring 
crops. 

4. Subsidies:-Subsidies are pro-
vided for larger producthm of 
green manuring seeds 'm a 
commercial scale. 

Green manuring is popular in most 
()f the States, viz., Andhra Pradesh. 
Bihar, Madras and Uttar Pradesh. 
The total art'n green manured durir'& 
1959-60 was 70 lakhs acres and t1~e 

likely achievement in 1960-61 would 
be of the order of 105 lakh I~ rp~. 

Special eflorts art' being maclp l,y 
Kerala, Mysore. Punjab and Raja1>than 
to popularist' tIll' grpl'n rnanurinl 
practices. 

Research on Green Manure 

3100. Shri V. P. Nayar: Will the 
Minister of Food and A&Tlcultnre be 
pleased to lay on the Table a summary 
of ac ieveml n ~ in respect of research 
conducted unn!'r thl' auspices of the 
Indian Cnun('il of Agricultural Re-
sl'ar('h in regard to green manure and 
al~o in pouplarlsing the raising of 
grN'n manure in the variou~ Statt's on 
the balli! of results obtained! 

The Minister of A&Tlcultare (Dr. P. 
'S. Deslunukh): A note is placed on t1!e 
Table. [See Apppndix V, annexure 
No. 221. 

Earthworms 

Slit. Shri V. P. Nayar: Will the 
'MInister of Food aDd Axrit'1lltaff! be 
plel!lt.-d to slale: 

(a) whether the role of art o~ 

In Influencing the microfJora of the 
soil hall been inv_llJated in detan; 
and 

(b) If 10, the resulta obtained 10 

far'? 
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The Deputy Minister of Apiculture 
(SbrI M. V. J[rtshDappa): (a) Yes, the 
role of earthworms in influencing the 
microftora of the soil has been investi-
gated. 

(b) It is observed that the earth-
worm casts contain a larger !lumber 
of micro_organisms than the surround-
ing soil. These include cellulose de-
composing bacteria, nitrogen fixing 
bacteria and various other physiologi-
cal types. 

Research ou Asotobacter Inoculation 
01 Crops 

3102. Shri V. P. Nayar: Will the 
Minister of Food and Arrlculture be 
pleased to state: 

(a) whether the scheme for r.~searc  

on Azotobacter inoculation of crops, 
worked out in the State Agricultural 
Research Institute. Tollygunge, West 
Bengal, with the financial aid from the 
Indian Council of Agricultural Re-
search since 1951 has now been com_ 
pleted; and 

(b) what are the rl su\t~ obtained so 
far? 

The Minister of Alrriculture lOr. P. 
S. Deshmukh): (a) Yes. 

(b) An examination of the suitability 
of the soils of West Bengal for A:r.otlJ-
baclE'r growth showed that in gpite of 
favourable PH, most of the soi1~ do 
not contain Azotobacter !ilt all and 
also that the number of Az ,:oba('ter 
is very poor in those soils Wllere it i. 
present. The number ranges from 50 
to 2500 per gm. of rice soil. When 
azotobacter was inoculated in these 
lOlls. they disappeared from Joost 
of them after an incubation period of 
15 days at rOOm temperature and at a 
moisture content of 50 per cent. of the 
water holding capacity. Nitrogen fix-
in, capacity of Azotobacter, i.olated 
from dift'erent soils of West Bengal • 
• howed that the average ftxation of 
Nltropn by them Is about 10 mg. per 
1M. of supr decomposed. Experi-
ment. were ctIrried out In cmter to ftnd 
out whether the existenee of anaero-
!ric concUtions due to water-Ioginl II 
responsible for the lCardty of Azoto-
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bacter population in West Bengal 
.oils. Results showed that Azotobacter 
Dumber decreases after keeping the 
soils water logged. Investigation on 
the occurance of toxic substances in 
the soil whkh may be one (If the 
auses for the scarcity of Azotobac-
torium soils was made but no such 
toxic substance could be ,tetected. 
Results indicate that soils of West 
Bengal are highly deftcient in 
phosphate and trace elements at least 
for an active multiplication of A7.oto-
bacter. StUdy on the effect of inocula-
tion On the germination of ~ e s of 
aus paddy and jut£' showed that 
inoculation has no effect on 
s(>ed germination. In the seed 
in()('ulation experiment with aus paddy 
and jute, periodical examination of 
1Ioils from the zhizQl;phere of in()('ulat-
-ed plants showed the pres{'nc of nn 
abundanlt population of Azotobacter 
throughout thl' whole period of ex-
periment. Study of Azotobactf'r 
population in croppt'd rice soil show-
ed that the number of Azotobllc-ter 
increases gradually with the-age of t ~ 

erop. 

lTIIe of D.D.T. for Prsts 

3103. Shrt V. P. Nayar: Will the 
Minister of Food and Arriculture bE' 
plea~e  to state: 

(a) the re~ult obtained so rar in the 
co-ordinated scheme at Poona, which 
commenced in 1956, to investigate the 
rfficiPllcy of dif'fcrent formulations of 
D.DT. and BH.C. etc. against import-
ant p ~sts undl·r Indian con ition~  

(b) thf' numbt>r of scientist~ work· 
in.\: m the schemt'; and 

(e; tht· total financial aid givt"n N(, 
far by lh(· Jnriilln Counl'tl of AjI(ricul-
tural - ~t a c  for this co-or inat~  

. l m ~ 

The Mini .tf!r of A(rieuUure CDr. 
P. S. Deshmllkbl: (a) The c\)-ordi-
na~ •. ·d ~c l mc for tests with D.D T .• 
B.H C and al1!cd in~ecti i l 5 for con-
Irol ('1 ( agr;{'u::ural pests in India 

l. nm~nr  at Poona in 1946 (and 
no~ :'1 1951) 

~  rt'sulh indicated that In ttuo 

lC8'f' r:f Pink Boll Worm. " applica-

If)7 (Ai) L.S.-3. 

tions of 8 OZS· of Endrin per acre and 
0,02 per cent. Gusathion ,ave silllift-
cantly lower incidence than the un-
treated plots, and also ,ave si,nift-
cantly higher yields in Cotton. 

Trials conducted with 1 per cent. 
Endrin dust and D.D.T.. B.H.C· plus 
sulphur mixture indicated that 4 ap-
plications of either of them ,ave sig-
nillcant decrease in incidence of pink 
boll worm and higher yields while 3 
applications of 1 per cent. Endrin dURt 
in a second experiment did not give 
lower inc1dence nor higher yielda. In 
a third experiment 7 applications ot 
these dusts gave significantly lower 
ineidence as well as higher yield. 

In aphid trials, Endrin 2 OZS., 4 ozs. 
pal'athin. 0.02 pel' cent., 0'04 pt.'r cent. 
and B.H.C. 0'2 prr ccont. wert' all 
found to bE' ~uperior to nicotine sul-
phate (1 :800). This was also confirm-
ed by .. s('cond ('xperim('nl ,m the 
saml' lines. 

(b) Two. 

(e) The financial aid giv('n by the 
Indian C"uncil of Agricultural Re-
~ arc  81l1'HlfltC'd to Rs. 41,300. 

Cashewnut Puts 

31M. Shrl V. P. NaJar: Will the 
Minislf'r of Foot! and A~rt ~ultur~ be 
plea~e  to !'tatp: 

(a) the rL'tiull!! of inVestigation. on 
cuhewnut P(,s1,. mli ~ under the aUI-
pic('s of lhl' Govf>rnmr.nt ot India and 
lndian COUnt·:! of Agrkultural Re-
flear('h; 

(b) ~  annual o~~ of nuh rsl imat· 
('d to bc' cau ;('(1 by the p ~~tl  'lod 

(c) Hll' ,m'amll'S r(,fommcndE'd tor 
th{, control of t e~e pl ~t8  

Tb ... Minister 01 Alrleultllre (Dr. 
P. S. ~u  (a) Und<'r a RI?-
leard, Scheme of IC.A.R II ~un I  of 
important a~  «rowin!!, tracl,. on 
lhl' e ~1 lind w('at cnuh a~ OOM1 

mad(' and data on pf'Mh Bnd d:.mlla. 
cau&ed by them n~or  A ".tmh.-r 
ot pl"sls not w far r(:'(,'orded have 
been found. 
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(b) No approximate estimate has 
been made or is possible in the prE-
sent conditions of dispersed trees. 

(c) The following measure, have 
been found effective but they are 
still in the experimental stage: 

BHC (0:1 per cent.) spray for 
cashew borer. 

BHC (0'05 per cpnl.) or parathion 
(0'025 per cent.) for the leur 
minor. 

DDT (0'1 p['!' l l n~.  for till' tea 
mosquito bug. 

HybrldlsaUon of Manro Plants 

3105. Shrl V. P. Nayar: Will the 
Minister of Food nnd Al rl~ulture be 
pleas[:d to slate the' result of hybridi-
sation work on mango plant, done in 
the Horticultural ResPlII'ch Institul(' at 
Saharanpur? 

The Minister of Agriculture (Dr. 
p, S. De'Shmukh): Th!' work on lh(' 
Int'!r-varietal hybridization in mango 
was started at the Horticultural Re-
1 I ~rc  'Institute, Saharanpur, in 1951 
and is still continuing. 

The main objectiv\" of thl' l'arlier 
cr ~  a~ to combine th(' shini'lg 
lolden Yl'l\ow colour and better ~ i7e 
of FaJari Zafrani with the taste and 
ftavour of nll!lhehari. Of the fOI!r 
hybrids l~e1 lpe  at thl' Instltllte, 
hybrid No.3 b promising and h.IS at'-
uir~  t ~ Zafran ~olour from lh(' 
\'a"ie:y Fajari Z!lfl'ani with thp tast<' 
and Ravolll' (If Dashphari. 

2. Sinc[, 1953. [,1'OS3I's have he!'n 
mnde with 8 view to evolving I'egular 
bearing varieties by hybridizing the 
biennial ani comm~rcial varieties 
(Langra and Dashehari) with the 
annual bearing onl'S (Romani, 
Totaparl H> derabad and totapari 
Rl'd Small), As D result of these 
crosses. 23 hybrids have been 
obtained so far and are under obser-
vatIon in the field. Out of t ~m two 
hybrids of Dashehari Romani B.re 

bl'orin, rl!gularly since 1957. Their 
~arlnl beha,-iour wl1\ have to ~ 

observed for a number of years, be-
f:)fl' conclusive results regarding the 
inheritance or regular bearing habit 
can be said to ~ve been .)btained 
The remaining hybrids arc young and 
arc still under observation. 

Bunchy Top DltIeue of Bananas in 
Kerala 

3106. Shri V. p, Nayar: Will the 
Minister uf FOOd and Agriculture be 
plcas!'d to state: 

(") what are the results of inves.ti-
gali"n, obtained so far on the Bunchy 
Top disl'ase of bananas in Kerala; 

( b) how is the disease transmitted' 
from plant to plant; 

«('j what are the results of studies 
on the 'Vpctor, Pentalonia Nigroner-
\'0 a' and thl' o~t rangl's of the Virus 
and the Vector; 

(d) lhl' financial aid gi\'en so far by 
the Indian Council of Agricultural RI'-
s('arch [01' th(' investigations; Rnd 

(c) thl' numkwr of scientist~ working 
in the investIgation and the estimated 
annual loss on account a! bunchy top 
disease? 

The Minister of Avicultur~ (Dr. 
p. S. Deshmukh): (D) The external 
and internal symptoms of the di.>ease 
hav,' b,-en stud.ied. The virus was 
fOund to be transmithtd by the banana 
aphid. Pctalonia nignHlt'rvosa. Obo-
sl'i'vations on the aph:d incidence on 
:!4 banana vari('ties showed that "ary-
ing degress of aphid infestation 
ot'Curred on al\ varieties and Nend-
ran. Peyon. Ennabaniyan Vennettu-
mannan, Neymannan etc. were rela-
tively more susc:eptiblt' to aphid in-
festation. It was found that high 
temperature and heavy rains ~arc

June) were untavourable and that 
moderate rainfall and low tempera .. ur~ 
were favourablt> for aphid infl'station. 
The results of thl' field experim<'nls on 
the control of the banana aphid show-
t>d that tht> application of inseetil"ides 
was very effective in reducing t. ~ 

aphid infestation. Basudin and Endrill 
were found to bt' more t>ffcC'ti ve_ 
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Laboratory trials indicated that Eka-
tin, Mytasystex and Basudin were 
more effective when applied at I/Bth 
of the strengths used for field appli-
cations. 

(b) The disease is tran5mitted from 
plant to plant through the vector 
Pelltalonia nigronervosa. 

(c) The vector population is greater 
during October, to February nnd 
scarce during the re:,t of the period 
when heavy rains or dry conditions 
occur. The plants namely Colocasia 
sp., Alocasia sp., Heliconia sp., Cala-
dium SP.. Casus sp" and Elettaria 
cardamomum were found to act as 
the coJlateral hosts of ilIe vector. 

(d) TIH' totnl grant sandioned for 
the scheme upto 31st March, 1961 ill 
Rs. 31,510/-, out of which a sum of 
~. 27,802'97 has actually been plnc('d 
at the disposal of the State Govern-
ment. 

(e) There arc 00(' Research Officer 
(Virus Pathologist) and one Re<;earch 
Assistant working in the scheme. 

It is difficult in the case of such a 
dispers('d C'l'Op to estImate approxi-
mate loss on account of this di.-.ease. 

Duck Breedln, In Kerala 

3107. Shr' V. P. Na,ar; Will the 
Minister of Food and Apiculture be 
pleased to statc: 

(a) the results obtained so far by 
the duck breeding scheme in Kerala; 

(b) how do the fertility and match-
abiIi.y of the eggs of the Khaki Cam-
pbelJ under conditions of Kerala com-
pare with these qualities in the eggs 
of Desi ducks as revealed by the 
studies made so far; and 

(c) the total financial assistance 
Civen by the Government of India or 
the Indian Council of Agricultural Re-
search for the scheme? 

The Deputy MiDllICer of A&TIcalture 
(Shrt M. V. 1triIdmappa): (a) Experi-
men!.o; on the breeding of Khadl 
Campb::1J ducks were initialed in 
NovembPr. 1954. In view of the 

heavy mortality in the ducks due to 
virus hepatitis the Poultry Science 
Committee of the Indian Council of 
Agricultural Research modified the 
programme and experiments on selec-
tive breeding of local ducks were 
taken up in 1958-59. The work is in 
progress and it is too early to give 
any results. 

(b) Out of 1264 Khaki Campbell 
l'ggS st'! in 1956-57, 569 were !ertile 
and 102 ducklings were hatched. Out 
of 688 local duck ('ggs Sf't in 1959-60, 
507 wt'l'e fertile and 251 ducklings 
were hatched. 

(c) Rs. 48,230'00 have been given up 
to 31st March, 1961 by the Indian 
Council of Agricultural Research. 

Hat('hery Scheme at Y.M.C.A .. 
Martaudom 

3108. Shrl V. P. Nayar: Will the 
Minish-r of Food and Apiculture be 
plt-ased to statl': 

(a) whpther any Central 88sistance 
a.~ been giVt'n to the commercial 
hatchery ~ eme at the Y.M.C.A., 
Martaudom and if 80, what is the total 
amount given so for; and 

(b) the number of chicken of 
fOrt-ign breeciR like leghorns, distri-
buted in each year since the com-
mencem('nt of the scheme as against 
the targets laid down? 

The Mlnillter 01 Arrlculture CDr. 
P. 8. De.obmakh): (a) Yell. Sir. 

Rs. 253,690'00 have bt-en sanctioned 
from the ht January, 1957 to 3tgt 
March, 1961. 

(b) Against an ultimate annual 
target of 20,000 :hicu the number of 
White Leghorn chicks distributed 
during 1957-58. 1958·59 and 1969·60 
was 422 (for three month. only), 
3.655 and 6.280 respectively. The 
exact flllure for 1960·61 II awaitt"d but 
it il anticipated that approximatel,. 
13,000 c ic ~ have been l trl ut~ 

durinR the year. 
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Oo-ordiDated Scbeme on Cattle Sterl· 
Ilt)' 

3109. Sbri V. P. Na,.ar: Will the 
Miniskr of FOCMt aDd Al1'lculture be 
pleased to state: 

(a) what is the total amount spent 
by the Government of India up to the 
commencement of the current budget 
year, on the coordinated ~c eme on 
cattle sterility; and 

(b) how far has the scheme succeed-
ed in improving the teaching of animal 
gynaecology and obstetrics and in the 
investigations on probl('ms relating to 
infertility? 

The Mtnister of 
P. S. De.'thmukh): 

Arriculture (Dr. 
(a) Rs. 4'34 lakhs. 

(b) PI'jor to the introduetion of the 
acheme, animal gynaecology and obs-
tetrics were taught as part of certain 
other subjpcts. With the inception of 
thc scheme, animal gynaecology and 
obstt'trics, including artificial insemi-
nation, physiopathology of reproduc-
Hem and other rt'latcd mattcrs have 
bcpn included in the syllabus of the 
veterinary degrl'e course as an inde-
pl'ndent ~u ect  and separate pro-
~lIors have· b\'cn provided fO!' teach-
in)1 the lIubject. 

Prior to the introduction of the 
I\ \~me. 110 comprchensive investiga-
tions 011 problems relating to infertility 
were un crta ~n in this country, and 
isolated ft'sean'hes on certain aspects 
01 the subject wert' earric'd out by in-
tel l ~t  or l r~. With file launching 
of the sdu.'m(' a comprehensive pro-
grammf' of fundamental investigations 
a~ b;"('n taklm up in a coordinated 
mannE'r at the different centres, 
('ovf'ring variOUs aspects of physiology 
lind pathology of fl'production In 
cattle and buffaloes. 

CatHvalinn of GlyridcUa 

SUO, Sllrl V. P. Sayar: Will the 
Minis,cr (Ii .'oocl and A,rieuUure be 
plea~  to state: 

(a) whether thE' Government of 
India have riven any ftnancial assis-
tance for the popularisation of the 

cultivation of Glyricidia in Ke-rala, for 
purpose of green manure; 

(b) if so, what is the total amount 
so given; 

(c) whether the possibility of in· 
creasing the bee culture along with 
increase in cultivation of glyricidia 
have been investigated; and 

(d) if so, with what results? 

The Deputy Minister of Arricultare 
(Shri M. V. Krislmappa): (a) and 
(b). A subsidy of Rs. 2 per Maund is 
gi ven for multiplication and distribu-
tion of gf£>en manure seeds. This sub. 
sidy is admissible for all green man-
ures No specific provision is made 
fur Glyricidia separately in this re-
gard. It is upto the State Govern-
ment to avail of tnp admissible sub-
sidy for mUltiplication of Glyricidia 
seC'rls also. 

(c) and (d). So far as thl' Govern-
ment of India aI'<' aware thi, has not 
i.x:ell invcstJ.gall'd. 

Cen,us of Livestock 

3111. Shrl V. P. Sayar: Will the 
Minister uf Food and Arrieulture be 
picaSI'd to state: 

(a) whelhpl' the Government of 

India propose to conduct a census of 
livestOck in this year and if so, what 
is thl' reference date fixed; 

(b) whether the Government of 
IndIa hav,' taken proper steps to en-
sure that unlike thl' 1956 livestock 
cenSU5 all States conduct thl' cnsu~ at 
the same timl'; and 

(l') whl'lhel' any proforma and in-
structIOns have been circulated to the 
State, already and if so, whe-iher a 
copy of t l~ l  Will be laid on the 
Table? 

The Deputy Mlalskr of A,riculture 
(Shrl M. V. KrihDappal: (a) The 
ninth Li\'l'stock Census is being hdd 
this year with 15th April, 1961 as the 
reference datt>o 

(b) The Census is bein, held simul. 
taneously in al\ thf' Statt's except 
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Jammu and Kashmir where it will be 
conducted in September, 1961. 

(c) Copies of instructions (including 
proforma) circulated by the Govern-
ment of India to the State Govern-
ments in this connection are available 
in the Parliament Library. 

Increase iD Livestock 

3112. Sbri V. P. Nayar: Will the 
Minister of Food aDd Arricultllre be 
pleased to slate whether the Govern-
ment of India have made any esti-
mates about the increase in the num-
ber of livestock in the quinquennium 
afk'!" the 1956 livestock census and if 
so. what is the eslimated increase in 
(i) catti<', (ii) buffaloes, (iii) sheep, 
(h') goaL,. (v) pigs, (vi) horses, 
ponies. asses and camels, and (vii) 
poultry? 

The Depaaty MInister of A,rlculture 
(Sbri M. V. Krlsbnappal: Livestock 
ensu~ is taken quinquennially. The 
eighth Census was taken in 1956. The 
ninth Livestock Census is being held 
in April, lhis year. No estimates 
about the increase or decrease in 
Berent oateeari. of JlftIW ... 
cattle, buffaloes, sheep, goats, pi,l, 
horses, ponies, asses, camels, poultry 
E'tc since 1956 ar<' available. 

I n~rpe  Disease In Catt&e 

3113. Sbri V. P. Nayar: Will the 
Minister of FOOd and Arrleulture be 
pleased to state: 

(a) thc bruad details of the scheme 
for eradication of the rinderpest 
isea~e in cattle: 

(b) what is the latcst percentage of 
animal morality accounted for by this 
diesease as against 37 per cent. as seen 
in the report of the Livestock CenllulI, 
1956; and 

(c) what is the total amount .pent 
UIlCe tne commencement of the Firwt 
I'.ve Year Plan on the control and/or 
eradication of rinderpest? 

TIM ....... ., ArrtaaltIu'e (Dr. 
•. S. DeIIba.tIl): (a) 'nle object of 

the scheme is to render the country 
free trom rinderpest by: 

0) Mass vaccination of oll adult 
cattle and buft'aloes eltcept 
pregnant animals and youn, 
calves below six months of 
age, in a systematic manne. 
and markin, the Vaccinate4 
animals; 

Oi) producing freeze dried 
tissue vaccine by the 
methods. 

(iii) establishment of quarantine 
stations on the land fron ... 
of India to prevl'nt ingre~s of 
til(' ist a~l  from the neigh-
bouring countries. 

(b) The actual data tor the country 
as a who!!· is not available but the 
mortality due to the dis('ase in cover-
('d areas is negligible. 

(c) Rs. 254'94 lakhs. 

(This figure indudes RII. 75'83 lakh. 
for the year 1960-61 which is provi. 
sional). 

Cattle PoPUIa&101l 

3114. Sbri V. P. Na1ar: Will the 
Mini!'tl'r of Food and Arrlculture be 
pleased to state: 

(a) how far the growth of the cattle 
population hall be!'n brought under 
control, if lit all, by artificial checltt 
such as castration and aniftcial in-
semination; and 

(b) how much money has Govern-
ment or India givtm to the State durm, 
the la.t three year. tor the control 
and growth or cattle populatfon? 

TIle !)epat, Mlnbtet .t ArrieuUure 
(8bn M. V. K ......... PPIIl: (.) A. 
stated in the f(·ply ,Iven to part (b) 
of Starn-d Question No. SIU asked In 
the Lok Sabhll on 9th March. 11181, 
the slaughter of oatUe is restricted 
due to public aentimenta. The Gov-
ernment of India have, howt'ver, inJ. 
Uated ICbemes tor 8t-CJ'epUon of ute-
Ie .. cattlE' in Goud.ans and tor castra. 
tlon of ICrUb bulla wbleh are Intended 
to rHtrict, to a lImJted ntent, tfIe 
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propagation of useless stock. Under 
the All-India Key Village Scheme, 
castrations of 4,83,494 male calves as 
well as scrub bulls were carried out 
till the end of 1959-60. Under the 
Second Plan 58 Gosadans where 
74,830 heads of cattle were segregated, 
have also been set up in the country 
wi.th the same objective namely the 
control of the growth of useles.~ stock. 
In addition to these two 'Centrally 
sponsored schemes, the State Depart-
ments of Animal Husbandry have 
their own schemes for castration of 
8!:rub bulls. Artificial Insemination, is 
a method of brl"cding and does not by 
itself check the growth of c-attle popu-
lation. 

(b) A provision of Rs. 22'10 lakha 
as Central share .... a.of made In the 
Second Five Ycar Plan tor the estab-
lishment of Gos<idans. No separate 
funds had been ea,marked for castra-
tion work during that Plan as castra-
tion of scrub bulls formed part of the 
activities ot the All-India Key Village 
Scheme for w.hich· a provISIon of 
Rs. 237 lakhs (as Central share) exist-
ed in lhe Second Plan. A comprehen-
sive scheme for mass castration of 
scrub bulls has been proposed under 
the Third Five-Year Plan at an esti-
mated cost of Rs. 52'95 lakhs. 

Artificial Insemination Centres for 
Cows and Buffaloes 

3115. Shri V. P. Nllyar: Will the 
ini~tt r of FOOd and AC'rlculture be 
plea~e  to stale: 

(8) rww many Rrt ifirlal ins('mination 
centn'" arc functioning in the key 
vil'n/:(", at present; 

(b) what is the average number of 
cows lind buffaloes covered by art!-
fkinl iMcminlltion during I"al"h year 
of the S''Cond Five Year Plan. as 
estimat ,j by the Government of India; 
and 

(c) what perc('ntagc of sucl1 animala 
as estimated yidded pro,eny in each 
year? 

'I'Iae Deput, MIDWer or ~ 
(Slarl .. V. &rl+ ..... ): (a) 1M. 

(b) 2,78,482, so far as the first four 
years of the Second Plan are concel n-
ed. 

( c) According to the findings of the 
Experts Key Village Committee r~

cently set up by the Government of 
India, the percentage of conception ia 
such animals varies from 35 to 70. 
depending on the feeding and lUlla,e-
ment practices as also on the type of 
cattle c-overed. 

Unserviceable Cattle in Madras 

3116. Sbri V. P. Nayar: Will the 
Minista ot FOOd and A&Ticulture ~ 

pleasl'c! to s'att': 

(a) whether the Government of 
India have investigated the reasons 
for Madras State in which the largest 
quantity of beef is consumed at pre-
sent, ai:lO having th!' largest number 
of unservic-cabk ,attle; and 

(b) if so. what are they? 

The Deputy Minister of Arrkultare 
(Shri M. V. Krlsbnappa): (a) and (b). 
According to the Livf';;lock Census 
1956, Madras State has a cattle popu-
lation of ~ .98.000 out of which 
4,42,000 nre reported to be unscr\'lce-
ahle cattle which includes bulls, 
bullocks and ('011.'5 over three years of 
agt' wh:ch are not fit either for breed-
ing or for dr:mght purposes. This 
works out to 4'8 percent against the 
usual aVl'r:1gp of about 2 per cent. No 
spcc-ial im'esligations hnve be:'n made 
for th,· purpose. 

Cenlrlll Council for Gosamvardbana 

3111. Shri V. P. Nayar: Will the 
Mini!llpl' (,! Food and AC'flculture he 
pleas'.'d to statl': 

(a) hoW many lime, has the Central 
Couac:I of Gosamv ... rdhana met ull 
now sincr.' its estllblishm"nt in 1952 
and at whic-h places; and 

(b) whether the Government of 
India have revicw...-l the work of tbl.s 
Council and if ';0, what are the lateat 
ln ing.~ .'n tht· suct'eu or failure of 
the ColmCil t 
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'!be Deputy Minister 01 Arriculture 
(Sbrl M. V. Krishuappa): (a) Eight 
times at New Delhi and once each at 
:Bangalore and Bombay. 

(b) As a result of a review conduct-
ed in 1960, it has been decided to 
broad-base the composition of the 
Council and to expand the scope of its 
functions so as to give it a fuller role 
:for initiating programmes which 
should go towards the speedy develop-
ment of cattle wealth in the country. 
Thc Council has also been placed in 
.charge of a non-official President, 
Shri U· N. Dhebar. A copy of the 
Resolution reconstituting the Council 
is laid on the Table of the House. 
{See Appendix V, annexure No. 
23]. 

Gos.cIans 

3118. Shri V. P. Nayar: Will thE' 
ini~ter of Food and Acrlculture be 
pleased to lItat£': 

(a) what is the number of heads of 
cattle segregated in the Gosadans till 
the commf:'ncemf:'nt of the current 
year; and 

(b) whrlher the Government of 
India will state the total expenditure 
incurred on the Gosadans during the 
Second Five Year Plan? 

The Dt"puty Minister of Agrictllf.llre 
(Shri M. V. Krishnappa): (a) 74.830 
heads of cat~le uplo 31st March, 11160. 
El'JIorts for lh,' year 1960-61 aTe 
awaiu'd from thE' States and the infor-
ma~ion ask(-d for will be placed on 
till' Table of the Sabha as soon as it Is 
recci\·ed. 

(b) A provision of Rs. 22'10 la ~ 

(Ill! C''I1tral share) was made for this 
scheme in the Second Plan. Uptodate 
infoTluation is not available and will 
b, placed on the Table of the Sabha as 
soon as it is received. 

Animal RlI5baudry 

311.. Sbri V. P. Na,..,.: Will the 
Mini·'.er of FCkICI an.t .\aTku)tare be 
plel'5'-"<1 to lay On the Table a state-
me"' !lhov.·jng the total Central Gov-
~rnment expenditure incurred 80 far, 
from the commencement of the nnt 

Five Year Plan, On Animal Husb-
andry? 

The Deputy Mlal.&er 01 AJrieulture 
(Sbri M. V. KrisbDap .. ): The Hon'ble 
Member's attention is invited to the 
reply given to his Unstarred Question 
No. 2278 on 27th March, 1961. 

Cattle Wealth of States 

3120. Sbri V, P. Nayar: Will the 
Minister of Food and Arrlcul&u.re be 
pleased to state: 

(a) what, if any, is the special atten-
tion paid by the Government of India 
to impl'ove the cattle wealth of States, 
which are comparatively backward in 
this respect; and 

(b) what has been the result of 
such efforts in the States concerned, 
by the work done from the commence-
ment of the First Five Year Plan? 

Tbe Deput, MlJUstry of Arrieulture 
(Sbn M. V. Krisbnappa): (a) Aa 
statl.'d in reply to Unstarred Question 
No. 2910 asked by the Hon'ble Mem-
ber on 7th April, 1961, development 
and improvement of cRttle is the res-
ponsi illt~  of the State Governments. 
To assist the StRte GOV('rnment!l, the 
Governmen of India have !lponllored 
thp. following schemes: 

1. All India Key Village Scheme 
which aims Rt all round improvem('nt 
in milk yif'ld as well aa draught capa-
city of cattle and buffaloes in !lelected 
dev('lopment blocks. 

2. Gaushala Of'velopmc-nt Scheml' 
which aimll at the ronv('r!1ion of l elt~ l

ed guuhalas as rattle brecdin,-cum-
milk production centn·s. 

3. Scheme for rehabilitation of 
nomadi<: ('attle l I~ n and th(' pre· 
servation and improvement of J;tot'ks 
maintained by them. 

4. Under the scheIDt' of rnundil1lt up 
of stray and wild calt1C'. un tlim~1 

productive cattlc of Hariana r~ 
from Delhi, Punjab and WClIfRrn U.P. 
are bein, allotted t4 bonaftde breeden. 
In non-deseript neat in other Btaks. 
This II eXpected to Improve tile mUk 
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production in these areas to a limited 
extent. 

5. Crosl-breeding scheme under 
which Jersey bulls are used on an 
experimental basis for grading up of 
local cattle. 

6. Approved bulls of milch brc'eds of 
cattle like Jersey, Red Sindhi, Thar-
parkar and Sahiwal and of Murrah 
buffaloes are maintained at the Cen-
tral Artificial Insemination Ccntre, 
Bangalore for supply of spmen to 
various States. 

7. A research scheme has been ini-
tinted in thl' State., of Bihar, Orissa, 
West Bengal, Kf:'rala, Himachal Pra-
desh and Madras tu aSl'crtain whether 
the milk production in non-dl'snipt 
areas can be increased by ~elective 

breeding or by grading up or by 
('ross-breeding with mikh bn'eds. 

8. Rt'ccntiy a scheml' fo), bn, .. ding of 
milch goats has l~en saIll'tioned for 
being taken up in Kcralu. Under this 
scheme. it is intcnd('d to ('ross loea 1 
goat.s with impol'tl'd Saanen brel'd for 
high milk production. There is also 
a proposal for starting a Wlat deve· 
lopment scheme in Hima('hal Pradesh 
undt'r the Third Five Year Plan. 

(b) Information is ein~ l olll c ~  

and will be laid on the table of the 
House. 

MaDar.elan of Newsprint from 
Eucalyptul! Globulu8 

3121. 8hrl V. P. Nayar: Will the 
Mini!!tcr of Food and Apiculture be 
pleasl'd to lItate: 

(a) whether the Government ot 
India haw on~i ere  the possibility 
of ('omml'rl'inl ('xploitation of the 
manufndurt' of nt'wsprint from 
Eucalyptus globulus and Accacia dec-
curen!!. as successfully ('volved in the 
pilot plant a1 the or~st Research Ins-
titute at Dehra Dun: 

(b) whh.'h are thE' area!! where these 
two trt'f!S are available in larlle quan-~ 

titles; and I 
(e) whether the GovemmE'nt or 

India have worked out the economies 
of production by the procees found out 

at the Institute, using the abOVe two 
trees? 

Tbe Minister 01 A,riculture (Dr. 
P. S. Desbmukb): (a) and (b). Yes. 
Sir. Plantations of these species have 
been taken up III the NTlgiri area of 
the Madras State. It is however found 
that adequate quantities of these 
species will not be available for com-
merical utiUsation before 1965. A firm 
in South India has recently applied for 
a licence under the Industries Act to 
establish a 60 ton per day rayon gra ~ 

pulp based on eucalyptus and Accacia 
dt'ccul"l'ns (Wattle) in the Nilgiri re-
gion. 

(c) No, Sir. 

Research In Non-Cereal Foods 

3122. Shri V. P. Nayar: Will the 
MlI1istel" of (:oou and Arriculture be 
plf'HSl'd '0 ,tall' what progn'ss has 
U('(':l m,lrll' '.", far ill thc sl'arch for 
nonl'l'rcal fonds from appan'ntly non-
edibll' ~ources  being made for some 
Yf'ars in tht' Fort'st Research Institute. 
Dt'hra Dun? 

The Deputy Minister of A&,riculture 
(Shrl M, V. Krlshnappa): Work has 
bf'en done with rellard to tubers of 
DioscIYTca S1'1' and PlIcrariQ tllberoSG. 
Thl' obsl'rvations So far made are as. 
undl'r:-

Dios('orell.-A chl'miral examination 
of thl' tul){'rs of the different species 
of Dioscorl'a !'i=. D. hlllbefera, D. 
aIm D. Sativa. D. Angllnia has shown 
that thl'\' haVe contain above 60 of 
starch. 'However the wild varit-ties 
are not !lUitable in their natural stat.e 
for human consumption because som<-
of thcm contain poisonous alkalo:ds 
and other principles which render 
them in ~i le. The 'proeessed' "ours 
Of the Dioscorea tubers consist mostly 
of starch and may be useful a.~ food 
in admixture with wheat ftour or for 
the production of 'llynthetic rire'. 

Pll~aria tu ~0 I -It ill a perennial 
{'Umbt-r growing vigorously durinlf 
April and May and coverinlt ~  ... 
ground. bushes and e\,f'n la li~ n trep,· 
The leaves and tu ~ of ~I ot ~r 

.GOd toddf'r for th" hor'''< ? ~.1 ('attle-
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because of their high protein and car-
bohydrate contents. The tubers can 
be extracted for the carbohydrate for 
human consumption in time of emer-

,ency. 

Manufacture of Campbor 

3123. 8hri V. P. Nayar: Will the 
Minister of Food and A&Ticulturl' be 
pleased to state: 

(a) whether any work is being car-
ried on at the Forest Research Insti-
tute, Dehra Dun for the manufacture 
of ('amphor from indigenous raw matf'-
ria ~  and 

(b) if so, the results of the work 
done so far? 

Tbe Minlster of Al'riclllturl' (Dr. P. 
S. Deshmukh): (a) and (b). Informa-
tion is being colleC'ted and will be 
pla('ed on the Table of the House as 
soon as it is received. 

Mono,.rapb On 'PoisonoWi Plants' 

3124. Sbri V. P. Nayar: Will the 
Minister of FOOd and Al'rirulture be 
plea~e  to state: 

(a) whether the Indian Council ot 
Agricultural Research has received for 
publication a monograph On "Poisonous 
Plants in India" from the Forest Re-
search Institute, Dehr Dun and if so. 
how many volumes have beC"n re(,l'iv-
cd and published; 

(b) thl' number Of copies printed; 
and 

(c) if not published, the reasons 
therefor? 
TIle Mlaillter of Ai'riealtarl' (Dr. P. 
S. Deabmakb): (a) to (c). The mono-
graph on "Poisonoull Plants of India" 
is the outcome of a rHearch scheme 
of the Indian Council of A,ricultural 
Rt-search. Volume I of the monograph 
was published in IM9. 1000 copi" 
Were printed. The second volume is 
~ln  published. It is allO propoted 
to brin, out a ~vi le  edition of volume 
I. 

Caul' Plaotlnl' Research Cl'ntl'es 

31lS. Sbri V. P. Nayar: Will the 
Minister of Food aDd A"rlcultare be 
pleased to state: 

(a) whether Cane Planting Research 
Centres started in Assam, Dehra Dun, 
Kerala and Madras for raising Malayan 
or Malacea canes have made any pro-
gress; and 

(b) if so, the details thereof:' 

Tbe MiDJster of Al'rlculture (Dr. 
P. S. Desbm,ukh): (a) and (b). A 
scheme fOr the introduction of Malayan 
canc's and improvl'ment of indigenous 
canes was started by the Forcst Re'-
search Institute, Ddlra Dun, t()wards 
thp end of the First Fivl' Y('ar Plan 
and continued during the 2nd Plan. 
Attempts were made' to procurl' viable 
seeds and live seedlings from Malaya, 
Indonesia and the Philippines. The 
sc('ds obtained failed to germinate in 
Dehra Dun, Assam, Kerala, MlI.dra!l. 
etc. It was concluded that the cane 
set"ds ]01'1' their viability soon after 
colll'('tion. Despite further attempts 
it hns not been posllible to gt.'t ffl'sh 
Malayan s(>eds which could germinate 
in India. As regards live 51'edlin,s 
they wt"re arrans:ed but thE' bulk 
perisht'd en-route althollgh the\' were 
se'nt by air. ThCRP. lIeedlingl t'ollr!sh. 
cd in ASlIam and have thrown out 
numerous suckers and thelt' form a 
nucleuR for furthf>r propagation and 
('xtt"nsion. One !lecdlin, has ~urv v

ed in Kerala but in Dehra Dun the 
seedlings died on a('('ount ot ~evere 

winter condition.. despite protr.ctive 
mPII.urH. 

Investigation. at Dl'hra Dun with 
Indian CaDell have shown ron,idt>rable 
possibilitie!l of better utilisation of 
local cane8. It has bc.oen !leen that 
propPr collection and pro e~~in  of 
eane!! improve the quality or 
in ig nou~ ('anH. SomE' of the Jndlan 
canes have been found to ('omperc 
favourably with imported Malayan 
Canes. State Fornt Departmen!" arl! 
beln, advised by the For.,t Research 
Institute reprdln, the cultivation CIt 
appropriate canes in thtMr areu and 
are beln, .upplied seedlln,. of some 
commen:IaJJ, important ..,eel .. rail-
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~  in the Dehra Dun Nursery together 
with technical details for raising plan-
tations. Field investigations with 
-different canes are being continul'rl all 
.over India. 

A paper on the collection and pro-
cessing of Ind'an Canes has also been 
'Published' by the Forest Research Ins-
'titute. 

Central Coconut Ree!arch Station, 
Kayanrulam 

3126. Shrl ". P. Nayar: Will the 
Minister of Food and A,riculture be 
pleased to lay on the Table the re-
sults of studies condurted so far at 
the Central Co('onut Research Station. 
Kayangulam on: 

(i) micro flora of coconut soils; 

(ii) investigations in viru'l patho-
logy; 

(iii) when were these studies com-
menced; and 

(iv) the number of Scientists en-
gaged in these studies? 

Th'! Minister for Agriculture (Dr. 
P. S. De!lhmukh): A stalement giving 
the information requirpd is lain on 
Ih(' Table of the House [See Appendix 
V, annexure No. 24.1 

Indian Central Sugarcane Committee 

3127. Shri V. P. Nayar: Will the 
Minisll'r of Food and Agriculture uc 
pll'ascd to state: 

(a) wh('th!'r the recommC'ndation of 
the Indian Central Sugarcane Comm:t-
tcc to collect information on the 
spr!'ad of the disl'ase "Red Rot" tn 
aSS"5S the all India position of the 
di;.I'Rs(, has been implemented: ~ n  

(b) if so, wh('ther a copy ~ontain

ing the information so collected will 
hi' laid on Ihp Table? 

The Deput,. Minister of Arrirulture 
(Sbri M. V. Krlslmappa): (a) and (b). 
Yes; Sir. Andhra Pradesh. Madhya 
Prndem and Ori!lsa reported only 
stray cases; Assam had minor loca1ls-
~ attack; and the dl'leBse did not 
appear In Maharashtra. ].'hdrlls and 
Kerala. 'nil! incidence of "Red Rot" 

in U.P., Bihar, and the Punjab dur-
ing ]959-60 where it had occured, is 
as under:-

Per .entage 
affected. 

V.P . Bihar PJnjab 

Below 1 n~ II 60 4443 

J. 5~ ~ 450 1295 2376 

6. I ~  25 "39 

II. 0~~ 43 

Over lO,}" 60 613 

Regional Arecanut Research Station, 
Palode 

31Z8. Shrl V. P. Nayar: Will the 
Minister of Food and Arriculture be 
pleased 10 state: 

(a) wht'ther the re-orientathm of 
the technical programme for the Re-
gIOnal Arecanut Rpsf!arch Station at 
Pacha, Palode, Trivandl'um District 
has been completed; and 

(b) if so, what nre the details of 
the programme? 

The Minister of Agriculture <Dr. 
P. S. Deshmukh); (a) and (b). The 
revised research programme drawn up 
is being put up to an F..xpert C,)mmit-
tee rerpntly set up for furthl'r scru-
tiny. 

InvestiptiOn in Yellow Luf Disease 

3129. Shri V. P. Nayar: Will the 
Minister of Food and Agriculture be 
pleased to state: 

(a) whether laboratory invc~tiga

tion of the yellow lenf diseaSe (,r Are-
canut Palms in the Rt'gional Hcsearch 
Station, Palode. is in collaborati.m with 
the Keral. Stat(> ~e ical College and 
the University labora'ories; and 

(b) if so, what are the r~tive 
shares of work in the investigation of 
each of these institutions? 

The MIaistM' of Ap1nIlt11fe (Dr. 
P. 8. DeUmakh): (a, Yes. 

(b) Intonnalion is bein, collec~ 

and will be laid on the Table of the 
SabbL 
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Yellow Leaf Disease In ArecaDut 
Palms In K.erala 

3138. Shri V. P. Nayar: Will U:e 
Minister of FOOd and Arriculture be 
pleased to state: 

(JJ whether spraying operations for 
-the control of the dreaded yellow leaf 
disease of Arecanut Palms in Kerala 
1II'a8 considerably delayt'd fOr wani 
of common pesti('ides and chemicals; 
and 

(b) ;f so, who was responsible for 
it? 

The MInilrter of Apiculture <Dr. 
•. S. Deshmukh): (a) and (b): 
This is primarily the concern of tb-
State Government. The information 
required is being collected from the 
'GovE'rnment of Kerala and will be laid 
on the Table of the Sabha on recE'ipt. 

D1esues of CCK'Onut Palm 

3131. Shrl V. P. Nayar: Will the 
Ministc>r of Food aDd Arri('ulture be 
pleased to state: 

(a) what are the main diseases of 
the coconut palm in India and wllat 
is the estimated incidence of each dis-
ease; and 

(b) what are the ('"ilBaliv!" orr-a-
nisms lind the mode 0;-media of trans-
mission in each i~ease  

rIC :t.1inl"ter of Arrlculture (Dr. 
P. S Desbmukb): (a) and (b\. A 
statf'ment givin~ the information re-
quir ... d j, laid on the T'lble I)f the 
HO\J';c. [See Appendix V, annexure 
No 25.) 

~ anl I F'o;hlnr Boat. 

'''32. Shrl V. P. Nayar: Will the 
l 1i~ter of FfK)ll and AlTlnltvre be 
plea.;ecl to stale: 

(A) what, if any, is the target (in 
num ~~  t!'nta'ively or flnallv set tor 
m ~ a i7e  i~ ing Boa's. u;ldr.r the 
Thirr! Five Year Plan; and 

(b) what i~ the a\':!;'ablp Boat pro-
duction capadty an1 t ~ C8!'1l'Cit:· fM' 
Marine Diesel Engines for a,hin, boatt 
at PTeIIeDtT 

The Deputy MInister of Arrie.ltaN 
(Shrl M. V. K.rlshDappa): (a) About 
4,000 mechanised fishing boats. 

(b) The installed capaCity for fish-
ing boat productiOn is about 1,000 per 
year. No proposal in the form of 
engines exclusively designated as 
marine engines has yet been licensed. 
However, some Of th(' engines nlready 
being manufactured or proposed to be 
manufactured are adapta'ble for 
marine applications with slight modi-
fications. 

Scme sc cm~ for the manufacture 
of engines eXClusively designed for 
marine applications have been receiv-
ed and these are under Government', 
consideration. Regular production of 
engines suitable for marine applh-a-
tions is likely to be ('stablisbed by the 
end of this year. No separate capa-
city is allocated for marine engines al 
these will bE' a part of the overall 
capacity ot tht' firms concernt'd for 
production of thE'ir englnE'l. 

Flshlnc Netl 

3J33. Shrl V. P. Nayar: Will the 
MinistE'r of Food and Arrl('u1tarc be 
pleased to state: 

(a) thE' estimated requir('m!'r.t ot 
Nylon and otht'r synthetic fibres for 
\~ in  nr~ . "n'ler thE' Thirrl Fi"e 
YE'ar Phn; and 

(il) how m1lch of Ihis demalld ill ('1(-
pec-tpd to bl' ml't by Inr i~ n ulI pro-
du('tion in the Plan period" 

The Drput,. Mlni"ter of ArrlruUure 
(Shl"l M. V. 'Krl'lhnappll): ~  About 

20 million lb!. 

(bl By tht, end of the Th:rcl Plan 
pE'riod. ind: "enouB production i~ ('x-
pected t~ inrrease su tan~iall . 

New F .... lnc Groan"" 

311,1. Shrl V ••. N.y.r: Will the 
lni~ter of Food aJI4 Arrk'altal't' he 
pleased to t!tale: 

(a) ll~l er any new \.~ ir.1  It un ~ 

or lij..hing bank. have bHn loc8\.ed (in 
the ~p 1&1) and studied since the 
c:ommew:-cm .. nt of the rint FIve Year 
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Plan and if so, what are the uetails of 
these bimks; and 

(b) whether Government will lay 
on the Table a statement giving de-
taila of mapping and charting work 
and oceanographic data collected on 
these banks as well as on the fishing 
banks and fishing grounds known 
prior to the First Five Year Plan? 

The Deputy Minister of Arrieultnre 
(Shrl M. V. Krishnappa): Ca) Impor-
tant fishing grounds have been located 
in the following areas; 

1. The Bombay region extending 
southward to 18" 20' N. lat. and to-
wards the north and north-east upto 
19· 40' N-71· E; 

2. Th(' Cam bay region extendin, 
from louth-east to north-east from 
7!' E 30' E-19° 40' N to '/0- E.-
20' 40' N'; 

3. The Verllval region, !I. narrow 
strip of about 20 miles width (·xt£'nd-
ing seaward from the coast upto 69° 
30' E.; 

4. The Porbunder region. extendin, 
north-east-ward from the precedin, 
region upto 22° N-69' E; and 

5. The Dwarka region bounded by 
the latitudes 22° N and 22· 40' N 
and the longitudl's 68' E and 60° E. 

Besid£'s these 8rt'SS. extensive pra1lo'll 
grounds off Bombay Mangalore. Mala-
bar Coast and off Cochin and Alle-
ppy ha\'(' been located. 

On the East Coast, important fish-
ing grounds ha\'e IIlso been located off 
Tuticorin. Calingapatnam, Gopalpur 
and off the mouths of the Mahanaeli, 
thl' DC\'j rivl'r and the Prachi river. 
Detail ~  studil's have been made on 
the fishing grounds off Saurashtra 
coa~t snd they havl' been published in 
the Indian Journal of Fuherie. 
(Indian Journal of Fisheries Vol. VI 
No. I-April. 1959 pp. 58-1'4). 

(b) The- data on charts and mapa 
and oceanography of the Indian CoaN 
prior to First Five Year Plan have 
been published for Over a century in 
important scientific reports and pub-

lications in India and abroad. Chief 
amona these are Memoirs of the 
Indian Museum, Records of the Indian 
Museum, Proceedings of the National 
Institute of Sciences, Proceedings of 
the Nationa} Academy of Sciences. 
University Journals, Reports of In-
ternational Scientific Expeditions, 
Special Publications of the Fisheriea 
Departments of the States, Admiralty 
charts, Survey of India maps, etc. It 
will not be possible to compile them 
in a statement. These references are 
available for consultations in the lib-
raries of Universities and of the Cen-
tral Fisherif's Institutions. 

OrranisatioD for locatioD and litudy 
of Fishln, Grounds 

3135. Shri V. P. Nayar: Will the 
Minister of Food and Arriculture be 
pleased to statt·; 

(a) whether there is any unit or 
organisation of the Government of 
India charged with the responsibility 
of locating and studying fishing 
grounds; 

(b) it so, whether the unit has the 
lat~t equipment: 

(c) whether there is any "Labora-
tory Ship" at its dLo;posal; and 

(d) the number of scientists work-
ing in such £'xploratory schemes? 

The Deputy Mlaister of AJI'lcultare 
(Sbri M. V. Krishnappa): (a) Yes; 
there are 4 Stations (at Bombay, 
Cochin, Tuticorin and Visakhapatnam) 
for conducting exploratory fishing in 
Offshore waten. 

(b) Yes. These Stations have got 
some Of the latest equipment Uke 
Echo-sounders. 

(c) No. 

(d) NiMteen. 

DiOllC01'ea spp and Pu.TaTia uuberosa. 

JlK. SIlrl V. •. Na,u: Wlll the 
Minister of ..... &ad Apinltan be 
ple ~ to .tate: 
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(a) what is the average per capita 
income, as estimated by the Govern-
ment of India, of marine fishermen; 

(b) how has this changed, if at all, 
5ince 1951; 

(c) what is the estimated total 
population of marine fishermen; and 

(d) what if any, are the special 
acheml!6 nOW in operation for the 
improvement of the living conditions 
of the fishermen? 

'PIle Deputy MbUster Of Arrlculture 
(Sbrt M. V. Krtsbnappa): (a) No 
information regarding the per capita 
income of marine fishermen is avail-
able. However, the average catch per 
marine fisherman was estimated to be 
1.693 Ibs. durini 1954. 

(b) Does not arise. 

(c) The population of adive marine 
fishermen as estimated in 1956-57 was 
about 3.95.000. 

(d) Special schemes in operation 
for improvement of the living condi-
tions of fisherme-n relute to (i) hous-
ing. (ii) better means of communica-
tions. (iii) education and (iv) organi-
sation of fishermen co-operatives. etc. 

Mechanisation of Fisbinr Crafl .. 

3131. Sbri V. P. Nayar: Will the 
Minister of FOOd and AJrrlrulture be 
pleased to state: 

(a) what percentage of India's fbh-
ing craft has by now been mechanised 
and what has been the estimated cost 
of such mechanisation; and 

(b) how mUf"h has the mechanisa-
tion increased the landings of fish? 

The DepuLy MiDIster of Acrlnaltare 
(Sbrl M. V. Krishna,..): (a) About 
I to 2"f of the-fishing boats arf' mecha-
nisC'd; the present trend hal' been to 
develop new designs for boats. rather 
than fit up enlineA in the indigenoWi 
bo.'ll>!. The co~t of a mechanised boat 
varies accordinl( to its size and the 

~epov. er of thE' engine. It ranges 
from Rs. 8.000 Pt'r Boat of 22 ft. in 
length to lb. 50.000 ~ Boat of 38 
ft. in length. 

(b) The estimated increased land-
in,s of fish by mechanised boats are 
about 70,000 tons per annum. 

Sea Weeds 

313.. Shri V. P. Nayar: Will the 
Minister of Feod aad Arrlealture be 
pleased to state: 

(a) whether the Government of 
India have investigated the possibility 
of commercially exploiting the sea-
weeds available in the High seas; and 

(b) what are thE' weeds found suit-
able for the purpose? 

Tbe Deputy Minister of Arrlculture 
(Shri M. V. Krisbnappa): (a) No. 
Our investigations havE' been conftn-
ed to Coastal weeds in littoral watE'rR. 

(b) Does not arisl'. 

Cattle Fodder from Marine ae.oure .. 

3139. Shri V. P. Na"ar Will the 
Minister of Food and A~r.ulture be 
pleaspd to !ltate: 

(a) whC'ther Government of India 
hnvp any scheme for producing ('altle 
foddt'r trom marin(' resour('('K; 

(h) if so. the details thl'reof; and 

(c') whl'ther thp Government of 
India made any survey of the va~t 

potf'ntia lily of marin(' resourcell in 
thi, regard? 

The Deput, Mlna.ter of Arrlcultare 
(Shrl M. V. Krlllhnappa): (a) lind (b). 
Governm{'nt of India have nnt llpan-
sared any ,schl·mc for producin.: ('atlle 
fodder from rrulTim.· rellource~. How-
ever Shark Liv('r Oal fOf 1i ~st lc  

feeding IS lx'lOg prod u C{'d by the 
Stah' Fisheries Department in Bom-
bay and Kozhikode. Fillh Menl, 
which iK alllo wed tor JivcfitO<'k rc·,.d· 
ing, i" JnO\'ltly manufactured by the 
privak '"'('tor in various fhh landin, 
centrci and fbh curing yard.. 

(c) No. 
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Central Fl8beries Research Station 

lItO. Sbri V. P. Nayar: Will the 
Minister of Food and Arriculture be 
pleased to state what are the specific 
projects and programmes assigned to 
the Central Fisheries Research Sta-
tion at Mandapaan? 

The Deputy Mlnbiter of Apiculture 
(Shri M. V, Krishnappa): The work 
and activitil's of this Researcb Insti-
tute comprise of the following pro-
Jects and programmes of research 
work: 

1. Fishery Survey,-Assessment of 
the commercially important marine 
fisheries of India with a view to sug-
gesting ways and means to ensurt' a 
steady sustainable yield f:-om year to 
year, For such an assessment, infor-
mation un total catch and elt(}t't to-
,ether with biological charact,Pl'lstic 
of the species is obtaim'<i by suitable 
statl&tical methods On an all India 
basis, 

2, Fisher!1 Biolo{1lJ-(a) Researches 
on the major fisheries (Mackeral and 
Sardines) and other commercially im-
portant fisheries; 

(b) Studies on crustacean lind mol-
lu~can fisheries; 

(c) Marine Fish Farming and phy-
siological adaptation in fishes; and 

(d) Researches on olt-shore fisher-
ies, 

3, Marine Biology and Oceano-
gruphy,-(a) Study of thl' food fishes, 
fish l'IU,;s and larvae, inter-relation-
ships of planktonic organisms and 
tlsh, primary production in the sea, 
environmental (physicochemical) fac· 
tors altt'clin", fisheries; and 

(b) Taxonomic and ecological 
studies on sea weeds, and survey of 
the potential rt'sources of the harvest-
.blt' area~ of t'C'Onomlcally important 
8en weeds, 

Laodlnp of Oil Santi... etc. 

IIU, Sbrl V. P. Nayar: Will the 
Minister of FOOd and Arril."wture be 
plealled to state: 

(a) what are thf.' e~timate  landings 
of Oil Sardlnl's, Machkerels and other 

major varieties of Fish in the years 
1957-58, 1958·59, 1959-60 aid 1960.61 
for India; and 

(b) how were these figures collect-
ed and what is the percentage! of 
error in the calculation for which 
allowances are made? 

The Deputy Minister of Apiculture 
Shri M, V. Krisbnappa (a) A State-
ment giving the information for the 
calendar years 1957-58 and 1959 is 
laid on the Table of the House, [See' 
Appl'ndix V, annexure No, 26], The 
information for the calendcr year 
1960 is not ypt availablc, 

( b) A new scheme of cOllect wn of 
li;1\ landings data was introduced in 
Kerala, MY3ol'P and Bombay in 1959, 
Under this schemC', instpad of collect-
ing data at f1x('d centres, the selection 
of landing centres was made at :'an-
dom, The percentage of error for 
the last quarter of 1959 was (·"ti-
mater at 7 per cent, 

Fisherie; Training Institutes at 
coch.ln and Bombay 

3142, Shri V, P. Nayar: Will til(' 

Minish'!' of FoOd and Agriculture be 
pleased to lay on thl' Table a copy 
each of thl' curricula and syllahi of 
the Fishl'ries Training Institutes pro-
posed to bE' st't up at Cochin and 
Boonbay and what an' the details of 
the teaching po"ts to be created in 
thl' First Yl'ar and the qualifications 
prescribl'd for each post? 

The Depu:y Minister 01 A~lclilture 
(Shrl M, V. Krlshnappa): So far as the 
Central Institute of Fisherie3 Educa-
tion to b(' set up at Bomba)' is con-
t'erned, the curriculum and syllabus 
for the training courst' are propl)sed 
in Chapter-VI (Pages 46-60) of the 
report of the Committee on Fishel'ies 
Education, A copy of this report 
wa5 laid on the table of the Lok 
Sabha on the 6th December. 1960, 

Details of teaching posts to be crt"8ted 
In the fl\"!lt year <1961·62) and the 
qualifications for the various PMts 
are still under consideration, 

As regards the Institute 10 be st't up 
at Cochin, atlention i~ jD\'ited to the 
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answer given to Starred Question 
No. 1391 on 7th April, 1961. 

Trainin, in Fisheries 

~14 . Sui V. P. Nayar: Will the 
Minister of Food and Arriculture be 
pleased 10 stale: 

(a) what is Ihe lolal number of 
students undergoing courses in vari-
ous branches of fisheries in the coun-
try al present; and 

(b) what i:, the numbt:r in eaeh 
cours!'? 

The Deputy Minister of Arriculture 
(Shrl M. V. Krishnappa): (a) ann (b). 
Th{' nl'cessary information is being 
collected and will be laid on tht' table 
of the Sabha a3 soon as po.>sible. 

Ficures 01 FI h Catches 

3144. Shri V. P. Nayar: Will thl' 
Minister of Food and Arrit'ulture be 
plc'ased to lay on tht' Tabl\" the latest 
figures avaihible regarding the annllal 
State-wise distribution of fish catches 
in (a) MariO!· fisheries (b) Estuarine 
fisheries, (c) Riverine' fisheries and 
(d) other inland fisheries'.' 

The Deputy MlnL.ter 01 Arriculture 
(Shrl M. V. Krlsbnappa): State-wise 
figures of marine fish landings for the 
vear, 1959 as estimated by the Cen-
tral Marine Fisheries Re3earches Ins-
titute, Mandapam, are given below: 

I. 'iIi'"1 Dtnltal and Oris .. 
2. Andhra Prade1lh 
3· MaJras. 
4. Ktrala . 
~. My""rt. .  . 
6. Maharashlra & Gujaral . 

Mtln', 

Tom. 

71 Andaman 8< Nicobar bland, 

3.96: 
:90464 
1,030497 
1,91,375 

.1I ~ 
1.98,192 

123 
H. F..xplaraton' Ve1IKh of the 
G"vtmmr"nt of India . 4.7!1S 

TOTAl. 

Figure for 1060 are under complia· 
tion. 

The estimated State-wise fish 
catches fr()m Estuarine fisheries 
Riverine fisheries and other inland 
fisheries are not available separately, 
as there have been no systematic sur-
veys so far for the country as a whole. 

Export 01 PriCed Fishes 

3146. Shri V. P. Nayar: Will thl." 
Minister of Food and A~rltulture be 
pleased to slatt' whether any SDecial 
efforts haVe bCl'n mude to promotl' tne 
exports of priced fishes like Tuna 
and Bonito and if so, the result 
tht'l'eof'! 

The Deputy Minister of A~rlrultllre 

(Shri M. V. Krishnappa): Pre ;um-
ably, "prict'd i~ e l  the Hon'ble 
Member r('fer5 to priZl'd and supn-
ior typl'S of fishes. Tuna nnd Sonilo, 
dried in th{' conventional mannt'r, 
an' heinl! ('xported to Ceylon. Snit il 
supplied at subsidisl'<i rllte.; for cur-
ing of these fishes, amongst others. 
Export of frozen lind canned Tuna 
and Bonito is not yet taking plllc£! 
from India as processing of thl!l1e 
fisht's is not fully known in the 
country. A training centre for pro-
cessing of fish with Japanese as~ist

ance is proposed to be set up in India 
during the' Third Fivl' Year Plan and 
it will then be possible to train peO-
ple in processing of these t8 e~ for 
export as wl'll as for lOCal i~tri u  

tion. 

Export of Flab and Filla ProducU de. 

314'. 8ul V. P. NaJ": Will the 
Mmister of Food and Arrteultare be 
pleased to 8tate t t~ lateflt POlI'i1 ion 
(annual) of \he export of (11) fbh and 
fish prodoct!l (b) dried and jrmi-
dried prawns (c) frozen pra n~ and 
lobsters and (d) fro II mcal~ 

Tbe DeputJ Mlalster .1 AarteuUure 
(8ilri M. V. Itrhbnappa): A ta ~  

men! showing ('xporh or diIT,·n.-nt 
variclie~ of fl.ah and fllh produrh lind 
of prawn§ i, ,iwn below. Exporh lJr 
10 lrt ~n and froa me'at are nol All 0'" " 
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St"paTately in official statistics and the 
infonnatiOn asked for is not available. 

STATZMElft' 

I. Fi.lh-fresh t>r simp(v I 
prestr!I,d. 

(j) Fish fresh or simply 
pre~ervc  excluding 
prawns .. 

(ii) Prawm. .  . 
II. Fish and Fish Prepa-

ration! Canned or 
not. 

(i) Fish. fish producls 
and fish peparations 
in airtip:ht COII-

tain~rs (includillil 

Quantity in ' 000 
ewts. 

Value in '000 of 
Rs. 
19M 

216 23.:0195 
91. 14.H04 

ru~tacea and mol- (, 1.78l 
Iu~e~ . 

(iil i~ . fish produl:ls 
and fish prepllra-
tions. n,'1 in uirtijl;lil 
<.:ontllincrs lindud-
crUsfnCC3 nn,l mol-
luscs).. 124 

Complaints at Amrltsar station 

3148. Shrl D. C. Sharma: Will t\-je 
Minis!pr of RailwaYs be p'ea'('d to 
stalt' : 

(a) the number and nalure of com-
plaints lodRed al Amrilsar Junction 
Station in the complaint book during 
1959-60; and 

(b) the nalurl' of aC'tion tnk('n or 
propoSl'd to bl' taken on t o~  ('0111-

plainls~ 

The Deputy Minister of Rallwtlvs 
(Sh .. 1 Shahll8wllll Khan): (a) D l l~ 
the p"rioo of 1st April. 1959 to 31st 
March, 1960. 69 comp.laints were re-
corded in tht! Complaint Dool< kept 
at Am it~al  Junction. 

The nU'l1ht'r and natur(' nr rOln-
plaints are n< fOllows: 

(I) Incl\'ilitv ., 10 

~  B. iher,-'lIlId ('rrul'ti,>f\. J 
l "  I rr~1t  lar wlIrltina of Com-

mCl\:ial ,slall SUdl It. latc: 
n~ninll lit' booking win-
dows, II ~cn~c from duty. 
rduqJ h' !>{ .. ·It loods. . 15 

(4) Detention ttl Tnad traffic _ Il 

------_._---------------
Natureo of ctmtplai"ts 

(s) Unsatisfactory catering 
arrangements 

(6) Lack of amenities. . 
(7) Miscellaneous -complaints. 
(8) Complaints against licensed 

porten. 

TOTAl. 
---_ ... _---

6 
7 
II 

(b) Only 11 complaints were sub-
stantiated and steps have been taken 
to rectify the defects that gave rise to 
the complaints and the staff found 
liable have also been suitably dealt 
with. 

T.elepoone Connections In Pathankot 

3149. Shrl D. C. Sharma: Will the 
Minister of Transport and Communi-
cations be ph'ased to state: 

(a) the number of aJ1plications for 
telephont· t'onlll'ctions pending in 
Palhankol eity (Punjab); and 

(b) Ihe step., tuken to accelc'!':!!e thl' 
san('tion of cnllll('ctions? 

The MInister of Transport and Com-
munications (Dr. P. Subbarayan): (a) 
90. 

(b) 30 connt'dions are proposed to 
be given shortly. Further exp3n,ion 
of the exchange is being taken up and 
additional connections wilJ bt· given 
aUpr the expansion i, completed. 

Amrltsar-Patbankot Road 

31S0. Shri D. C. Sharma: Will the 
Minisl('r of Transport and Communl-
c.ations bl' pleased to statl' the "ro-
gre~s made so far in the proposal for 
i ellin~ of Amritsar-Pathankot road? 

The Minister of State ill the l'linli-
try or Transport and Communications 
(Shri Raj Bahadur): The widening of 
the Amrit!lar-Pathankot road is the 
I l spon~i ilit  of the Punjab GO'cern-
mt·!lt as it is a State road. 

Carp (Fish) Cultare 

3151. Shri Y. P. Nayar: Will i~ 

in s~er of ~o  :!.."1a A rltu ~ur~ te 
plen icd to s!lltl: 

(II) what is th, .. pre_ent posi~i n of 
Carp (fhh) l'ulture in IndIa: and 

(·b) by how much has the yield 10-
CTC81'ed in 1960-61. from the ),it.'id of 
J950·51? 
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TIle Deputy MbI1ster of A,rleulture 
(Sbri M. V. K.risImappa); (a) Carp 
culture is widely practised in the 
States of Uttar Pradesh. Rajasthan, 
Bihar. Madhya Pradesh, Orissa and 
Bengal. The ~tates of Punjab, 
Mysore. Andhra Pradesh, Gujarat, 
Maharashtra and Madras are increas-
ingly stocking their waters with 
Carps. Mirror Carp has be<>n intro-
duced in Kashmir and other hilly 
r ~ions. 

(b) Approximate production in 
1960-61 from Culture is eri ~ in 
India as estimated by the State 
Governments is 52,096 tons. Prior 
igure~ are not available. 

Fishinr Company 

3152. Shri V. P. Nayar: Will the 
Minister of Food and Agriculturl' be 
plt'asE'd to state: 

(a) wht,thl'r any ('ollabo!'atioll lUI'; 
beE'n promi~  by a firm in U.S.A. for 
f'stablishing a fishing ('ompany to be 
formed in India with a capital of 
ubout 3 crores of rupees. to exploit 
the newly found fishing grounds off 
India's East Coast: and 

(b) if so. what an' the proposed 
tt'rms and con itions~ 

The Deputy Minister of A,rtculture 
(Sbri M. V. Krtshnappa): (a) and (b). 
A proposal of this nature is heinl 
negotiated by an Indian Party. The 
actual terms and conditions have not 
),E't been ftnalised. 

Fisheries Co-operadvetl 

3153. ShrI V. P. Nayar: Will the 
Min;ster of Food and Acrtea1&are be 
pleased to state what is the value of 
fish hamlled in 1960-81 by the ftsheries 
eo-operatives in India and how does 
t i~ figure compare with the value ot 
fllh handled by the co-operatives in 
196ft-II?? 

The o.,.'y IIbIWer or A,.,ted.,.. 
(ftrt II. V. K,.... .... ): ,",e subject 
al\~ within the sphere of the State 
Government. and the information is 
not available. 

16ilail LSD--4. 

Use 01 ScleDtUle EqupmeDt .. 
FIaberI. 

3154. Slirl V. P. Nayar; Will the 

Minister of Food ud Aerieuliure be 
pleased to state whether ('cho sounden 
or other scientific equipment is now 
being used to locate shoals of fish in 
India's marine fisheries and if 80 

to what extent? 

The Deputy Minister of Aarleulture 
(&hrl M. V. KrlMnappa): Echo 
Sounders are being used for Explora_ 
tory fishing work on some of the ftsh-
ing vt'ssels of th(' Government of 
India and the In o or c~ian Project. 

Surf I.aodin, Mechanised Cralt 

3155. Shri V. P. Nayar: Will the 
Minist£'r of FOOd and Al'rtculture be 
plf'ased to statl'; 

(II) whdher any Suitable surf land-
ing ml't'hanis('d ('raft has bl't'n design_ 
f'd for liSp in SlIl'! beaten ('Ollsts of 
Kl'rala, Madras, Andhra lind Orissa 
with the help lind guidanrl' of the 
F.A O. Expert; 

(Ill if so, whl'n thp prototype wall 
appro\'ed; and 

kl thp numbf'r of boats made 110 

far on thl' pat\l'rn of th(' prototype'? 

The Deputy MlnJ5ter of Aarleulture 
(Slirt M. V. Krlshnappa): ( a ) BaSl.cf 
on the results of trials, it has been 
observE'd that two F.A.O. dl'sians are 
suitable tor BUrf landing. But the 
economic~ of ftshing operations with 
such boats have yt't to be .tu i~. 

(b) The question of accepting a 
protot)'p(' will ariSe only after these 
studies have been carried out. 

(c) No more boats of thele tyPH 
have been conalrucled by the Ct'ntral 
and tht' State Governmenb. 

Shark and Ray Flshertea ta india. 
Waten 

1151. 8brI V. P. Nayar: Will lhtl 
Minister of ,. ... &lid ApIeulteue be 
pleued to Ita te whether Government 
of India have invest at~ tM pool-
bilities of Shark and Ray ftlberies In 
the Indian waten and If 10 what an' 
thtl lalNt Indications? 
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The Deputy Mlnlster Of AirlcuIture 
(Bbrl M. V. Krlsbnappa): Investiga-
tions are still under way. The possi-
bilities of commercial exploitation of 
these fisheries have yet to be studied. 

CbanOs (Milk Fish) Culture 

3157. Shrl V. P. Nayar: Will the 
Minister of FOOd and Arrieulture be 
pleased to state: 

(a) whether the possibility of de-
veloping chaons (Milk fish) culture 
has been Investigated; 

(b) whether any Indian expert!! 
have studied the details of ehanos cul-
ture as practised in Indonesia or the 
Phl11ipine!l; 

(c) whether experiments to breed 
chano! in capitivity have been made 
and if 90, with what result; and 

(d) what is the present position of 
ehanos culture in India? 

The Deputy MInIster of Arrlculture 
(Bbrl M. V. Itrl.!mnappa): (a) e~. 

(b) Yes, from brief visits. 

(e) No, ecau~  of the scarcity of 
brood fish. 

(d) Chanos culture has been de-
velop('d in manv arpas of Madras, 
MYRorl'. Kernla 'ann Annhra Pradesh 
by collecting fry from th£' coastal 
regions and stocking them in inland 
waters. Fry collecting centres along 
thl'! ('oast have hPen located and ex-
»('rim£'ntnl culture madE' at diffC'rmt 
placeR. Methods for transportation of 
chanos fry haw· al~o hl'en nC'vcloped. 

Cultivation of Glyrlcldla 

3151. Shri V. P. Nayar: Will the 
Minister of Food and A~I ulture be 
pleaspd to statl': 

(n) whi('h are the States which 
hav£' taken up popularisation of thE' 
cultivation of Glyricidia and what is 
the progress in each S1ate; 
(b) what are the special manurial 

advanta.es Of the leaves of this plant; 
and 
(d what is the nitro«en content of 
the leavl!S as t'ompared to other nitro-
,en bin, plants ,enerally used in 
alternation of Cl'Op& in traditional 
methods' 

The Deputy MInIster of Arrtculture 
(Shrl M. V. ItrIslmappa): (a) Popul-
arization of the cultivation of Glyri-
cidia has been in progress in Kerala. 
Madras, Mysore, Andhra Pradesh. 
West Bengal, Bihar and Orissa. Kerala 
is a leading State in this regard and 
has made satisfactory progress. In 
other States, it is gaining popularity 
and the State Governments are making 
efforts to extend it On larger areas. 

(b) It is one of the best perennial 
legumes yielding in abundanCe leafy 
material in two to four cuttings an-
nually. The tender twigs and leaves 
dcC'Ompose readily. 

(c) Being a perennial plant. Glyri-
cidia has no plaCe in the traditional 
pattern of crop rotation. However. 
its manurial value, in comparison witb 
other green manure crops is given 
bplow:-

Name of the Plant 

I. Glvricida 
, Sarmhemp 
3. Cowpea 
4. Green Gram 
<;. Black IZram 
fl. Dhainchll 

Percentage-
of 

NiJtrOgen 
(on fresh 
hui,) 

0'79 
0'75 
0'71 
0'72 
o ~ 

o'foS 

After Efrf'cl8 of Chemical Fertilizers 

3159. Shri V. P. Nayar: Will the 
Minister of FOOd and Arriculture be 
pi£'ased to state: 

(a) whether any study has been 
made about the aftN effects jeft by 
the u~  of chemical fertilizers like 
ammonium sulphate. sUp4:>r-phosphate. 
hyper phosphate etc.; and 

(b) whether it ha5 been found that 
the repeated or continuou~ use of 
these fprtilizers without adequate 
quantities Of organic: manure tpnd to 
deplete the soil ot certain qualities 
ncct'Ssary for the growth of vegetat-
ion? 

The MJaIa&er of A.criaIU.re Uk. P. 
8. Dtelmuakh): (a) The after-effects 
left by <:hemical fertililel'S in locUan 
soils have been studied In .veral loaa 
term experiments in research stations. 
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Jlori of such experiments are also 
being undertaken. 

(b) The evidence so far available 
mdicates that repeated application of 
moderate doses Of chemical fertilisers 
in proper combinatiOn does not lead 
to any deterioration of the soil, ('ven 
when no organic manure is applied, 

Popularisation of Protective Foods 

3160, Shri V, P. Nayar: Will the 
Minister of Food aDd Arrlculture be 
pleased to state: 

(a) whether the Government of 
India have any scheme to popularise 
the U,'le of protective foods such as 
tlsh, meat, eggs etc. to improve the 
calorific value of thp avera~e diet and 
if ~o  what are the details thereof: and 

(b) whether Government of India 
have any plans to counteract senti-
mental objections as regards their 
consumption as food, in view of scien-
tific proof about the necessity for a 
mixed diet with a proportion of the 
above items? 

The Deputy Minister of Arrlculture 
(Shri M. V. Krishnappa): (a) Then' is 
no scheme to popularise thl' use of 
I~ . meat and eggs. 

(b) No. The spntiments against 
cO'lsumption of fish. mNlt and eggs are 
mainly religious in character, 

DiversUlcation of Itern.'! of Food 

3UI1. Shri V. p, N.y.r: Will the 
Minister of FOOd .nd Arrlculture be 
pleasl·d to state: 

(Ii) wheth('r th(' Government ot 
India have any plans for diversifying 
Ih" items of food of the average peo-
pl~ to ('nrich the value of intake: and 

(b) whether the Government of 
India have .ny plan to c.mpaign for 
such div@rslflcation as they had in the 
Grow MOT(, Food and similar cam-
paigns? 

Tie Deil8ty IIIaIster of A.&TIetdtare 
(llarl M. V. Itrhhappa): (.l and (b). 
The i»'opoqb formul.ted under IUb.. 
l!idiary fOOd! .nd applied nutltion for 

the Third Five Year Plan envisage 
promotion ot diversiflcation of the 
average Indian diet with a view to 
improving the nutritional content of 
the diet. The diversiflcation aims at 
using not only the natural foodstuffs 
available but also other nutritious 
foods salvaged from raw materials 
that are hitherto not adequately used 
and toods saved from wastage by 
means of pr()("essing and pres{'rvation. 
Th{' proposals also include a campaign 
to promote suitable dietal'Y hahlts, 
avoidance of waste and popularization 
of low-c'ost balanced diet. The pro-
posals are under £'xamination, 

Lime FruIta 

,316%. Shrt V. P. N."ar: Will the 
Minister of Food and A(rIMllture be 
pleased to state: 

(a) what is the estimated production 
Of lime fruits lm ucltru~ acida') 
in India: 

(h) what is the food valu£' of this 
fruit; 

(c) what steps, if any. have bren 
taken to increase Its production; ancl 

(d) which are the important Stat('s 
producing this fruit and what arl" the 
Ilnnual yirldR in pach of them" 

The MlnL'lter of Apkalta... CDr. P, 
S, Deshmukh): (a) The eorr('ct botlln-
ical name of add or kagha7.i lime i~ 

CitT1LS (lltrantiJolia. Its production In 
India is l'!\timat!'d to h(' I,RO,OOO tnn~. 

(h) It contains )'5 J>f'r c('nt. prntl'in, 
)'0 f.K>r rent, fat (('th ... r I'xtractivl'''). 
0'7 per cent, mineral matter, 1 '3 pt'r 
c('nt. flhre. 10.9 ppr cl'n1. carbohydrate, 
0'09 per cent, C'alclum. 0'02 pf'r c('nt, 
phosphorus and 0'3 per ccnt. I rl'ln , 
There are 59 calories in 100 gm. Of its 
juil"(', It iR a very rich lIOurCl:! of ,,\la-
min C, .nd 8 fairly wood lOur('(' of 

vit.min A. 

(cl A lC'hem(, a~ been Inittatpd dur-
in, th. Second Five Year Plsln fo III"P 
up t~ production of ditTl'fl"nl frulll 
in the country Lim", fruIt. arf' in-
cluded under this achcme. 

(d) Important Slatea produdnl thit 
fruit .... Andhrt PndHh. Mahar .. htrt 
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Uttar Pradesh and Madras. The 
avera,e annual yield per acre 
this fruit coes to 4 tons. in all 
States. 

Graduates in Apiculture 

from 
these 

3113. Shri V. P. Nayar: Will the 
Minister of Food and A,riculture be 
pleased to state: 

(a) whether it is a fact that gradu-
ates in Agriculture employed by State 
and Central overnment~ have only 
very limited uSt' in their official life 
for th(' subjeds they have ~tu ie  in 
the Univ('rsilty; and 

(b) what steps, if any. have the Gov-
ernment of India taken to best utilise 
tht:ir spt'cialised studies in Agri-
culture in prlldicl'? 

The Minister of Agrindture (Dr. P. 
S. Deshmukh): (a) Agricultural gra-
duates art' traim·d to rf'nd('r servicf' 
in various fif'lds of agricultural adi-
vit~ . The ('ourse. thpn·fore, has 
necessarily to b(' gCJ\!'ral in order to 
eOVN all the important ~ci IIl  that 
art' relevant to Agril'ullul'£'. Some 
:;pecilllist'd ('ourst's an' also o!T£'red so 
that studl'nts may be ,;ufficiently 
equippf'd to rE'nder' usdul sf'rvirE' in 
their professional fields. On the re-
comml'ndation of thl' Ad hoc Com-
milll'e for revision of D£'grpe Cours('s 
in Agl'i<'ulturnl St,t up by the I.C.A.R., 
it is proposed to introduc(' electives 
at thp underl(radllRte 1f'''1''1 alRo. With 
the introdul'tion of ell'rtivl's and with 
the intensiflcation of post-graduate 
training, per on~ proJ)f'rly E'Quipped in 
IIpel'ialllled fl('lds would b('come avail-
able to rpnder more I"f'I'('('tive service. 

(b) At pre!lent Sf.rvir(' Rule!> re-
Quire that R person aspiring for a post 
In a !lpeclallsed fleld such as in re-
sf'arrh or teachln, should not only 
have' basic trainln, in that fleld but 
should also po8.'IetlS adl!quat(' experi-
enl'e'. "nil' Government of India and 
the State Government!! havp thus al-
ready a mechanism by which persons 
who haw-madt' speclallsf!Ci studies In 
anyone ftt'ld of agriculture' art' utiliz-
ed for ~n it e in that ft"ld. 

Ol'lUlaate eo .... In Animal 
a ....... ;, 

11M. Shrt V. P. Nayar: Wilt the 

Minister of FOOd aDd Apiculture be 
pleased to state: 

(a) which are the Indian Universi. 
ties having, graduate courses in Ani-
mal Husbandry and what is the num· 
ber of students in the current acade-
mic year in each University; and 

(b) what is the Syllabi for this 
courSe in the Indian Universities? 

The Minister of Al'riculture (Dr. P. 
S. Deshmukh): (a) There :ue 17 
Veterinary Colleges in India. All 
these colleges give training in Animal 
Husbandry, though the degree award-
ed is in somp cases called B.V.&'. and 
the others B.V.Sc. and A.H. Agricul-
ture Colleges train students for de-
gr!'c in Agriculture but in manv of 
them Animal Husbandry is als; in-
cluded in thp curricula. 

A list showing Ilam('s of Veterinary 
ol1eg ~ and the Universities to 
which tht,y are affiliated as also the 
number of stlldpnts admitted llrin~ 
the current Ilccademic ~ ear is laid 
on th(' Table of the House. rSee Ap-
pendix V, ann('xure No. 27]. 

(b) Th(' proceedings of the Third 
Session of the Indian Council of Agri-
cultural Education inter-alia include 
t~ Syllabus for B.V.Sc. as approved 
by the I.C.A.E. A copy thereof II 
availablt' in the Parliament Library. 
This syllabus has been adopted by 
most of the Veterinary Colleg('s. 

Courses In Arrtculture and Animal 
BusbaDdry 

3185. Shrl V. P. Na;,ar: Will the 
Minister of Food and A,rlculture be 
pleased to state: 

(a) whethe-r the Government of 
India have considl'red the-necessity or 
de-sirabilitv of introducing special 
course!> in Universities for the im-
portant branche-s of Agriculture and 
Animal Husband!'Y: and 

(b) the number of ~tu ent9 in 
Indian Universities doing specialised 
cour!le!' in the dlf'l'ert'llt branches of 
agriculture and animal husbandry? 

fte ... tster 01 Arrit'altllre (Dr. P. 
S. o.Iua.kIl\: Ca) and (b). Spec-ialla-
ed courses in the form of post-graduate 
trainina have of late ~ve  eon-
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liderable attention and the Govern-
ment of India have already liven 
lnanc:ial assistance for the establish_ 
ment of several post-graduate institu-
~ in Agriculture and Animal Hus-
bandry. There are at present 19 post_ 
eraduate Agricultural institutes and 
I post-graduate Veterinary Institutes. 

The introduction of specialised 
courses in the form of electives for 
under-graduates has recently been re-
commended by the Ad hoc Committee 
for Revision of Syllabus for degree 
courses in Agriculture. This com_ 
mittee is likely to finalise its recom-
mendations shortly. The number of 
studenl'i undergoing special courses 
at the post-graduate stage in different 
subjects is not readily available. The 
num"6er of students taking up specia-
1izaUon At the under_graduate stage 
can be known only after the introduc-
tion of electives. The total number 
of students admitted in the various 
post-graduate institutioru! during 
1959-60 is given in the stateml"nt laid 
on the Table of the House. [See Ap-
pendix V, annexure No. 28]. 

Entomolory Students In Indian Unl-
vendtlelJ 

3166. Sbrl V. P. Nayar: Will the 
Minister of Food and Apiculture be 
pl('ased to state: 

(a) the number of students in each 
Indian University doing degree course~ 
In Entomology; 

(b) the syllabi prescribed for the8e 
courses, the estimated number of 
graduates in Entomology required for 
the Third Five Year Plan: and 

(c) the nature and number of posts 
for which entomologists may be re-
quJ.red in the Third Five Year Plan? 

The MlaWer 01 ~e (Dr. P. 
8. Deelppnkh): Ca) 'nlere is no degree 
("ourse as such in Entomology. Ento-
mology is one of the subjects taught 
In the decree courses In Agriculture. 
(b) and (c). The syllabus in Agri-

cultural Colleges II preICrlbed by the 
Universities tbemJelveS. A model 
syllabu. c:overtng an the mbJecU. In-
dud1nc I!ntomololY. is, however, 
bein.r fannulated by • Committee tel 

up by the Indian Council of Acricul-
tural Reteareb. Entomololiats are 
needed to fill posts of teachers re-
search workers, extension workers and 
fOr plant ~tection work. No assess-
ment of thi total requirements of En-
tomolo,ists has been undertaken. 

Insecticides etc. 

3167. Shrl V. P. Nayar: Will the 
Minister of FOOd and A~culture be 
pll a~e  to state: 

(a) what is the estimated value of 
(i) insecticides (ii) pesticides (iii) 
fungicides (iv) wl'cdicidcs annually 
used in India now: 

(b) how do GOVl'rnment of India 
ensure that from proprietary formu-
lations, no dcleterious ef!'ects follow; 
and 

(c) which are the propril·tary for-
mulations concerned most in the • 
categories of chemicals mentioned 
above and what are the analYl«!s ot 
these? 

The Mlnillter 01 AlTlculture (Dr. 
P. S. Deshmukh): (a) No accurate 
estimate of the total quantity of pOlU-
cides now used in India is available 
a~ these are consuml'd not only hy 
Agriculture Departments but also by 
Public Hcalth Departments, Munici-
palities, transport undertakings. 
individuals etc. The estimated value 
of insecticides, fungicides, and weedl-
cides annually used ror agriculture 
PUrpoliefl lB. howevl'r, JU. 3.51 crores. 

(b) With a view to avoidin, dele-
terious af!'ects of pesticides in general, 
and of poisonous formulations of these 
in particular, thl' followin, steps have 
been taken: 

(i) Importers are required to 
observe certain conditions of 
packing and labellln, of con-
tainers aR prescribed In the 
licenCe!! ill.ued by the Chief 
Controller of Imports and 
Exports; 

(ii) Some pesticides have been 
declared .. poiJonoua under 
the PoiJons Act of India 1.1. 
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and their stocking and sale is 
regulated by the rules fram-
ed in this behalf; 

(iii) Through publicity, propa-
ganda and demonstration 
arranged by the Central and 
the State Governments on a 
wide scale. the cultivators 
are being taught the correct 
method of using pesticides 
and precautions to be observ-
ed in handling these. A 
large body of Extension 
workers are also being train-
ed in the subject by the Cen-
tral Plant Protection Sta-
tions and the State Depart-
ments o! Agriculture. 

(c) Among insecticides proprietary 
,formulations containing DDT and 
BHC are most commonly used. These 
are sold as dusts containing 5 to 10 
per cent or as emulsions containing 
'10 to 25 per cent or as wettable 
powder containing 50 per cent active 
lngredients. 

Among fungicide's copper sulphate 
and copper oxychloride are most 
common. Copper sulphate is used in 
pure form whereas copper oxychloride 
is sold as formulation containing 50 
per cent copper (wettable powder) or 
as dust with .. to 6 per cent copper. 

Among weedicid('s formuhtions 
sodium salt of 2. 4-D (2 dichlore 
phenoxy-acetic acid) containing 80 
p('r c('nt acid are commonly used. 

Sale of Cbemll'al'l 

3168. Shn V. P. Nayar: Will the 
Minister of Food and A.crlculture be 
pleased to statE': 

(a) what are Ih(' r(,(!uiremcnts and 
conditions necessary before a chemi-
eal i~ put in the market either as 8 
rertllizer or tor the protection of 
plants; and 

(b) whether lIuch chemicals are 
t ~te  . under Indian conditions before 
being allowed to be sold to the public 
and if so, how! 

Tbe Mbal*r ., Arriaauar. CDr. 
•. I, BuS "): 

I-Chemicals used "" Fertiluer. 

(a) To be marketed as a fertiliser, 
a chemical should contain one or 
more ot the three major pIailt 
nutrient elements, namely, Nitrogen, 
Phosphorus and Potassium, required 
by a crop and it should also store 
wen under Indian climatic conditions. 

(b) Yes; a large number ot experi-
ments are carried out both at the 
research institutions and the cultiv:l-
tors' fields to test the suitability under 
different soil and climatic conditions. 

II-Chemicals used for Plant Protec-
tion 

(a) Before a plant protection 
chemical is put in the market, its 
toxicity to specific pests or one or 
more groups of pests, its safety for 
human beings, livestock and other 
higher animals. its eftects on plants, 
and certain other properties have te 
be studied by means of laboratory 
tests and field trials. It is also neces-
sary. among other things. to ensure 
that the cost of the chemical is such 
as to make its use profitable to the 
farmer. 

(b) Plant protection chromicals are 
generally tested under Indian condi-
tions before they are recommend·'d 
to the public. Though there is no 
statutory requirement enforcing suC'h 
t~sts. the plant protC'clion and othf'T 
organisations of the Central and State 
Governments and othrors do not 
rpcommE'nd or supply any pesticid ... 
belore such tests are carriE'd out hv 
compt'tent authorities concerned with 
various crops. Also new pesticid"s 
are' allowed to be imported initially 
in very restricted quantities and 
imports are liberalised only after 
satistactory reports about their suit-
ability under Indian conditions are 
available. 

.FIsb ,....1IdI.OD 

3189. Sian V. P, Na:rar: Will the 
Minister of Food aD' Arrtealtare be 
pleased to state: 

(a) what i5 the estimated total ftsh 
production from lbe reservoin macJe 
'in River VaUey Projec:ta in IndIa: 
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(b) which is the Reservoir produc-
ing the maximum quantity of fish; 

(e) what is the averagp per-acre 
(of water surface) yield of fish in the 
Indian Reservoirs; and 

(d) which are the important varie-
tie8 of fish raised in the reservoirs? 

The Deputy Minister of Apiculture 
(SIlrI M. V. Krishnappa): (a) About 
6,1170 metric tons. 

(b) 'Mettur' reservoir. 

(c) The information is not avail-
able. 

(d) Carps including Labeo, Catla 
and Cirrhina are the important fishes 
wJlieh are cultured in the reservoirs. 

Inland }'isberies Resources 

31'70. Sbri V. P. Nayar: Will the 
Minister of Food and Apiculture be 
pleased to state: 

(a) whether the Government of 
India have made a survey of the 
Inland fisheries resources of the 
country and if so, what are the details; 
.. nd 

(b) what are the schemes in opera-
tion for raising fish production from 
resources of tanks, ponds etc. in the 
country at present? 

The Deputy Mini. .. ter 01 Apiculture 
(Sbri M. V. Krisbnappa): (a) No, but 
surveys have been started and are 
being continued by the State Govern-
ments. A scheme for the survey and 
estimation of the production of fish 
trom inland waters by preparing a 
complete inventory of all the ponds, 
swamps, reservoirs etc. in each State 
is being finalised by the Government 
of India in consultation with the State 
Governments. 

(b) The schemes. which are to be 
implemented by the States, relate to 
capture and rearing Of try. stocking 
of walers, improvement and reclama-
tion of ponds and tanks etc. 

Library 01 PWl TedmoIOI)' Valt, 
EraaInIIaID 

1171. 8lut V. P. Na"ar: Wlll the 
MInister of FOOd ... Apie1aItIU'e be 

pleased to state whether the Library 
of the Fish Technology unit in Erna-
kulam has been improved and if s. 
what is the number of books and 
periodicals and the total amount spent 
so far from the very beginning? 

The Deputy MinIster of Apiculture 
(Sbrl M. V. Itrishnappa): The hon. 
Member is presumably referrin, to 
the library of the Central Fisheries 
Technological Research Station. Thil 
library was started in 1959 and is 
being improved by acquiring more 
books and periodicals. The number 
of books and periodicals now avail-
able arc 454 and 51 respectively. A 
sum of Rs. 29,000 has been spent 10 
far on their purchase. 

Oftlcers in Department of Arrlculture 

31'72. Shrl V. P. Na"ar: Will the 
Minister of Food and Apiculture be 
pleased to state: 

(a) the total number ot Class I and 
Class II officers in·the Department of 
Agriculture of the Government ot 
India; 

(b) th(' numbt'r (in each category) 
of officl'rs with technical qualiftca-
tions; 

(c) the corresponding number "t 
oflict'rs without any technical qua li-
ficationfi; and 

(d) the numb!'r of 
technical qualifications 
work o t ~ work)? 

officers 
doing 

with 
desk 

'l'be Deputy Mlnlst.er 01 Al'riculture 
(Shri M. V. Krl&hnappa): No. of 
Gazetted officers in the Departmpnt of 
Agriculture (Proper): 

aa •• J 

(tJ) 51! 
(b) 26 
(e) 32 

C1a\l II (Gau!!ed) 

74 
14 
(.0 

(d) The Technical OffiC'f!r. men-
tioned againlt (b) above are engaled 
on 'advisory' work. which involv .. 
botn aesk work and vi_it to Sta .... 
tn __ 10 lOP. Implementation ot Pt.n 

Sthemd. 
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Atomle Znerl'J in Arrienltare 

31'73. Shri V. P. NaJar: Will the 
Minister of Food and Arrieultare be 
pleased to state: 

(a) the present uses of atomic 
energy in Indian Agriculture and the 
results obtained therefrom; and 

(b) the number of scientists cur-
rently employed in the Ministry [or 
lIuch work? 

The Deputy Minister of AJrriculture 
(Shrl M. V. Kri!lhnappa): (a) Radia-
tions as well as radioisotopes are 
being applied as research tools in 
solving Agricultural problpms. At the 
Indian Agricultural Research Institute, 
these are being used at present in 
the Divisions of Botany, Chemistry, 
Mycology, Entomology nnrt Agro-
Romy. The important results obtain-
l'd so far arl' given below: 

Botany.-(e) The production of a 
new variety of wheat, named N.P. 836, 
which is resistant to rust and loose 
smut and is suitable for cultivation 
In parts of Bihar and W('st BC'ngal. 

(b) the successful production of a 
hybrid et ~n two cultivatpd species 
of jute thereby paving the way for 
evolving jute varieties of strong, 
white fibre with grf.'ater adaptability. 

Chemistry.-Radioaetive isotopes 
uSl'd as trac<.'rs have ~ o n that about 
!IO per cent of Indian Soils are defi-
cient in phosphate. A soil tpSI for 
phosphorus has also been evolved. 

Mycology.-Somr mutants of red 
rot fungus of Sugarcane and a few 
high bulbiformin-yielding mutants 
of Bacillus subsilis have been obtained 
with the aid of Gamma Rays. 

Entomology.-A new technique was 
developed to label a parasit~ of potato 
tuber moth. a serious pest ot stored 
potatoes, with radio active phosphorus 
P32. 

Agronomy.-Expcriments on the 
placement of fertilizers using radio-
active superphosphate, which Rre in 
progress, indicate that the uptake of 
P ~ can be COnsiderably increased 
with suitable placements. 

(b) No scientific officers have been 
specifically employed in the Ministry 
proper. But in the Indian Agricul-
tural Research Institute, the follow-
ing stafT are engaged on this type of 

work: 

Gazetted 13 

Non-Gazetted 12 

Indo-Norwegian Fisheries Project, 
Chavara 

3174. Shri V. P. Nayar: Will the 
Minister of Food and Agriculture be 
pleased to state: 

(a) what is the total quantity of 
fish handled in 1960-61 in the cold 
storag ~ unit of the Indo-Norwegian 
fisheries project in Chavera; 

(b) thp quantity of Ice sold by the 
unit in the above period: and 

(e) thl' lota 1 receipts in the unit? 

The nf'puty Minister of AJrl'iculture 
(Shri !\t. V. Krishnappa): (a) 254 
tOIl:;. 

(b) 1.550 tons. 

((') ~ . fl9,OOO. 

~r ~ ii ~ i lit f,,'flO{ 
r~r ~ ci~ : 

I t~.~ ~r ~ ~ : 
L ~  ,,"0 "0 ~ : 

~~~~ ~~ 

~t~  ~ ~ ~ ~~ t"o i 
~ if; ~ ~ ~~ ~ !tiT!itfr 

m fit; ~ tiliRl, ~ 

~  ~~ ~  -~ ~ 

~ -o i ~ if; tfqm if; Jrfu ~ 
if; em: it ~ mR m flfil1T !OfT ~ 
qT, a~ ~ if; ~ ~ ~ ~ 

~m it ~ I i ~ ~ Jftlfu ~ t ? 
~ t n~~ m

.r.iT ~ (i_t1ii() : ~ ~ 
if, lffi I~ iii), ~ ifior"'\1r mot>n' if; f<m1w 
~ if; ~ ~ ~ ~ 1PfT t, 
"I'1ft ~ ~ ~ ~ ~ t I ~ 
qqe.r IliT ~l 1FT SN11f ~ ~ 

~ ~  m ~ ~  '"'11-
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III"rm: i'tf iti ~ ~ ~ t, 11M: 
ilj(ijiqloft ~ ~ ~ it .l~lI  

(T ,. ~ ~  ~ittrr I 

\ ~  ~ qq"n : iflIT ... ~ , 
P 1f'Jft ~ ~ Itft ~  m r~ : 

~  ~ ~ it ~.g- r otq-

~ zitllRT it ~ ~l  it. n r~ q';f 

n~  
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O. ';f<frt 'i-;'!:T <flF. Iff'.f I 
'J,. ,;r.;r ;:r,ip o ~ er'l' I 
<. J"1<f lIT?', ~1i~  <rTf ~ 

Further the State Governments haVe 
the discretion to divert funds allot-
ted for one scheme to another scheme 
under the same group-head. It is. 
therefore, not possible to indicate the 
specific amount of assistance made 
available to the Government of 

c; iifii\:T. ~ t P.  'f.TC'1T 

1fT;: ~~ it ~~  " ~ I 
~p- Maharashtra for construction of irr. 

gation tube-wells during 1960-61. 

( ;,) ~ to , tT. , X 'J, c; Q'l'T 0!l1l' 

2 I 

Tube-Wells In Mabarasbtra 

Sl"I8. Sbrl Puprkar: Will the 
Minister of Food and Arriculture be 
plea~e  to state: 

(a) whether the Central Govern-
ment have given financial assistance 
to the Maharashtra Government for 
the construction of irrigation tube-
wells during the year 1960-61 so far; 
and 

(b) it so, the amount thereot? 

The Deputy Minister 01 A&Ticulture 
(Shri M. V. Krishnappa): (a) and 
(b). Under the existing procedure for 
affording financial assistance by the 
Central Government to the State 
Governments, financial assistance is 
given for a group of schemes as a 
whole and not for individual schem('s. 

(b) 

Under the Heads of Development 
(I) Agricultural production, (2) 

Minor Irrigation and (3) Land Deve-
lopment, a loan of Rs, 181.73 lakhs 
and a grant of Rs. 51.80 lakhs were 
sanctioned by the Central Govern-
ment to the Government of Maha-
rashtra during 1960-61. 

Fruit Cultivation In PunJab 

f Sbrl Ajlt Slnl'b Sarbadl: S1'79. Sardar Iqbal Slnl'h: . 
L Shrl Daljlt Sina'b: 

Will the Minister of Food aDd. AI'ri-
culture be pleased to state: 

(a) whether any financial aid by 
way of either loans or grants has been 
allotted by the Central Government 
during the years 1956-57 to 1959-60 
and 1960-61 to promote the cause of 
fruit cultivation in Punjab; 

(b) if so. the amount sanctioned 
and utilis('rl' 

The Minister of Acriculture (Dr, 
P. S. Deshmukh): (a) Yes. 

Amount allotte,i Amount utilised 
Loan Grant Loan Grant 
6,00,000 25,600 Nil Nil 195 -~7 

1957-58 
19511-59 
1959-60 
1960-61 

12.00,000 64,100 10,66,000 ~ 8oo 

Tratn Aooldent near Sbahbacl 
Mobammadpar Balt 

3180. Sbrl M. B. Tbakore: Will the 
Minister of RalIwaJs be pleased to 
refer to the reply given to Unstarred 
Question No. 2128 On the 5th Decem-
ber, HI60 reprdln, accident near 
Shahbad Mohammadpur Halt on 
Delhl-Rewart Sedlon and state: 

9,00.000 70,000 8.67,000 51,610 
9,00.000 57,000 8.49,120 52.740 
J 1,00,000 58,000 5,87,900 57,760 

(upto J 5-3-(1) (anticipated) 
(a) the cause of the accident; .. 

(b) whether the police investiga1ed 
the case; 

(c) if so, what werl' their ftndinll'; 

(d) whether the driver of the tratn 
was at fault; and 

(e) if so, the action taken aplnst 
him1 
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The Deputy Minister of Railways 
(Slari Shabnawu Khan): (a) to (c). 
According to the Police RePOrt the 
lady committed suicide by jumping 
()ver the track. 

(d) No, Sir. 

(d Does not arise. 

Relief Measures in Rayalaseema 

( Shri Rami Reddy: 
1181. "\. Shri Blbhuti Mishra: 

Will the Minister ot Food and Api-
ellltare be pleased to refer to the 
reply given to Starred Question 
No. 914 on the 14th December, 1960 
and state: 

(a) whether the expert in the 
'4inistry has since submitted a report 
suggesting permanent reliet measures 
in the Rayalaseema District ot Andhra 
Pradesh; 

(b) whether the State Government 
have submitted a report about the 
same; 

(c) what are the broad details of 
the reports referred to in parts (a) 
a~  (b) above; and 

(d) what is the action taken or pro-
posed to be taken by the Government 
o~ thE' reports'? 

The Deputy Minister ot A~calture 
(Shrl M. V. Krishnappa): (a) Yes; 
a draft plan tor the purpose has been 
submitted. 

(b) No. 

(c) and (d). Thl' draft plan now 
prepared covers the toll owing Items: 

1. Minor Irrigation Works; 

2. Soil Conservation and Land 
Improvement; 

3. Afforestation and building up 
timber and fuel resources. 

4. Animal Husbandry: 

(a) Poultry Development; 

(b) Pi, development; 

(e) Livestock development; 

(d) Bee-keepiq; 

( e) Silk wonn rearin&. 

5. Raising of fruit orchards and 
provision ot fruit preserva-
tion units. 

It is proposed to have a meeting 
with the State technical experts tor 
discussing and finalising the plan. 

Major ADd Medium llTlptloa Projeota 
In Punjab 

118% r Sbri Ajlt Slnl'b $arha.d1: 
. "\. Shri D. C. Sbarma: 

Will the Minister of IrrIptiOll and 
Power be pleased to state: 
(a) the names ot major and medium 

irrigation and power projects which 
would be completed in Punjab by the 
end of the Second Five Year Plan 
period; and 

(b) the estimated expenditure then-
on and the extent ot Union Govern. 
ment's helps tor these projects? 

The Deputy MInIIter of IrrIpUoa 
and Power (Shri BaW): (a) No 
major and medium Irrigation and 
Power Projects under execution dur. 
ing the Second Five Year Plan have 
been completed in all respects by 
31-3.1961. 

(b) Does not arise. 

Wqon Shortap In W. ~al 

3183 Shrl MuhaDUlled Elias: WIII 
the Minister ot BalI"a,.. be pleased 
to state: 

(a) wh£'ther the attention ot the 
Gov!'rnment of India hall been drawn 
towards the statement of West 
B<>ngal Food ini~t r Mr. P. C. Sen 
made in the West Bengal Assembly on 
the 3rd January. 1961 that the price 
ot mustard oil has Increaaed consi-
derably due to shortage of WJlgon.; 
and 

(b) if so. what is the reason tor the 
shorta,e of wagons' 

'nae Depafy ~ 01 BalI"a,. 
(Sut 8babaa" .. 1DaaD): Ca) and (b). 
A news item appeared In the Amrfta 
Bazar Patrika of 4-2-1981 on the ~
meat by Shri P. C. Sen, Food Minil1m' 
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of West Ben,al, in the West Bengal 
LecislaUve Assembly on this subject.. 
"nle movement of mustard oil to Wen 
Bengal has been satisfactory and there 
has been no shortage of wagons for 
this purpose. 

~~ .," " ~ m 'f)-( AT ~ 

~ t co 't . lilT ~ fif fif'1 : lf7:!T """ 
"'" trf" Jjft lff. ~i  '-foT \f.'TT 1f,TIT 
fq; 

('f,) ~ - r. rn. t  ~ t. 'i. ~ it "3"TF 

'Tf17f it "JfT ~  ~ J;1fr ~  

~ ~ 'Prir '-foT;:r-,,;i;:r 1r I r~ ~P  

~ ~ ~ ~P i.r.  ~ l.  

(P.f) ~ l 711 r ~ 1 "JfFf·l-fr'1 

'fiT f'f.'-T.fT zrf;, ~~  ~P  

( If) rt~1 ~ 7;lP 1fff :r; J;rr.M ;;r,f 
W >.(.r q;rr-f 'l7 lf7:!T wr.r 'TST '/ 

"'" ~ (-tt ~o ~o prtq'T): 
(;;r,) :;pvn:T-'f."l T. ~ 12 c, ~ it fvrm"f 
,,'h: "f'f.r;:ft f,lff'it lr iT 5 .~~ snnh, 
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S tate Trading in Wheat in Punjab 

3185 {Shri Ram Krishan Gupta: 
. Giani G. S. Musaflr: 

Will the Minish.>r of Food and Arrl-
~uIture be pleased to state: 

(a) whether it is a fact that the 
Union Government have suggested to 
the Punjab Government to disconti-
nue Slate Trading in wheat; and 

(b) if so, the nature of action taken 
by Punjab Govprnment in this re_ 
gard? 

The Deputy Minister of Alricultw-e 
(Sbrl M, V. Krisbnappa): (a) All 
that the Government of India have 
done is to point out from time to time 
during discussions the difficulty the 
Punjab Government would have in 
fmding an outlet for the stocks of 
wheat purchased by them without in-
cUlTin, a loss. 

(b) The purchase of wheet was sus-
pended by the Punjab Government 
with eftect ·from 13th July, 1980. 

Talcber Thermal Plalat 

31... 8br1 CllIntamoai PuIcnIU: 
Will the Minister of IrrIptioa aad 
Power be pleued to .tate: 

<a> whether necessary 
sanctions have been civea 
in, the Talcher Tbermal 
Oriaaa; 

financial 
for erect-
Plant in 
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(b) if sO. the amount of money 
sanctioned to Orissa Government in 
1961-62 for undertaking the erection 
work of this Thermal Plant; and 

(c) whether the tenders submitted 
by firms from foreign countries have 
been considered by now? 

The Deputy Minister 01 Irri«ation 
and Power (Shri Bathi): (a) A pro-
vision of Rs. 22.50 crores in likely to 
be made for this scheme in the Third 
Fivl' Yl'ar Plan of Orissa. 

I b) A sum of Rs. 93 lakhs hall 
bl:l'n providl:d for this purpose in the 
budgE't estimates of Orissa for the 
Yl'ar 1961_62. 

(l') The knders are under l'xami-
nation. 

Inter-State River Watt'r Dispute 

31117. Shrl Muhammed Elias: Will 
thv Minister of Irrication and Power 
bl' pleasl'd to state: 

(a) whether GO\'I'rnmpnt havp 
('\'olvl'd any "Compromise Formula" 
o\'er thl: inter-State River Waters dis-
pute; and 

(b) if so. what are those formulae? 

The Deputy MlnJster 01 Irrl,ation 
and Power (Sbrt Hatbl): (a) No. 

(b) Does not arise. 

Trade Apprentices in KaUway 
IDIlaJlaUOIII 

3188. Sbrt Ram Saran: Will the 
Mini5tf'r of RaIlways be pleued to 
state: 

(8) whether the details of arrange-
ments for training educated unemploy-
t'd Il5 trade aprentices in the Railway 
in.-;tallations on behalf of the MirWltry 
cf Labour and Employment have 
been settled with that Ministry; and 

(b) if sO. the number of trainees 
and the period of training! 

TIle !)epat, IIIaIIter of ...... ,. 
(SIlrt S .......... IOu): (a) Yea. 

(b) The Ministry of Labour " Em-
ploYMeTI' have ~ askeel to ueer-
tain from t ~ Railway Administrations 

the number of Trade ApprenUcee to 
be trained at their cost in railway 
workshoPs for a period of 31 yean 
as the spare capacity in ditrerent 
trades in Technical Training Schools 
or Basic TrainIng Centres or Shop 
Floor varies from time to time. 

let Service from Deihl 

3189. Shrl Dlnesli ~  WIII the 
MinL,ter of Transport and Commu". 
catl0ns be pleased to state: 

(a) whether Government are aware 
that Air India International are In' 
in~ l onsi era ll  business because 
they do not hay£, a jet service from 
Delhi: and 

(b) if so, the reason for not ope-
rating a jet aerv1ce from Delhi? 

The Dt'puty Minister of Civil Avla. 
tion (Shrt Mohiuddln): (a) and (b). 
The Ail' Indirl International Corpora. 
tion lire awarp t.hat by operating a 
JI'l service from Dt.'lhi they Bre likely 
to Sl'cure additional business. With its 
gn'ater all-up-weight. however. the 
Boping aircraft n(,eds a longer runway 
than the ('xisting one at Palam, to 
t.akl' off sately, Work is already in 
progress to make the runway.t 
Palam SlIita hie for such operations. 

Supply of F'ertlUzer" In Ortua 

3190. Sbri Kumbhar: Will the 
Minister ot Communlt, De.elopmeDt 
aDd Co-Operatioo be pleased to :;tate: 

(a) whethf'r it is a fact that. huge 
amount of arrears of the COlt or the 
chemical fertilizers supplied to the 
cultivators on loan baSiB through the 
cooperativl' lIocieties in OrillA State 

during the St>cond Fivt' Year Plan 
periOd so far has not yet been reaUled 
from the penons concernl'd and 10 
the next supply is to be stopped; 

(h', if so, the amount of lIuch ar. 
rear. at tht' end of March, lIMIt in 
various district. of th. State; and 

(c) the step. beinr taken for reo 
cov~r  of the arear. and .uppl)' of the 
next quota? 
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. The DepUty M.lnJster of pommuDtty 
Development and CooperatiOn (Shrl 
B. S. Mwtb1): (a) Yes, it is a fact 
that large arrears in respect of the 
cost of chemical fertilizers supplied to 
cultivators through co-operatives have 
not So far been realised in Orissa 
State. However. it is not a fact that 
(urther supplies are being stopped. 
Only credit sales have been disconti. 
nued since last year. 

(b) DistricLwis!! details of the 
amount of arrears are not readily 
availabk The information is being 
['ollpcted by the State Government. 

(c) Arrt!ars ar{' beini: gradually col-
~cte  and steps. ~e being taken, by 
the tatepo er n~nt ~r. their r.eali. 
sation. Block officers and fteglonal 
Marketing societips have been in-
structed accordingly. Supply of next 
quota will be arrang<'d as usual ac-
cording to indents. 

Panel for Under Secretaries 

3]9] r Shri A. Vairavan: 
. l Shrl Ram Saran: 

Will th!! Minish'r or RaIlways be 
pll'8sl'd to state: 

(a) the reasons for not publishing 
the palll·1 fot' promotion to the posts 
of Under ~ retar  /Assistant Dire('\or 
drawn in March, 1960 by a Depart. 
mpntal Promotion Committpe ronsist. 
info{ of represl'nt.ntivl's of thp Railway 
Board and the U.P.5.C. so far; 

(0) th(' n'nsons for not making pro· 
motions st.rictly ill arrordancc with 
thl' said panel; 

(e) the time when the said panel is 
<'Xpected to be published; and 

(d) thl' steps proposed to be taken 
to avoid such delays? 

Tb" ~put  Mlnlater 01 .all ~. 
(Sbrl Sbahnawaa KhaD): (a) and. (b). 
The pant'l has since been published, 
and promotions are b&lnc ~culate  in 
acoordance with t i~ panel. 

(c) and (d). Do not ariSe. 

World Bank MIssion for RaUwaJS 
3192. Shri P. C. Borooah: Will the 
Minister of Rallways be pleased to 
state: 

(a) whether a World Bank mission 
of technical experts visited Mughal 
Sarai station and yard recently; 

(b) if so, whether any improve-
ments were proposed by them to re-
move the bottleneck there and what 
tht'y were; and 

(c) what is Government's view 
about the same? 

The Deputy Minister of RaUwa1s 
(Shri Shahnawaz Khan): (a) Yes, Sir. 

(b) and (c). The team has ~ome to 
make a general study of the opt;ra-
tion of Indian Railways, the progress 
of the Second Plan as also the content 
of the Third Plan of Railways. On 
return to Washington, they wiU sub. 
mit their report to the World BaRk. 

Collapse of Brldre Near Sambalpur 

3193. Shri Kumbhar: Will the Mmis. 
tel' of Transport and Communi<'.ations 
\)(' pll·ascd to state: 

(a) whetht'r i: is a fact that on the 
16th March. 1961 the bridgp 01\ the 
Sambalpur-Sotlcpul' road. 17 miles 
away from Sambalpur. collapsed caus. 
ing death to Ollt' mal!' and one female 
laboun·r who WPre working there; 

(b) whe:ht'r any enquiry has been 
conducted on the accident; and 

(c) whethpr any help is being givt>n 
to the Ol'phan children of the dl'ceased 
labourers? 

The MiDister of State in the Mlnll'i. 
tfJ of Transport and Communi rations 
(Shrt Raj Bahaclar): (a) On 10th 
March 1961 the foundatiOn trench of 
a culvert at mile 36/1 of Sambalpur-
Sonepur road suddenly caved in caus-
ing the death of one male and one 
female labourer. 

(b) An enquiry was conducted by 
the Public Works Department .and 
Police Offtcers concerned. 'l'beir report 
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is still awaited by the State Govern-

ment. 

(C) Payment of compensation to the 
dependents of the deceased as ad-
missible under the Workmen's Com-
pensation Act, 1923 is under conside-
ration of the Orissa Government. 

Trunk Calls by Ministers 

3194. Shri A. M. Tariq: Will the 
Minister of Transport and CommunI-
cations be pleased to state the num-
ber of trunk calls made during the 
year 1960 by each Minister and De-
puty Minister from his/her residential 
telephone at New Delhi and the 
total expenditure accounted for on 
such trunk calls? 

... Tbe Minister pI Transport and Com-
maaicatiOlls (Dr. P. 8ubbarayan): A 
statement, showing the number of 
trunk calls made, during the financial 
year 1959-60 by each Minister and 
Deputy Minister, from hisfher rest-
dential telephones at New Delhi anc! 
the total expenditure accounted for 
such trunk ca1)s, is laid on the Table 
of the House. [SE't! Appendix V, an-
nexure No. 291· 

Cf'ntraJ Marketing and Cooperative 
Societies 

3195. Shri Dasaratha Deb: Will the 
Minister of Community Development 
and Co-operation he pleased to state: 

(a) what is the present financial 
position of the Central Marketing and 
Co-opl'rative Society, Tripura, and 
Cooperative Transport Society, Tri-
pura; 

(b) what is the total loan advanced 
to these societies; and 

(e) the steps taken 10 reorganise 
these societies? 

The Deputy M.baJster. of Comma."" 
J)eyelOfIDMIIt aDd CooperaUoa (Sbrt 
.. _. 1ImtIl~  (a) 1. The Central 

Marketin, Cooperative Society: 

(i) Share caPital - ft.. 11.075. 

(ii) Working results for the last 3 
cooperative years: 

(a) 1957"'8--Proftt-Rs. 1,985 

(b) 1958...59--1059 -&. ",.7 

(e) 1959-60-1055 -Rs. 1,140 

2. Co-operative Transport Society: 

(i) Share Capital - &S, 57,662 

(ii) Working regults for the last 3 
cooperative years: 

(n) 1957_58--proftt-Rs. 21,184 

(b) 1958-59--lo.~~ -as. 5,649 

(C) 1959-60-1055 -Rs, 18,471 

(b) 1. The Central Marketing cOop. 
Soeiey -Rs. 1,75,000' 

2. Cooperative Transport Society 
-Rs.81,000 

(c) Both these societies were found 
to be mismanaged. In the case of the 
Central Marketing Cooperative Society 
th!' mana,gement was superseded by 
th!' Tripura Administration and an 
Insp<'ctor was appointed as Adminis. 
trator with e/Tect trom 31_8-1960. The 
Coop('rative Transport Society has 
since rp('onlltituted the Board of Di. 
n'dors on the advice of the Adminis-
tration. 

National JII,hways and rl r~ 

3196. Shri AJlt Sln,h Sarhadl: Will 
the Minister of Transport and Com. 
munications be pleased to state: 

(n) thf' amount aJlotl''(j dUring the 
Second Five Year Plan period year_ 
wisl' ~o far for construction of Na-
tional Highways and Bridll't.'fI in 
Punjab State; 

(b) the naml'S of National High. 
a ~ and Bridges completed &0 far 
or under construction at present trom 
the allotment of the aOOv(' amount; 

(e) by what time the rt'!Jt ot the 
work would be compJt>ted; and 

(d) ho:w much i. being allotted for 
this purpose durin, the Tlhrd Five 
YNr Plan period? 



10781 Written Answers APRIL 12, 1961 Written Annoe1" I07h 

The IIIIDlster of State ill tbe Millia-
try 01 Trauport aDd Commameatlons 
(Slut Raj Bahadar): 

(a) Year A mount allotted 
(Rs. lakhs.) 

1956-57 .0.33 
1957-58 36.37 
1958_59 13.(8 
1959-60 311.23 
1960-61 60.51 

(b) National Highway Bye-passes 
.around Kamal, Hodal, Sohna, Ludhi-
ana and Jullundur Towns and the 
major bridges across Beynp and 
Ghaggar and the overbridge at Bal-
lllbgal'h If'vel crossing haY!- been 
completed. The bye-passl's around 
the Amritsar and Rajpura town are in 
progress. 

«(') Thesl' works lIIl' lik .. ly In he 
complet£'d during the 31'd flv(' Yl'ar 
plan. 

(d) TIl!' Thinl Fivf' Y"ar Plan for 
the development of national highways 
in the Punjab has not m'en flnalisl'd. 

S.C. and S,T. Members 01 Pancbayat 
SamJtles 

3197. Sbrl Kumbbar: Will the Minis-
tel' of Commulllty Development and 
Cooperation be pleased to state: 

(II) whether as per the Scheduled 
Castes and Tribes Orders (Amend-
m!'Tlt) Act, No. 63. 1956, members 
from Scheduled a~tes and Tribes 
have been taken so far in various 
Panchayat Samlties and Zila Parishads 
of Orissa State according to Orissa 
Zila Parishad Act. 1959; 

(b) it not, the reasons therefor; and 

(c) the stl'PS being taken for proper 
impl~ml ntation of tho!lt' State and 
Central Acts? 

The Depaty Minister of COIIUIUIDIty 
DevelopmeD& aDd CooperaUa. (8Ilri 
B. 8. Marthy): (a) The Orissa zma 
Parishad Act. 1959. provides that every 
hnc-hayat SamiU is to include one 
member of the Scheduled Castes and 
one member of the Scheduled Tribes, 
if the population of such castes and 
tribes 18 not Ie .. than 10 per cent of 
the total population in the area. This 

has been given effect to in constitutiDI 
Panchayat Samitis all over the State. 

This Act, however does not make 
any special reservati~n of seats for 
Scheduled Castes and !khedul.t 
Tribes in the Zila Parishads. 

(b) No such instance has come to 
tht, notice of the Government, where 
the above provision of the Act has 
not been implemented. 

(c) Dol'S not arise . 

Power Projects In Kerala 

r Shri Manlyanradan: 
3198. ~ Shri Narayanankutty 

L Menon: 
Will t ~ Ministcr of Irri,atloD and 
Power bl!' pleased to state: 

(a) the number and names of new 
powcr proj('cts in Kerala State In-
cluding in the Third Jo'ive Year Plan; 

(b) whether both Pampa anti Iduky 
projf'c\s have bl'cn included; 

«') if not. the reasons for the same; 
(d) what are the projects that were 

included in the Second Five Year 
Plan and that have' not bf'en com-
pletpd; and 

(l') whether any  and if so, what 
steps are taken to meet t.he power 
shortage in Kerala? 

The Deputy Minister 01 IrrtpUoa 
and Power (Shrl BaW): (a) Two new 
power generation projects, viz., Iddlki 
and Kuttiadi, are being considered for 
inclusion in the Third Five Year 
Plan of Kerala. 

(b) Pamba project is a continuin, 
scheme and Iddiki project which is 
a new scheme is being considered for 
inclusion in the 3rd Plan. 

(c) Does not ar ~e. 

(d) These are: 

1. Panniar Project. 

2. Sholayar Project. 

3. Pamba Project. 

( e) The projects mentioned in pu1a 
(a) and (d). will. on c:ompJeUon. pr0.-
vide adequate reneraUnl eapKil7 to 
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meet the power requirements in the 
State. 
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IUerVUlcaUea 01 8&aU .... en •. 
&aU.a,. 

3111. Sbri EIa,.aperumal: Wlil the 
Minilter of ...... a,.. be pJeued to 
state: 

(a) how many ltation. were electri-
Red on tbe Southern Rail.a,. in the 
year 1959-10; and 

(b) the names of tM StatiOlll d4 
tbe amount involved for the Jafd 
.ork .eparately. .tation-wiJe? 

'De .,....,. "'W. f. ......,. 
~.......... SMa): (a) ... 
(b). A statemfl1t 11 laid on the TaJde 
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of the House. [See Appendix V, an-
nexure No. 30]. 

Railway ProteetlOll fo'oree Ob S. 
Railway 

3202. Sbli Elayaperumal: Will the 
Minister of Railways be pleased to 
state: 

<a> what is the total strength of 
the railway protection force of the 
Southern Railway as on the 1st March, 
1961 in each Division separately; 

(b) what is the total amount involv-
ed in maintaining the above Protec-
tion Force in each Division during 
19~9- 0  and 

(c) how many of them belong to 
Scheduled Castes in each Division? 

The Deputy Minillter of Railways 
(Sbrt Sbahnawaz Khan): (n) to (c). 
The required information has been 
called for from the Railway Adminis-
tration and will be laid on the table 
of the House on receipt. 

WaltJnr Halls on S. Railway Stations 

a103. Shrl Elayaperumal: Will the 
Minister of Railways be pleasl'd to 
state: 

(a) what are the namcs of Stations 
on which waiting halls and waiting 
rooms have been constructed or ex-
tE'nd('d during 1960-61 on metre gauge 
Section of the Southern RlIi'way; and 

(b) the names of StatIOns where 
waiting halls and "IIi ling rooms are 
proposed to be l dllstruct('d And ex-
tended during 1961-62'! 

The Deputy Minister or RaIlways 
(Sbri Shabnawaz Khan); (a) Waiting 
halls at Puduchatram, Elangakuruchl 
Bommusamudrllm, Kalikiri. Kuttakudi. 
Vadalur, Wa1ajabad, Sankaranainar-
koil, Tiruverambur, Nidamangalam 
and Badami have been extended, 
while the work is in progress at 
Walajah Road, Gokak Road, Kudcbl, 
Kirloskarwadi. Dharwar. Varltal., 
NaJort'. Tillalvilagam. Tiruthurai-
Jlulldi, Asakolathur. Pattukkottai. 
Mayuram Town, Ammapet. Andana-
pettai. Vedaranniyam. and Ghatpra-
bhl. 

Upper class waiting rooms have 
been provided at Badami and 
Ambathurai while the w0Tk is in pro_ 
gress at Ghatprabha, Nungambakkam, 
Jayasingpur and Markapur Road. 

The work of providing an additional 
III Class waiting hall at Kazhakuttam 
is in progress. 

(b) Waiting halls at Ajjampur and 
Kottarakara are proposed to be ex-
tended and a waiting room is propos-
ed to .be provided at Kundgol. The 
execution of these works is subject 
to the availability of funds. 

Telegrams by Wireless from lmpbal 

3204. Shrt L. Achaw Singb: Will the 
Minister of Transport and Conunu-
nleations be pleased to state: 

(a) whether provision has been 
made for spnding telegrams from Im-
phal by way of wireless messages; 

(b) the working hours for the wire-
less station and the number of opera-
tors working there; and 

(c) the number of messages des-
patched on an average every day? 

The Minister of Tram,-port and 
Communications (Dr. P. Subbarayan): 
(a) Yes. 

(b) (i) Working Hours for 

(a) Imphal-Shillong Circuit 
are 1000-1300 hours. 

(b) for ImphaJ-Gauhati Circuit 
1500-1700 hours. 

(ii) No. of Wireless Operator-
One. 

(c) 86. 

Unauthorised Oecupation of RaJlwa, 
Land In 1tottayam 

Ut5. Sbrl Maalya.apdan: Will the 
Minister of RaUwaY'S be Dleaaed to 
statE': 

(a) whether it has come to the 
knowledte of Government that there 
has been unauthorised occupation of 
Railway land In Kottayam (near the 
Railway Overbrid,e at NO'IIDPIdam. 
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Kottayam) by the side of Quilon-
Ernakulam Railway line; 

(b) whether any steps have been 
taken to evict the occupiers; 

(c) whether any steps are taken to 
prevent further occupations like 
this; 

(d) whether complaints have been 
receIved from neighbours that occupa-
tion of Railway land by undesirable 
people has become a nuisance to them; 
and 

(e) if so, the action taken in the 
matter? 

The Deputy Min.l.ster '" Railways 
(Shri Shahnawaz Khan): (a) Yes, 
Sir. A resident of the locality has 
written to tnc Railway Administration 
alleging unauthorised occupation of 
railway land by outsiders in the 
area. --

(b) and (cl, Thl" matter is under 
investigation and if encroachments 
are found to exist suitabll' steps will 
be takl'n to evict the encroachers. 
Standing orders regarding periodical 
checks to prevent encroachment on 
railway land already exist, and Rail-
ways have recently been advised to 
exercise more vigilance. 

(d) The same residen t referred to 
in rt'ply to part (a) eOlJipl"uwd of 
nuisance from 'unauthoried occupants 
of railway land, 

lei A,Q statf'd above. the matter is 
under investigation. 

"Pukale Prornunme" in Kenla 

3Z06. Sbrl MaDiyanpdan: Will the 
Minister of FOOd and Arrtcultare be 
pleased to state: 

(a) whether the areas for introduc-
ing the "Packa,e Programme" in 
Kerala State have been selected and 
it 10, what are the selected areas; 

(b) when will the programme be 
1tarte4; 
(e) the amount to be spent in Ncb 
of these area.; and 

(d) the annual production of food-
InInI 1IOW In these areas and the 

extent of the increase estimlfted i.' 
these areas as a result of the pro-
lI'amme? 

The MInister of ........ ica1iure (Dr. 
P. S. Dc!IIhmukh): (a) to (d). It has 
been decided to extend the Intensive 
Agricultural District Programme, 
popularly known as the 'Package 
Programme.' to the remaining 8 States 
including Kerala. Th£' details of the 
sch('ml' are being worked out. 

Water Supply at Manmad 

3Z07. Shrl Yadav Narayan ladbav: 
Will the Minister of Railways be 
pleased to refer to the reply given to 
Unstarred Question No. 2020 on the 
17th March, 1959 and state: 

(a) whether it is a fact that there 
is an acute shortage of water supply 
at Manmad for the last onp or two 
months; 

(b) what is the total number of 
Railway employees in Manmad; 

(c) how many of them live in Rail-
way Quarters and how many in the 
city; 

(d) what steps have Government 
taken to expedite the joint water sup-
ply scheme at Manmad; and 

(e) when it is likely to be com-
pletc-d" 

The Deputy Mlrus'l'r 01 Railway. 
(Shrl Shahnawu Khan): (a) Yes, Sir. 

tb) and (1'),4,500 oUI ot which IIUi 
IIv(' in rai a~  quarlers and 3375 live 
in the city. 

(dl and Il'), The Maharalltra Stale 
Government have recently decided to 
treat the proposed water supply 
scheme at Manmad as a purely muni· 
cipal scheme and not a. a joint scheme 
with the Central Railway as a parti-
cipant as was originally contemplated. 
The Railway ha5 also ~n advlled 
to purchase water from the Munl. 
clpallty after the scheme I. complet-
ed by the State Government of Maha. 
ruhtra. The sanction and execution 
of the lObeme now entirely rest. with 
the State Government and thus It I. 
not .,..able to state when It .. Ilkel, 
to be completed. 
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E1ectrlfteation of I,atpuri-Bhusaval 
Section 

IZOR. 8hrl Yadav Narayan Jadbav: 
Will the Minister of Railways be 
pleased to refer to the reply given to 
Una tarred Question No. 1798 on the 
12th March, 1959 and state: 

(a) what is the anticIpated time for 
compleUon of the Igatpuri-Bhusaval 
Railway Electrification Scheme; 

(b) whether Government propose 
to undertake any jomt water supply 
scheme between the Railways and the 
Igatpuri Municipality; and 

(c) what is the number of Railway 
staff of Igatpllri and how many of 
them are in railway quarters and 
how many in the city? 

The Deputy Mlnlster of Railways 
(8hr1 Shahnawu nan): (a) 1964-65. 

(b) No, Sir. 

(c) 1520 out of which 450 are in 
railway quarters and 1070 In the City. 
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111 .. Slut .... &edd7: Will the 
IIla1ster of o-----n,. DeY"'111I t 
aM OD ....... be pleated to state: 

(a) wbetbel' it is a fact tbat in .... 
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States, farmers who own land in ex-
cess of a particular limit are not 
entitled either for Taccavi loans or 
for loans from Cooperative Societies; 
and 

.b) if so, the names of such Statea 
and what are the rea~ons for impos-
ing such a prohibition? 

The Deputy Minister 01 CODUDunlty 
Development and Co-operation (Shrl 
B. S. Murthy): (a) and (b). The model 
bye-laws of service cooperatives fram-
ed by State Governments do not 
prohibit issue of loans to farmers who 
own lands in excess of a certain limit. 
The credit Jimits under these bye-
laws are based on the productio[l pro-
grammes and share capital held by 
the members. 

In regard to taccavi loans the in-
formation is being collected and will 
be laid on the Table of the Sabha 
shortly. 

Dental CoHere in Madhya Pradesh 

3Z11. Shrl D. C. Shanna: Will the 
Minister of Health be pleased to state: 

(a) whether it is a fact that a dental 
college is proposed to be set up in 
Madhya Pradesh; 

(b) if so, the details of the proposal; 

and 

(c) whether thel'l' IS any l!ther 
proposal to set up such colleges in 
other Statell durin& the Third Five 
Year Plan? 

Tbe Min ...... of Healtb (Shri Kar-
IlllU'w): (a) 8£ (b). The Government 
of Madhya Pradesh have proposed In 
the Draft III Five Year Plan to open 
a dental collere in Madhya Pradesh. 
The final proposals of the State Gov-
ernment for their 'ntird Five Year 
Plan bave not 10 far been received by 
the Planning "CommilSion. The enct 
position in respect of lfle establi!lh-
ment of a dental co1tere in Madhya 
Pradesh will be known only altet' the 
!nal proposals are received bv the 
Plannln. Commisaion from the GoY-
emment at Madhya Pradesh. 

(c) The Governments 01: Gujarat, 
Maharashtra and Bihar also propos~ 

to set up Dental colleges durin, the 
Third Five Year Plan period. The 
exact position will be known only 
after the final State Plans are receiv-
ed by the Planning Commission from 
the State Governments. 

"Nallacberuvu East" Halt Station 

3212. Sbrl Ramakrishna Reddy: Will 
MinL'itcr or Railway. be pleased to 
stab>: 

(ul whether Nallal'heruvu East 
"Halt" Hailway station on Pakala-
Dharmuvaram Section. Southern Rail-
way, will be converted to a croasinl 
station in vicw of the huge-export of 
groundnut from the plan' and the 
monthly collection of passenger farO!! 
at the "Halt" excl'!:,ding a thousand 
rupee, since the "Halt" was opened 
on tIl!' 4th l ruar~ . 1961; and 

(b) if so, [rom which date the CI'OS-
sing ~tation will bl' l'onvertt'd from a 
"Halt" Station? 

Thr neputy Minister 01 Rallwaya 
(Shri Shahnawaz Khan): (a) and (b). 
Thp 1l\ l~1 ~ r i, under examination. 

Co· operative Societies 1n V.P. 

3213. Sllrl B. N. Xureel: Will tht, 
Ministcr of Community Developmeat 
and Co-operation be pleased to state: 

(a) wh(·ther a team ot Government 
ot Indin vi~it  the Uttar Pradesh 
State to study the work of Co-
operative Socil'lies in the dh.tricu; 

(b) if SO. whether they have submit-
ted any report; and 

(c) which are the distric!(j they 
have coruidered Ix-s! in co· operative 
work? 

TIle Depat, MlnWer of CommwaJty 
DeYelopmeDt and Co-epentlon (8hrl 
B. S. Murthy): (a) Ye1/.. 

(b) Not yet. 

(e) The object of the vi.it wajli to 
.tudy the pr~s of the co-openltlve 
movement in ,eneral. In the cou~ 
of tht' stUdy the team ~lte  lome 
in.titution. In a few dittrlctl9. The 
t~am dl-t not tOUT all the dl.trictl nor 
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did it undertake a comparative study 
of the movement as between difterenf 
districts. 

MlDlmum Price of Cane 

3214. Shri P. C. Borooah: Will the 
Minister of FOOd and Arrteulture be 
pleased to state: 

(a) whether Government have 
taken a decision on the sugarcane 
growers' demand to raise the mini-
mum price of cane in Uttar Pradesh 
and Bihar and if so, what is the 
decision; and 
(b) what reasons had been advanc-

ed by the growers in support of their 
demand? 

The Deputy Minister of A,rtculture 
(Shrl M. V. Krlshnappa): (a) Yes. 
Sir. It has been decided to continue 
the preS{'nt minimum price of sugar-
cane at Rs. 1.62 for delivery at 
factory gate. 

(b) The main reaSOn advanced a~ 

in(,I'<'u.>ed cost of cane production. 
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P. & T. Employees in Madras State 

3217. Shri Elayaperumal: Will the 
Minister of TrlUlllpOrt and Communl-
canons be pleased to state: 

(a) the total number of employees 
in cla.,s III and cla.~s IV of Posts and 
Telegraphs Departm{'nt in Madras 
State; 

(b) the number of employees of the 
Posts and Telegraphs Department in 
Madra.s State who were placed under 
suspension up to 3l!1t July, 1960; and 

(e) the number of employees dis-
mis.w.<i from service upto 31st July, 
1960? 

'1"IIe MlD.ister of Trusport aDd eo... 
DlallleaUoaa (Dr. P. Sabbararaa): (a) 
to (c). A statement ,ivin, the re-
quired information i. as under: 

STATEMENT 

The total number of P. " T. em-
ployees in 8~ State is 15.1 in 
CIa" m and 4284 in Clau IV Durin, 

of Urgent Public 
ImportAnce 

the period 111160 to 3117160, 864 CIa. 
III officials and 163 Class IV officials 
were placed under suspension. Theae 
figures include 837 Class III and 1957 
Class IV offices who were suspended 
in connection with the strike of the 
Central Government employees. 61 
Class II employees were dismissed in 
connection with the strike up to 
31-7-60 of whom 55 were relnstated-
later. 7 Class IV officials were dJJ-
missed in the same conn!'Ction, but 
all of them were relnstatl'd subse-
quently . 

12.01 hr!!. 

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE 

FIR}: ON S.S. Darn 

Shri Radha Raman (Chandnl 
Chowk): Sir, under Rule 197. I beg to 
call the attentilon of the Minister of 
Transport and Communications to the 
following matter of urgent public 
importance and J rl'qu(",t that he may 
make a statement thereon:-

The reported death of a number of 
Indian passengers and CN.>W due 
to fire on S.S. DaTQ ot B.I.S. N. 
Company In the Persian Gulf. 

The Minister 01 State In 'the MI ...... 
try 01 Trauport and ComllllUllca.t1ou 
• eSbri Raj Balwlur): Sir, the state-
ment i, two-page long. Shall I read 
it? 

Some Hon. Memben: It may be 
read. 

Mr. Speaker: Yel. 

8bri KaJ ...... ar: Sir. it.. with 
deep regret that I rise to make a 
.tatement on the ~ic slnkin' of 
!of.V. "Dara" in the Penian Gult oa 
the 10th April. The .hlp caught fire 
on the 8th April and tlnally sank near 
Bahrein on the lOth April l~ It 
was under tow. The CIlUo'le 01 the ar. 
i. nOl yet known. 

The Principal Oftlcer, Mercantile 
Marine J>.partment, Bombay, received 
information about thi. t .... edy In the 
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forenoon of Saturady, the 8th April. 
Immediate steps were taken to send 
out messages through the Bombay 
Radio addressed to all ship, in the 
vicinity to proct'ed to the rescue of 
the ,<,U1 vivors from "Dara". Accord-
ing to p~l  reports, no life boat got 
clear of the blazing ship but four 
re';cue vessels ~.tt~ame  in close to her 
to pick up survivors. 

The vessel was a British ~ ip regis-
tered in the U.K. She has been 
regularly surveyed and i!isupd with 
Safety, Survey and Passenger Cerli-
ficates from India. It was a passen-
ger-cum-cargo vessel belonging to the 
BritiSh India Steam Navigation Com-
pany Limited and u3£'d to Opf'rate a 
regular service bctw('en Bomhay and 
Basra touching lhp ports of Kuwait, 
Bahrein and Dubai. Thl' pa"S('nger 
capacity of the vessel was first class 
13, s('''ond 65 and d('ck 1115 in foul 
season nnd !J40 in  fnil' a~on. She 
WB" built in June. 1948 and her gross 
registpr(>d tonnagp was 5030. 

The Indian aw·nts of t.he owners of 
thE.> ship lire not in a position t.o indi-
cat!.' tht' ('xaet number ot passengt'rs 
and others nn boal'd the ve'isel 
because a number of labourers and 
visitors were also prespnt in 1 h!.' ship 
at the time of the accident. But thE' 
number of crew has bl'C'n .1 ;ccrtained 
to be 132 out of which 71 were 
In ian.~. The total nUP1l.wr of crew 
to far rescuM is 102-';:nl'l' this state-
ment was written this numbt·r has 
lOne up to 108, but the number of 
Indians out of t e~e six additional 
persons recuE'd ill not ~ et known-and 
out of the 30 member!; still mi~sing  

] 8 a1'(' Indians excluding the six 
rescued subsequently. The next of 
kin of the mlalng crew have been 
Intonned by telegrams. 

It is understood from the agenta of 
the veMel in Bombay that about 52 
•  IUl"Yivor pllMHlfel'tl and crew would 
JMI arriving In Bombay by a special 
eaneftd plane today and that the 
aame plane may also make a few more 
triP5 to brtn, more pa&enp.n and 
erew. A sister vessel M.V. "Aranda-

of Urgent Public 
Importance . 

is bringing the remaining survivors to 
Bombay where it is expected to reach 
about the 18th instant. Arrangements 
have been made by the Company's 
agents for receiving the' ;urvivors and 
for providing the necessary facilities 
to them. The Company have also 
arranged to issue duplicate tickeob to 
the survivors on the basit; of which 
the Tr!!:nsport Authorities in Bombay 
will permit the survivors to land in 
Bombay. The Pori Health Officer has 
agrct·d to relax 111(' Health Cprtificate 
requirements a~ a ,special case in 
respect of the survivors. The crew of 
the ship will. on arri\'al be received 
by the shipping Master and put up in 
thl' Spa men's Hostel. The pa%enger 
survivors will be accommodated in 
the rest hous.., intended for 'Haj' 
pilgrima. 

II IS \11. c;, 1'., ~ lJUd from the Indian 
agent.q of the ownel's that the crew 
will fl'(,l'ivl' compensation undt'r the 
Worknwn\ Compensation Al't as well 
:l, thr('(' months' pay lInd!'r tllP Mer-
chant Shipping Act for lo~s of 
pcr~onal dfl·Ct,.; and that the Company 
will also consider the qUl'stion of 
urldllional 1".1' pratia payments to the 
dC'pendent:, of thp mi~5ing seamen. 

SJIl(," this accident took place out-
-;io(' the t!'rritorial waters of India 
and t h:.· ship dfws not belong to th(> 
In l~1l Begister. the provisio" C'f 
~ tl n 351l of the India" !olel ",hant 
Shipping Act are not applicable so 
that our Mercantile Marine Depart-
ment is not competent to hold aD 

enquiry into this disaster. ~ neces-
sary enquiry In this accident has to 
be made by the Government of U.K. 
where the ship was registered.. It Sa 
undeMtood that a senior Surveyor of 
the U.K. Ministry of Transport il 
being flown to Bombay for the purpose 
of holding a preliminary enquiry as 
soon as ~e !lUJ'Vivin, PBS!Jl!Ylget'5 and 
crew arrive there. The U.K. J41.nlstry 
of Transport may order a formal 
enquiry If the results of the prelimi-
nary enquiry 10 warrant. 

Sir, It hIM been further learnt oe 
telephone that the UK. M.inim'y of 
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Transport have confirmed that they 
have ordered a formal enquiry and 
that they have sent already a senior 
engineer and a ship surveyor to 
Bahrein. The total passengers on 
board ~. now reported to be 560 
traders. hl' .wkers, agents, staff etc. 60, 
crew l~  survivors 555 out 01 which 
108 i>::mg crew and the missing 1'0 far 
ar-: 197. 

Starl Radha Raman: It is reported 
that after the ,ship caught fire the life 
boats that were thcre were not func-
tioning and because they were not 
able to function the loss has been 
heavier. 

Shri Raj Bahadur: As have 
already stated here no life boat got 
c\car of th£' blazing ship. That is 
what 1hp hon. Mcmb£'r also has said. 
That is lruc, SO far as our infonna-
tion goes. 

]2.0'7 hra. 

PAPERS LAID ON THE TABLE 

NOTTnCATION UNDER TIIF. ESSENTIAL 

COMMODmES ACT 

The Deputy Minister of ArricuJture 
(Shrl M. V. Krishnappa): Sir, I beg 
to lay on the Table a copy of Noti1lca-
bon No. G.S.R. 464 dated the 1st 
April, 19tH. undl'r 5u -~ion (6) of 
Section 3 of the E.'1sential Commodi-
ties Act, 1955 [Placed in Librarv. 
See No. LT-2826/61J. 

COMMrITJ!:E ON PRIVATE 
MEMBERS' BILLS AND RESO-

LUTIONS 

1!!mJI'I"r.:JlCOND RatoIrr 

8an1ar BIIkam Smp (Bbatlnda): 
Sir, I beg to present the Eilhty-
sen>nd Report at the Committee on 
Private Members' Bills and Reeolu-
tlons. 

ESTIMATES COMMITTEE 

HUNDRED ANI) TWENTY-S&VENTH AND 

HUNDRED AND THIRTY-FIRST REPORTS 

Shr! Dasappa (Bangaiore): Sir, 
beg to present tht' following Reports 
01 the Estimatf's Commit.tee:-

(i) Hundred and twenty-seventh 
Report on the Ministry of Food 
nnd Agriculture (Department ot 
Food) (a) Directorate of Sugar 
and Vanaspati, and (b) National 
Sugar Institute, Kanpul'. 

(ii) Hundred and thirty-first Report 
on the Ministry of Food and 
Agriculturt' (Department of 
AgricultuJ'l')-Centra1 Mechanis-
ed Fnrm. Suratgarh. 

lZ.08 hrs. 

DEMANDS FOR GRANS·-contd. 
MINISTIIY OF DEFENCE--Conrd. 

Mr. Speaker: The House will now 
proc{!Ni with furtheol' discussion and 
voting on the Dt'mands for Grants 
ullder the control of the Minilltry of 
Defence. Shri D. C. Sharma may 
continue his speech. 

Shri M. R. Maaani (Ranchi-EMO: 
Mr. Speaker, Sir. I rbe to a point of 
order. 

}lr. Speaker: 
flnish his spt.'ech. 
of the House. 

u~l Shri Sharma 
He is in poeseuion 

Shrl M. R. Muanl: Thill concerns 
!lomeothing whkh happened yesterday 
and on which I set'k your rulln,. 

Mr. Speaker: I JOt the hon. Mem-
ber's letter. But Shri D. C. Sharma 
18 In possession 01 the House. Let 
him conclude. A.tter that I wlll leE". 

AD B •. Member: How much time 
ill IfOft, Sir? 

Mr. S ....... : Eight hQurlJ had ~ 
fixed for Uti •. 

All Roa ..... ber: Only :t;lur hCJunl 
are left. 

------_ •. _----_. --.. --. ---.-. -----
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Mr. Speaker: We are running into 
the time allotted for other Ministries. 
Out of eight hours allotted the time 
that has been taken is 4 hours and 45 
minutes. A balance of 3 hours and 
15 minutes remain. Now it is 12.10. 
We will have to conclude it by 3:30. 

Shrl Naushlr Bharucha (East Khan-
desh): The time may be extended. 
The hon. Minister took 80 minutes in 
his opening sp':ech. 

Mr. Speaker: Order, order. 
have repeatedly held that whatever 
time is taken by MinLsters will be 
deducted from the time set apart for 
the party to which the Government 
belongs. Therefore, the Opposition 
docs not lose at all. After all, whe-
ther the Government party answers 
or the Ministers an,wer it is the same 
~o far as the Opposition is concerned. 
Therefore. there cannot be any com-
plaint on this score. 

We must conclude this Ministry by 
3.30. W!' must pass the Appropriation 
Bill on thl' 19th. A 11 1 he Demands 
must bl' votE'd by thnt tim!'. I do 
not wlInt to app'y guil1otint' {'xcppt in 
eases where thl' sub-committt'C' has 
~ai  that thogp matters need not be 
iscuss ~  at great length. 

Therefore, though I would like to 
allow opportunities for discussion of 
other mallers, nnd have b{'('n giving 
extensions, 1 am ul1abll' to give ex-
tension so far as t i~ maltt'r is con-
cerned. How long will th hon. Minis-
ter take for reply? 

The Minister ot Defence (Sbrl 
Krisbna Menon): About .5 minutes. 

Mr. Speaku: I wit! can him at 
about 2.45. Now Shri D. C. Sharma: 

Shrl D. C. Sharma (Gurdaspur): 
Ever ~ince We became tree, our de-
fence forces have been workinll in a 
slitI.' of emer,ency and every day that 
has passed has added to the seriou9-
ne~ l and magnitude of that state of 
emt'l'llencY. We began our freedom 
day" with the Kashmir operations 
nnd what our armed forces did in 
t o~e days ill a matter of history. We 
haw also been faein, diftlcul\ problems 

Of law and order in NEF A. As our 
Prime Minister said once, our border 
has become threatened with danger 
and we ha vc to face several problems 
of defence and protection of life and 
property sO far as the border areas 
are concerned. In civil operations our 
armed foces have been called upon to 
play their role and they have done 
very well by the nation. Eeven so far 
as our international commitment goes, 
our armed forces have done a very 
fine stroke of work and wherever 
thpl'e is trouble in the world we are 
asked to do our best in order to allay 
the suspicious and fears of the conten-
ting parties. All these things go to the 
tTl'dit of our defence forces 

But, more than all this. our Defence 
Ministry have heen r(>sponsible for 
transforming the colonial set up of our 
Dd.'nC'., ini~tr  and thf' Army into a 
sd up whieh j, worthy of a frpe 
nation. which i, worthy of a nation 
lhat takes pdcle in its servicl' of dedi-
cation to peace nil along the line. 
From that pOint of view I think any 
nhjprtiv(' critic of th(' Defence Minis-
tr~  wil\ eom.! to thp eonclusion that 
our productb'1 in thf' defence ordn-
anl'e factories and other places has 
Increased by leaps and bounds. No 
country can advance very much un-
less it is sclf .sufficient in the produc-
tion of armamf'nts, explosives and 
oth('1' similar mah""ials. Our aircraft 
fartoriC's hav.:' done a very splendid 
piece of work. Wp arC' now, as othC'r 
countries are, in the age of supersonic 
aircrafts. I have no doubt that all 
these indmtries-aiJ"('raft industry, 
ordnance fa('tories and other indus-
tries-are doing very IpJendid work. 
Therefore. while our defence forces 
have bt.'t'n fighting a good fight tor 
the freedom ?f our country, ftR'htin, 
a very gOOd fight for equipments. 
armaments lind other things needed 
by the defent'e forces of this country. 
nl<'refore, no one will deny that ever 
since its inceptiOn the Defence MiniJ-
try has giV<'>1 a very ~oo  acroon! of 
itself. 
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But there are certain stresses and 
strains to which it has been exposed all 
these days. Unfortunately, we have 
not been lUcky in our neighbo1,1rs all 
these days. Ill-luck has over-shadow-
ed the activities of this Ministry all 
these days. We have not been doing 
very well by Pakistan, or Pakistan has 
not been doing very well by us; but 
there has been lot of tensiOlI between 
Pa i~ an and our country. At the 
~am  time. there has been a lot of 
tension, a great deal of tension, bet-
ween China and our country. Of 
course, there is no doubt about it that 
China is in illegal possession of 12,000 
sq. miles of our territory. But to say 
thilt our dpfence forces arf' not alivp 
to t i~ is saying something which is 
contrary to facts. 

We have thought of the strength of 
China. I know China is a In'eat 
country and I have no doubt about 
its military might. its potentialities 
and all those things Somt' peopl(' are 
saying or askiug: what about the 
12.000 ~ . mill'S of our territory 'v ... hich 
China a~ oc('upied? I ask: why not 
put the-samtl u ~tion to China? What 
is China doing with regard to Portu-
guese Macao. What is China doing 
nin ~ with regard to Tilliwan The idea 
is this China is waiting for a suitable 
opportunity to get Macao and Taiwan. 
WI' a!'(, also waiting for a suitable op· 
portunity to get the aggression vacated. 
I tl'l1 you, every second, every minute, 
ev r~  hour of the day the situation i~ 

being watched and we are tuJly pre· 
parhg OUf3el\'cs for that great mo-
ment. for that glorious moment in the 
history of OUr country, tor that splen-
did moment in the history of 
OUr country. when Wl' shail be 
able to get the Chine3e aggrenion 
vacated from our country. I think 
this will not be done by the speN:hes 
over here. but by the combined might 
and the combined will of the people 
of the country. At the same time, I 
would gay that so far .. our defence 
forces arc concerned, whether they 
haft been working in the Mini.try of 
Defence or at various fronts or in the 
border area!! or our country or abroad 
whl"t'f"'er they may be worldn,. they 

have given an impression of cJ-ordina-
ted and well-integrated effort. They 
have given the impression of unity of 
outlook and unity of approach. They 
have given the impression of very 
happy relations from the Chief ot 
Staff to the jawans. Now, to brin, in 
the question of appointment or pro-
motion, so far as two or three persons 
are concerned, shows a lack of sense 
of proportion, I do not know the gentle 
man and I do not hold any brief for 
tha1 gentleman or anybory else. But 
to say that since one gentleman hal 
been superseded, or half a dozen 
gentlemen haY{' been superseded, 
therefore. the Defence Ministry Is in 
a state of bad health, I think that 
shows utter lack of proportion and 
ut\!'r lack of Sl'nSf' of perspcctive. In a 
big Ministry which deals wIth 
with lakhs of people which deals with 
so many things, I think such thin,. 
can happen. I think these thinl(lI do 
not happen as a result of ad hoc deci-
sions, as a result of the whim rtf one 
person. W(' are living in a democra-
tic set up wheN' things are done by 
rommittl'e:;. Thl're is a commiltee at 
the Ipvel of th!' Defence ini~tr  and 
another committee at the Cabinet 
Il'v('J. Thcrefore. thin,s are ~ l te  

propt'r1y at th(,8(' levels and to think 
that these things are done ?n account 
of aberration on the part of Homebody 
is not taking thin,s In the proper 
light. I believe our dt>fence forees 
have given an imprelsion to the ()Ilt-
sid!' world and to ri'IV own country 
mcn of united approach. united out-
look and IIOlidarity in Its ':!ffort and 
~oli arit  In its objective and I think 
anybody who tril'l to l~rupt that 
sense ot solidarity Is not doln« tood 
work by the country, II not doln, any 
lIervice tor the country. 

The Defence Mini5ter was fipeakln_ 
ye!lterdllY about th(' moral~ t ~ e 

army. I know tht' morale of ~ l  arm), 
dependl on many facton. They mUll 
have education. pension. proper &CIle 
of pay, promotions and all lhat. The 
morale of the army, in 'act ~e morale 
ot any I8rviCP.I i. epen~1 morl! on 
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inponderable factors rather i.han on 
ponderable factors. 

Those imponderable a tor~ :lrc such 
as make people thmk that the Army 
is free from political influence, that 
the Army officers are not politically 
minded, that they do not go to Mem-
bers of Parliament and ventilate their 
lI'ievances to them and that they do 
not try to bring politics. Therefore 
anybody who trie., to support onc per-
son at the expense of others or "ne 
sectIOn of the Army at the expense 
of others, I would submit he jg try-
ing to destroy that unity and discip-
line in thc Army of which we, nre 
boasting all thesc years. 

I was going to say that theH: i~ an 
clement of vulnerability in our bor-
der;;. For instanct', wc all ~l vc:-y 
unhappy when we think of Karam 
Singh and the way he was tOTtur-;d 
by the Chinese, We all feel di,trp'Iscd 
when we think of Colond Bhaltachnr]i 
who hus becn taken away by the 
Pakistani forces recently. WI' feel 
very distn'ssingly when Wt' ,'cm('mber 
the ai['eraft which was shot down 
by Pakistan. All these things ~istre~~ 
.s. There is no doubt about it. B'.lt 
the fart of thl' matter is that all these 
things are unfortunate and dangcl ou~ 
acddcats of warearl'. I am surl' that 
the han. Defence Minister nnd the 
Ddf'nc(' Mini,!!,., will rln sonwthing 
to rin~ d(JW1l th" '_"{ m.'t1t of vu!nera-
blUty that WI' have' come to assoclatl" 
with these ()perations. 

Another point that I want b make 
is that the Defence Ministrv ~ oul  

be very generous so far as the border 
Stales, lik(', West Bengal, Himachal 
Pradesh. Pu':j'lb Bnd other border 
States for example, Assam arc con-
cerned. They should (lve them :i very 
generous treatment, We did n'lt i'l-
hertt a large number of cantonments 
when our country suffered lvl~ion and 
1 find that lht' number of cantnnmcnts 
is not adequate even now. 1 would 
therefore request the hon. Defence 
Minster that he should have a c.anton-
ment 1ft every district town of lh!' 

border district of Punjab. For inst-
ance, I come from Gurdaspur. There 
should be a cantonment in llI a~pul . 
Similarly there should be cautollme~ ts 
ill otht!r Stale. ot India, in Assam and 
other places. 

I would also say that in ol'de' tl) 
pve people an lmpression of our prt!-
parations for the defence of that area, 
there should be a Sainik School open-
ed in every district of the border 
States. For instance, there sl~oul  

be a Samik School opened in O::lC or 
two border districts and thi3 will give 
pL'ople a better idea of our defence 
preparations than anything else. 

I would also submit t a~ the s~ort
age of officers should be made up. 
This is a very unhappy po;;iLon thal 
we <In' suffering from sil( rtage ('1 om-
e(,I" I bl'lieve the Indian Mili'.llry 
AcltdcIlIy should be expanded sO that 
\\,p can produce those OmCl'J'5 who ran 
takl' c I'arge of the operatIon'; w1"rl-
f'v('r we np('d th('m, 

I would also say th!"t th NeC, the 
ACC and the National Di<ciplille 
Sehenw should be encoil\ l o ~i and 
evel'y schooIboy. every school girl 
and every colll ~e student i:t m~  c,')un_ 
tr ~111 th!"se "hould r{'[\p the bene-
fit or this seh('mt', This ~r m ~ should 
be broadbascd and should be thrown 
open to every school and college 
student so that they can learn discl-
plirw anrl olh!"r thin!!5 and can become 
pot ~ l.l sC"1it'!"o, for my country 
wh('never there is a need and God 
knows when Inal r1,'cd ma~  ('orne. 

I would say one thing. I am very 
happy that the Himalayan M()ln-

tatnNlring Institutl' hns hr":1 I'stah-
llahed at Darjeeling. It is a ,r ... at 
Institution and I know it ::' ~ inc ~  

wonderful work. But I submit that 
such institutes should be estabJillhed 
in other Slates also where there 81'& 
hl11y areas lIO that the mO\lntain:!er-
inl in.~tltute can teach peop ~ moun-
taineerin(. 

Yesterday an bon. Kember said "'I 
eharae the bon. DPftonee IIinlster ,.,'f): 
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this thing or that thing." I would 
charge the Defence Ministry with the 
task of defendini this country. I 
would charge the Defence MJniJtr7 
with the task of standing for the de-
fence of the country. I can assure you 
that so far the Defence Ministry have 
been facing up to the task admirably, 
creditably and splendidly. I hope that 
as time passes it will do belter and 
better. 

Shri M. R. MauDl: Sir, I crave your 
ruling on a matter which is causini 
considerable perplexity to han. Mem-
bers of this course. Yesterday when 
you were in the Chair, the !lon. DIt-
fence Minister ~ai -I am quoting 
from page 15168 of the official re-
cord-

"Our General Thimayya who IS 
now the Chief of. . . . Staff was 
made Chief of.. .. s~ir in super-
session of three others. He has 
superseded Gen., Kalwant Sinah, 
Gen. Sant Sin:;h and a lot of other 
people." 

Yet, a little later when the hon. 
Deputy-Speaker was in the Chair And 
Acharya Kripalani tried to give 
parallel cases to the one refrrcd to 
by the hon. Defence Minister, though 
the hon. Deputy-Speaker 'lave a rul-
ing that hon. Members of the House 
are entitled to refer to such mattl!rs 
he gave advice in such stron. terms 
that even Acharya Kripalani felt con-
strained to ~t from his intention of 
illustrating his point by giving sImi-
lar references. I am therefore cra,,-
ing your ruling that the ,-jgM of hon. 
Member to refer to cues of omeen, 

~ necessary In the public interest, 
is intact and that whatever the advice 
of the incumbent of the Chair mlgM 
be that right il open to those bon. 
Memben who will take furthpr part 
in this debate. 

SUI It,..... M __ :  I referred to 
that in order to point out that ulUPd'-
_101\1" were not' unc:ommoa. U 
the BOUM will recall. I al.o referred 
to the cues ('f British Generals. ... 
ciall), of the CIGS in En,land. Supft-
tealons take p1llee and bave taUD 

place in our country In notable casea. 
There, there was no reference to the 
personalities. On a minOr point of 
corre~tion I want to makl! In reprd 
to this and thllt ill that in this partl-
cula.r case there have been two super-
sessIons. Of course. that is not of 
relevance nOw. My reference Is not 
in the same category 88 reference to 
merits of individual officers. That was 
merely to point out that "supersell-
sions" take place and in notable InS-
tances they have taken place. 

Shrl M. R. Masani: I ani not quel-
tioning the right of the hon. Defenee 
Minister to illustratl' his Pllint. 1 am 
requesting that other hon. Memberl 
of the House should havl' similar 
liberty to illustrate their point. I do 
not think any distinction exists bet-
ween what Acharya Kripalani tried to 
do and what the hon. Minister did. 

Acharya Itrlpalanl (Sitamarlll): You 
also said just now that the hon. Mm-
isters are aho Members of Parhament 
Can some hon. Members of Parlia-
ment have certain privileges which 
other hon. Members do not hav('! 

Mr. Speaker: The same point w .. 
raist'd by Shri Masani yesterday. I 
was not present here then. but the 
hon. Deputy-SPfloker waa in the Chair. 
The very same point was rllisftd by 
Shri Massni and the hon. Deputy-
Speaker, after heoring in I.'ztelllO 
what Shri Masani and other hon. 
Members had to lay, observt'd: 

''Therefore, my advice even 
now. after hearln, all the Mem-
bers, would be that namel should 
not be mentioned." 

I want to make it clear that Uw boa. 
Deputy-Speaker, or whoever .ill lA 
tbe Cbair, iJ .. much the Speaker for 
the time being .. the Speaker hlDl-
self. I want to etltabltlh proper eon-
ventlons. I am not .Ittin... aD 
.~llate authority over wbat bap-
peru In my ab.ence. 

So far .. a ruJlnl is concerned. I 
do not meaD to MY that once • rultaI 
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is given, whatever might be the effect, 
it cannot be touched. But so far as 
this particular case is concerned, the 
ruling is final, whatever might be its 
efficacy. Any hon. Member who is a 
lawyer knows this. So far as future 
cases are concerned, the ruling may 
be looked into once again and either 
it may be con irm l~  or if there be a 
di/Tl'fl'IlCt' it may be changed. But 
80 far as this case is concerned, the 
matter I~ final. At one stage Tuling 
is given. At another stage, some 
other person I or one of the members 
on the pane', of Chairman comes in 
and it happens that for each indivi-
dual Member u ruling different from 
the previous one is given. Some are 
allowed and some arp [Jot allowed. 
Han. Members would kindly consider 
that to go into it would not be in 
their interest. There are preced('nts 
in the courts. Th£'refore, so far as 
this matter is concerned, the decision 
Of the hon. Deputy-Speaker in this 
case is final. 

Shrl M. R. Masanl: May I point out 
thnt h(' gave no ruling? 

Ar:.:t -ya Kripalani: The hon. De-
put) :,pl'aker gave no ruling. Rather, 
h'l' . ~ I  that he was not going to give 
a r,lling but would only advise. 
Becausl' so many English prece ent.~ 

wet'e given, the hon. Deputy-Speaker 
said that he was not going to give a 
ruling. 

Pandlt K. C. Shanna (Hapur): The 
Chair's advill' is to be respectPd. 

Acbarya KrlpalaDl: At that time. 
But what about now? At that time, 
the question was not raisPd that the 
hon. Defence Minister had h.m.,elf 
given the Illtmes of people and had 
said something In favour of somebody 
and against somebody. 

Mr. Speaker: I am not disposing of 
it ...... . 

Sbrl M. B. ...... : I fear, Sir, that 
you have not followed me. I wu Dot 
appealinc to lOU to revoene \be rulinc 

to the han. DE.puty-Speaker. On the 
contrary, the Deputy-Speaker only 
said: 

"I have not studied the points 
in detail, because the question has 
been raised only just now, and, 
therefore, 1 cannot give an authori-
tative ruling." 

Then, he went on to say that Mem-
bers have the right, but his advice to 
Acharya Kripalani was not to mention 
names. I am asking you to re-empha-
sise his statement that the right of 
MembCTs is there, and the advice is 
only an adviC'C and not binding on 
Members. 

Sardar Rukam Singh (Bhatinda): 
May I say one thing, if you would 
allow me? What has bpen presented 
by Shri M. R. Masan! is not in the 
V(Ty ron text in which I said that I 
was not going to give a ruling, because 
the ronstitutional powers and the 
legal po r~ of Parliaml'tlt were being 
put forward. namely. th:,: this House 
was a sovereign body. and that it could 
disruss an~  l11at1.1' th;,t d liked. I 
said that so far as SOVl'I'<'lgn,y was 
concern(.'d, there was no d'lllbt about 
that; thp Hou ..• ' is ';over. :gn. and Par-
liaml'nt is suprun . :l·,d it can discuss, 
but my advice wa.· Ulat so far as the 
individual enses wcrp concerned. if 
tht'v w('re mentioned, then, we would 
b!'come a court of enquiry in every 
rase. and ('v!'n nOW, I feel that I was 
l'Igh' : holding that individual cases 
shou.d not be brought in here, and 
namps should not be mentioned. There-
[vl'l', I gave that advice, and I am 
thankful to Acharya Kripalani that be 
has respected it. 

Shrl Khushwaqt Ra1 (Kheri): May 
1 say a word? Yesterday, I had raised 
a point of order on the basis of article 
105 Of the Constitution. and on that 
point. ruling was ,iven by the Deputy-
Speaker; he said th3t hlJ could not 
,ive an authoritatiVe ruling, because 
he had not studied the points in detail. 
That is a point which ouJht to be 
decided by you now. So far as the ad-
vice is concemed. Acharya ICripalani 
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acted on that advice. But, shall I read 
out a few sentences from the records? 

Mr. Speaker: It is not necessary. 1 
han' got the records here before m('. 

Shri Khushwaqt Rai: What I would 
emphasise is that the Hous-c fa lOve-
reign and it can always discuss any-
thing that it likes. What the Deputy-
Speaker said was only this, namely: 

"I have not studied the points in 
detail, because the question has 
bE'en raiS('d only just now, and, 
therefore, 1 cannot give an autho-
rita tive ruling .... 

On that, I had raised a constitutional 
point saying that article 105 of the 
Constitution gave us the sam~ powers 
which were possessed by the House of 
Commons, and especially when a simi-
lar matter, as pointed out by Shrl 
M. R. Masani had been allowed to be 
discussed there, this Hause should not 
be denied of that opportunity. 

Shri M. R. Masani: May 1 draw your 

attention to the fact that in the third 
week of March this year, the British 
HOUSe of Commons had a full-fledged 
debate on the appointment of Dr. 
Beeching as head of the British Rail-
ways on a very big salary. The 
~ntleman s qualifications, his appoint-
ment, his terms of appaintm('nt etc. 
were discussed in detail and the Minis-
ters gave answers and justified the 
appointment. Here is the example of 
the Mother Of Parliaments from which 
We draw our precedents and conven-
tions. How can this Hou!le then be 
preventt.-d from making references in 
the public interest to matters of a 
similar natUTe? And particularly 
when you allow the Defence Miniaer, 
surely, other Members have not lesser 
rights. 

AeIIary. KripalaDl: I think advan-
tage should not be taken of the re.pec:t 
In which I hold the Chair. I may not 
have aceepted his advice, and I may 
have eone on glvln, narnell. 'nIere-
fore, I think that in declcUn, thIa 
matter, this dlouJd not be broalht In. 

Mr. Speaker: Very well. I take it 
that the advke was a direction. Other 
wise, the han. Member could have 
insited upon going on giving names. 

Acharya Krlpalanl: No the Chair 
said that I could go on. 

Mr. Speaker: I do not want to dis-
pose of this on a merely technical 
ground. All that I wanted to say was 
this. When onCe a person who is in 
the Chair, for the time being, gives a 
ruling, in the same case, the matter 
ought not to be Te-opened, whatever 
might b(' the n(.'cessity to re-open It at 
sam!' other stage. 

It is said that that was only an ad-
vice, and the hon. Member has acted 
upon that advice. But I do not want 
to dispos(' of it in a technical manner. 

The point is that these matters relak 
merely to a question of promotion; that 
is absolutely an administrative matter. 
The qucstion of promotion was also 
explained by the han. Defenee Mlnis-
t('r. He said that after a particular 
stage, seniority was only one of the 
mattl'TS that was taken into considera-
tion. That is the principle that hall 
been adopt('d. Later on, In applyin, 
the principle if We were to go into the 
qucst.ion whether X has been taken or 
Y has b€-pn taken, it is a question of 
interfl'l'ing with thl' discretion. No 
douht. it in a series of cases the dis-
cretion i, fro'll time to time badly ex· 
prcised, Or the committee that is ap-
pointt.'(\ is not competent, and it ill 
managed in a particular manner, that 
is another mlltter. But, even then, It 
IS purely a matter of adminilttrative 
detail. 

If I allow this, there will be eternal 
lobbying. Member after member of 
the Armed Force..-whose discipllnl! 
we are very anxloull to maintain-who 
is superseded will come and catcb hold 
of .11 the five hundred odd Memben 
here, and lobbying will ,0 on (>ter-
nally. Thil HoUIP ill not comDf.'t4ont to 
go into this mat~r. 

Adlarra Sri....... ro.f-
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Mr. Speaker: The han. Member will 
kindly bear with me. 

It 11 laid that the han. Defence 
Minister himself started this and re-
ferred to three names. I find that two 
or three names were referred to, a10ni 
with General Thimayya's name. But 
General ThimaYYII's name was not th", 
only one; there were some other case" 
also mentioned; an English caSe was 
allfo referred to by him for the purpose 
of showing that it was not a matter of 
supersession, but it was a matter of 
appointment. If the entire promotion 
depends on the question of seniority. 
then the question of supersession arises. 
The han. Minister wanted to say that 
this was not a question of supersession 
at all, but it a~ a question of appoint-
ment; and so far as appointment i. 
concerned. the question of sl'nio'rity ill 
only one of the it ~ms that WOll ld ~ 
taken into consider;ltion. An,l f,." this 
purpose, he quoted Genl'l"al Thimayya·. 
case. 

Shrl M. R. Masanl: HI' said that hit 
had supeneded GenNa I Kulwant 
Singh, GE'ncral Sant Singh and a lot of 
others. 

Mr. Speakf't. So far as that is con-
cerned, that is only an instance which 
has been giVl'n. But, if at an earlier 
~tuge  the matter had been brought up 
here and it had been stated that Gene-
ral ThimAyya had supt'rseded so-and-
so. or if some han. Member should 
have said that Mr. Kulwant Singh 
ought not to have been superseded, I 
would have isallo e~ that matter. It 
j, open to the hon. Minister to give an 
instance now where a number at per-
sons have been affected, and that it Is 
not a Question of supersession; it may 
be that the other people might have 
been competent to be appointJed to that 
post by virtue of their seniority, but it 
is not seniority alone that counts. FOr 
this purpO!le, the han. Minister hal 
liven that case by way of illustration. 
In this calle, General 'nlimayya is no 
10nlll:'r in the fteld now. It he had 
continued to be ~ere  I would have 
hesitated to anow hIm to maKe any 
reference to the particular incU.,ldual 

But he is no longer there in the Belel, 
and if his case is mentioned, it would 
not affect the discipline. All of us, 
individually and collecti~l  are in-
terested in seeing that the discipline 
of the Army is never shaken. I feel 
that this is an administrative detail 
which has been elaborated. 

My attention has been drawn, or 
rather the Deputy-Speaker's attention 
had been drawn yesterday to this fact 
by Shri M. R. Masani; he has again 
referred to :t r.ow; and Shri Khush-
waqt Rai a:so has referred to the 
ruling given in the House of Com-
mons earlier Pnd the latest ruling all 
well. 

So far as the earlier ruling is con-
C'C/'I1ed. it was not a question of a rul-
ing. The House of Common allowed 
in 1809 a 'l'cference to be made to a 
Commander who had bt"Cn superseded 
by so-and-so. I do not find that it has 
bt'Cn followed up recently. 

Yesterday's caSe mentioned by Shri 
M. R. Masani stands on a different 
footing altogether. It is said that a 
person who is not competent has been 
appointed as the head of an adminis-
tration, a man who has no qualifica-
tions, whereas the particular statute 
pn'scriix>s sorr,r.thing else. We also pass 
a number of statutes here, providing, 
for instance, that the chairman of a 
particular committee ought to be a 
person who is a charteded !wc'ountant 
and so on; it is open to the' House to 
say that this particular ind:vidual or 
that particular individual knows noth-
ing about accounts and so on. 

Now, so far as promoUon is concern-
ed. it stands on a different footin, 
from appointment. This ill a matter of 
appointment. This is a matter of ad-
ministrative detail. Therefore rilhtJy, 
the han. Deputy-Speaker has said 10; 
no doubt, he milht have wanted to 
say it, but he did not say 'Yes, this is 
my rulln... I would accept it sa a nal-
ina, though it was an advice. 'nlat f. 
my rulin,. My rulin, is that 10 far 
as administrative details are concern-
ed ..... . 
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Aeharya Kripalani: Before you give 
your ruling, I would submit one thing. 
Supposing the Defence Minister goes 
on promoting people of his choice, we 
might have tommorrow a dictatorship 
here. 

The Prime Minister and Minister Of 
External Aftairs (Shrl Jawaharlal 
Nehru): May I say a word? Suppos-
ing he does that, it is up to the hon. 
Member to bring a vote of censure 
against him or against Government. It 
is not open to him to challenge these 
things. 

Acharya Krlpalanl: As long as then' 
is a majority party, shall we allow 
our ('ountry to be disrupted lik{' this? 
We have a'lso a right .. (Intcrrupticms) 

Shri Jawaharlal Nehru: i~ is wry 
remarkable .... 

A ~ .r a Kripalani: It is not a ques-
tion where only becaUSe you are hav-
ing a majority, you can do anything 
yo,1 like. W .. cannot allow the IK>-
fenee Mini,tC'r t() go on changing peo-
ple like that, till the tx,eomt's a dicta-
tor. (IlIC('1'I'ltptioll.·:). 

The Minlstl' " (Ir !\f1nes and Oil (Shrl 
K. D. !\Ialaviya): You will haw to 
submit to tht, majority. 

A(:barya Kripalanl: This is a more 
5( nou, qu('stion than what th(· Prime 
Minister thinks. (Interruptions). 

Shri Jawabarlal Nehru: should 
like you, Sir, and the House to ('onsi-
del' as to who at the present mOnk"nt 
is functioning as dictators normally 
function. Look at the hon. Member 
PP ~lt... th!· languag(' !I(. U5/.'S, the 

nrm~ he wave; about, the looks he 
easts around him .... 

A('har,.a Krlpalaal: You see my 
look" but you do not llC(, your looks. 
1 !WC your look.$. Your mirror is here: 
tlnd my mirror may t ~ th£'l'e. 

Sbri Jaw: ..... ,!.1 S.hra: I hope my 
'ook, plcSM" him. It is an extra-

lf7 fA;i) LSD··· 6. 

ordinary state of affairs. The' hon, 
Membpr seer:,s to think that the 
majority shOUld not fundion here at 
all. 

Shri Ranl'll ,Tena Ii): It shou Id func-
tion responsibly. 

Acharya Krlpalanl: Not like a dic-
tatorship. 

Shrl Jawaharlal Nehru: The next 
step will be that the majority in the 
country. of the people, should not 
function at all. That is the logical 
argument. 

Shrl RaDI'.: The majority aillo 
should have SOlllt' respect for the 
minority. (In/l·rT1lpti01IS). 

Mr. Speaker: Let there be no inter-
ruptions. What b th(! meaning ot 
this? I am afraid unnecessary excilt·-
ment is taking placE' here. 

Acbarya Kripalanl: The ('xcitement 
was bC'gun by th(' Prime Minister. 

Mr. Spl"akt'!': No. !lO. Ll'l US laugh 
it out. 

The only poiot i:; that in a parlia-
mentary d!'mocracy, there i~ no good 
i~ l ring hurd fuets. 

Shrl Ranga: All advirl' is being turn-
pel inlo a l'ulilli in parliamentary de-
mocracy. 

Mr. Speaker: It I~ not advicl'. 1 am 
COrJIlIIg to an i lell~penelent judgment. 
I am /Jot merely going by what hllJl 
been said inumuch a~ t ~ hon. 
Depuly-Sp('akcr did not give a rulin,. 
He SUld that this was a matter in 
whit-h he wou:d likl' to think a,aln. 
But gO far a3 this mattcl' wall concern-
~ . he gllve till' advke and the hon. 
Memlx'r WU!I jjloo{j ,'nough to adopt 
that advice and hI' did not refer to 
naml'S Nllw. 1 .. r~  ~ al ~  upon to giv(' 
a ruling 3:1Q I <1m elving it 

Thl' pollitlon ill that in a parliamt'nt-
ar)' d('mocracy. there III no,ood the 
Oppollition complaining that the majo-
rity party ill rulJng. If ther(' i. no 
majority it will not rule: the Oppoti-
tion only WIll rul('. Ther.·for(". Irl ua 
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[Mr;. Speaker] 

go into that position (Interruption,.) 
Order, order. What can be done? 

Shri Hem Barua (Guhati): Is that 
the issue before the Housl'? 

Mr. Speaker: Order, ordt'r. 

That is the fir .. :t step. The second 
step is this. The hon. Minister in 
charge of the Dl'fence administration 
is the person who has to appoint thc 
Commandcr or Ofliccr in charge or 
Staff officer and so on, is it the con-
tcntion of hon \ m r~ that we can 
go into individual casps'! 1 agree that 
it there is a defmite rule, cither in 
the Constitution or ('lsewher(' which 
has been adoptt,c1 and whil'h ~a s that 
appointments shall go strictly by 
seniority, irrespective of capacity, it 
is a different mattl·r. J 11 that ca,c, if 
a man is 50 and the dll"r is 30 and 
th(, former has been SUjH'I,(·d(·d, J will 
certainly allow a discussion on that 
matter. But seniority i; on 1y onl' of 
the five or six ('ondition'. Thcrdore, 
It is the Minister who !la, to clecictt'. 
Shall I alloW the Oppo,itoll to dC'cidC' 
as to whether a particular person 
should be the Commander-in-Chid of 
the Armed Forces in supersl'ssion of 
the decision of the Defence Minisler. 

Acharya Kripalani: We dCl not want 
to decide. We want to critiri;;l', and 
we have a right to criticise. 

Mr. Speaker: Surely. he eannot "ri-
ticise like this. My ruling is Ihot h(' 
cannot criticise Indlvirlual appoint-
ments I kp Ihis (lntcrmptinlls). Orc! r, 
order. Now, there must b(' nn end 

to this. 

Shrl Hem Barua: The Defence Min-
ister was mentioning names. He was 

not stopped. 

Mr. Speaker: A number of accusa-
tions have been made from time to 
time. I was here when the hon. 
Dt'ft'n('f' Ministl'r spoke, He referred to 
a kind of campaign or a number of 
accusations going on in the Press out-
side and elsewhE'1'C that apopintmenls 
in the Army have been Irregular. He 

has to satisfy not only this House but 
the general public also and he wanted 
to say...... ' 

Acharya Kripalani: For that he 
called a party of editors. 

Mr. Speaker: Hon. Members have 
a l'lght 10 aC(,U5e, but there are limits. 

It IS not that ~ver  small matter win 
be brought up here. They must abide 
by my rulln •. 

A ~ ar a Kripalani: This is not 
~ mall matter. 

a 

Mr. Speaker: If han. Ml'mbers arc 
not satlsth'd with the manner in which 
thll1gs ,arc ueing done alld if thel'c is 
a specific violation either of a consti-
tutIOnal right or of thl' rules framed 
und('r the Constitution or a statute it 
IS op('n to th(' House to say that the 
lli'il'!1('(' Minist.'!' did not c:J.rry out 
thos(' rules. bpcaus(' he has to promote 
by strict seniority and he ha.' not done 
so. This is not sueh a cas;', So it is 
ldt to the Defence Minister 10 decide 
who ought to be and who ought not 
to be promoted. I am not going to 
all?w any hon. Member in the Oppo-
SitIOn to decide for the Dcfl'nce Min-
i~ter  If he has any complaint against 
the Defence Minister fl',m Ihe series 
of appointments that h.,\'l' been made 
it is open to him to move this Hous; 
to get rid of the Dcfpncc Minister. 

Shri Jawahartal Nt'bru: Or the 

GllVl'rnment. 

Mr. Speaker: Or the Govprnment-
(\f (,OUl'st:'--ao; thpy ('hoose. 

Therefore, individual cases shall not 
be referred to. 

Al'harya \{ri,J:1lani: What i, the 
function of the Opposition? 

Mr. Speaker: I am stating it. As 
th£' Defenc,> Minister him3{,lf said, he 
wanted to justify the various appoint-
ments and show that there was no-
thing wrong ill tht'm. Likewise, it is 
open to Opposition Members to refer, 
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without mentioning names, to various 
cases-not one, nor two-where a 
Major has been superseded, not one 
but four, and so on. He referred to 
a case and said that only one has been 
superseded, and that was a case of 
premature retirement and so on. I do 
not remember the various designa-
tIOns. Hon. Members can say that the 
man was the most senior, and this is 
so not in one case but successivcly 
and so on. Of course, this is a general 
rule. But no names ought to be al-
lowed to be mentioned ht'fc. 

I \\·cHlld rder to one OIIH'r mltter 
by way of analogy. I think there is 
a rule under the rt'levant rules of pro-
cedure that when an officer has to be 
accused of corruption, the Minister has 
to bl' given notice. If the Hou-" 
wants to move the Government to get 
rid of a particular officpr On account 
d corruption etc.. f'ven t hE'n it is 
open to the Chair to allow a reference 
or not to allow it. But normally the 
Chair docs so. But tht' pre,;cnt one 
Is no! ,lIch a ~. . It is PUrl":; a ease 
of apopintments, and the mattcr of ap-
pointments is in the hands of the 
Defence Minister. 

Therefore, no names fhould be 
brought in. I am looking at larger 
consequences of any other step. There 
will be eternal lobbying and the very 
han. MI'mbers who want to refer to 
these names will themselve3 come to 
me and say. 'Do nct allow us to m£>n-
tion name~ hereafter'. 

Under these circumstances, a gene-
ral statement can be madl'-not that 
this Major was not promoted and ~o 

on'-:that So many promotions have 
been made. and it can be refuted, 

J:l  " .. r t~ ~  ... , t7. ~  : 
_ ~~. 'I"II'l;f q)T .,r f\1fr ~P  , 

Shrt Jawaharlal Nehra: Mr. Speaker. 
J am grateful to you. Sir. fcr giving 
mt; this opportunity to lIay a few 
words on thill occasion. during thE' 

relatively short ti.me at the disposal 
of the House to dlJC1lSS this matter 
turther. 

Shri Khushw1qt Raj: The time may 
be extended. 

The MInister of Parliamentary 
Affairs (Shrl Satya Narayan Sinha): 
No, no. 

Mr. Speaker: 
been eXlt'nded. 
it further. 

Time has Ilh'eady 
1 am un~l lc to extend 

Sbri Jawaharlal Nehru: I hesitate 
to take much time of the House. r 
would not have done so because my 
han. colleague, the Def!'nce Minister. 
will no doubt give an adequate reply 
to such criticisms as have been madl>. 

An lion. Member: What is the nee ~ 

Shrl Jawaharlal Nehru: But thl'l'(> 
were two or thrpe points madl' in 
l ~ t rrln.v ~ d··1.at.!". 

MI', Speaker: Any hOll. Member is 
er.litl£>d to speak and it is my privi-
lege to clIlI upon hon. cm er~ to 
speak. 

Shri Jawaharlal Nehru: But f.h.re 
werl' some points mild€, in yesterday's 
d('batc-I regrl'! I was not h€'re to 

li<;tcli to the debate myself; but I have 
.. ('ad in full til,· script (If it, spl'cially 
of Acharya Kripalani's sp{'l'ch-whlch 
make it incumbent 011 me to say a few 
words. 

Now, as the House knows J have 
the greatest respect for 'Acharya 
KrlpaJanl, ... , .. 

~I~ ~ 1Im  1~ Ih7i 

SlArl Jawabarla' Nelaru:., .. though, 
I think that hb judgment about varI-
ous matters III frequently wroni. But 
it Is one thing for a Judgmf'nt to be 
wrong; It  is quite another fer facts to 
be wrong. And he and some other 
speakers have Indulged in this matter 
in wrong tacb, distorted factll, and 
I protest a,ainllt thit kind of ~t.ate

ment8 In regard to oftl('('rll or other 
people serving our country. Althou.rlt 
you have been pleued to ~a  that 
names should not be mentioned-and 
I rC1!PC<'ttully IIubmit that that b the 
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[Shri Jawaharlal Nehru] 

only course we can follow in thh 
House-it is not fair either for mili-
tary or civil officers to be condemned 
here in this way. If anything serious 
has happened, surely there are other 
ways of dealing with it, not by just 
casting aspersions on a person's past 
record or present activities. Although 
actual names were not mentioned, in 
Borne speeches, in those of Acharya 
Kripalani and Shri Goray, without 
names very clear reference was made 
to some of our senior officers, based 
on facts which arp completely wrong 
and distorted. 

Shri Kajendra Singh (Chapra): How 
can we ascertain facts when we arl' 
nut on that ~i  ...... (Interruptions). 

Acharya Kripalani: Let a Commit-
tee be appointed. 

Sbrl Jawaharlal Nehru: It is not 
too difficult a matter for the hon. 
Achul'ya to have askpd Illl' abuut cer-
tain basic facts-there are certain 
basic fac·ts about a person's record. 
what has hapl'pned and what has not 
happened-and I would have i:iven 
him the fads. If he has a particular 
avt:rsion to dcal with the Defence 
Ministl'f, h£' ('ould have asked me 
about it. I ('ould have J(ivl'n facts. But 
he has not mentionpd. During the-
cour~e of all these events. in every 
spl'l'ch, whu\l'\'l'r the ~ ll ct  he ha;; 
brought more or less the sam£' thing. 
But, he has neVl'r taken tht' trouble 
to ask mr what the facts art' on whick 
ch!1rgp" aI'(' hl'inr. lcyell.:'ct. 

At'harya Krlpalan1: He nt'vpr called 
me to explnin the facts to me. I cannot 
go to a busy man and make myself 
a nui"ancc. It is for the Prime Min· 
ister to take the Opposition into con-
fidence. It is done in every country, 
excepting our own. 

Shrl Ranca: lkrt' is an article, an 
op<'n IpUer to Shri Morarji Desai. who 
wa< the Acting Leader of the Houst' 
In the absence of the Prime Minister. 
It was publis\wd in the Ctlrrl>J.t some 
days ngo. (Illterruption). It was 

open to the Defence Minister or Shri 
Jawaharlal Nehru to come out with 
a reply to this in Press Committees or 
Press Conference or anything like 
that. They have not done that till now, 

Acharya Kripalani: When the Edi-
tors of papers are called we could 
have been called, 

Shri Jawaharlal Nehru: Who was 
called by whom and wbere? 

Acharya KripaIanl: The Defence 
Minstc'l' callpd the !'ditors. He himself 
said that yesterday. 

Sllrl Ranga: He did it the day before 
yesterday and refererd to it also in his 
speech. 

Arbarya Kripalani: They instruct 
them regarding what to write and 
what not to writl'. (Interruptions). 

Sbri Jawabarlal Nebru: Am I sup-
posed to go on, Sir, or am I to listen 
to these interruptions? 

I was venturing to say it is quite 
easy for a person. I am talking about 
acl~. Judgment of rourse one can 
form. I Rhould have e ~n approached 
or written to or as .~ orally. The 
hon. Acharyn says that hp does not 
want to makr a nuisancp of himself 
to me. Why then did h{' do it here 
in the Hous.:'? It is b£'tter to be a 
nuisanc'e to me than to th(' ou~e. 

Shrl Hem Barna: On a point of 
order, Sir. lnt l uption~ . 

Shrj KajeDdra Staib: It is open to 
an hon. Member to criticise the Gov-
ernment during a speE'ch in the House. 

Sbrl Hem Barna: Wh(>n a Member 
speaks here he does ~o only because 
h£' is shouldering a responsibility, a 
duty to the people. When Acharya 
Kripalani was levelling the charges he 
was doing that onTy as a rcprl'!<cnta-
live of the pl.'Ople. The Prime Min-
i"tE'r dOl"!! not want to gi .... e him the 
right to d) that (J.rtt>rrlLrfio'iS). 
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Shri Jawaharlal Nehru: I do not 
give way Sir. 

Shri Braj Raj Smrh (Firozabad): 
He will have to give way. 

Mr. Speaker: There is no point of 
order. If such interruptions go on 
how is the debate to be carried on? 

Shrj Khushwaqt Rai: It is a matter 
of our right and privilege. I nave' a 
nght to rise on a point of privilege. 

Mr. Speaker: There is no point of 
privilege. 

Shri Khushwaqt Rai: Let him hear 
r ~ and then disallow it. 

Mr. Speaker: A point of privilege 
cannot be raised like this off hand. 
We arc nOl adjourning today. We are 
sitting till the 5th of May. If neces-
sary, we shall devote a sitting of Par-
liament to discuss the matter of privi-
lege. 

Shrl Khuwaqt Rai: It has to be 
raised now, Sir, Otherwise, it will be 
late. 

Mr. Speaker: Lt'I him write to me. 

Sbri Hem Barua: Sir, will yOU allow 
the Prime Minister to go on diiislis-
ing us like this? 

Sbri Jawaharlal Nehru: I have not 
done that, Sir. 

Mr. Speaker: I allowed 56 minutes 
to AcharYa Kripalani. I never inter-
fered with him. I allowed him to level 
accusations. Is it not the duty of the 
Prime Minister, when he wants, to 
Intervene, and explain the position? 
Is the Government run by the Oppo-
sition here? 1 cannot understand thia. 
Hon. Membprs ought not to be impat-
ient. I would make thill appeal to 
Acharya Kripalani and the leaden of 
the varioUll groups. (lnterruptiom). 

Order, order. r would ask them DOt. 
to interrupt like this. After all we 
have to maintain some decorum and 
allow opportunities for all IIhades at 
oviDion to be exp.essed. 

Slari Jawaharlal Nehru: Sir, you 
aT'pealed to the hon. Members jUlt to 
say to some of the hon. Members of 
the Opposition that they may dis-
abuse themselves of the idea they 
seem to have that they are runnln, 
the Government. 

Shrl Rajendra Sln&'h: Again, it Ii 
an aspersion, Sir. 

1\Ir. Speaker: Hon. Members ouJht 
not to bl' too sPl1sitivl' Iigc this. ll~

terruptlfJ1ls) . 

Shrl Rajendra Sln,b: Let the Lead-
er of the House maintain some deCO-
rum. 

Mr. Speaker: Order, order. The hon. 
Member may kindly resume his seat. 
HOIl. Members ought not to be too 
thick-skinned. 

Acharya KrlpalanJ: Sir, I have a 
function to perform; the Opposition 
hav(' a function to perform. Please 
define it, Sir. 

M:-. Speaker: That is why I called 
him first. That ill the definition of 
the function. 

Bhr. Jawabarlal Nehru: 1 said that 
1 respect Acharya Kripalani very 
much even though I think his jud.-
ment is vl'ry oftl'n wr·ong. 

Arllarya Erlpalani: I also do. 

Ibrl Jawaharal Nehru: But it il 
not a question of judgment. We may 
differ in regard to our judgmt>nt. The 
other Acharya present here diffei'll tn 
everything he sayl now (Interrup_ 
tion) . 

Sbrl ..... : That Is why 1 PUled 
a vote ot no-confldence in him. We 
share our feelin,s in a mutual falhlon. 
We share the same view about hll 
judgment. 

Mr. 8pe1lker: The hon. Member 
will have hI. opportunity. 

8bri ..... : I pused a vote of no-
conftdence in him and crouec:l the ftoor. 
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Shrl lawaharlal Nehru: do not 
wish to reply; there is something 
wro,1g in me or the Acharya. (Inter_ 
ruptron) . 

Acharya KripalaDi: It is easy with 
a majority behind you to excite 
lauihter; but this is no argument. 

Shrl Jawaharlal Nehru: This is not 
argument at all. 

At:harya Kripalanl: If 1 had also a 
majority like that I can excite 
laughter. But it does not behove him. 
It does not behove the Leader of the 
House to speak like that. 

Mr, Speaker: Very well; let him not 
make references. 

Ihrl Jawaharlal Nehru: 1 hope the 
han. Member will permit m(- to speak 
in a lighter vein and not to be conti-
nuously angry like himself. 

Shrl Hem Barua: Sir, :';}lOulcl the 
Prime Minish.'r indulge in JIlveetivcs'! 

Shrl Jawaharlal Nehru: I said that 
the eharges made here-somt' may be 
based on judgmt'nt, I think misguIded 
judgment--but mo~t of them arc based 
on complet!'ly wrong facts, as, no 
doubt, I have been informed. I should 
be very glad if even now 1 he han. 
Members opposite will {'ome to me 
and tell In!' what their SOlll"l'PS of in-
formation !ll'l'--privatl'ly, l1Clt puhli-
city-so that I may give them tllt' 
fad ua I ill ronnatioll. 

For instHn,·'.', in his spet'cll the 
Achal'ya asked for a committcc' of in-
quiry-for RPmI.' C:d oflkers and new 
officers and other!! to form part of it. 
Now, he used, flS it happened, identi-
('al Jangungc which a retired officer 
used to me when he put forward that 
propo::lal. 

AC'barya KrlpalaDl: May I say this 
on a point of correction? I said, let 
there be 8 committee of this House. 
If that Is not acceptable, then, 1 said, 
let there be another committe. I never 
said that this should be the only com-
mittee, The Government has the 
~ olce  

Shri Jawaharlal Nehru: I am 
merely asking him for facts. He'must 
have got some information, On which 
he has based his charges, from some 
people, from some individuals. I shall 
be glad if he tells me in private who 
those persons are. I want it in pri-
vate. 1 may mention here that  that 
proposal was made some months ago 
and repeated two or three times after-
wards by a senior officer who retired 
some 8 Or 9 years ago from the Army 
-a long time back. It seemed to me 
rather an amazing prop03al for old 
officers, retired ear~ ago, to come and 
sit in judgment over those who have 
succeedl'd thpm. It is a proposal with-
out precedent. And I told him so. 

As a matter of fact, I we!"'\ a step 
further and I discussp(1 tl,is matter 
more than once with the the Chief 
of Staff, Gen. Thimmayya, and he told 
me that it was an absurd proposal. It 
is his opinion. It is without prece-
df'nt and this kind of thing cannot be 
done. 

The proposal for fhat kind of com-
mittee or any com mittel' to be appoint-
pd to considf'r the whole question of 
the Army as it is run cannot be 
accepted. I am not aware of any such 
thing being done. Of course, some-
times, particular aspects of policy are 
('onsidered. or mav he ('onsidered or 
debat<'d. But, thi; is a diffe,'cnt mat-
ter. 

13 hrs. 

But, hl're, if you analyse the various 
('harges made, tht,y re\ o~ve from larger 
to minor things on promo on~. They 
round and round that subject. I think 
some other facts al~  Wl're actually 
menlioned. First c~ fl", may I say 
that ;n so far as these st:nior appoint-
ments lind senior p:'omotions right at 
the top are concerned, the Defence 
Minister does not do things of his own 
bat. There are others. Certainly. I 
always, as Prime Minister, {'orne in-
to the picture; others also do. Senior 
lfembcrs are consulted. There h .. 
not been a single cast' of appointmeat 
or promotion in which I have not been 
consulted and which 1 h3,,-e no· goDe 
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into so that the responsibiltiy is cer-
tainly shared by me as well as some 
other senior members Of the Defence 
-Committee of the Cabinet. This fact 
should be clearly remembered. So, 
it must be clear that these top 
ranking appointments must be based 
on merit, ap:lrt from seniority and a'l 
1hat. OUI' Army would go to pieces 
if we lay down the rule of promotion 
(lnly by seniority. I have never 
heard of an Army where that has been 
done. It might have been done in 
some remote and primitive army but 
no advaneed country can do like that. 
7 do not say that the hon. Member 
~a s it. I am merely stressing this 
fact that these are top appointments. 
The other appointments, the lower 
appointments. can be bv seniority. 
'But as soon as you rea~  a stage-I 
am not sure, perhaps it is the brigadier 
stage-in the Army, appointments are 
made by selection committees who go 
dC[·;Jh. into thE' records of E'aeh pE'rson 
and thE'n appoint him, ignoring senio-
rity-not ignoring it but certainly not 
attaching too much importance to 
:o;rniority. at that slage. That is how 
it is done. 

Acharya Krlpalanl: quoted from 
1he n-port of th{' Public AcC'ounts Com-
'mitter: 

"A Captain Sup<'rintendent of a 
naval dock-yard purchased one 
item of store at the rate of Rs. 

.~ 0 per ton when the market 
pricl:' was about Rs. 720 per ton." 

The report says and I have men-
tioned it in my spl:'eeh YI:'!,terc1ay: 

"The Report says that th" Cap-
tain Superintendent had been 
tl'anllferred in the normal rourse 
to a ~enior post on completion of 
his tenure." 

This is what the Publlc Accounts 
Committee says and the Public 
A ~t unts Committee io; prf.'sided OVl'f 
by a CongJ'essman and the majority of 
the Members are C.ongre!lsman. 1 
have m'ver said that it should be by 
seniority. That it should be by senio-
rity. But that Is how promotion, are 
being given in the Army. 

Shri Jawaharlal Nehru: The hon. 
Defence Ministel' will no doubt deal 
with that question ...•.. (/ntf!rrup. 
tiOTls.) 

Shri Braj Raj Singh: He wil' not 
deal with it. 

Mr. Speaker: Order. order. Let 
him be allowed to speak in his own 
way. What is the meaning of CfOSS-
examining like this? Is he in the 
dock? I allowed Acharya Kripalani to 
gl': along with his faet . .; .... (Inter. 
r1 pti m.~.  

Shrl Tyarl (D('hra Dun): Yesterday. 
We heard Acharya Kripalani's speech 
without any interruption for more 
than an hour. The same treatment haa 
been given to tht' Opposition Parties. 
Will they not show us the same 
courtf.'sy? 

Shrl Jawaharlal Nehru: repeat, 
Sir, that senior appointments are made 
that way. I do not know abuut this. 
I cannot remembl'T this and.th(· hon. 
Ddel1c(' Minist(,,· will deal with it. 
But the prcx'l'dure is that from lieut. 
culonel. when you go to colonel and 
brigadiN; th('y are ~l e  out by spe-
cial selection committt'es. The Defence 
Ministr drws not come in l,xcept that 
finally hI' rnav initial them. Th!' staff 
om e~s and ihe others do It: it I. 
quite clt'or and they do not go by pure 
seniority. Th('Y have to j{O by re-
cords, etc. establishing merit. When 
you go to thf" topmost IItage. lIeut. 
colonels f'te. it ~ th(' Gr,vrrnmrnt" 
privi1('g(' to appoint. after. nO doubt, 
consulting the concf'rned p ~opll . 

But it is the Government thaI appoint. 
thf'm, cOnllidC'rlng 1<11 thE' facts of the 
('A st'. There lire only vl'ry ff!'W per. 
on~ and they consult the olhen. 
Naturally rC('omm('ndationll art" made. 
It I~ purl!ly a !\(·Iection post In thl' CaBI! 
of th,. topmo~t few perllon~. And be· 
cause It I. a very important opolnt-
ment, the Defence Ministt"r always 
consult. the Prime Minister. That it 
the convention and the practice. The,..-
fore, I am clearly 88 much Tt"IIpDn.ible 
for any of these top appointmenh .. 
the Defence-Mlnlst«. J do 10 It I .., 
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say so, not casually but I do so every 
time after full consideration and dis-
CUssIOn. I think the appointment made 
have been proper appointments other-
wise I would not have done so. The 
choice made has been a good choice. 
If this practice prevails that every 
disgruntled and disapointed person, 
sometimes a person who ha .. ' 
no other virtue except seniority goes 
to the Members of thl' Opposition or 
Members of thiS Party and complains, 
it is not a good practice, if J may say 
so. Om' ma~  make a mistake. But 
certainly the party who goes to ('om-
plain is not a very impartial awthority. 
Some persons who go, ma~ . may 
havI' many factors which tlll'Y do not 
pInel' before tlil" other part~  at all. 
Tlwrl'fol'l', I said thnt if any sur·h casp 
arises, I am pl'epan'd 10 1<-11 tlw hon. 
Mt'mht'r whnt I think if he wntp.; to 
me Or sends ml' word. At I"n,t somp 
of t hI' fac'! s, I sha 11 1)(' a hll' to place 
before him. It is a very bad pl'acticl' 
and it will encourage, whpther in the 
civil line or other lines, all wrong 
kinds or nC(,llsations, dHll'gl's and ('oun-
tel' ('harg('s. !'le. which ('anot he cl"alt 
with. Newspapl'rs dl'ul with thf'm 
sometimes, to mv regret. I do not 
wish to come in' the n~  of nl'WS-
papE'l'S but it is not, nl'vl'rlhC'lE'ss, a 
very fair way of dC'aling with these 
matters and complaints. Let liS take 
a singlE' in~tanee. Shri Goray rd!'r-
rC'd l ~I r ll -  think AC'hal'ya Kri-
pnlani al~o referrC'd-to Ihl' appoint-
ment of the Chief of GenC'ral Slaff in 
thl' Army. Now, I do not know where 
tht"y havI' got their fads e au~c what 
thl'Y statl'd arC' not facts: thl'v are 
C'ompll'tl'ly wrong. For instance, it 
a~ stated that hC' had sUp€'rsl"dE'd ~o 
and so and others, that he was not in 
the infantry and hE' has be!'n put there 
and so on" I do not want to go in-
to it fully. He was an officer who 
had been in the infantry for 25 years 
out of hill 28 yean; of service. I am 
not going into the details but I may 
tell him that th('y are crltlt'I!:lng a 
person whom theY do not know. All 
these Generals and others In the Army 
a~ more or lees known to us. For 
thirteen years., since I have been Prime 

Minister I have come across them; I 
have met them; I have for some time 
functioned as the Defence Minister 
also. I know them personally; I know 
their records also. I dQ not say that 
my judgment is final about them but 
I know them and at least their records. 
May be I malieiously, inspite of that, 
choose the wrong person. That is a 
question about which I cannot answer. 
But my knowl!'dgc of them i, certainly 
far supl'rior to Achrrya Kripalani's 
who says thaI he has not met them 
and knows nuthing about them. 
Tlwr2forl', hI' has to rely on rpports 
that ma~  camp to him from p£'rsons 
who al'l' di-t:l'lllltl!'d It is ohvious, 
becaUse hI' has nO other sou 1'('(' of re-
ports. He docs not know thetn per-
sona 11~ . I say it is net a safp way of 
('onsidering these problems. 

A('harya Kripalani: Do you want 
Us to know Ih£'m pcrsonally': 

Shri Jawaharlal Nehru: should 
like that you know them that is bet-
ter than knowing a few like these. 

Acharya Kripalani: I thought that 
th .. Ddl'nee MinislE'r said yestcrday 
that he would se!' that We did not see 
them. 

Shrl Ranga: HI' said that you 
would not be allOWed to go anywhere 
there. 

Shri Jawaharlal Nebru: Where? 

A('harya Krlpalani: He said that he 
would nol allow me to go anywhere 
near the army. 

Sbri Jawaharlal Nehru: Obviously. 
hon. Member is seeing t o~e who crl_ 
tieiSt' them, 

Aebarya Kripalan1: I have not seen 
anybody, as I ha\'(' statE'd. I have said 
that I have got this information. I 
huve Sef'n nobody but I am willing to 
see them if the Def'E'fIce Minister haa 
no objl'ctioll, becllll'e he said yester-
day tha' h,' \\'oulrl see that Acharya 
KI"ipalani dod Ii<ll go near the Army; 
the Army is his own preserve. 

8bri Jawabarlal NeIIn: I do not 
quite understand. 
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Acharya Kripalani: It is there; you 
can see from the recerds. 

Shrl Jawabarlal Nehru: I venutre 
to say that I know them well simply 
because I have functioned in this post 
for the last thirteen years or for four-
teen years. 

Acharya Kripalani: We arc willing 
to function with them .  .  . (Inter-
ruptions). 

Mr. Speaker: Ld us nut intl'ITupt 
Uke this. 

Arharya Kripalani: That IS the 
lnly thing left to us. 

Mr. Speaker: If he IS not satisfit.'<i 
with one hour out of eight hours, I do 
not knnw how I am gOing to satisfy 
him. 

Shri Jawaharlal Nehru: No, Sir. 1 
entirely appreciate and sympathise 
with the deep feeling to which ht' gave 
expressIon just now. Well, he is in 
the position of being always with the 
Opposition. 

Acharya, Kripalani: You cannot 
1H'lp it. (/nt!!TTlLption). 

Shri Jawaharlal Nehru: How can 
hclp it ~ I know I cannot help it! 
Now, Sir, there arc only two points 
I wish to say. 1 am sorry I have 
taken up sO much time. One of the 
pomts IS that I am personally, as 
Prim(' Minister, responsible for every 
senior apointmel1t ur promotion 
in th(, last twv year:; and 
longer The present Defence Minister 
came in four years ago. There have 
been other Defence Ministers and they 
always camc to me and I have always 
discussed with them as to how and 
who should bt· gl\'en senior appoint-
ments. So. I have that responsibility. 
I do Dot wish to dilate on that. 

Secondly. many of 'he charges made 
by the hon. Member are charges or 
condemnatioDJI Of the broad policiea 
g,'e pursue. For instance. Sbri Goray 
talked about Goa. Our Goa poUcy 
may be right or wrong. It iJ • cWre-
rent matter, but it is no ,ood uyinl 

in connection with the defence esti-
mates, that it is right or not. I is a 
policy whiCh the Government of India 
decide, and it may be wrong. YOIl 

might criticise or condemn Or ccnsure 
the Government of India for it or any 
other policy. We discussed the China 
policy and the troubles on our bor-
ders. It has been discussed repeatedly. 
We decide the policy and no indivi-
dual decides. It is a policy which 
has h<>en put befOl'e this House re_ 
p al l~. and pr('sumbaly approved by 
the House. It mn.\' be that some hon. 
M('mbC'rs do not apprO\'e of it. It is 
my rC'grt't that I could not convince 
them. However. the Defent'(' Minis-
ter as such doC's not dl'cide any policy. 
In thesf' Matters, the pf'rson who is 
most responsible is the Prime Minis-
ter and of courst' the whole Cabinet. 

Acharya Krlpalanl: May I point 
out that when We are discussing the 
Demands {or Grants of this Minillt.ry 
.... (Interruption .• ). 

Some Hon. Members: Sit down! 
~ 

Shrl 8raJ Raj SlllI'h: What i!l this 
11<>1". Sir? Could you not control 
them? 

Mr. Speaker: Order, ordN. I would 
ask Al'harya Kripalani-

Sfoveral Hon. Membel'8 rose-

Mr. Speaker: Order order. I am 
really surprised at thl" attitude even 
of Acharya KripaJani. Does he no. 
want thaI whatever he has said should 
bf' answC"red, and does he expect an 
answer only on tht, line" of what he 
has himself accused? J cannot under-
stand thi1<. (interrltptioFIJI). Order, 
order. r am indine-d to come to the 
conclullion. on account of the varhnu 
interruptiOns, that unless the Prime 
Mini.ster admits evt'ryone of thr accu. 
sations, Arharya Kripalani will not 
be satisfted! I am really lIurpriM'd at 
It. 

AeJuuoya K ......... : r only wanted 
to say that when We are dilCulIIfn, 
the Demands of a particular Minlft17. 
we will talk of t1UIt IIlnJstay 
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Mr. Speaker: Very wl'll. 

Acharya Kripalani: The Ministry 
may have the support of the whole 
House and th(, whole Cabinet behind 
it, but when We are talking about the 
Ddence Ministry, we have to talk 
about the Demands fol' Grants of that 
Ministry, and .... 

Mr. Speaker: Nubody denies it. 

Acharya Kripalani: That is all that 
wanted to explain. We are discus-
,,;ing the Demands of a particular 
Ministry. So We will talk of that 
Ministry and that Ministry may hav(' 
the support of the Cabinl't, But we 
arc not talking of the Cabinet. 

Mr. Speaker: NobOdy complains 
about that. 

Acharya Krlpalanl: That is all that 
. wanted to say. 

Mr. Speaker: Nobody is complain-
Ing about that. 

Arhal"Ya Krlpalanl: Thl' Prime 
•• 1mistcr said that it is the Cabinet 
policy. I have no doubt about that. 

Shrl Jawaharlal Nehna: If I may 
say so, if the hon. Member will hold 
himself in patience for a while, I 
~ al  finish in five minutes. What I 
was saying was that the broad policy, 
101' instance. the Goa politoy, has noth-
II1G to do with defellce estmlatl's; it 
IS the policy of th(' Government of 
n i ~. Lt·, him criticise it certainly or 
CY(,1l thl' p(lliry about our borders, or, 
~a\  Pakistan. Our army follows the 
di;·(';·tions gh'en to it. 

Now, then' was rderencl' to an 
officer, without being n:Jml'd, but 
nevcrtheless critici5C'd. I say with 
complell' con.fidence and knowledge 
that hE' is one 01 our brightest and 
be;;t ofl\CI:'I'S in thl' army. I am absolu-
tely certain that if the hon. Member, 
Acharya Kripalanl, knew anything 
about him he would have the same 
opinion. 

Acharya ItrlpaJaal: 1 will cultivate 
his frlendshipl 

Shri Jawaharlal Nehru: It is so 
amazing to me; Shri Goray and others 
talked in this vein about some of our 
finest otlkers in the army. I would 
say that We have got a good army 
and good officers generally speaking. 

Shri Rajendra Singh: Is the Oppo-
sition to bt> guided by the Prime 
Ministpr and haVe we no opinion of 
our OWn here? 

Shri Jawaharlal Nehru: The hon. 
Member who has made that interjec-
tion will never be guided by our opi-
nion. He has chosen th(' wrong path 
permanently. 

Shri Rajendra Singh: That is the 
misfortune. (Interruptions). That 
might be his opinion. 

Mr. Speaker: Order, order. 

Shri Jawaharlal Nehru: That is my 
misfortune-that he has never follow_ 
ed my opinion. Otherwise, he would 
have pcpn mn:'c heJpful. I merely 
said that casting this kind of asper-
sion, ba;;ed on wrong facts, on our dis_ 
tinguished officers is a very impro-
per thing, if I may say so, with all 
respect. 

Thl' seeond point is this. may 
quote what Achal'ya Kripalani said, 
when he made the charges. at the end, 
in a peroration. He said: 

"1 chargp him-

that is. the Defenc(' Minister,_ I 

"with wallting the money of a 
poor and starving nation. I 
charge him with the neglect of 
the defence of the country against 
the aggression of Communist 
China. And, in the int('rnational 
field. 1 charge him with h:1vil\g 
lent his support to the totalitarian 
and didatorial regimes against the 
will of the ~ople and freedom." 

What does it mean? I do not under. 
~t ln  l"x('('pt that the hon. Member 
has spoken 90 in any angry mood. 
Talking about the international field. 
whatever tlle DefenCe 'Minister has 
done In th" international fteld is to 
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support the policy of the Government 
of India, which he proposes to go on 
doing. If rtle hon. Member does not 
agree with that policy, that is my mis-
fortune and his mistake. There it is. 

I say, Mr. Speaker, that this kind of 
wild talk and these wild accusations 
do not help. They show simply that 
he approaches the whole question not 
in an objective way, not with the de-
sire to find out what has happened, 
but just in an angry way, and in an 
eloquent way as he has put it. But it 
is really the anger that has come uot. 
That is not helpful. Anyhow, in con-
sidering these matters-army matters 
arc well known to be more delicate 
than other matters, especially when 
one talks about individual officers. 
etc.-I do submit that this House 
should deal with them in a somewhat 
different way. I am not seeking to 
limit the freedom of the House. But it 
is for the House to realise that the 
responsibility is not that of an indivi-
dual; it is a s.pread-out responsibility, 
spread ultimately over the whole 
Government and the Cabinet and cer-
tainly the Prime Minister. We have 
tu do our e~t. We may make mis-
takes, of course. and t.he mistakes 
ought to b(' T('('tifled or th(' Govern-
ment should go. There it is. B.lt for 
the hrm. Member merely to feel I ather 
annoyed that the Governml'nt does 
not go of its own accord. it is rather 
unfair to tic, He talks so much about 
parliamentary and democratic pro-
cedures. But he must ac{'ept l'le fact 
that the majority functions and the 
mJnoritv also functions in ils own 
right. He does not acc('pt that a~ic 

fact and gets angry hec&lIs(' thE' majo-
rity ~oes on unction n~  J am S(J;-ry 
I {'anot obligp him in that matt('r. 
So . 'or - • 'I the p<>oplr 0; lndia !'el'm 
to "ave greater faith In m than In the 
hon Mrmber and hi' ~~~~. we 
shall ('ontinue to un ~ . 

811ri KhWlbwaqt It:t" Tht' han. 
Prime Minister said "><' I···, majority 
rules in its own ,..\jr,ht_ 'f' 11 demOC'ra-
tic HOuse has the maj?rity any right 
.0 ral~ In dlBrt!,.rd of th. rule of 
law? Clftff!n'UptiOM). 

Mr. Speaker: Order, order. 

Shrl RaJendra l~  Just one ques. 
tion, Sir. Does the majority enjoy the 
nght to misrule also'.' (Interruptions). 

Mr. Speaker: Order, order. Shrl 
Ranga. 

Shri Ran ... : Mr. Speaker, Sir, I 
am glad that the Prime Minister has 
taken part in this debate because he 
has been able to make quite a number 
of things very clear. I have been 
wondering for sometim(' whl'thl'r we 
are not heading to ar~  siluation 
where we might have to come face to 
face with a Naguib and a Nasser. My 
fears nre confirm{'d by what has been 
said today by the Prime Minister. 

Sir, the Primp Minister has just now 
advised us to accept the well-known 
fact that the majority should be 
allowed to rule. I agree. But, at the 
same time, if democracy is to be a 
rl'al democracy and not a mockery, 
the Opposition also should be reB-
pccted and ~ ou  be taken in. 
to the fullest possible ('onfidence 
on such extreml'ly important 
issues as are bpfore the House. 
Nt';thf'1' f"e Prim(' ini~ter nor tht' 
Defence Minist('r has tak!.'n tht' trou-
ble at any tim,. to disehar{!p that 
ba.'ic rc;pollsibiJity of thl'irs os a 
majo·ity. 

Sir, my han. friend Pandit Jawa-
haria! Nehru spoke il the u~ual 

Kashmir fashion that It was hi¥ jud,-
ment, that his judiffil!nt was fortified 
by the advice he reccivL'<i tram hla 
highesl officers and that his jud,ment 
was reached over lind above the advice 
or the judgment that had already been 
n·.'Iched by hi!i D!'ft'nce nlst ~r and 
other ~I nior cn1Jcagues in hi" Cabinet. 
ell- ~  is open to UR. a5!. hll" said 
in regard tf> W' Illso--it i:, not neces-
sary tor u to accept hi .. judgment. the 
rationale 01 his jl"'gm.mt and the wla_ 
dam of h:, jud.:mcl1;. 

And what Is mote, tlll the other day 
until hI' f)1J!'t'd away. ·.hr,rp. wall one 
of hi. most bolODl comrades and thr. 
wall Maulane Aza4. I need not uk 
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the House to do anything more than 
read what Maulana Azad has written 
about what he thought about the 
judgment of the Prime Minister es-
pecially in regard to the choice lif 
men. He has made it very clear as 
to what he thought of the Prime 
Minister's judgment, what opnion he 
formed in regard to the choice of the 
Defence Minister. I need not have to 
say anything mOfC'. 

Thl'n, Sir, you were good enough to 
~a -t e hon. Prime Minister ~I\so 

took advantage of it-that it was only 
one appointment. Yes, it is one ap-
pointment. It is true. But it is a 
eapital ap})ollllment, it is a kingpin a,J-
puintment, it is an appointmt'nt the 
lncumb('nt of whi(,h would havl' in his 
fI"Sponsib: lity a power wh it'h ('an be 
used in thC' right way or wrong way. 
If it is used in the right way, India 
will be strengthened, provided of 
course the Cabin('t would have the 
judgment to give the proper orders 
to that officer and to the whole of the 
defence forces. 

My complaint is that this Govern-
ment has failed in its duty in regard 
to China It is not the fault of the 
defence forces that the Chinese were 
allowed to come in here. It is the 
fault of the Defence Minister, the 
Defence Ministry and the whole 
Cabinet. 

An Hoa. Member: No, no. 

Shrl RaDp: If you are happy with 
your family, I wish you all success, I 
wish you all happiness (Interruption). 
We are all used to indissoluble mar-
riages. In spitC' of that they were 
again passing the Hindu Law (Amend-
ment) Bill where divorce is provided 
for (Interruption). 

I was saying, Sir, that they have 
failed miserably-the Cabinet as ""ell 
as the Defence Minister-in givin, 
the timely, propt'r, heroie n'1d :ll'..:es-
sary orden to our defence forces to 
keep away the enemy from our bord-
ers.. After having allowed all those 

people to come into our country, even 
then they are not yet ready to give 
the necessary orders, On the other 
hand, my hon. friend, one of the very 
brilliant speakers in the party in 
power, has been good enough to speak 
on their behalf that the golden 
moment was going to come, the shin-
ing hour was going to come when the 
orders would be given. By whom? I 
do not know. Is it by the present 
Defence Minister or by the future 
Dpfence Minister? God only knows. 
Till thell we have to go on with bated 
breath. In the meantim(' the Prime 
Ministl'r wantC'd this House this 
Parliament as well as the country to 
beli('ve that in God's own good time-
th!'), do not believe even in Gods-the 
Chin(',p would see the wisdom to 
withdraw the troops and leave all the 
an'a, area as big as Bastar, as big as 
half of West Bellgal. All this area has 
bem occupied by other pC'ople and all 
the time the Defence Ministry here 
was doing nothing It is bent upon 
doing nothing until the shining hour 
comC's, until the shining star dances 
on them 

We arl' interested in this not because 
anybody has been doing any lobbying. 
As things are here, we do not have 
the advantage of any lobbying. It is 
the duty, the elementary duty of every 
one of the Members of this House to 
be concerned as to what goes on in 
this most important department of our 
Government. 

Acharya Kripalani: The Defence 
Minister would not allow us. 

Shri RaD.ca: He would not allow us 
to go anywhere near. That was the 
attitude of tH.' British Government. 
They never allowed us to ,0 anywhere 
there. And the most extra-ordinary 
thing is, some hon. friend here, from 
the Communist benches, yesterday, 
was asking us to be prepared to demo-
cratise our army. The cause of demo-
cratisation must be lndeed very dear 
to the Defence Minister, because it II 
a process whiCh is evolved out 01. 
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Marxism, He is certainly one of the 
best students of Marxism, Therefore 
in this process of democratisation ~ 
are to be content with whomsoever 
they give as the Chief of Staff. 

What would be the consequences of 
it. I need not go into the details and 
the various names of all these people. 
You were good enough, Sir to allow 
the Prime Minister to put i~ again a 
chit in favour of the present Chief of 
Staff, the new Chief of Staff. But we 
were not allowed to go into the man-
ner in which this has been done the 
manner in which he has been r~ise  
to this highest position, the various 
stages by which four Major Generals 
were over-ruled when he got the ear-
lier promotion and, thereafter, how 
one of these Major Generals was given 
stq:lfled-up promotions in order to 
appease him and remove his hysterics 
b('cause he was very clos€ly related to 
one of the members of the Cabinet 
Again, afterwards there was one ot l ~ 
promotion and some othl'r promotilln~ 
also. The hon Prime Minister ~ vs 

our facts are ~11 wrong Very we·ll. 
TIH'n. how are wC' to accept t e~t  facts. 
He sa~ s the majority is behind him 
t ~  would aCl'I'pt it. Sir, this is not 
parliamentary democracy. In parlia· 
menta ,'.'" dl'mocl'acy When Cacts are in 
di,putl', whpn the minority also feels 
so \,('r:v strongly on this qu('stion of 
national importance. tht'v should bl' 
wilJing, if they really believe that 
la ~1ir  wife is really cha!'te, to ac-
cept an impartial high-powered com-
mission to go into the matter and 
study all the facts 

Mr. pea ~r  Just as there are civil 
service ~ts giving the senioritv, age 
date of appointment etc., are th·(.'f(· n~ 
mil tar~  service lists? 

Shrl Ranra: I am coming to that. 
Sir, ther!' was a time when all thelle 
Tndian officers who were till then 
holding the King's Commission were 
given an assurance that if they were 
to accept the Pre~i ent s CommIssion 
t e~  would bE' given some privllegl'1l 
that they h1d been enjoying, It w .. 
or. 1:<0' after that the new rules were 

brought in, How they did it, was it 
honourable, was it honest with them 
e~c  I do not know, Anyhow tbey 
dId it, Why did they accept they 
might ask, They had no oiher go 
and so they accepted it. They have 
been implementing it. 

Now I am coming to another point. 
The Defence Minister gave some infor-
mation yesterday, He said that the 
8election of these high officers is being 
made by a Board called the No, 1 
Selection Board. He also gave the 
procedure followed in promoting offi-
cers to higher posts This Board con-
sisted of sl'nior o i~t rs of the Army, 
the Army Commanders or the Staft 
Officers and thpir coresponding mem_ 
bers in the Indilln Air Force and the 
Navy. It comes to this. The Thret· 
Chif'fs of Staff are there. These 
. thrl'l' ,If(' WIthin '.hc gift of 
thle' Cabinet. Thest' thn'e lind 
anotht'r o icl~r sit in the Selt'ction 
Board with one or two other people, 
They make thl, choice of other om-
('crs, Then those officers again, in 
their turn, go on getting into their 
I'l'!;pective selection committecs where 
t e~  go on selecting other officers, 
Thus the vicious process goes on. All 
that the), have to do is to meddle with 
the kingpin. The moment I havc the 
kingpin and the thn ... · aSRociutl'd king-
pins then the c e~s board is rl'ady, 
That is how a sckrtion ('an be rigged, 
ann the fear i~ thllt it i~ being rigged, 
Wt· would like to know thl' factll. It 
is for that reason Acharya KrlpaJani 
has thrown a ('hallenge ye<[(·rday. It 
is a chaJl!'ngl' to their moral integrity, 
Let th!'m accept it. If they do not 
acccpt it. IIJfhough they have a hu,e 
majority th{. country will paRS itH own 
u ~ment pass its own view. The 
country aho may nol be able to 81-
~ert i ~ l  again5t this machine which 
Is there. Th(' British wert' alllo here 
with all the plenitude of their power, 
You, Sir. m v~l I  PnndJtji and other 
fri!'nd!', all of us, J'O!Ie Bgaln!!t tlUlt 
riti~  Govl"Tflmt'nt and. in thos!' day;, 
v,'e knrw we wpre a oP I ~~ minority 
just u we are today, Th(·y were all 
conllidf'Tin, us to bf! rl lcu ou~ mlno-
rlt)' and yt't that minority haa been 
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turned into this biggest machine of 
majority. So, if they were to hurt 
the conscience of the country, a time 
might also come when we will have 
the opportunity and if we will make 
some mistakes 1nte t ption ~  we 
should be kicked out also as they 
should be kicked out at the ~e t elec-
tions, if only the people were ever 
to have the necessary moral courage, 

Shri K. D. Malavlya: Acharya Ranga 
is the cOl1seicnce kl'('per of the pt~ lD e. 

Shrl Rallga: I know my han, friend's 
conscience is :.;oml'where there kppt in 
oil. We el~p things like Murda in 
oll 

Therefore, I say thl' uasic duties of 
the Defence Ministry are to maintain 
the efficiency, unily, discipline and 
senSl' of l'ontentmcnt and spirit of 
loyalty of the defenC'c force, Now 
just look at it. The han, Minisle; 
2aV(' informal ion l ~~t r a  about the 
number of people pas;,ed over. How 
many? Oh! any number of them! 
Hundn'ds of the,;!.' people have been 
passed over. He sHid that 226 Majors 
Wf're promoteel as Lieutenant-colo-
nels, superseding 4fl5 officprs. 485 ofll-
ct'rs are kft th('('(' as dead wood. 

Shrl K. D, I\laJaviya: What is the 
quoting from? 

Shrl Ranp: I am only quoting the 
ftllur:'s from his sp('ceh; nothing of my 
own For th(' rank of colonels 70 

r~ promotc.'d !llId 83 SUPt'l's{.ded; for 
briglldil'r!! 39 wert' promoted and 57 
superst'ded: for major genera\:; 7 were 
promoted and 17 superseded; for lieut-
enant generals 4 were promoted and 
five were superseded. The story goes 
on, When ail these poor fellows were 
left ~ in . what arl' their subordinate 
Rnd fellow-offie('r:; to think about 
\hem? That they are useless! Who is 
affecting the morale of the defence 
forces, of the army? Not we. They 
do it by this proce~s. because the men 
are condE'lTlned in this way. A man 
takes courage in both the hands and 
appears before t ~  Selection Commit-
tee. They want him to take the 
chance and he has taken the chance. 

Then he misses it. So many of his 
fclJow-officers are protnoted and they 
are high above him. What about the 
morale of the officers who are below 
them, various cadres and all that? 
They go on thinking for the next 5 
or 10 years that these particular offi-
cers arc condemned to remain where 
they have been. that they arc useless, 
duds and dt'ad wood, That is lhe 1:11-
pl l ~sion that my hon. friend the 
Defence Minister is creating. It is he 
who i., disrupting the morale of the 
army, not the Oppositicn, It is the' 
Cabill(·t wh'ch has been re"po.lsibil· 
for allowing him to do this, llot the 
Oppo:;itioll, I would li t~ to r:all it 
"miscl\ipf", but I suspend my judg-
mc'nt pending thpir l'l'adilless to ap-
point a committpf' to go i;1to thi" mat-
tvr and let them say whether it is 
misC'hld 01' nOt. 

Shri Tyagi: Is it parlialllentar ~ 

Shri Ranga: The duty of the army 
is 10 protect the territorial in :egrity 
of our COUll try and to lake the quick-
est, thl' mo,t ,pirit'cd and dTedi\'e 
steps to resist and repel aggressors 
and thu> gUJrd the country j 1'0111 

foreign aggres,;ion. When my han. 
friend wa, told that he should cap-
tun' Goa, he was sa~ ing about our 
other border that 'f"nerl' are 110 people 
there. we are building the roads now, 
We aI'(' taking SO many other steps, 
th('refore wait. We go on waiting. 
ShOUld we wait for the Third, Fourth 
or Frfth Five Year Plan? We have 
finished two Five Year Plans and we 
are already in the Third Plan. What 
did the)' do in the Sl'Cond Plan? The 
Defence Minblry came to this House 
and got money passed. They had made 
sehemes. plans and l'stimates a:1d we 
passed them. This House al~o gave 
them money to the tune of Rs. 17 
crores. My hon. friend abo to"k 
credit for the saving effected (or eco-
nomy in this country whilc the enemy 
was coming in We might not know 
when the ene,n;y came and tre:lpassed 
into our territory. But my hon. friend 
must have or should have known it. 
If he had not known it, he is not 
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worthy of his job. If he had known 
it and was not able to repel them, he 
does not deserve to be there, though 
he is being kept here. He told us 
yesterday why the enemies continue 
to be there. I hope he would be able 
to give u~ somc reply on this point 
when he comes back again to make 
his second speech. 

That is why I maintain that on all 
these three coun ts the Defence Minis-
try has failed the country. For this 
most disastrous consumation, the poli-
lIcal and tl mperame~ tal attilll ~  

and activities of the Defence Minis-
ter have been largely responsible. 
Our friends have already re e~re  to 
it. 

Then some I'del ence was made to 
lIle u~sian pilots bemg allowed to 
go ,0 UUI' borders. Smee we have 
purchast'd the RUSSUill planes, they 
have become OUI' planes. Then the 
HUsslall p.lots came III and they wen: 
requested to teach OUl' pilots, But 
they dill not find ally othe:' area to 
fly and teach our people, Therefore, 
they went over the Himalayas, which 
is a disputed area, so that they would 
keep all their eyes Wide open. They 
are 1I0t like horses which are made 
to sec only in one direction. These 
an: lluman beings and very clever, 
efticlClI t, politICally democratised 
pilots, That is one of the ~easons why 
I say there mus: be certain political 
p,cctll cllOns. Many pcop.e ha\>c 
accused my friend as being a fellow-
traveller of the Communlsls. It is 
not necessary for me to make that 
charge, because quite a number of 
fellow -u'llvelJcrs are now bem.: wel_ 
comed back again into the Congress 
pa7ty and various o~ er political par-
ties also, as soon as they undergo the 
Ganga_:.man. So, there is nolha',.' 
special about It Now, the ddenc;.> 
forct's. more espL'Cially the army. 
have been seething with a high sense 
of injustice, 

Mr, Speaker: D.:>i.'s it apply to all 
parties or i!l it an exception? 

Sbrt R.aaca: I said "other political 
partie's also." My hon, friends have 
been sleeping. I am glad you have 

woken them up. The pity of it is 
that I have already said "other 
political pa:'ties also," 

The Defence Forces, more espeCially 
the army, have been seething with a 
high sense of injustice done to its 
leadership and also to the ranks by 
the irrational, unjust and even pel'-
sonally provocative methods and man-
ner adopted by the Defence Minister. 
When I say this, my han. friend, 
rpplies that the morale of the a~rn  is 
never higher than what it is today, 
and it is mOrl' national-minded than 
it had ('VPI' bl'l'n. It is a customary 
thing when a marriage ta ~s place, 
even though Wl' know the bridegroom 
is not good-looking and the bride and 
ri -~room a"e not properly matched 
and it is a marriage between beauty 
and the beast, yt't to say when wr go 

10 that place: ~ii r  ~ l  I 

wefe lhe British. TileY ~Iso us<.'(j to 
say like ~ at. You, Sir, were also on 
our side at that time. They ust'd to 
say that the morale of the army. 
navy and air force was SO g~eat. They 
used to say that it was 80 great until 
the navs I sl rikc had taken place in 
Eombay. Only Lord knows what 
.... ould happen. But we should have 
t ~ 10 st'e that this kind of mill-
manaJ(l'ml'nt is h(}und to hav(' bad 
pfTpcts on the morale of thl.' army. 

There is a widespread impression 
that the activities of the Defence 
Minis:er, especially in uUli8ing the 
Rus;;ian pilots to fly in our planps 
over th(' Himalilyas art' likely to 
weakt'll aU' po~ t on as against the 
Chinese aggression. 

Then there is tlw f'I'lure oC t t~ 

De enc~ ~ Minililry to build up our 
deft'nr(' equipml'nt and orc~  u 
revealed Cor example by :he non-
dt'vplopment of all t o~  projf'cts, 
writ larg(' in thl' r ~P rts of thf.· PubliC; 
Accounts Committi'e. But. on the 
oth(']" hand, my hon. '-Iend !laYII ''Dh, 
WE' havp. produced ,,0 many l lng~  

But the Rehabilitation MiniJ;try hall 
told UR the Bort of stutr th(>y art' pro-
ducing. Then they ~8  "thf'Y arc 
I.botatting U5". One Communist trlf'ncf 
has come to the N"ICue of him by 
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saying that Rehabilitation Ministry is 
sabotaging them. Here is a Cabinet 
which is united. All of them enjoy 
the confidence of the Prime Minister. 
The Rehabilitation Minister also enjoys 
the confidence of the Prime Minister 
whereas the Defence Minister is lh:' 
·closest to the Prime Minister. Why 
is it that they have not been able to 
prevent this kind of sabotage? Actual-
ly, it is not a sabotage. They are all 
facts. They were published in The 
Hinrlustan Times. 

Acharya Krlpalani: Yes, one dl'part-
ml'nt sabotages the other. 

Sbri Ranga: Machines that have 
bt'l'n prodUCl'd by the Defence Dt.part-
ment we"(' not good enough, were too 
costly and us s~ to be utilizPd. 

My hon. fril'lld wantl'd to ~a  "Lo 
and behold lilt' Illlmhl'r of hours that 
han' bel'll lo~t as a l'l'sldt of strikl'S 
haY(' come down considprably." Y('s, 
it has ('oml' down bpcRlIse th£' fellow-
travpll('fs and thl' travelll'rs were 
hllnd in glov(' with l'ach olh£'r. Only 
in onl' pluce thl'r£' was the INTUC. 
In nIl otlw!' pinel'S Iahour unions of 
th(' pa:riotie typ!' arc' not functioning. 
I hav!' gonf' to th!'SI' ordnance facto-
Til', along with so many of my col-
l!'a(!l1(,s who W('f(' m('mbers of th(' 
Puhlie Ac('()un\s lmmittt~ . We wpre 
able tn gPI in touch with th(' labour 
lClIdl'l's as wl'll as with thf' labour 
ranks th('rl'. WI' W{'l'(' su"prispd tn 
flnrt that th(, INTUC had no hold 
thl'rl' at all. Thf' Indian National 
Tron!' Fnion on~r s~ had no hold. 
But. on til(' oth('r hand. thl" other 
trarh' union congl'l"SS, which i" hanrl 
in "!()\'t' wHh thos" vi~itor~ who havf' 
rOmf' to ViillvQWarlll thf' oth('r day, 
is h1\'inl! a tight control. 

Shri ~ M. Baner.tee (Kanpur): Sir. 
risf' on a point of ordf'r. ThE' hon. 

M(·mbf-r i~ casting !lome as~rsions. 

Th('T'(' i" the All-India DE'fencE' Em-
plnvt't's Fl"'df.'ration with ]35 union!!. 
Non(> 01 th(> union!' III af'ftliatE'd to thE' 
A!Tl..'C. Shri S. M. Joshi who I!I th .. 
lIn i~Pllt 1 lE'adrr of thlll Fl'dE'Tation 

is not a Communist. It is absolutely 
wrong. 

Shri Ranea: For very good reasons 
they are not affiliated. Actually I 
came to know that Shri S. M. Joshi 
controls only one union. 

Shri S. M. Banerjee: No; 135. He 
controls them. But his party was 
defeated and he secured only 5,000 
votes in Delhi. 

Mr. Speaker: Anyway, that is the 
opinion of the hon. Member. What 
can be on ~ 

Shri Ranga: When somebody goes 
on shouting 'Thief, thief' .. 

Shri S. M. Banerjee: No shouting. 

Shri Ranga: ..... Somebody 
on searching his whole house. 

went 

I havl' del'ply considl'red the process 
of revising and implementing these 
rull'" govt'l'ning the service conditions 
of oflicl'l"s which was mooted ('ady in 
l!14tL Bu:. in reality it came to be 
utilised to oust thl' s.·niormost officers 
as uic l~  as possiblt'. Gradually the 
nml'('" cadn' is bl'ing demoralised by 
t.hl' innovation of o\'er-ruling sf'niority 
011 th,· all('/::po p]('a of ici n ~ . When 
it suits thl'm ~  LiSt' st'niority against 
l'flkit'Ill'Y. About 20 officers in the 
ranks of Major-Generals and above 
have h(·t'n rdil't'd on an aVl'ragp of 
l(,,;s than i t~  ~ nrs or so when ('v('n 
LiclIlt'nant-CololH'ls normally :-emain 
in s('rvil'''. 

OIl(' hon. fr,end was sa~mg ll-:at 

ther .. is dcar:h of officers, Is this just 
thl' lrml' for losing all the senior 

i I r~ and helping these people to 
r('tin'? ShOUld this thing have hap-
ppnl'd w!lI'n t n~ was acute shortage 
of top ranking offic{'-s? Our prpsent 
rf'quirl'ments are said to be at least 
1,000 for officers of the rank of Lieute-
nllnt-Colon{'l and higher ranks. Even 
undpr such cirt"umstances. the agE' of 
rl'tirl'mc'nt is rNiuc{'d when it is not 
donp io, anv othl'" srrvice in this 
countrY. Thesf' shorter tenures are 
beinll 'introduced f.'ven In thE' C8!1l' of 
Gf'nPMll!: and Brigadien;' ranks o~tt n
sibh-to hl'lp ~ o rn l r om r~ to ob!aln 
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quick promotion. In reality this pro-
cedure has exposed the careers of the 
seniormost officers to the tender 
mercies of the hon. Defence Minister. 

Sbri V. P. Nayar (Quilon): He will 
take one hour. 

Sbri Banp: I am the only person 
to speak on behalf of my Party .  .  . 
(Interruption) . 

Sbri V. P. Nayar: How many pages 
more are there1 

Shrt BaDp: It is too much and too 
hot for them. It is feared my many .. 

8bri V. P. Nayar: It appears that it 
will take another hour to read through 
his entire speech. He can either speak 
or read. 

Sbri llaD&"a: I sUlgest that the com-
mission suggested by my hon. friend, 
Acharya Kripalani, should go into the 
justification for the successive promo-
tions of the most favourite General of 
the Ministry to the detriment of better 
or equally good claims of his seniors. 
It will also have to study why the 
same yardstick, either of seniority or 
of efficiency or both, has not been 
used consistently and fairly without 
anv u1terio~ motive or extraneous 
pu~e with the result that four 
effiCient, loyal and senior Generals--I 
am not giving any names--have come 
to be superseded for the beneftt of one 
favourite. 

Then, why were the claims of the 
General who was awardecl . .. (In-
terruption) the Vir Chakra overlook-
ed? Could it have been clue to his 
disagreement with the hon. pefence 
Minister and his loyalty to the Chief 
of Staft' in ~ccor ance with the time-
honoured sense of discipline and 
military honour? If that Vir Chakra 
General is junior to the more fortu-
nate ene~l and so he was not pro-
moted as it is claimed. why ..... it 
that another General who is senlor 
to h:s successful rival was overlooked 
for promotion? All these thingll we 
want to be discuued.. 

187(ai) LS-1. 

Then, I think it is high time that 
the hon. Prime Minister and Parlia-
ment realise the need to request the 
President to discharge his responsi-
bility as the Supreme Commander of 
the Defence Forces by being ready to 
play an eft'ective role in this aspect 
of the management of the Defence 
Forces. The hon. Defence Minister 
has made so much play of public 
interest. Who is best able to interpret 
what it is from time to time? Surely, 
it can only be the President becaulle 
he represents not only this Parliament 
and this Ministry but also all the 
State legislatures. He is the supreme 
constitutional head and the elected 
leader of the whole Indian democracy. 
So I propose that the hon. Prime 
Minister should welcome his active 
participation in tail sphere. 

Then I suggest that there should be 
an A ~m  Council to settle These mat-
ters, not for this particular occasion 
but for future guidance also because 
the hon. Defence Minister may be 
good enough to vacate bis oftlce but 
some other Defence Minister who will 
come may also prove to be just as 
difficult or unreasonable. Therefore 
we would like a relUlar Army Coun-
cil to be organiled in this country on 
the same lines on whicb it h.. been 
organised in England with very good 
results. They have the Secre1ary of 
State for War as the President, the 
Permanent Under ~cretar  fo!" War 
as Vice-President and the memberll 
are the Chief of General Staft'. Vice-
Chief of General Staft', the Deputy 
Chief of General Staft', the Adjutant 
General the Quartermaster Gene!"al 
and the'Mast!'r General of Ordnance. 
and the Permanent Undl'r Secretary 
for War 8S Secreta-y. What t am 
suggesting tor this country ill that on 
those lin~ the Army Council should 
b{' s{'t up preferably with the Presl· 
dent as the Chairman. becawe the 
President Is the Supreme Commander, 
the hon. Defence MiniJter 81'1 the 
ice ai~an  1h!' aeniormOSt Army 
oftlcer. 811 member. and the Defence 
Secretary 81 Secretary. For day to 
day aft'aira. , 8Ug,ffl. a maIler exe-
c:utlve eommlt~ of the Army Council 
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may be set up with the hon. Defence 
Minister as the Chairman. Time does 
not permit me to go into the details 
of l;uch a scheme. It is the principle 
of the Army Council with collective 
executive authority -that I am placing 
before the House. 

Some lion. Memfters: It may be laid 
on ttw Table of the House. 

Shri Ran,a: I am prepared to place 
a COPy of it on the Table of the 
House. Here is an open letter to Shri 
Morarj i Desai... (Interruption). 

Yes, CUTTent.- I am not ashamed to 
quote The CUTTent because it was the 
EditOr 01 The CUTTent who first of all 
warned this country about the disas-
trous policy 6f the Government in 
regard to Tibet and China. Kindly 
read the book Jawaharlal NehTu: The 
Lotus Eater from Kashmir. There you 
Will find all these facts. Therefore 
why should I fight shy of this paper 
at alIt 

I suggest that this Army Council 
should be brought into existence. r 
also suggest that every year at least 
once you should be gnod enough to 
persuade the Government to agree to 
the convening of a secret session of 
Parliament to discuss .. 11 these-thlnp 
without the impediment or oUt" rulea, 
conventions and various other things 
in regard to publicity. Then this 
Commission that has been suggested 
by Acl'larya ltrIpelanl sbould be set 
up. 

I hav!' never had any IIIltipa(b 
towards !.he hon. Defence lIClIIlster. We 
have known each other for Ute last 
30 years now. I have-never belonged 
to the so-called anti-Menon or pro-
Menon Icbby. ThOse Tabbies are 
coming up, but I have never belonged 
to th!'m. r have held him in ",spect. 
He was good enough to Ratter me by 
saying at cne time that ! was the 
TOving unol'flclal Foreign ini~t r Qf 
tndla. t lI!'ld two n'C('ptlons In th;s 
city in his honour bE'C8USe I wanted to 

strengthen him when he was hai led by 
the Americans as their worst poss:bJe 
enemy. Yet, I have comp to thl' con-
clu~ion that the time has come when 
feelings all over India are running so 
high in regard to the role that he has 
been playing in the Def,'nce Forces in 
these four or five years, that he would 
be well-advised to varate this office. 
He would be rendering a great service 
to the han. Prime Minister for whom 
hI' has been doing so much servi.::e 
even from thClse days when ni3 books 
llsed to be! euited by Shri Krishna 
Menon in England. For his benefit at 
least, hp should be good enou~  to 
vacate this office and if the han. Prime 
Minister and himself cannot be sepa-
rated from each other like Siamese 
twins then let him at least be content 
to rc~ain as Minister without Port-
tolio and be satisfied with the ambassa-
dor:al status which he has been enjoy-
ing for such a long time at thoP United 
Nations. 

Sbri AJJt Sinp Sarhadi (Ludhiana}: 
It is a matter of profound reji\ret that 
the Defence Forces and their oorsonne} 
should have become the subject-
matter of controversy, because .... 

shrt BraJ ItaS Slqta ero a a ~ 
May I request that the time for this 
debate may be extended? 

ib-. Speaer. I said that I would can 
the han. Minister at 2-45 n.m. We shall 
carry on now, tm 4 p.m.; so, ! shan 
call the hon. Minister at 3-15 p_m. 

Shrl Na1mMr DanIeba: May I ~ 
mit that t~re are still many Members 
who want to speak! 

Shrt KriIII:ua Menon: r shall try to 
finish in about 45 minutes, but so 
many new points are being raisf'd, lind. 
therefore probably r may take an bour. 

1m'. Speaker: I am only extendlnf 
the fmc by half an hour. 

SbrI KrIaIana MtDOII: That is in your 
discretion. 

-nr Speaker not 
pl'rmission. the document 

hat'ing subsequent/V accorded the "leCf's.taT1l 
~ not treated as laid on the Table_ 
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Shri V. P. Nayar: Only one Member 
has spoken so far from our Party. I 
hope you will give our Party a~ least 
as much time as you have given to 
Acharya Kripalani and Shri Ranga. 
Our Party which is the biggest group 
in the Opposition has been given only 
very little time so far. Therefore, I 
would request you to give 50m~ more 
time to the second speaker from our 
party. 

Mr. Speaker: If the first speaker had 
wanted more time, I would have given 
him. 

Shri V. P. Nayar: We did not want 
to take the whole time (or a sinj;(le 
Member. We shall be splitting up the 
time allotted to us for two Member •. 

Sbrl VaJpayee (Balrampur): There 
are other parties which have not been 
represented so far. 

Mr. Speaker: I cannot allow all the 
part;es. 

Shrl NaDshlr Bharucba: This is an 
important subject. 

Shri Ajlt 8ina'h Sarba4J: It is really 
unfortunate that the Defence Services 
and ~eir personnel should have been 
the subject of controversy in the Par-
liament. The Defence Services consti-
tute a national asset and as such should 
be looked at fr: m  a nat" anal point or 
view and not from a party paint of 
view. Therefore, the controversy that 
has corne in about the personnel 01' 

their promotions, etc. is most unfor-
tunate. and it does not give any credit 
to us. 

I would submit that the Defence 
Services deserve the congratulatioDi 
not only of this House but of the entire 
country for their achievements not 
only in the national field but also in 
the International field. They have 
brought credit to the country for the 
peace mission in the Gaza Strip, and 
now in the Congo, and in other ftelds 
in the world. In the national fleld too. 
they haVe brolJlht ua cndit for the 
assistance they have rendered to the 
c-ivil authorities. all, for ·n,tance, In 

Rohtak and other places, including 
even in the Bhakra Dam. I would par-
ticularly draw the attention of the 
House to the very creditable work 
which thl.' Defence personnel did at ~ e 

Bhakra dam in salvagiog the equip-
ment, closing the tunnel Rnd in fl'n-
derng thl' service that they did. 

In this c;nnection, -would congra-
tulate the Defence Ministry and the 
Defence Minister also on the very 
sign iflcant progress tin: t he. Defence 
Production Organisation ha; made In 
the eountry and the way .it has triec;l 
to reach self-sufficiency. The figures 
thnt hnve been given in the report 
indicate the creditable achievement of 
production worth Rs. 17 crores durin, 
the months from April to No-vcmber, 
which is something of which the 
Defence Ministry and the country 
should be proud. I am really 80rl'1 
that criticism should have been lrveJ-
ted at the Defence Produetlon Organi-
sation by certain han. Member', I 
would allY certainly that I Irt:n oope 
that however highly placed certAin 
Members at the OpposItion may be, 
and whatever hIgh respect they m l ~ 

8Ilmmand in the country, they wou1i1 
not bring in matters which are of • 
controversial nature because that 
would atrect the morale not only 0' 
the defence penonnel and the defenct 
organisation but al80 at those who are 
workln, in the production Bldor of the 
Defence Forces. 

t am afraid that the Leaden of the 
OppositIon cannot be aware of anel 
cannot be ae ualnt~ with the facts to 
that extent as those who are In mar,. 
of this. Therefore, to make a M'lticilllD 
on the inrormation and knowled,e that 
Is made available to thftn from the d',-
rruntled or dlsaatiaftf'd elements ii, I 
think, not Just, Inasmuch a~ that ~In
not be correct. 

Acharya Kripalanl brought forward 
a critJdsm on the workln, of the 
Defence Production Organisation by 
"yin, that R.. 953 lakhs worth 01 &!-
fence products had bP.en rpj('('taf. II 
only he had bc!en aware of the wa,. 
and the nature of the product'on of 
the delicatP. matt'rlab cf which the 
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[Shri Ajit Singh Sarhadi] 
Defence Production Organis3tion IS m 
charge, I believe he would not have 
made that criticism. Even if such 
large quantities had been rejected, it 
hu to be judged in the light of the 
total production of about Rs. 30 cron's 
per year. Therefore, I submit, despite 
the rejection that has been there, and 
considering the fact that the Produc-
ti:n Organisation is at it., develop-
mental stage, and it is at its primary 
atage, this rejection does not reileet 
any inefficiency; that only shows how 
well We are going on. 

Again, criticism was levelled at the 
production of ammunition, and it W3S 
.aid that a large part had been 
rejected. But I regret that facts have 
not been properly stated, as the 
Prime Minister had been pleased to 
n·mark. We find from the figures 
,of production of ammunition, that in 
'1959-60 whereas the total production 
was Rs. 103 lakhs, the rejection was 
'only Rs. 79 lakhs. So, here also, I 
can say that the criticism is not well 
.placed and is not justified. 

Again, I would submit that it IS 
'really a compliment to our Defence 
Production Organisation, and indeed 
it is very creditable of them that from 
the ordinary plane, recently, they 
have gone into the production of the 
·jet plane, and thl:!y are manufactur-
,ing every machinery right from a 
plane up to (Oven a button. When this 
is the case, I cannot understand how 
.criticism can be levelled at this orga-
.nisation. If we look at the figures 
during the last four years, of any 

.projl'ct under the Defence Ministry, 
whether it be the Bharat Electronics 
Ltd. or it be the Hindustan Aircraft 
Limited. or ",hl,ther it be the ord-
nance factories. Wl' find that really 

:lhc production has bt>en such as 
would bring credit to the Defence 
Ministry and to the Defcncl' Minister. 
Therl'fore. I submit that such criti-
cism that there has been rejection 
here or rejcetion there is not justi-
fied and is not eaBed for. 

I was referring to the ammunition. 
Here, I may say that I am myself 
a little of a shikari, and I use cart-
ridges. I find that the cartridges that 
have come from the ordnance fac-
tories at Calcutta are much better 
than what I was using previously, 
namely the imported Eley cartridges 
and others. I am not a military man, 
but I can say that the ammunition 
that I am using in my gun can com-
pare very well with other cartridges. 
Even if there has been any rejection, 
that is only natural at the initial 
stages. 

Therefore, it pains me that this 
kind of criticism should have been 
made of the Defence Ministry which 
has done so much in the matter of 
defence production. 

Of course, I can certainly say that 
the Defence Research Organisation 
has not been givE'n that attention that 
it deserves. I do not know where 
the bottle-neck is or where the 
hurdle is. I would say that the 
Defence Rcseareh Organisation should 
have that status or that position 
which the Atomic Energy Commis-
sion has got, and the bottle-necks 0f 
the UPSC or the Finance Ministry 
etc, should not be there. A bulk 
amount should be placed at their dis-
posal so that they can spend as thl!Y 
want, and they may be in a position 
to have the best talent from the 
eountry in the research organisation. 

I considered it really unfortunate 
when I found from the report that 
only 21 people had been sent to 
foreign countries for training. It 
shocked me when I read that during 
the year to come. there are only 
about six senior officers who are 
being sent for training. and only about 
44 junior officers possibly being sent 
for training. Probably, the hon. 
Minister finds some hurdle from the 
Finanee Ministry or from some other 
quarter, but whatever the hurdle be, 
it is the duty of this House and the 
duty ot the country to see that the 
Defence Search Organisation and the 
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Defence Production Organisation are 
given greater importance. and we are 
able to put ample funds at their 
disposal so that they may devote 
full attention to research and pro-
duction. Particularly in present con-
ditions when war has become a higly 
technical affair, when technological 
and scientific developments have 
advanced to that extent, we should 
lay emphasis on this aspect and see 
how we can better our position. 

14 hrs. 

Again 1 congratulate the hon. Minis-
ter and his Ministry on a very credit-
able achievement in the matter of 
thl' National Cadet Corps. He made 
a commitment last year that he 
would reach the target figure of half 
a million. He has reached that target; 
rather he has exceeded it. It is a 
matter of great achlevement. But I 
beg to differ from him so far as the 
approach which he is making towards 
this is concerned. He says that we 
do not want to militarise thc stu-
dents and youth; rather this is a sort 
of training ground for them. I would 
like to say that we have reached a 
stage, with two unfriendly countries 
on the north and the west, when we 
should militarise the youth of the 
country. Of course, I know he hal! 
got a plan, and from what I have 
heard from him in the Consultative 
Committee, I do hope that this is not 
the end of the training of the stu-
dents. I am sure the ',::':c will be 
further expanded. BIlt .till I v'f)'lld 
say that I would look. upon it a8 a 
second line of defence. We have to 
have on our or ~ defence arrange-
ments of a certain depth. To this 
end, if It becomes necessary, we 
should give compulsory training to 
students and youth. 

I also complaint the Ministry in 
the matter of the Territorial Army. 
the AUXiliary Force and the Lot 
Sahayak Sena. I find that the allo-
cations in this respect are more than 
what they were previously. Of 
course. that iJ the criterion tor my 
judlJDent. But I would .till urp 

that there should be lar,er allocll-
tions and more expansion and Wit 
should have military training 'for 
these people. 

Now, I come to one or two otht:r 
points. Certain criticism has been 
levelled about promotions. This is 
a ground which I fear to tread. 
be'cause I feel that in the matter ot 
promotions, there should be abso-
lutely no controversy. As I said ear-
lier, it is the Minister who is respon-
s:h:(, for it. As til(' Priml' Minister 
" ,! lrii~ ~  he IS Nlllllily r spon~ i l. 

f\lf it along with the Home ini~tc ~l  

All the member!> of the promotion 
sub-committee or appointments com-
Imttee are responsible for it. What-
ever their decision be, it depends on 
the papers they have got before 
them. 

One of the leaders of the Opposition 
said som('thing on this, of course trom 
his information. But I would certain-
ly say that record is not the only 
criterion to be taken into account in 
the matter of promotion of an omcer. 
An officer may be very efficient. But 
th('re is also another factor, the 
reputation of the individual. I for one 
know that in cl'rtain cases the record. 
of the officers may be very ,ood. 
But whl:n one has to select a man 
for the highest job in this field. one 
has also to look into the reputation 
of that individual and many other 
things. 

Therefore, I would say that what-
ever the Defence Minister hal done 
in the matter of .election hu been 
done after conaJderln, all the facti; 
hf' has the opportunity ot knowing 
all the facts and is welJ-placed and 
qualified to come to a decision. The 
knowled,e of the leader of a JrOUp in 
retpec:t of the qualification. of an 
olftcer, however hiahly placed he 
may be and whatever he /JUly have 
contributed, cannot be consi e~  IS 

authenUc inasmuch .. the informa-
tion he haa obtained I. second-hand. 
ere o~  hiJ .tatement Is not ju.tJ-

~. ' 
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Now I will take up one project 
only, the Bharat Electronics. I need 
not deal with the other points dealt 
with by Acharya Kripaiani, because 
1 do believe that the transaction 
regarding road building and other 
things are not mallel~ Wll.cll should 
have been brought in here. These 
matters-road building, storage and 
all sorts of things-relate to a period 
when the present Defence Minister 
was not in charge of the Defence 
portfolio. Therefore, the issues that 
pertain to these items should not be 
taken up now. Even if they are 
taken up, I would ask hon. Members 
to consider whether with a huge 
budget such as that of the Defence 
Ministry, such things are not inevit-
able. 

As regards the promotion of. 
Captain Superintendent, at the time 
when he was promoted, the matter of 
Inquiry was not there at all. The 
question of inquiry came up in April 
1959, while the officers had been pro-
moted in the month of October before. 
This is only a digression. The main 
thing I was referring to was about 
the Bharat Electronics. 

The Bharat Electronics project is a 
very important project. Of course, I 
do not want the hon. Minister to 
divulge secrets about it; nor do we 
expect him to do so. 

It.Hhn, 

[PANDIT THAlUIR DAB BUARQAVA in the 
Chair}, 

We have get absolute confidence in 
the Ministry and we believe that 
whatever they do will be the correct 
thing. because they are bandlina a 
deparlment which deall with tbe 
~etence of the country and as such, 
it Is their funcUon to look into all the 
aspect,s and do the filbt thlnJ. But 
\ would certainly say that the ori· e P\l1'POIe for wh1cll the Bbarat ec~ic a wu atarted wu the 
velopment of radar. I am lUre the 

hon. Minister woUld refer to it ill hlI 

reply, but it is very unfortunate 
that there is not the least reference 
to this aspect of the work of Bharat 
Electronics in the Report. We have 
been told that an agreement is there 
with the Japanese under which 
transmitters have been brought in 
here. Has there been proper plan-
ning in this? What are the compo-
nents imported and what are the 
components manufactured here? As 
regards production, they have reached 
the figure of Rs. l' 10 crores. They 
have exceeded the target by Rs. 10 
lakhs. I quite appreciate that. But 
is it all assembly or sub-assembly or 
manufactured here? The Bharat 
Electronics can claim credit only tor 
what is manufactured here and not 
for what is imported. 

Therefore, I would beg of the hon. 
Minister to look into the affairs of 
the Bhnrat Electronics. Sometime 
ago, the Estimates Committee had 
also made some carping criticism 
about it. Therefore, we would like 
the hon. Minister to inquire into it. 

I would not take more time In 
conclusion, I would only say th'at it 
is very unfortunate that the Defence 
Ministry, which has done so well dur-
ing the last four years in all the 
spheres--operational, functional, ord-
nance and others-should be made a 
target of criticism by parUes rathp.r 
than of appreciation. With these few 
observtaions, I support the Demands 
of the Ministry. 

~~m ~n  : ~~ 

~ ~~it ~ t  

1rttif ~ ~ ~ ~ 'If' ~ tJ{ 
~ ~ t fit; lTrof ~ ~ 
~~m ~~~~~ 

~~~l t~it~~ 

~ Iitnm ~ -mt A;1n., ~ ~ 
~1 i ~~1 

~~it~ itmt .m  

~~~m ri~~t~ 
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~~ ~~ ~ tfTlf ~ ~ ~ it, ~ if; 
rn ~et q'Ffr it, ~ ltft ~ ~  

(l;JJfQI'1 if; trlf<:ll.i; it, o:rmr ~ 
~  ~o  m ~ dfo:r<1il it f;;ro' tmrr 
<fiT ~ ~  t, ~ri  ~  1ffi'I1.fi 

31fT ~  ~  tim ~ it; ~  ~  

Of{T, ~i  or~ r.mn it ~ m 
~ ~  m cr.~~l l1 i  ~  ~~ 

~i  lfiTIf Cf,"i c:.-",:r ~  ~ ~~~ 

~ ~ ~ l i iF '!ffu ~  tT 
~mrr J;fTr ~  mr "1ft ~ ;;mfT ~ I 

~~ ~ fcr.ll ~ ~ J;fI'f.rr J;fl1: 
~ t ~ l ~ if ~ it ~  ~ ~ m~  

~~~ ~~~ i .~ 

~~. i q'e'f if; ~a 1i  ~ ~  ~-~ 

~  get J;fR J;ff;jj' m-ttcr. if; .~ ~ 
lfTo:r.ft<r ~ ~ q-qi't mn:-~ f;;r,q., 
\Vfoit ~~ ~  ~  J;frm m ~ 
pT I ~ If q-qif co~ lli1l  fl:rlf ~ 

~1  it ~ 'lfT".fIlT If;) ,!Of ~  'l'f--

~ 1Ji'ff fifi ~ if; ~ ~~ ~ 

~ it ~ ~4 ~ ir ~ (rqfiPll 

it; ~ ~ it ~ ~ ~- ir 1!ff 
m m ~  TI1A' ~~ "1ft lfr. I!flfA 
rn fifi ~ ~ ~ if; ~ ifi 
~ ~~~ .~it~ 

(t tTli ~ I 7,-;:r ~ ~ cmrr m  " fir. ~ 
~~ ~~ If;) ~~ I ~ol 

~ .r ~ ~I~ 1fQ:'fIiOJ it; ~ 

~ ~~ cm",,,,, I ifi1 (l' tqTlIiIf 
ft1'IfT I ~e-~ ~ 'fTlf-m-«r ,.r Ii~ 
m m (MY t I ~ t .t ~ ~ ~ 

~ qMifilf<41 ., QCl1 .. Fo:'I41 m 
f.1'!,fiktcli ~ ~ it ~ ~ 'Iff, zt 
7o'f it; ~t it m ~ ~ fWrtn' 4'W 
it; I ~ ~ 1l \~i i q ~ 

~ 1O(m r fit; l'f m '" qt q'{ 
~ ~ it; Ii w ~ fiRfi 1I'ifi1l: ~ i1rT 
~~- tll ~ ctl ~~~ 

~ 1fJl'iR !fiT ~ .-r~ II'f'lf ~ ...., 

rt ~ ~i  ~t ~ ., q-h-~tt ~ ~ 
~l ~ ~~~m~~ 

~ '.liT ~~ .  ~ r~ ifiaft' it ~ 
~~~ I~~~~~it ~. t 

OTT 1pf 'RT ~ ;jjl'lj' ~  ~ f,ll1t ~ 

~ a ~m  I 

-..ft11Of, ~ ~ lfTnl smrotf Ji'JfT 
~it~-r~~~ m~ 

~ lfflt If<: ~  ~ ~ m=m'( 
it. ~~ 'Pf q" srcr.ro ~I f'f; f!fi'1' m~ 
it; J;f1'!fT,( tfr, ~~ 1JGfT.;fi it. 1m m 
~ 1JTijT;>l!i"< ifi nn ~I it. ~ 

q'{mfnlli <tt ~ ~ q-1\ Oft r~~ 

;tT mcft' t I ~  lfT'fol'fll' 'Sf'EfT'1' If'!ft ;;fi 

~ "1ft i~ '1(" Q'q' ~ mr< ~ fir.<l I 
~ ~~ it. ~ "1ft ~. i't "r flf. ~1~ 
~lI  m~ '{ill ~ m;ft Wi'T1 
lftf\" Tl'fr ~Il  W1rIT m ~ a~ Tf IP.' 
-~ ~ I 1l ~  ~ f.:rm ~r 
~  ~ fir. 73Of<lil ~~ ;m.;ff it. 'fR it 
crri't 1J'.fT'f ifft ~~m qItt crr;it 1Jftr<'arr 
lift 'fT w.<i ~ i TW'1'1 ~ I 

;jj;f IN'1'T ifft ~ it q ~ If,"{ 
fi:fll'r fer. ~ ~ . r~ ~ ~-  

~ ~ If<: ~ ~ 7 ~ mer. ~ 
it ~ ~ ~ ~ ~ ~ (f) ~ ~ 
~ ~ ~ IIT-fr 'If1fm I ~ 
tt'fT Of I ~ ll'ft {Jf ~ tnt it W. "q 
~~~~rn~m l  

~ ifiT ~ 'ftf orft"ifi ~ it. ~ ~ 
lIi ~rn~~~mi 

~  

~ f.'Cmf'r-ft ~ ~ it ~ II{ 
1J1fA' ~ ~ ~ If( qr '" Ai ~ 
-m .~ ~ it ~ • t'Rn'(-
um t. Iit~~m .  

11ft' MIPr ~ ~ it; ~ '" 'fit 
Il'f11t'T I at w ~ it '"* ~ 1M 
~.t 11( 1M 'jm' tin ....... , 
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[P.ifi ~ ~  

flfi ~~ l ~ i I m1ii !fr ~ ~ ~  

~ it; ~m ~ ri~ if; ~~ m ~ .. 
~ ~ ~ ~ ~  ~ ~ ~ m "lft 

':J'i 00 ~ ~ i!f>l:T ron ~ m ~ 
~ ~ ~ ;;mrift I 'QT'ifnf P l~  

it; lfiq;:f ~ l ~ lff, ~ fOfap:fcft' ;m;rlJ 
~ . '" 

tIiT fOfi ~ 'fifft Ofitft fcn:t ... ft ~l if; 

~m <til g:+rrt ~ ~err lift ~ :qrn 

ttt C1:I'i1ft '11: <t. "fr f<-::ntT ~ m m<iG 
~.t  ~.~ ~~ 0filJ ~t ;;mm'T I 

~ ~ ~ ~ :q. ~ r ~ .l1  'fiT 

~ ~ ~ ~ 1  ~ ij-fOfif.t 'fiT ~ 
it ""'ltT'CIa: ~ !f.T tTt ~ 9;1'')7 9;ftli.qff <tt 
mT it tft ~ if.T ;rt ~ I ~ . i  ~  fEf. 
~ ~ ttt ~r tr r. f<:m if; 'l!:O ¥ 1fT 
~  ~ ~ f'fi fipf 5r<f.J?: ~ <tT 
~~  ~ 'JIl !filft ~  ~l t  ~ ott ;;fT ~  

t I ~  li~ t(.t m ~ ~ flf.1fT ;;fT 

~  ~ flfi ~ ~ ~ 'f!fim ~ ~ ~ 

~~  it ~ l  ~ ~ W \jrf-il' 
9 1 ~ ~ 9;1';;$ ~ ~ ~ ~ I cp;f ~  

l ~~ ~ ~ 'I'T f!f> I!II¥'MI"HI ~ 
Git ~ ~~ ~ ~ ~ ~ If<: 

~ ~  :q. 9;1' .fl-i'\"l: ~ 1 ::{{T '1r ~ ~ 

!RP: Gil m ~ ~ ~ ~ ~-ri if; orlt ~ 
~~ ~ it' orlt ~ f;;r<:r"'T f'-f. mm 'fiT :JfKfT 
,  I I:+r ~ it ~- ~ ~r r it.;r ~ 

I fOfi !Rit 'flf, ~~r~ I 1ilit  l ~ 

~ m-<fU 'fofllr,jrf ~  m~ r ~  
iti ~ lfT1iin-~~ flti1fT ~ ~ I 
~~ ~ it m ~ i i ~ <til 
~ !Rflf ~1  1m t f'fi ~ !Rf.t ~ 
m .r~ ~ i'm qofi ~ or(T m 
tTt t ~ flfi ~~ !RroT Ifft ~ t I 
~m-~tl ~~~ ~~ 

~ ~ ~ if; ~ 'JIl ~ 
to mmr:." mo mo 1 ~m 

~ ~ ~  !l rn ~ ~ if ft;fq 
~~I 

lif,<i ~~  ~ ~~ ~ ~ 

~  f'fi orFrici it Q;Cfo ~~ fu cr.r ~ 

1m ~  i f;;mit f!f> rt~ ~ ~ OfiT ~ 

f'-f. ~ ~rnt ~  mm ~  ~ ~ . rr 

it~ 'fiT ~ 'fiT iii ~ I ~ ~r ~ 
~~11 flf,1ff ;jff ~ ~ I 'JIl ~ ~ rr l1 

~ ~ l it ~ 1f; ~~ '7. :qif; g 9;1'')7 ~ 
'-t. ~  'fiT ~ 'q;r, t, ~ .rm it 
~l7 ;;m'fT it ~~ Cfor t;A'11<f ~  ~ ~ .. 
t;IT'-1'f. ;j-mrT it 9;ftiilf< ~ii ~t 1  rof Cfo ~ 
T,< r:l'7. it 7.flnl "I'l7 1 P ~  ~ 

, ~ 

0I"f ~~ "1")7 t~l rn it mR'T ~ 
'l;jtT ,"rT ~ <rCfo<1T ~ I 

.~~  m am ~  ~ l r 'l1': 

~0 1l  1r. n~ ?'lfr{T ~7 if.T UIT:={ 

'n7<'T o{.r ,,-<{ T..,TlJr 'fo"T "1"17 ~ ~ I __ _ 

~ l it ~ mrr.,'h:r ~ 
n ;n:p:f 'fliT'""f ~ .t <w-rr ~ I 

,.ft ~ q" : irn ~ if1n ~ 
.. ~ ~t ~ ? "I"llT at ;f orflfCfoT 
~  Cf.l" ~  ~ I 

Mr. Chairman: The hon. Member 
has already taken about 9 minutes. 

~ ~~ ~ : I ~r ~ lfIf ~ 
~ :;mf I 

~ l  ;ftrr if; rn ;tT ~ ~ ~1 
~ i  urr;:r ~ ~ ~ <&TI ~ 

m ~ rn m ~ If'Jft ~  Ifft 
~it~~~~~ 

~~i 1 l~ i ~~~ 

~~m  ~t I qq\'fwr it 
l ~t~ll~mrrn ~ 

~~~1 lm ~~~ 

I I ~ ~ ,{fQ:",) OJ q t flf ~  

14 ~ ~o ~~m~mrr~ 
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" ~  ~ 'Pl " tmi fir ~ 



10865 Demands APRIL 12, 1961 tOT Grants 10866 

[PSft ~ ~~  

"9fr;:r ~ ttt  rr~r If,-::n ~ i  t I 
~. i;frwlfT f'fl' ll'':fl ~~It S:"'f orft if 

~ 73;:f' ~ ~ ~ t il ti {Ill ~ir I ~ 

m ~1  ~ fl.f; fJf"'f cr(ioii ;r :jfT ~r7 
~l r  If."r;ft if 1fT ~I- l  ifmrr< it ~r r ~ 

" ' 

m ~r  "qrrf ~1 i 1  m.,T ~rrn ~ 

~4 r -n l~ ~ ~ 1  t p. 1ro~  ~ on 
"Ifr;; ~l .t  "lHT ~r - mr ~ ~ 1<:1 

~  ~ i ;;rrrfi ~  I 

m~ ~ r.~  ~ ~ tit p 11~ 

it ~~r ~ I ~rt 1t~ if X ~ lfT 'I,CJ 
~ rI rt ~ , ~ it ~1 ;;frq ~~ ~ I 

.,(: ~ -il t ~ iF m m if ~ g-f 
« I 4ll'"fr l ~ 'fir ~~  t f'fo 
~~ Wl ~~ ~~ ;;f'r;f ~~ fCl'l:m 

If1Tli f'fi'qT fTlfT ~ ilrf'fl'rf fJfFf'fr f'flfoT"T Trf'fiT 
~  i ~ v.n ~ "fT fCl iforn Itf">f ( 1f'f. 
~ol1 i r 'flY §"J;!T ~ I ~l  orT.crqr q-TFft 
if ~I  orrr m ~ i i ~rcr rl t ~ m. ~ 

{;;:rf.t; ~ rgt f'l? ~i i  ~i ~i ~ ~r 

~ ~  'Trt ~ I IT' ~ ~tl r ~ f'fi 
~  .. ~ r it ~ ;;rtTr.t ~ ~ ~  ~  ~ 

ilrf1f:.f ~  ~ ~. ~ f'fi' ~1 ll1  ~ l  

~ 1 it ;sf) ~ ~ii ~. r ~  

~ 4  ~t i ~ ~~ ~  ;mr if.T ~ ~~ 

~~ ~~~ri ~ ~~ 

~r~ ~ ~~Iti ~~I1~~m 

~ r ~~ ~ srr  I 

~ ~ ,i ~ I i~ ~ f'fi' ~  

u14lnr .. f;F.:r.,. .. mrf it ~ ~ mm-~ t ~ 
~~~~t ~ miit  

~ ~ 1m 'I. v. 4!l1_f .. cif it 
~....-A ~ ~ ~m-ir trf t, 1l 
~ 1lr ~~~~ 
.-r !RR 11ft ~ I 1f{ ~ ~ 
~4i ~ ~ Of ~  ~ 61ft' 
·,,,,_f.,a(f it q: ~ ~ ~ I 

~ OWl' ~ 1 ~ ll'':fT ~ <tiT 
lfTG ~r ~ ~ ~ ~ f'fi' mf ~ 

it ifu;if ct1 W it ~ 4 ctfT ~ ~ ctfT 
llf v.fr ~ or~i ~ flffi If'lni fiNwr vrT 
~~  ~  ('\lfi ~ r 'T<: ~ ~ f1t;lfT 

"I'T ~r ~ I nr~ mfr ~r ~ 

~ <it' ~  ~ ~ <til: ~  ~ ~ oft' 

SfffTID 'f><: ~~ ~ I l ~ ~  gm t for. 
~  ~~ if w.r ~r ;;rfr ~ '<mf ~ 
ti l ~ ~  ~  ~ ~ ~ (flf> ~ ~  

ill g~ '(c 'T<: ~ . ~ ffA1 t I mr: 
if . r ~ lfi\<fT ~ ~ Ai ~~ m it 
~mrr ctfT "I'rq I 

H ~  ;p m~ IT iq"ltT ltiT ~~ 
~ ~ ~  11'''fT<il\ ctfT lfhrl <tiT ~ ~ 
m:( q;:r lfi"fT ~ I 

Dr. Vljaya Ananda (Visakhapat-
nam): Sir, 1 rise to support the 
Defence Ministry and its grants. 
There have been terrific amount of 
criticisms but I think they are criti-
cisms for criticism's sake. It you 
come here with pre-conceived notions 
and ideas any stick is good. That is 
how I feel about it. The Army is 
the pride of India. I have a sugges-
tion that we in this Hause should 
forego some of our privileges so far 
as the Defence Ministry is concerned. 
As long as China has got some of our 
territory and Pakistan is a constant 
headache to us, 1 think we should 
forego some at the privileeea ot this 
House and not discuss the Defence 
Ministry and have implicit trust In 
the Defence Minister.... (Interrup-
tions.) 

~~ ~ ~ 

~ 1ft ~ tft't "rftr;. m .r m ll:f 
I ~~  m ~ ~ .Ar.l "" ~ 
~ r~1 

Dr. VUa7a b .... : ... and hiI two 
aides, Shri Ra,huramaiah and. Sa.rd.ar 
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Majithia and the Defence Secretary, 
Shri Pulla Reddi, a great ICS officer. 
That is my view. As long as Pakistan 
and China are a constant head ache 
to us, let us keep the Defence Minis-
try a secrecy and let our beloved 
Prime Minister handle the whole 
thing. The Army, Sir, has done a 
great job; no one can doubt it or 
dispute it, unless he has a prejudic-
ed mind. I know what they did in 
Lucknow when two of my daughters 
and four of my grand-children were 
perched on a house when Gomati 
was in floods and almost took away 
the house they were occupying. They 
were in the jaws of death and but for 
a military officer, they would not 
have been rescued. The same has 
been the case with the other areas. 
Take for instance, Rohtak floods. 
When there are riots, military is 
requisitioned, and it plays a nob1e 
part there. Roads and bridges have 
been constructed by them. They 
teach discipline to others. I have 
very great regard for the Army 
and what they stand for. They are 
for doing good to the humanity and 
are humanitarian in every walk of 
life. 

Acbarya Krlpalani: Who has attack-
ed the Army? 

Dr. Vijaya Ananda: I am talking 
generally of the Army as well as 
the Defence Ministry. 

Acbarya Krlpalanl: Then talk of 
the Defence Ministry. 

Dr. Vijaya Ananda: I am cOming to 
that; they are inter connected with 
each other. 

A~a J[rIpaJ.ani: They are not 
inter-colD1ected. 

Dr. VIja,a AIwad.a: The criticism 
apinst the Ministry, to my mind, 
la unJustillable ... (Aft Bon. Member: 
Why? I have my reu<InI and 
in d.IIc1uaina theN DemandI I 
have every rlaht to make a fnr ilq-
,StioOl .. others have made. I feel 
that the mired' army o6:!en aboald 
allO be liven appointmentl .. lD the 
eue of the tudld.aiT. They ha\fe doM 
Ire8t work for thiI country and 1f 

they are re·employed in some depart-
ment of the Government. it will he 
very good. I also feel that houses 
should be constructed for married 
couples; there is a great amount of 
difficulty for them to take their 
families. They are doing a great 
service to this country. I think the 
Defence Minister will look into this. 
I do not like anybody to belittle the 
Army. Belittling the Army is belittl-
ing the Defence Ministry; they are 
inter-connected with each other and 
there is no good saying that this is 
separate and that is separate. In 
China or in Pakistan they do not dill-
cuss defence matters; it is kept III 
an absolute secret and they iscu~  

it within themselves .... (Interrup-
tions.) We cannot af'lord to make 
ourselves a laughing stock. I know 
that this Ministry will deliver the 
goods: they are doing so. 

An HOD. Member: They have deli-
vered 12.000 squa¥e miles .... (Inter-
ruptions.) 

Dr. Vljaya Ananda: Sir, when the 
hall. Members were speaking from 
the other side, I never hecklE.'d or 
interfered. Perhaps it is their privi-
lege to do so. I have no objection 
and they can go ahead. 

I am sure that at the end, whl?n 
the Defence Minister bats this after-
noon, inspite of the bumpers and 
body lines that had been directed at 
him, he will neither edge nor get his 
legs in front of the wicket and I 
can tell you that he wUl be 'not out' 
at the end of the play. I am in alNt!-
ment with thE.' troop movements to 
Conlo. We have donf' the right 
thinl in this dlrectlon. I have a ."'-
pstion In this reprd that a tnr 
Members from both the Houses may 
bf' picked out 10 that they CAD /10 
and see the welfare of the IadJan 
troops that have ,one to CoDlO .... 
(lftterraptloM) . 

~ i 
I cnt i~ ~ II' M -N, 
iiN'I'''' i ~ ~  IrrIlI 
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Dr. Vijaya Ananda: I may also 
suggest that photographs and the like 
of our strategic things in this country, 
aeroplanes and other things need not 
be exhibited; they may be kept 
away for a year or two till our 
trouble with China is over. The 
Defence department is not to ~e 

blamed for China having taken a big 
bulk of our territory. I think the 
Army was not there when they 
quietly walked in .... (Interruptions). 
They had taken advantage of India's 
friendship with China. But since 
thl'l1. the Army has not allowed fur-
ther intrusions. They have stood up 
and currently 1 can tdl YOIl that 
Army would not allow another inch 
of land to be taken by thC'm 

Sbri Khusbwaqt Rai (Kheri): Do 
they need another inch? 

Dr. Vijaya Ananda: Having been 
connected with sports, I am proud of 
the Army that it produced men like 
Milkha Singh, 011<' of the world's best 
runners and mC'n like Hemu Adhikari 
who cuptuined India. He belonged to 
the Army; that means he belongs to 
l.ht, Defence department. He captain-
ed India and he is also the selector. 
Then, there is Dhynn Chand, a major 
in our Army who is the> very cham-
pagne-not champion of hockey. That 
man has brought credit both to the 
Defence department and our country. 
So has Col. Naidu done. All these 
go to show that the Army and the 
Defence Ministry are forces to be 
reckoned with and to belittle them or 
to run them down is only doing dis-
s('rvice to this country. 

I know Sir that you are about 
to ring the bell and 1 shall take the 
hint. In my opinion, we shall he 
doing the right thing if we in this 
House voluuntarily, for some time to 
comf', till we gl't over the China 
meance and the headache that we 
Ret from Pakistan occasionally. keep 
away from discussing Defence. I 
wish more strength to the De en~ 

Minister's lead. With these few 
words, I support \he Demanda. 

Sbri Thanu Pillai (TirunelveIi): 
Mr. Chairman, the hon. Members 
opposite who have not been willing 
to learn from the Prime Minister are 
certainly not going to learn from an 
ordinary Member from the South.,., 
(Interruptions) . 

An lion. Member: You are an ordi-
nary Member. 

Shl'i Thanu PiIlai: I would only like 
to remind them of tht! lessons which 
Bapu gave them and which they have 
forgotten ;: : hpir anger. With faith 
<Inri fearl"s,.1. , 

Acharya KripalanJ: When so many 
square miles of territory had gone to 
the Chinese. (Interruphons). 

Shri Thanu Pillai: Faith and fear-
les'lless is the cardinal principle of 
his ideology. Fear and suspicion is 
the cause of all distress all over the 
world. That is the man tram which 
the Prime Minister has been gIVIng 

to the people, and they will also stand 
by that. When Opposition Members 
come here, they come with a phobia 
and therefure, with a blurred vision, 
they start their attack on things which 
are non-existent. The Prime Minister 
said that the criticisms are based on 
wrong facts. If that is so, they have 
been groping in the dark not know-
ing what is happening. Acharya 
Kripalani yesterday, in his speech, in 
his earlier remarks, said: 

"It would have been better If 
they had not supported him. be-
cause the more support he gets 
from that quarter the less support 
he gets from the country," 

"They" ll'Wans the Communists in 
this context, 

Aebarya Krlpa1aal: "They" means 
who' 

SIari 'Owl. PUIaI: The Communists. 

AdaarJa KrtpaIaal: Do you want 
their lUpport? 
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Smi Tbanu Pillal: tou need it. I 
do not need it. (Interruption). I will 
come to that. Then Acharya Kripalanl 
said: 

I have always kept these inter-
ests above any personal likes and 
dislikes and-I can say with confi-
dence and I think the House is 
with me-above party politics, 
whether I was in the Congress or 
in KMPP or the PSP or as an 
Ind£'plmdC'nt Member of this 
House," 

he was above party politics. 

So, the country is above everything 
for him. Afterwards, in the course 
of an interruption by Shri Chintamoni 
Panigrahi, saying that he wanted 
more tim£' for this debate, Acharya 
Kripalani said: 

"The more you support him the 
less will the people have faith in 
him." 

So, the complete confusion in his 
mind is, Shri Krishna Menon is a 
member of the Cabinet by the strength 
of the Communist A.,r\y and Dot of 
the Congress Party. This is their 
view. Let them openly say so. Why 
bring a round about argument and 
bring the Defence Ministry or the 
d .. fence departments into this debate? 
If they want to hit, all opportunity is 
riven. The Prime Minister has in-
vited them; let them go and tell him 
what they want to say. But to take 
this opportunIty to create a wrong 
impression in the country is very 
dangerous. 

He was supportE'd by his able lieute-
nant and colleagUe Shri Ranga. He 
is not attached to any party. The 
PSP, I think. may not attach it..qelf to 
the Swatantra Party, or the Swatan-
tra Party's spokesman. I was thinking, 
If I had a chance to speak, to quote 
Rajaji. of saying something about it. 
But here, Shri Ranga came out with 
certain observations or obseasions. 
namely, that an Ayub or Nasser might 
rise here. ~ is a very dangerouJ 

game. This is a dangerous game which 
the fru;trated old man of Madras 
started a couple of years ago. When 
President Ayub came to power in 
Pakistan, Rajaji said that through his 
long-stretched telescope of time he 
could see the same history repeated in 
India. I told his son here, who is my 
colleague, to tell his father not to use 
slang language like that. A respect!:'d 
and a respectable man should not 
use such words; in frustration, Rnd 
sow such bad thoughts in quarters 
where such bad thoughts should not 
have entered. This is t.e very thing 
which these Opposition Members KY. 
Shri Ranga claime:! that he has been 
a rovine ambassador and all that, and 
he claims so many privileges. Though 
a patriot, he has thought it ftt in 
order to defeat the Congress, to give 
a bad name to the Congress and the 
country, they thought It fit to go 
around brandishing: "here is the 
Defence Minister who is not liked; 
here is the Prime Minister who cannot 
understand; here is the military which 
cannot defend!" No greater disser-
vice could be done to this country; If 
they are earnest In defending the 
country. such things would not be 
said. I challenge them. (lnter",ption). 
Whatever has happened, hal hap-
pened in the frontier. If actlon hal 
to be taken, it will be taken. And 
military actions are not disCUllJed in 
on the ftoor of the House. Military 
actions are not discu88ed In the mar-
ket-place. 

Acharya Krlpal&ol: 11 this House a 
market-oplace? 

Sbri Bacbautb Slqb: Thl! Hou.e 
Is not a market-place. 

8brl '!'bana Plilal: r am comln, to 
that. Yesterday. certain things In 
their arguments they laid: "They 
have appeared in the newapapel'1l. It 
is nil spoken in the market-place." 
Are they equating thi. Parliament to 
a rnarket-placp! We o ect~ to 
equating Parliament with the prell! 
and the public places. It is not we 
who are degeneratinl this Parliament 
to a mockery by sayin, thing, which 
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are not true or porper. They say these 
things simply ~ause they do not 
have the courage and confidence to 
go and tell the Prime Minister: ".Tust 
remove tlhis Defence Minister". Let 
them bring in a vote of censure on the 
Defence Minister or the Defence Com-
mittee. I challenge them. My leader 
has given them offers which he has 
not given us. They are given to the 
wrong Members who have no eyes to 
sec and who have no home to control 
and who have been going from 
piJIar to post, from party to party, 
with no faith Or moorings in their own 
ideology. 1 cannot understand. 1 de-
serve Acharya Kripalani's clappings! 
He is an ex-Secretary of the Cong-
ress. He can be proud that in the 
Congress after he had left, there are 
people in it, on whom the security and 
the freedom of the country depends. 

Acharya Krlpalanl: When did the 
hon. Member come to the Congress? 

Shrl Thanu Pillal: Long before he 
left it. 

Shri PaJanlyandy (Perambalur): 
He claims that he is an ex-Secretary. 
But we are also in the Congress. 

Shrl Tbuu Pillal: When he. as 
ex-Secretary, would not be knowing 
the Members who are near him, he 
cannot be expected to know Members 
in distant Tirunelveli. But we always 
hear him with respect and we have 
respect for the Acharya. If we do not 
attack Acharya Kripalani, it is because 
we have that old respect for him 
which continues. We are a nation of 
hero-worshippers, and in that hero-
worship, Acharya Kripalani lives in 
comfort without bein, attacked. 

Achar,a K.riplIaaI: Thank you 
very much. 

Sbri TbaDu PlIIaI: Another frus-
tl'ated party came with certain argu-
ments about the Russian planes ftyln, 
In Leh. I wonder whether the Prime 
Minister has more concern and under-
standing about It or the hon. Members 

opposite. If on party alliances, on the 
international group of alliances, 
Russia had given us a strategic plane, 
when we are at loggerheads with 
China a member of that bloc, we 
should congratulate the Defence 
Minister. We should congratulate the 
Prime Minister for his st!'ategy in 
getting and being able to get, that 
plane from Russia. 

Acharya Kripalani: Without money? 

Shri Thanu Pillal: We are not 
accustomed to relying on foreign beg-
garY,-to beg from others. We do 
borrow, but we never beg. "Beg, 
borrow or steal, or use any stick" is 
the philosophy of that side. On this 
side, we sometimes borrow but we 
never go begging. About the use of 
the plane and the training. instead of 
being congratulated, if China takes 
objection to having given this strate-
gic plane to India, I can understand it 
If China's friends in India feel that 
this strategic plane has come here, it 
is understandable. But why should 
hon. friends wbo swear by the other 
block. and not \Jy China feel worried 
that Russia has given this plane? 

There are two countries which can 
,ive these planes. One of the parties 
will have to give. It is not a ques-
tion of ,etting it from here or there. 
We do not have it. So, necessarily 
we have to buy it from foreign coun-
tries, whether it is America or Russia. 
America would have given but perhaps 
it was costlier. Perhaps this plane 
purchased from Russia was better. 
Today in the race between America 
and Ruslia, in t.he Sputnik a,e, 
Russia, has taken credit for making 
bigger strides. Maybe, this plane has 
got certain advantages over the other 
planes. It is a military secret into 
which we cannot go. Possibly, with 
good faith in the Defence Minister and 
the Prime Minister, we should obvi-
ously think that there must have been 
,ood reasons which weighed with 
them for purchasing this plane from 
Russia und not the other type from 
America. 
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The other parties have taken out 
some old corpses of Audit Reports and 
Public Accounts Committee's report, 
not having reference to this year's 
or last year's budgets. This matter 
has been looked into by the Public 
Accounts Committee and its reports 
are good documents. There are serious 
lapses which have to be rectified. But 
the method of rectification, the methOd 
ot presentation itnd the approach to 
this problem is not one of brandish-
ing and saying, "This is all that is 
happening in this country". Most of 
these documents refer to periods bet-

~l. 1952 and 1954. 

Mr. Cbalrman: The hon. ~m er s 
time is up. 

Shrt Thana PUlal: Some time must 
be allowed on account o! the interrup-
tions, Sir. I now come to production. 
Defence production has been subjected 
to criticism. Now, we very otten hear 
about the quarrels regarding the pri-
vate sector and the public sector. 
Even our steel plants and other pro-
jects which are in the public sector are 
subjected to criticism, and very often 
they say, "It is all a ftop". Our Min-
ister of Industry gave a very good 
answer the other day. I only want to 
remind h019. Members about that and 
come to the defence instalations. They 
produce lOtne machines, tractors, 
truck and other things. Of course, de-
tects are there and they are to be 
rectified. But the question is a basic 
one. 

Again, Sir, want to refer to 
Acharyaji's speech once more. Se 
said: 

Apa~ from the production of 
arms and ammunition, there is nQ 
reason why other cate.ories of 
production should be reserved for 
Defence and put under a cloak of 
lOecrecy. There is no reason why 
aircraft manufacture, electronics 
and a plant like the Prototype 
Machine Tool Factory should be 
under the Detence Ministry. It Is 
not 80 in other democracy. The 
exclusiveness ot some of these 
plants under the Defence Miniatry 

has rome in the way of their utili-
sation to the best national advan-
tage." 

Sir, the history of many countries In' 
the West is there. The arms kings 
were the creators of international 
troubles. The arms races that were 
run in the past have been the reason 
for international troubles. In ouf 
country, we are not going to allow in 
thC' private sector, where according t 
the directive principles in our Con-
stitution they should not even hold' 
money beyond a certain limIt. the 
strategic instruments to be produced 
any more. 

One  more thing. Shri Rangaji while 
speaking again pleaded that this coun-
try should be saved, democracy should 
be saved. He would be surprise to· 
know that some of these automobiles 
or motor cars produced in this countrY 
would not be sold for half the worth 
if only the Government would allow 
the import ot cars. Do yOU want WI 
to entrust the construction of mlUtary 
trucks which have to '0 into stratClic 
position to be manufactured by t'*'o 
box manufacturers who call them-
ulves as automobile manufaeturenT' 
Not only motor cars, but the ea~ 

are important, planes are Important,. 
trucks are Important and there Ire 
other things which are important. We 
may commit mistakes. But We 1ft 
privileged to commit mistakes and we 
wiJI rectify them. We are not ,oiq' 
to pan that on, with the DOOle round 
our neck, to the private sector. to 

Acharyaji or Shli Ran •• jl. '11lerefore. 
Sir, I think the OppoSition Memben. 
not ot the lett but of the ritht wbere 
the Acharyaji has now Ihltted him-
aelf should do well to think that if 
they replace him !!hey will not come 
in. Well, I am sure that they are not 
entitled to be here in their fnutraUon. 

Sir, the best champjons of frustrat-
ed offtcers are these tru,lraV!d men 
who hive ta\1en trom omcc. Some of 
them aspire but are never uall~  to 
be married-I mean the marnaJle of 
olBee. They are alJ unqualified IIpln-
,tel'll left out. They should not lubjed 
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l1S to improper criticism. It will cost 
not our lives but their lives also if 
India goes down. 

Shrl Prabhat Kar (Hooghly): Mr. 
. Chairman, i~  just now we have 
'heard the speech of an hon. Member 
from the Congress Party. But I wonder 
how the person who opened the de-
bate. a person belonging to no party, 
. has placed his view point about the 
Defence Ministry. 

Sir, I strongly object to and oppose 
the suggestion made by the Maharaja 
·of Vizianagaram, t'hat the privilege of 
this House to discuss the Defence 
M.inistry should be taken away. I 
think under no circumstances should 
the privilege of this House to discuss 
,matters be taken away. I do not 
think that the situation here in India 
.is such that the privilege of the House 
to discuss the Defence Ministry should 
at all be taken away. 

But from the way the discuss!On has 
been pursued by hon. Members it 
·appears that we are not all iscu.~sing 

the activities of the Defent:e Ministry 
and their Demands for Grants. From 
the debate it appears that we are dis-
,cussing about something else, particu-
larly takmg brief for some of the 
officers who have not got promotions 
for reasons which are not known. 
More than t ~ee- ourt  of the 
tlme taken by some of the 
· hon. Members who have taken 
part in the debate was devoted 
to the Question Of the promotion 
policy. which, according to thE'm, is 
· quite wrong. I would say, instead of 
doing s('rvicl' to the country they have 
done a disservice to the ount~  by 
· taking up this matter in this Parlia-
ment in this manner. Pure and 
simple, Sir, it is nothing but propa-
pting in favour of One officer and 
trying to put one officer agaimt . the 
other. It is nothing but demoralismg 
the whole morale of the army and 
therE'by making the army not to dis-
marge its proper functions. 

The hon. Member said that so far 
· ~s support from the Communist 

"r 
ir ~ 

Party is concerned, he would lose. 
But I would say that he has not . ~en 
able to find out a single polltlcal 
party to which he could cling. He 
was in the Congresd. He was com-
pletely disillusioned. There. he found 
that it was too hot for hlm. Then 
he formed the KMPP. He ~  that 
it was not possible for hnn to 
pursue that and so he left it. So he 
has a confused mind from the very 
beginning. Then he joined the PSP. 
There a130 he felt that it was not 
possible to carryon. So he has come 
out from there. Now he is an inde-
pendent,and I understand that he is 
thinking of having an alliance with 
the Swantantra Party led by Shri 
Masani. He is the man who 1hinks 
of giving ideas, policies and sugges-
tions to the country by which the 
country'3 defence should be strong. I 
know that so far as his past is con-
cerned it is all right. But it may be 
that because of his age he has stopped 
think'ng or his powers have failed. 

Therefore, the criticism he has 
offered is 'Something which no man 
today can accept. That is why I say 
tha! the time that has been taken by 
the hon. Member in plac:ng his view 
point is. pure and simple, according 
to me, nothing but time spent on 
listening to an old man for whom we 
haVe got respect as far as his past is 
concerned. So far as his future '1r 
the present is concerned, it is better 
that we need not ta 'k about it. 

He said that the more we speak ol 
the Defence Min;stry the more the 
Defence Minister will lose. That does 
not matter. He will see. After all, 
as far as he is concerned, he will have 
to depend more on the ruling party for 
coming back to Parliament. So lar as 
he is concerned. the party which he 
has just ldt and in spite of :111 sorts 
of villiflcations. we have seen what 
has been done at the Bombay elec-
tions, what happened at the Calcutta 
elections and we shall also see what 
will happen in the future. So there 
is no Question about it. 
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So f ~r as we are concerned we do 
not hold any brief for the Defence 
Minister. So far as the working of 
the Ministry is concerned many 
thing, have been said about it in the 
reports of the Public Accounts Com-
mittee and also the Estimates 
Committee. These are lapses which 
under no circumstance the Parlia-
ment should agree to. The Parlia-
ment should sea that the activities of 
the Defence Ministry a're improved. _. 
So far as Defence ProductiOn is 
concerned, it is a fact that Defence 

o ~tion has increased. As already 
stated by the hon. MeI:?ber who spoke 
just before me--because defence 
production has increased and it is in 
the public sector-there is a 
tendency to discredit this production 
in the public sector sO that the private 
sector may further increase. That is 
why, sir, there has been so much 
criticism about production in the 
defence installations. 

Regarding the working of these pro-
duction units is concerned, no doubt 
it is important, but various items of 
failures have been brought before 
this House, r am in complete agree-
ment with some of the speakers who 
have said t}lat this may require ~ome 
improvement. 

Sir, the report says that the indus-
trial relations in the defence installa-
tions continue to be harmonious and 
peaceful. I find that simply for 
participating in the strike there have 
been victimisations in so many 
defence installations like Ishapur, 
Kakinada, Khamaria, Jabalpur, Delhi 
Cantt., Bombay Naval Dockyard elc. 
So far as the 505 Army Workshop in 
Delhi Can It is concerned, purely lor 
participation in the strike the workers 
there have been victimi.ied. The 
DefenCe Minister knowa that the 
Government polley is that no one 
will be victimised simply tor partici-
patlon in the strike_ They mould 
see that there i. no victimisation at 
all so that production in the defence 
installations further !ncrease-. It must 
be agreed that the increase in defence 
production in due to the fact that 

]67 (ai) LSD-8 

there is co-operation of the workers. 
I hope the hon. Minister will take 
this into consideration. 

So far as the charge of Professor 
Ranga that these unions belong to 
the AITUC is concerned, I would 'dIlY 
that out of the 135 unions ot the All 
India Defence Employees' Federa-
tion, not a single unit is of the 
AITUC. Its President, Shri S. M. 
Joshi, is not at all a Conununist. He is 
not only not a Communist, he b 
perhaps one of the anti-Communisu. 
So far as the charge that the worken;' 
associations belong to the Communists 
is concerned, he has lOt completely 
wrong information, because he has no 
knowledge of this subject. His in for-
matinn requires some correction. 

So far IlS Bhamt Electronics is 
concerned, though full production 
should have started some 3 or 4 years 
ago, 1 find from the Report that up 
till now full production has not 
stra ted , Since this is an importont 
fat'tory, I would say that the tar,et 
in the matter at production of valvps 
should be immediately luUUled, as It 
i~ one of the most impo':'tant Items in 
the malter of detence. 

Shrl J01cilim ,\Iva (Kanara): There 
is only one point on which r agre 
with my hon. friend, Sbri Goray, who 
spoke yesterday, and t.hat is when he 
made a reference to our esteemed 
colleague who is no more with IU, 

Shri U. C, Patnaik. We sincerely feel 
the loIS ot his death, Sir, becaUM he 
wu an outstanding Member of this 
House who made a great contribution 
on defence matters, He was a man of 
hillh intelrity and patrio11sm, Today 
we need men like him and I hope we 
will be able to replace him by haIr a 
dozen people who will have the enthu-
siasm, puslon and devotlort to 
defence forces as Shrl Patnaik had 
when he spoke on detence matters. 

I ahal directly come to my polnl~. 

Mr. Julian Amery, the Secretary 01 
State for Air in Great Britain, on hi' 
tint visit to the Royal Air "oree 
College, Cranwell, mentioned that the 
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Fighter Command was the backbone 
of the Battle C1f Britain and led their 
nation into safety. He went on to 
say that even today the entire defence 
of British depended hardly on a few 
hundred boys, who make up the crews 
of 'V' om ~rs  Vulcans, Victors and 
alian~s. It is these bombers which 
are guarding the frontiers of Britain, 
and it took five years to produce a 
Captain of the 'V' Bomber, ufter 
spending about £ I million. They 
alone stood between England and the 
enemies. 

14.53 hra. 

rMH. n.:I'UTY-SPEAKEH in the Chairl 

If that is tru(' of Great Britain, which 
has stood asa sentinC'] in til(' matter 
of her own defen('p, l-3n we not also 
havp a similar batch of young people 
to guard our country? Have we not 
got faith in ours!'lves? Have we not 
got faith in our great and ancient 
patrioti~m by which we stood and 
resistC'cl the' British until they wcnt 
avnlY Ilftt'r handing over powC'r to us? 

The wa)' Achat'ya Kripa\ani spoke, 
it looked as though the confidence of 
our people has vanished from the face 
of the world. How CAn a gentleman 
talk in such terms when he has led 
an army and the army has been rouled 
at the 'polls? '1 would like to know 
in whRt ~pirit a democrat can talk 
like that when his own favourite 
party has been routed in the electicns 
in the city of Bombay only last 
w('ck. The armies are also ll"d . 

8hri RnJendra SiD,h: Why is 
hI." bringing the elections here? 

Sbrt Joachim Alva: I do not 
want to give in. I shall not ,ive way. 

Mrr. Deputy-Speaker: Ordl"r. order 
ordcr. Let him continue. 

8hrt Joachim Alva: You interrupted 
the Prime Minister too many times. I 
&ball not allow to be Interrupted 
even onee. 

Mr. Deputy-Spraker: The hon. 
Member mig ~ ccmtinue without pay-
ing heed to the interruptions. 

Shri Joachim Alva: Sir, you 
were also present here, when the hon. 
Prim~ Minister was repeately inter-
ruptd. We held our mouths tight. 
We did not speak when Acharya 
Kripalani spoke. 

I never heard Acharya Kripalani 
opening his mouth for the last ten 
years on the amenities for the defence 
services or about the wives of Air 
Force officers who have bel'n crashed 
and killed with the aircrafts. I have 
never heard him speaking about the 
amenities for the wive's and children 
of the defence force jawans. I wish 
he could havl' raised his voice about 
the wretched condition of the hostels 
fol' the defence services in the city of 
New Delhi, where bath-room;; are ill-
ventilated and accommodation miser-
abll'. If only hr' had referred to the 
lack of .lllotment of res:dential 
accommodation to these officers, the 
House would have readily agreed to 
it and voted these demands. But 
he picked upon one case of promo-
tion and took the Minister to task. 
He seems to be very much frustrated 
becausp in the Congress Party he has 
been supprseded and did not get his 
promotion. This i~ the k'nd of 
psychology which is being spread by 
our people here. If we allow this 
kind of psychology to run into the 
defence services, how are we going 
to guard our country? An army is 
known to march on its belly, and we 
will not permit anybody to interfere 
with the army. Any person who lays 
his unholy hands on the army or the 
Defence Ministry is rendering the 
greatest disscrvice to the country. 

'I am no defender of Shri Krishna 
Menon. If you want, tie a rope on 
his neck and hang him. But, for 
God's sake, do not touch the army; 
leave it .lone. First he wants the 
Government to be knoeked out; then 
he will form a national ,ovemmertt 
in which ''1'', Acharya Jtripalani will 
play a prominent role. SeC!oncf1y. 
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he says, let the Defence Minister go 
away. Then henys, let the Prime 
Minister go out. Is that the way of 
running the admin:stration? We have 
never heard of such principles of 
democracy. 

Our defence forces today have got 
first-class reputation. In the matter 
of sheer courtesy, manner, decorum, 
character and decency none can rival 
our officers and the jawans of the 
defence forces. They read the news-
papers, the sensational newhpapers, 
ever)' day and believe them as gospel 
truth. They read newspapen which 
we call yellow press or sensational 
pn'ss and consider them as gospel 
truth. These poor jawans, far away 
from their home.', serving in the 
defence forces have no time or the 
means to know what is happening in 
the country except these newspapers, 
and they believe them completly. 

1 wish Acharya Kripalani spends 
some time in these mountain regions, 
for 10 or 15 days, in the biting cold. 
Then he will know the way of their 
life and the l'ufferings they have to 
\lndergo. Then he will be in a better 
posit on to champion their cause 
rather than picking up one case of 
promotior. here or an appointment 
there. He mentioned one instance 
where four officers were promoted and 
five were overlooked. Suppose there 
were ten equally eligible officers. How 
many will you pick out from them? 
Now four were selected and fiVe were 
rejected. That is bound to be 50. You 
know the Parkin.iOn's law. 

Some of these very top omcers 
retire at a time when they arc gett:ng 
Rs. 3,000 and they may get a pension 
of Rs. 1,800. I wish some of us could 
draw that during the best of our days. 
We do not g':'Udgethat. They have 
saCrificed their life. Men who lay 
their hands on the defence aervicel 
are dOing the greatest disservice to 
the country. Today the defence 
services are the backbone of our 
defence. They nand between US and 
PClalble Chineae agression. 'l'be7 
stand between us and any enemy 
casting i~ eyes on us. 

Acharya Kripalani went on com-
plaining that he did not get enough 
space in the papers run by the 
moneyed people of 'India. He has got 
so much space in today's papers. But 
the Defence Minister, who has made 
his speech, has not go enough space. 
That is borne out by facts. So, it is 
time that the hon. Prime Minister 
thought of bringing out a daily in 
the public sector. In that case, at 
least that paper can give the Gover.n-
ment's point of view. (lnte?'mptio7LI) 
Yes. If in the case of our next door 
neighbour, Ceylon, papers are ,olnl 
to be nationalised by a ,a11ant woman 
Prime Minister. it is time that thll 
great country has got at least one 
daily newspaper which will represent 
the Government point of view. 

I shaIJ nuw come to the next point. 
He shall WC' carry on the defence of 
our country? What are the rudiments? 
On the last occasion, 1 spoke about 
'11(' Navy '8nd Air Force. I men-
tionl'd last time that we should have 
an air force, in volume, fire powers 
.md personnel. which will match any 
one uf the seven coulltrieg around us, 
or even mor(' than match all those 
s('vc'n countries. Unless we achieve 
that posi'ion, our air force will mean 
nothing to us. I wish Acharya 
Kripalnni paid some attention to this 
point. Our Air Force must be 
stronger than anyone of the seven 
coun'ries around us. This Parliament 
must vote enough money to make our 
air force stronger than any of thOle 
of the seven countries around u~. It 
will be even better if We are "tronger 
than all the Keven coulltril-s put 
together. We have got vn;iallt boy. 
who wHi sacrifice Their Iivl ~ Bnel 
whose widows have to live II hard 
Hip in the villa,es becaU8e they get a 
very POOr income when their 
husband. die in alrcrafb. I have 
never heard a word tor the 1&lt 10 
year., when 'I have rai.ed my voice 
about the fate of tamHies of air-
cra3hed offtceTA from Acharya 
Kripa.lani. J wilh Acharya Krlpalanl 
joints me to see that the fam'liea 01 
the poor vlctbru In defence aircraft 
crashes are liven leneroul concelt-
SIOOlI; he ~ not do thaI. 
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In regard to the Navy, we must 
have very clear cut principles. The 
power of the Indian Navy must exceed 
that of any country within the orbit 
of the Red Sea, the Persian Gulf, 
Arabian Sea and the bay of Bengal. 
Unles;, the Indian Navy is strong in 
these waters, we have no chance. We 
have to have submarines, though the 
onoura ~e Prime Minister has said 
that we do not want submarines; but 
we must have submarines for our 
OWn safety. We have to increase 
one more naval centre in a place 
other than Bombay-in Vizapatnam 
on the East Coast of India. We have 
to increase the number of Sainik 
schools. We have now 4 Sainik 
schools; we should have one more. 
For that one more, I plead on behalf 
of my own constituency. 'In my 
constituency there is a place ca!led 
Klttur. Kittur was known for Rahi 
Chinn-ama. There is a very big 
statue raised in Belgaum for that 
honoured lady and Rani, who took 
up her sword and fought for India 
even much before the Rani of Jhan·si. 
It Is time that that little place is con-
sidered as worthy of '8 military school. 
We must have more military schools 
of that type. We should have a large 
Merchant Fleet, well-sited base3 to 
support our Navy. 

Mr. Depuly-Speaker: The honour-
able Member's time is UP. 

Shri Juaehhn Atva: Then there are 
a few points which I would like to 
raise in regard to Defence research 
and development. This organigation 
must be enlar«ed. The PENTAGON 
Is said to be an enlargt'd scientiftc 
depal"tment. It Is stated that I.ord 
Cberwell was the !lole scient'st advi-
ser of the Churchill and the sole indi-
vWual responsible fer advilling him 
about mass bombing of Europe. :t 
is not that we want our scientists to 
do all tbeee violent things, but it is 
time that our defence scientiflc depart-
ment was mlarpd. The heed of the 

scientific department of our defence 
forces was an outstanding man, VII ho 
has done very good service and who 
has gone over as the Chainnan of the 
niversit~ Grants Commission. I 
wish he was spared from that job and 
kept here. 

We must giVe more scholarship..; to 
our young boys in the defence servi-
ces. We must train them and make 
them work hard so that our Defence 
scientitk and resear{:h 'Jrganisatiou 
may become a strong organisat'oll and 
may render worthy services in times 
of danger and emergency. 

Mr. Deputy-Speaker: The hon. 
Member's time is up. 

Shri Joachim Alva: We must have 
a Committee of Scientific Survey of 
Air DefenCe like the Committee of 
Scientific Surv<'y of Air Defencl' in 
Britain, which produced two Nobel 
Prize winners in Mr. Hill and Mr. 
Blacke. It is possible that young 
scientists may come out of our C'om-
mi-ttee cf Scientific Survey of A r 
Defence like England. t will produce 
great scientists so that the oun~ 

scientists may feel that they are well 
paid for. There is a remark in their 
Report thM their housing problems 
were looked after and these scientists 
must also be well-pa:d cmd well look-
ed after so that they can look after 
the scientific future of our Defence 
Forces, just as they have been doIng 
in England. 

Then in regard to Radar .... 

Mr. Deputy.oSpeaker: The hon. 
Member'g time is up. 

Sbrl Joachim Alva: Kindly give me 
just two cr three minutes n,c,l'C. 

Mr. Depu:y-SJM'.aker: I have got 
none to spare now. 

Sbrl Joachim Alva: I always res-
pect your bell. When I ftnd that no-
body wanta to hear me, I am the first 
to sit down. 



10887 Demands CHAITRA 22, 1883 (SAKA) for Granu 10888 

Mr. Depaty-Speaker: Perhaps he 
has ignored the two bells. 

Shri Joachim Alva: Kingly give me 
two or three minutes more. I was 
mentioning about Radar. As you 
know Radar was perfected :1S an ins-
trument even before the war was 
started. The journey of Mr. Cham-
berlain, the last Premier in England 
before the war, to Hitler was so timed 
or even delayed that t.he ScientifiC' 
Department advised him to go slowly, 
so that the Radar  equipment c0uld b(' 
completed and could follow his flight 
and Britain could be ready in times 
of emegency. These were the small 
or great measures that the Defenc(, 
Scientific Department of United King-
dom successfully forged. Wf' havE' 
patterned our defence on'J lot on 
them. We are grateful to them for 
we have learnt many things from 
them and we have yet to learn. I 
must pay a tribute to the British Gov-
ernment that they give the maximum 
amount of information in regard to 
the Defence Services. We have to 
learn a lot and this is what we should 
learn. 

In regarri to the foreign anguagl ~  

the Defence Ministry has done a very 
good thing by enlarging the Foreign 
Languages Institute. More civilians 
should leam foreign languages so that 
when an emergency arises, we shall 
have a number of people from civilian 
life who will know foreign 1anguales 
like Chlneee and RussIan and we shall 
not have 10 depend entirely on the 
Defence-Services to take ca re of thest' 
things. 

Tbere is just one more point, and 
have done. My bon. friend Shri M. R. 
KrWma wu the only Member whO) 
put.icipated in th1a Defence debate 
who stated that we __ eom-
bine with America to awlst the Chi-
n.. agreaion. My bon. friend It a 
new member of our party, and be per-
haps baa not dipsted the political 
phllOlOphy of the eon,re. Party, 
when be "Y' tb.t we must 10 OYH' 
to Ameriea and uk them for aU the 

Wl'apollS and throw in our lo~ with 
America, because the Chlne:>e are 
troubling m. He is asking for too 
much. 

Shri M. R. Krishna: On a point of 
personal explanation .... 

Shri Joaeltbn Alva: I heard him. 
correctly. 

Shri M. R. Krishna: Let me expiain 
It .... 

Mr. Deputy-Spe-aker: Order, ordf"r. 
The hon. Mpmbpr is rIOt yit'ldinll. 

Shri M. R. Krlahna: My r('mark has 
been ongl~  interpreted. 

Shri Joachim Alva: Today, our 
power and strength lies in our not 
being aligned to any Power either of 
the East or of the West. We take the 
best from all the COWl tries; we learn 
from them; we are friendly with them. 
Wf" do not join either on this side or 
on that side. We do not throw in our 
lot either this way or that way. There-
fore, we hav!' to stand alone and Albt 
our battle and win the ftnal battles of 
peace and progress. 

Mr. DeputJ-Speaker: 1 have just 
received notice of a moti"n that the 
time be extended. But, already, the 
hon. Speaker has taken a decllion that 
more time cannot be liven. 

8Iui Naublr 1IbanIdaa: Thi.1I an 
Important subject. 

8brt AaIar Ramal: Thi. II a very 
Important subJect, and more UrnI' 
IIhould be liven. 

Mr. J)epatJ-8peUer: There are no 
two oplnJon. about it. May I know 
bOIl/' many more Member. want to 
1pe8Jt? I ftnd that there are .. many 
as a dozen Kembers. Even If ! ex-
cend the time by half an hour, I can-
not ac:commodate aU cl thtaL 
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., Answering questions after a 
speech to the Delhi Rotary Club 
General Thimayya admitted that 
the discipline in the army is not 
the same today as it was before. 
''In the old days", he said, "there 
was not one court martial in 17 
years but today I have tel deal 
sentences every day." 

;itmn: ~ ~ ll ~ ~~  

~1l r- ~ ~ ~  ~ ~ ~ I 

~~ ~ f'f1lzn, 'ifitJi m1:fi ~ ~ 

~ ifiT ftr;m: ~  ~ fif, ~ ~ 

m~ flf, ~ it q7, A~~ ~ 

~ ~  ;;IT flf, ~ ~  I li~ ~ <fAi 

~ ~ f.r. ~r  it i ~ Of I ~  ~  

~ .m: WT\ ~1I  ~. m m~ 
"lIT ~  I a-" ~ 1fiTt1Jif 'fiT ~ rn ~l  I 

~~m i ~rt~ 

~ 4l5!"hlctT q ~ (fT 'tilr ~ ~ 
tt.; ~. r ~ I . l ~ m 4l 1~II li  

nrorr ;srr ~ ~ I v-~ ~ .A  ~ 

'q'Ai (fTliT if ~ ~ 'IfR , ~ t q !tit ZIl. 
~ if'lfr :-

"pnrsonal preferences have un-
doubtedly gone into the proc~s 
of lelection." 

~ Sf1m it; ~ it; IflroIT ~ ~ 

if sm: ~  t.m: ~ «(It/I"! ~ 
~ ~m~I l ~ it  

~ Ifl: if tt ~ ~ ~ a ~ III't 
~ ~ it; IflroIr 'fl ;n;f it; ~ 
l ~~it ~~ ~~

~t- t I ~  'Iri, . ~ 1II t~ 

~tmn l qq;l ~ q if III fi:An 
t-

"One Lt.-General, the Master-
General of Ordnance, wbote bn-
pend.ing retirement baa received a 
I!'t8t deal of publicity in the 
country and in PaJWtan, 11 leav-

ing the service only tor purely 
domestic reasons." 

litIM' 1fif ifT1T ~ ~ ~ ~  

~i  ~ ~ ~ IImft ~ f'fi ~. \1I  

~ ~ if ~ if ~ ~ ~ ~I 
srft:rnrr ~ it; ~  Sf1Iir( if; ~ it; 

~ ~r ~ it :aM 11{(\"crr m f.rmJT 
~~~~m~it~  
~ ;srr ~ ~ I 4 ti~ ~ J flti' 
1 ~ ~ If,T ~ firu, m ~ 11ft 
~ ~ <tft "(Ttn if(T ~ ~ t I 
ir.n !tf ~~ ~ ~ ~~ 'fiT qT 

~~~~~1 trri ~ 

-q-T< ~ ~ Jf\Tl"f q'l(t ~ ~nA 

~tl 

~~ ~ ct"t ~tl  ~ 11 if f1r<T1f! 
~ ,3'efl l(l"lm t ~ ~ ~ ~ 
~ ~ l  ..,ct ~ 'fl: ~ iifA 
mr J;fn: m 1 ~ ~il ~ Cfr« 
~ ~ ~t ~ ~ ~ t, (ft lI ~ '1l-n 

~ Ai Jfftmn IR lfftr-1f'Ii ~ ~~ ~~ 
0Ifli qcrr;srr W! I ~ _PI' . .. .n.1 ~ 

~t it ~ (r(ft ~ :-

~t c -I  

~t tt-~o 

to.~-~  

~o \ o  ~~~ 

r ~  ~~  

~c ~o \If11!I'm 

~~~~ 1t t ~~ it 
o ~ i ~ WIfT ~ n f"T I 

~I~t ~. no,f,t ."I'I1!Ir 

1'm ~~ " f"T " -. , ~ ...... ~ ... ,_ ...................... ,'i.!. 
.~ "'W'ItW(,,; 

no ~ .  ~ 

m ~ amit 1ft' 'fAfftRI t 
~ ~ q 1'1" (l' ""'" .., rn , 
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-{Pft ~ r~  I ~ ron-  

-\~ ~ i ~ o~ ~v  ~151 1  

~~ 

l ~ Qlf ~ €.I!' c; -'II' t it iirA' em; I.!f;f 
'q'R ~ t ~. ~ -~ ~ it ~  ~ Cfli:t ~ll  'fiT ~l  
~t ~ l  ~  ~  ~ f.r. -srfi:m.rr q;'" <Xflf 
$'I'TT 'q'R fuTfT ~  ~ ~  ~ , ~ 
~ <t't ~  'fT, -sr . t ~  l ~ ll  If{ tcf.qT 

q-~1 ~  7 ~i .  i'.f3IC ~ ~  ~ , 

~r.n l ~ 'frmq. IIH ~ ~ r " ~ ~ 
it; ~~~  ~t  ~I1 t <r.T ct l i~ol 
rr~ ~r.n i r~ ~  ~ lPir't ~ q;'" 
~ 'fiT 'q'r-'li111J'f >If).: .~ ~  ~r. r 

~ '1T , q i~ ~ ~ fip ~11~ 

~~rr <tT "-T f<!f{lre' ~ . t i ~ '1T. 

i ~ 'q',fi l'f'fi rr;fY ~ , ~I  !i1'iff iff,l 

~  efT ~1 1 ~  ~r 1 ~A l1fr ~ 
'ITT <!'fiT r ~  ~~ Ir.l  <f.t ~ I  'foT 

~~1  'q'n: 'q'mf-m<mr 'ITT ~. r ~ , 

~ ~ ~ l1 ~ f'fi rr (f'r .,-rr<JT if.T 'q'mf-

~rn or, ~  ~ 'q'R rr l ~A 'fiT 

r~ <tt ~~ 'ITT I),<:en ~  ~ ~ I 

'q'1R ~ ~ n ~lo .,·H('f<{ ~r ;l::,fri 
tn: tTR ~ 0 crt tfl'fT ~  ~ fifi n 0  0 
Wq ilTfu'ifi ~ ill" ~ ~ '( 0  0 ~ ~ 
l'flF;r;:m:'lI"f it; f.;rq. '!fifT ~ ~  ~ I 

fmt it ~ Ifill tTlfT t --. 
"In addition to the above pay 
and allowancee, officers of the 
rank of Bri,adiers and Major 
Generals when in command of 
independent formations, are 
entitled to eDtertainmeDt aruata 
at RI. 1,200 and RI. 2,400 JWpeC-
tlvely to meet expenditure on 
oftlc:lal entertainments." 

~1Ii ~ m ~~ it; ~~ Wf.f4i't ~. 

. ~~~tn ~ 

~ ~ ~ t~  ;it ~ ~ It; ~ 

-sr~~  ~~~ . ~ 'R:wi ~ 
~ ~ ~ ~ 1fR ~t  ~ 1 ~~ ~ 
~n it; ~ lfi'IW;;.r if; ft.nf ~ 
~~1 ~ , 

l5 t~~  (iffTT1lrnT) : ~~ 
~ :q.l rr;IT ~~ ~ ~ I 7 . r~ ~rr 

~ ~m ~ , 

P.ft ~ ~ ~ t  : W'f.1 ~ 
7W- ~ fifo g ~rr '1ft ~  G<: i~~ 

~ ~l ~ ~ ~~ ~~tr ~ ('ftm q'"{ 
ff.lfT "-r;f CfmT ~ ~ ~  ~ I Jf ~i . 

~m g~ i:T ~ . ~~ ~  i ~  

~ f'fi wn: 7 ~ <fiT ~~ m 'fiT ~ m i 

~  ~  <fr ~ l if;' 5 A~l  ~  'liT 

~r - ol . ~  3i't{T if,<'JfT i2T1TT, ~ ~ 

~  ~ 3;'1' t ~ lff, ~I  ~ ;ftit 

~1 i7 ni l1'1 'toT ~ m 'q'q'# 'fir!ii qT ~ 
<fi7 ~ r ~ , ~ r ~  1fT<: mqql tlfA 

rn 'fIT1Iq. t;ff;-~ r~ ~ li  <tT 'q'T<: 
~I  111;'1 4 ';1:ff.i ~  'ifTfv1: I 

7J""f <fifo ~ rn an lI''fT''Pi i 'q''!OO 
~  ~ if . ..~ if'lTtfT "f fi<r. ~ 

ljm:nf ~ ~ l rl  if ~  rr~  r, 
ri'?ti '<ft.ft ~~~ if ~ Jm ~r 
1'f1fT , ~ ~ ~ fuiIt it ~ ~ 
tTlfT '1f f'fi ~lrr ;fr ~l tf<: ~ fQ 

'1ft ~ ;l flt;ln , ~ ttlf; ~ ~  

~~ 1 ~  {ij ~~ront 

~ t~P i~ .q.' ~ it ~~ tTlfT fir; ~ 
~  trT ~A l  ~ ~ ~ 
fnfdl., ~ ~ 1fft ~ ~ 
qy;l ~ ~ IIi1 fit;« ~ ~1 i  

~  ~ ~ if ~ "1ft ~ {J{ ~. 

~ f\'q)t it ~lt t , 

l 1I ~ n.ro if ~ '" ~ 
t flJ ft'ifd lil 1fft ~ If'{ ;fA IJ'T 
~ ~mr-rl ... .A ~~t 
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~P  ~~rr-r 'liT ~ i ii  if; fif,'OfTt q. 
~ . ~r  ~ f iI'OfT Jfi{ ~Iln  fil;q. ~ ~ I 
i'rf,r.., Er'1!1:: ~~ sr~rl ~ ~~ 4 ~ i  

lfR,:fh:r(:rT 'ToT tft"f ~  <fil: ~  ~ ~ 

f;ff; ~.t  \f'lil': ~ llft ~e r it. ;r l"if ~  

-f<f"f ~ t I 

<trcf;r ~~ ~lr i17  ~~  it 

niT l"f?m gt t, ~~ if; on7 if r i-. ~ 

if ~ . r~  ~r ~----

"Rs. 2 crore Army Rum Scand-
al Rocks Defence Ministry". 

"A staggering Rs. 2 crore rum 
scandal has shaken the entire sec-
tion of the Defence Ministry 
~c  is headed by the Deputy 

Defence Minister Sardar Surjlt 
Singh Majlthia". 

~  ~ <l; J;fm:r ~ . '1'1 '&, ~ ~ 
Jf ~ ~ f!f. \;;; ~ '1ft I ~  ~r ~r  

m~ I ~  ~ triA ~ ti ~ I titc 

t ~l  if ~ ;;rn:r ~ '.n t I 
~ - i. if ~~ "frnf, ~ t. - I.  ~ 

'H 1IITW <r-r ~ . - l.c  it ;'0 "frnf 'n 
45R(T r'f I ~ r  l~ W-l <f;r CfiT<I'{T 

~ it.". ~  ~ r.o  flfit: '4T 1i.t~l t.tt ~  

orToffl 'f {f ~  'I' en ~ q-h: fu'; ~ if 
~.t  ~ I -1 ~ ;;,fi ~ '!'Tift ~ I 
~  ~I  ~ A; ;r.ppf ~ t' tn~  nrro ~ 

it; ~tr ~ lift ~~ 'liT m~ ;r·fPfT 
~ ~ ~. I~ I i~ !fiT T.T'JT(.Tq-
i~ ~ fiRr JlTit m ~ 
~ fiql!qz if; cucflj.ii ~ l l I ~ 

~ '3I'N I m ~ it; ~ '1«it ;or fri 
1IW I 

.~. 1  : CR 1fA'o4f\1r l!f('?lf 
~~~~r~1 

• -rr .... ~4 t : ~ ~ fIrlfl" 
~ l n. r ~1I t 1 t~~ ~ 

fIR m i I1f 7r.m ~ t fit; lPI1l ~ 

~~  ~  ~ f'1i ~~ it ~ ~ \ 

~ 'liT ~ re ~r- r. l ~ it ~ ¥t ~ ? 
l'1'ifi ~ it 'fTff ~ ~~ ~~ 'itT t fif 
<f;Jl(fu Ulf'-'f ~ if ~ ~ ~ 

~ 'liT iHi 1f.lit ~ ? ~~ ~~ q(fT ~ ffl 
IflfT f;fr:f ~ r ~ 11fi ~~ tN. ~ 11fi ~ 
~ re -mr.f\f(f if 'lff1T ~  'Il ~ lft 
'JI'R""·fT ~rvrr ~ f1r; - ~ il ~  it; . ~ 

~ ~ q'R ~ {t :;fi ~ ~ ll  it; f<:f.r 
~  . -~  ~ ~ m ~ ~utt :JI'm ~  or 
• if; f!f.'f !fiT ~ ~ ~ q'R Iflff ~~ q/t 

~ t flfi ~vn  ~it. ~~ ;;fttiT ifft m 
~m ~  "-T lff<;!'lf 'Trif ?:r ~rn  .~ 

Mr. DepatT-8peaker: I am sorry I 
cannot allow any other han. Memb .. r 
to spook now. I must call the hon. 
Defence Minister. 

Acbar7a KrlpaJ.aaJ: Sir; before you 
ask the hon. Minister to speak, I hsve 
to brin, to your notice ant! point. ~ 

was waitin, till you were in the Chair 
because at the t.lme when this wal 
Mid you were in the Chail'. The r(!-
port says: 

" .... tens of thousands d vchi-
des which were on the dumpil 
which were thrown away. have-
been rescused and are now in 8('r-
vice." 

This is what the hon. Ddellce MinIS-
ter said yesterday. You rnay perhaps 
rememlx-r, Sir, that I s.:d, al the 
Defence Minister ,enerally lowe-ra 
down hiJ head when he sp .. ki I could 
not hear him. So, I uked: what hu 
been rescued? And the Defenee 
Minister .. Id: 

"Z did not .. y any thin, about 
reICue; I can only supply InI01'-
matlan; I cannot supply under-
standing. " 

Whether he can .upply underltandln, 
or not. Z submit that he hlmle'lf had 
UIed the word 're.eue' but he .aSd that 
he had Aid nothln, about J'Ht'Uf'. 

.... ....,.., t-: That It rilht. 
I remember that. But pL"map' it m'atlt 
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be due to the fact that he may not 
have followed what the han. Member 
himself said. The hon. Member him-
self says that he could !lot follow what 
the hon. Minister was saying. S, it 
may be that a mistake has occur;ed. 
I do not think that the hon. ~em er 

expects me to do anything ir. ;he mat-
ter. 

Acharya Kripalani: No, Sir; I only 
wani.!d to draw your attention to this. 

Shri Krishna Menon: Sir, yesterday 
departing from the normal practice in 
regard to this Ministry, I opened this 
debate because I was advised and I 
myself thought that an analysis of our 
position and the giving of facts and 
particularly giving information on the 
matter raised by the han. Speaker him-
self about withholding information on 
grounds of public interest would 
assist the debate and per ap~ not 
make it nf'eessary for han. Members 
to traversl' over the ground about 
which information was readily avail-
able. I am sorry, Sir, if in doing 
that I have taken away the time of 
private Members. 

Acharya Kripalani followed me and 
practicnlly openrd his ~peec  by 
saying: 

"I have been commi~~ione  to 
speak on one of the two cut 
motions. I wish somebody dse 
had been assigned this task. . t is 
held in some quarters that I am 
prejudiced a,ainst the Defence 
Minister. I can honestly say that 
I have no personal prejudice 
against any Minister except in so 
far as ...... .. 

In all humility, : would like to sny 
that 1 do not thing Ute Acharya is 
prejudked against me bt>cau!le the 
attack is in to his total indentiftcation 
of me with all that he disapproves. I 
haw no hard feelings in this matter 
because I do not want, after the heat 
that has been injected into this debate 
to let important Issues be <:overed up. 

1 will come to the substance of it. 
The bulk of the time baa lxen spent 

in regard to certain questions of admi-
nistra1rl.on. As the Speaker POiJlted out 
this morning, it will boil down to one 
case of promotion in recent times. 
That is a matter which the Prime Min-
ister dealt with fully some mon!h:; ago 
and Acharya Kripalani, I say, by ce" 
ference to the script, said: "I accept 
what the Prime l\1inister said:" But I 
will come to this later. 

The next item arises from the Audit 
Report and the Report of the Public 
Account.<; Committee. It may not be 
p ~si le for me in the time allotted, 
t.o go through it, piece by piece. With 
your permission, my Ministry will do 
the same as it did the last year an.1 
try to answer the point:; in full an.t 
submit them or lay the papE'rs on the 
Table or in some other way make ;t 
available'. The audit report of 1961 
will go to thE' Public Accounts Com-
mitte!'. It consists of forty paragraphs 
out of which 24 deal with matters that 
were current at the time before the 
present Parliament was in session, and 
go back to the forties. They arc all 
before 1957. Most of them have 
appeared year after year, with 
the same repetitions and without 
any reference to the changes that haVe 
~n made. This is not the occasion 
to compare the Audit practice in this 
country with the Audit practices that 
obtain in other parliamentary systems. 

In this connection, 1 wish however 
to deal with some of the items which 
have perhaps more current bearin,. 
Acharya Kripalani referred to the 
heavy rejections. I am glad that there 
are rejections, because it speaks for 
our quality control. If there were no 
rejections, and in order to Nve the 
face of any person or perhaps of the 
staff workin, on the project and of 
the pel1Ion in charge of the factory, 
if bad stuft ill put in, it would be very 
dangerous in regard to the supply of 
ammunition and other materia.. to 
the troops. It was said that in one of 
ordnance factories there were RI. IItI3 
lakhs worth of some unfln1shed stoI'eII. 
We have been throuP it very care-
fully. In a production tumover of 
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as. 25 crores to Rs. 30 crores a year, 
that there should be work in hand to 
the extent of Rs. 9 crores is not un-
usual. The ordnance factories are 
t'ngaged in the production of these 
items for which the capacity is not 
available in other sectors, and there-
fore, the work in progress will always 
be relatively higher as it may not be 
substituted for from anywhere elsl'. 

Then we come to the matter of rc-
jections in regard to two specific items. 
One is with regard to the Ambernath 
Machine Tool Factory. Without in 
anyway appeanng to be less than 
hurnb'e about this mattl'r, I may say 
that this criticism perhaps arisl's from 
a wrong conception of purpose of this 
factory. This factory is not intended 
to make machine tools and sell them 
all round, but in the main, to provide 
these complex machine tools which are 
required for defence purposes. It 
should be expected that by and large 
th s (·stablishment would not be an 
economic proposition, from the com-
mercial point of view to produce any-
thing else there. Anyway. the factory 
was founded in 1949, and much of the 
criticisms relate to the period betWC£'11 
1949 and 1953 and soml' of them a 
litlle later. But the production went 
up in 11157 to ~. 7' 6 lakhs, and now 
it has gone up to Rs. 21 lakhs a year. 
That is to say, at least it is showing 
vast improvement, perhaps considering 
the amount of money invested in it 
during the early period and soon after 
Independence, with less experience in 
these matters and also considering the 
very specialised nature of this factory. 
But today we are utilising it-slight-
]y departing from the original purpose 
in order to make it economical-for 
the manufacture of gears tor tractor'!! 
and planetary ,ears for ,WUJ. 

Then we come to the other ClUe in 
a factory very near Delhi-where 
there are very considerable rejec:tiona. 
It may be said that this is perhaPS the 
only place where cutin,. of that size 
and qu.ality are made in this eountry. 
It is a very old establWuuent and suf-
fers \0 a certain extent from old type 
.r plants. But even It it were a new 

plant, the rejections in the initial 
period of manufacture would be hiCb. 
because the work there is not done 
under foreign supervision and foreign 
experts, but by our own people, start-
ing originally by the methods of trial 
and error. But even it there was no 
trial and elTor method, in any preci_ 
sion casting all over the WM'Jd there 
arc a large number of reit:.:tions. I 
want to lay special stress on this, be-
cause probably next year the Bharat 
Electronics will be going into produc-
tion of and will manufacture transia-
tors. In thl' production of U'8nllt"fors, 
even in an advanced country In the 
world anywhere, there would be lar,e 
numrn.·r of rejections. I want to nnU_ 
cipat(' these diffirulti('s. These rejec-
tions have however been r u ~e  now 
to about 14 PCI' cent by OUr p ~opt  

gain ing more and more experience. 
From 1955, we have brought it down 
still further. The position today ill 
that in 1957_58, thp total production 
wall Rs. 64 lakhs and the rejection 
was Rs. 3' 89 lakhs. In 1958-59, the 
production was RlI. 76 lakhs and the 
rejection was Rs. 3' 71 lakhll. In the 
year before last, namely, ]959-80, pro-
duction Wns Rs. 103 rakhB and rejec-
~ ;on was ~. O' 79 lakhll, but !lomebody 
read it as ~. 79 lakhs. 

Refcrcm'c was abo made to delay 
in the manufacture of c£'rtain items 
in ordnance factories. 

In government eJtabll.lhmenu, par_ 
ticularly in departmental tactorielJ like 
ordnance factories, delay. mUit be 
expected owing to several eausee. 
First of all, as r said, there is the 
question of quality control. Then there 
ia the quesUon of procurement of 
material which cannot be procured 
anywhere and anyhow .. it ean be 
done in private enterpn.e and by 
mcthoda that Government cannot 
adopt. SecondJy, We bav,," to tJO 
through certain procedures, and when 
departures are aUqed trom them the 
HoUle ri,hUy cornCi in e.nd criUciaes 
ror doln, 10. Our prelef1t proced\1l"a 
are ot a character that they would 
have to be adapted for pu~ of 
defence produc:Uon with ".eater cape. 
Menee. But when aUt. IIIIld and doNt • 
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there is no undue delay in production 
in ordnance factories. Sometimes we 
have to go according to the demands 
from service headquarters and give 
priority for certain items even when 
other items arc under manufacture. 
Since ordnance factories are not pro-
ducing for profit but for purpose these 
changes have to be made. 

[MR. SPEAKER in the. Chair.] 

Then there was reference to a ship, 
:1;1 store carrier which, it was said, was 
bought long ago and we did not use 
it for seven years. This is again 
another item that starts somewhere 
about 1951 or so, and the delay of 
seven years on the facf' of it is un u~
tin.ed. Even the P.A.C. in it~ report 
has declared that this vessel was pur-
chased in 1952 and until 1958 the con-
version work was not complPtcd. But 
what my hon. friends opposite do not 
see, especially Acharya Kripalani who 
thinks that thE' Defence Minister is the 
poison in the whole of the business, is 
that it was completed in 1958 and not 

before. 

Then there is the question of exlra 
.cost Oil roads. This refers to roads on 
which work was sanctioned in 1952 
in the NEFA. Well, I do not desire 
to make any excuses. But this was 
the ftrst time that army entineers 
have b<>en building roads in this ter-
rain. The work was l'6ther slow in 
the begbUllnl but was hastened up in 
1957. One was completed in 1967 and 
the other in 1958. Please, Sir, note 

theae dates. 

There was reference to costs. It 
was said that the actual costs were 
tar more than the Mtlma\es. 'nUs is 
not unusual in lovernment depart-
ments--the Finance Klnlater alwayl 
reminds us about that. But what is 
to be considered is this. 'nle eo.t of 
these roads Is Rs. 4 lakh! per mile 
whereas the cost of roads conatrueted 
from Udhampur to somewhere ~ tbe 
Central P.W.D. I!\ Re. 5 lakhs per 

~le. . Therefore, though the estimat-
mg might haVe been wrong, the actual 
loss to the Government cannot be seen 
anywhere in this. I have to say that 
the arm~ engineers are not accustomed 
to makmg estimates for construction 
of roads; they are army engineers 
they go into battle and they construct 
whatf'ver the cost is. 

The,n we have the hardy annual for 
the last two Dr three years over the 
place called Khamaria where the Gov-
ernment IS supposed to have lost 
stores to the value of Rs. 170 lakhs or 
Us. 180 lakhs. I was myself stagger-
l'd by these figures when I first saw 
lhem. But then it was explained 
-- o~ the last two years we have 
contmually explained it-that these 
storc's eame into the factory soon 
,1ft,·), the war. We have no precise 
llka v:ho brought them, who took 
stock of them, who accounted for them 
and so on. Anyway, the poor manager 
who. was there at the time of the 
lIlqulry became responsible. He has 
Ie~t s('fV1Ce; his services were not ter-
mmated. But what is important is 
that on a further examination of this 
by. the representatives of the Finance 
Mmlslry and the Defence Ministry 
together with the representative of 
production they have come to the 
conclusion that the total loss to be 
~ritten off is about Rs. 25 laths. 'ntis 
IS a case where fllW'cs were liven 
~  ~me o  without properly look-
mg mto the matter, and we have said 
this in this House several times. 

Then there was the question of 
stores in the Naval Dockyvd-I am 
n,?t at the present moment dealin, 
With the question 01 the Captain there 
to whom a reference hal been made. 
There bas been tiptenin, of the 
methods in the Naval Dockyard. '!'be 
Navy all over the world baa lOme-
what .n ill-deserved reputaUon of 
beine carel,.. in reprd to storee. But 
\hat is not the cue with tile IDdlm 
Navy. The deteetive maintenallaa of 
stOff'S on a('COunt of the a~tlnl 
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system earlier, as pointed out by Audit, 
has now been rectified. 

Then there is the question of pur-
chase of spare_parts for mechanical 
transport, which really relates to 
spares for tanks. Now, what is not 
usually taken int.o account is that the 
tanks of which I am speaking about 
at the present moment are those which 
were very much the left-overs of the 
last war. Now, thesl' tanks which are 
in use for exercise purposes-bl'CaUS(' 
We are not fighting any war with 
tan ~ a  to be put into condition 
and the spare-parts are not being 
made by manufacturers. Therefore, 
we have to obtain them by negotiation 
or otherwise from dealers either i:-: 
this country or elsewhere.' Now tht' 
gravamen of the charge of the Public 
Accounts Committee was that then.' 
were certain irregularities in regard to 
this, and the Public Accounts Commit_ 
tE'e asked for tlle appointment of an-
other committee to go into this. They 
asked the Ministry to do so, and th(' 
Ministry requested the Cabinet Secre-
tary to preside ov£'r the committee. 
It ~as not, as AcharY3 Kripalani, I 
~ e . e  pointed out a "one-man com-
mittee"; it is a committee presided 
over by the Cabinet Secretary and 3, 
4 or 5-!' do not remember the num-
ber-senior Secretaries of Government, 
who are accustomed to do this kind of 
thing, That report has not come to 
me. I believe it Is ready. 

But when you come to speak about 
the large number of items that have 
bt.oen over-ordered-there was rcfer-
ence to 144 item~it is neces!8ry to 
look at these items, Some of these 
items cost 2 cents, 3 cents or II cents. 
When you add up the number of items, 
it looks very bad. ,",is matter i8 
under investipUon and, I am 1UI'e, the 
HOUSe will one day see the report of 
the committee presided over by the 
Cabinet Secretary. Anyhow, these 
We!'e procured by the usual methock 
tor procurement 01 articles, placing 
the orders with the Indian Supply 
Milaion, Wuhincton, on the indents 
prepared by the Army. I know that 
there may have been some OVf'r· 

ordering from the point of view of 
consumption required for the period 
for which it was ordered. But very 
often we find with alI this talk of 
over_ordering, we still want more 
material. My information at the pre-
sent moment, not only now but for the 
last six months when we have ,one 
into it very carefully, is th't.1 ,wery bit 
of these items will be used, not just 
now but during the Pl'riod when thclle 
ottll"l' ('quipnu>nts art:' in use. 

TIlel'l' has bCl!n, 1I1itinly from the 
Government b£'nches, a certain omoont 
of critici5m. rat~ r imtructive criti-
cism tram tht:'ir point of view with 
!'egard to the Navy We av~ been 
told that the mont'V available for the 
navy is very Slllali and India should 
have a larger navy. Then thl'J'C' wu 
eritici!lm of the purcha!le of ships, or 
the purchaS('o of those:' ships whit-h 
others do not want. This is I'ntir{'ly 
incorrect. First of all, we in this 
cOW1try could not afford to buy new 
('spiflll ships which would not have 
18s.cd any longer than those we have. 
Otten these ship!! are !ltrippcd ri,ht 
to th" hull 1Jl1d J'(·_built. The two 
capital ships which we have are Delhi 
and MlI.OTe. Delhi, which was orl,l-
nally the Achille., which took part In 
the Battle of PIau', 11;,&; Sl'1vcJ the 
country for 7, 8 or 9 year.. The ship 
MYBOTe, which is a modern cruller, 
though it ill IIccond-hand in the I("n.e 
it wa!l under service with the British 
Navy, 88 the British Navy have such 
a lar,e number of shlpa, its velfX'lty 
of use was much flmaller. 

Then there has been, it J mlY II)' 
10 without any djacredit, very Ill· 
Jnfonned crltlcll11'l lbout the Aircraft 
CaJ'J"W'r. First of aU, the De en~ 

Minister iB accused of buyln, It. I 
wish I could take the credit tor doln, 
10. But this Ilrcratt carrier has been 
orderc.d I lon, time ilia and 1a now 
eommIuloned. There lJ no queltlon 
of Its bei",' a second-hllnd aircraft 
carrier, What happened wu that a 
carrier called HNCtde. W81l commIs-
sioned by the Brltbh Navy. But, 
before It was completed. the war wu 
over and they had no use tor It. I 
mean they could not use It elMWhere 
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and so were willing to spare it. It is 
not easy for us to go even second-
hand vessels out of other powers. 
That Aircraft Carrier has been com-
missioned. 

The next part of the criticism com-
ing from the Opposition is that Air-
crnft Carriers are out of dale and that 
they a:-e only used far transport by 
the French and so On and so forth. I 
have nol heard anywhere that the 
FrenC'h use the aircraft carrier only 
for trilll!:port. It is quite true that they 
used it for transport when they came 
to this country in order to save their 
mon~  when they brought their aero-
planes over here. But since we are 
sending people to France to practice 
on aircraft carriers. surely they musl 
be using them. 

The other country which has a large 
number of aircraft carriers is the 
United States of America. In the pre-
sent allocation of the United States 
Budget for the Navy for the fiscal 
year 1962. increased allotments for 
conventional weapons as well as for 
conventional ships have been included 
There has been criticism of our not 
using missiles On board warships 
which. if we do it. we will be the first 
people to do it. So. this criticism in 
regard to the aircraft carrier arise~ 

largely by lack of information. 

The other part of the criticism was 
that since the aircraft carrier cannot 
be used against China, it is not a mat-
ter of priority. But weapons for de-
fence or war in the case of hostilities 
Or war cannot be bought over the 
counter nor can these men be trained 
In two days. The Aircraft Carrier has 
not only been under dl!:cussion but 
has been under active preparation for 
the last five or six years. 200 or 300 
oftlcers will be on it. It takes five 
or six years for even a second-hand 
alt'craft carrier to be put into com-
mlssioll. 

Shri Raghunath Singh Is v"n con-
cerned that we have no !!ubnlarines 

I I~1  he fears that if we arc IIItlack-
ro by other people', submarlnt'll we 
wculd not h" able to attack thern. 

Again, I am not a Naval expert, but 
a submarine is not attacked by a sub-
marine. A foreign submarine is 
usually dealt with by anti-submarine 
devices. Therefore our Navy specialis_ 
es in anti-submarine warfare because 
we cannot aft'ord the other. That is 
one thing. Secondly, it has got to 
tune in with national policy. A sub-
marine is an oft'ensive weapon and 
we are not an oft'ensive-defensive ap-
paratus, that is to l:iay, our defence is 
not conditioned for oft'ensive purposes, 
we are not going to conquer anybody 
else's country. We only want to deal 
with the submarines that come over 
here. Therefore we are more con-
cerned with the depth charges, anti-
submarine practice etc. 

Shri R.'\ghunath Singh: We have r.o 
anti-submarine devices. 

Shrl Krishna Menon: The Indian 
Navy concentrates very largely in this 
field. They exercise with other Navies 
for anti-submarine warfare. There are 
anti-submarine vessels in the Indian 
Navy. If the hon. Member is desirous 
of knowing more about it, I would be 
happy to arrange for him to go to 
Bombay and see some of the establish-
ments. We are therefore not likely to 
go into the purchase of submarines. 
With the resources at our disposal 
and also without satisfying ourselves 
that it is a good investment from the 
point of vie\\' of OUr country. we do 
not want to embark on equipment for 
dfcnsive adventures. . 
There is /llso .'0111.· concern thal WI' 

do not have ('nough petro\craft, that 
is to say. recolJnaisance craft, gun-
boats and things of that character. 
Most of the Seaward defence boat. 
are made here, Particularly with the 
acquisition now of the Mazagon DocltI 
and the Gorden Reach Dock Worka, it 
is possible for Us to do this. Since 
we make boats for the Finance Min-
Istry there is no reason why we Moule! 
not make toats for the Defence MiD-
11tty. 

From the Government benches 
again came the request or rather a 
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suggestion. while welcoming the in-
au,uration of four Sainik Schools 
durin, the course or tli€ next few 
months, tor the opening of more. 
Every han. Member who spoke wanted 
a Sainik School in his own constituen-
cy. Since there are over 400 con-
stituencies in the country, it is 
rather difficult to accede to all these 
requests, but I would like to say .... 

8bri D. C. Sharma: In the border 
districts. 

8hri Kriabna Menon: I think there 
is some misunderstanding about the 
purpose of these Sainik ool~. 'l'FIese 
are not military sc ool~ in the sense 
that they teach warfare. Tht'y are 
ichools which will produce boys who 
lire better fitted to go into Khadak· 
vasla. I explained all that yesterday 
The initiative for opening these 
schools has to tome from the States. 
The bulk of the financial burden ;s 
borne by the States. We provide the 
direction; we provide the officership 
and everything else. WE' ke£>p the 
All-India character of it with A11-
In::!ia examinations on a competitive 
buls so that nobody gets in by the 
backdoor. I am quite certain that, 
with the 'py this has gone on, by next 
year there will be more enthusiasm. 
We cannot force it down on the tate~ 

and we hope there will be responses 
from the States. Anyway I shall com-
municate the wishes expres!led by hon. 
Members to the appropriate Statp 
Governments and try to obtaIn theIr 
co-operation. 

I have already giveon all the details 
of production in ordnance factories 
and so on. But it has not assisted In 
any way in at111ing the critici.m tram 
some quarters. Here aPin, it 
would not be that I would be very 
facetious about it. But thl! Is one of 
the diftlculties that arise wheon the 
reply 'peeclu!I are prepared before-
hand It Acharya Kripalani's speech 
perhaps had been written after t 
JPOke especially In view of the fact 
that I 1mow very well that he hal 
no prejudice apfost m~e woUld 
probably have spoken In a dtft'erent 

way; but the speech was written 
before I spoke. I have given all these 
figures and also said 

Aeharya Kripa1anl: May I say that 
I referred to the hon. Minister's 
speech also and I gave my remarks; 
but if I did not accept all th:l: he said, 
it cannot be helped? 

8hrl Krlslma MeDOD: I can only 
follow the valuable advice given by 
the Prime Minister this morning and 
say that one of the freedoms which 
we may not exerdse Is the freedom 
from fact. The figures are there; Ule 
ordnance fact.ories are there. I told 
this House that four years ago we 
were employing about 44,000 people 
and had to dispense with the services 
of about 6,000 people just before that. 
Today we are employing about 42,000 
and getting greater results because on 
the one hand there is enthusiasm 
among the working peopl£> Ilnd on the 
other by scientific mt>thods of produc-
tion including various methods of re-
lieving fatigue and the introduction at 
pJl>('e-work system, and what is more 
the recognition of the working peopll' 
that they are working for themsl'lves. 
There has been considerable advance 
in productiOn and there is no Idle 
labour. The production has gone up. 
Even if you do not take the figurCJ ot 
production from the point ot view 0It 
thl' notional price of it. it an estimate 
Is made of the material used, it ill con-
sidl'rably more. Therefore, while we 
are practically paying only the .ame 
wage-it might be a certain amount 
more-the production hM C'onlliderably 
gone up. 

In thl. conection I have to deaJ 
with Bharat ElectroniC"!! Ltd. Bh.arat 
Electronic. came In quite rl.ehtJy tor 
a cOMlderable amount of criticism. 
Two aspectl of thJ. question have 
been ral8ed. One Is, why .hould this 
be a Defence factory. Well, It wu 
.tarted seven years a,o as a Detf'n('8 
factory, because the Defence PHpJe 
wre expectd to be the Jar.e.t use" 
of e1ectt"Onic tnltruments and what I. 
more. there are certalii produeU under 
secret JIlt with t ~ De~n  Mtnllto' 
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which have to be manufactured there. 
But the Bharat Electronics works also 
for the Railway Ministry, the Home 
Ministry, the Transport Ministry and 
everybody else. Its production in 
1956-57 was Rs. 6 lakhs; in 1957-58 
Rs. 28 lakhs; in 1958-59 Rs. 65 lakhs; 
in 1959-60 Rs. 110 lakhs and in 1960-61 
Rs. 170 lakhs. So during the last 4 
or 5 years production in Bharat Elec-
tronics has gone up from 6 lakhs to 
Rs. 170 lakhs. Nobody could have 
expected that the factory would pro-
duce to its maximum On the day it 
opened. 

Criticism is also being made from 
the Opposition benches with regarl! 
to the treatment of labour. I gave 
the ft.gures yesterday that some yearg 
a,o we had nearly 82,000 man-days 
lost by strikes or other labour difficul-
ties. This year we lost 340 man-days 
excluding the days involved in the 
general strike which was not on an 
economic issue so far as we were con-
cerned. 

One of the ommuni~t member; 
raised the point that we were vlctimis-
ing the workers. There is no victiml-
sation in the Defence actorie~. W'" 
carry out the same policy as the rest 
of the Government with regard to 
those who -went on the general strike 
and who were involved in acts toat 
would be otherwfse criminal; there 
was the ,eneral formula about the 
violence or whatever it was. That hu 
been followed. Even there like In all 
other Government establishments we 
have followed not a policy of vindic-
tiveness or victlmisatlon but have 
adopted a rather lenient or liberal 
approach provid('d thlnp have chang-
ed. 

I want to sav quite frankly and 
honestly that In these factories, we 
cannot afford to overlook anv possi-
bilities of damage to machinery or 
leakage of Information or anything 
of that character. And sometimes It 
has been found necessary to tenumate 
the IIt!rYices of employees wllllout 
Hshrnin, rt'asons for it. 

As regards the Hindustan Aircraft. 
some questions were raised and I 
think I gave the figures once before. 
But the main advance here is that we 
no longer work On the ratio 1 :1.8. I 
said yesterday that the general con-
ception had been that it took three 
Indians to do what one Englishman 
or European did. That is now over. 
and I believe in the Hindustant Air-
craft. they have brought it down to 
somewhere to 1.1 or 1.15 or something 
like that. So the man-hours in pro-
ductiOn would be the same. 

Having dealt with these details, we 
come to one or two more controver-
sial items. One is with regard to the 
purchase and use of Russian 'planes 
and the olher the permission given to 
Russian pilots to fly over the Hima-
layas. May I first of all preface it by 
saying that Russian pilots 'lot under 
our employment but under the em-
ployment of the Russian Government, 
thanks to the assistance of my han. 
colleagUe, the Minister of Transport 
and Communications, fly over the 
Himalayas three tim!'s a week? The 
acquisition of Russian 'planes by us 
does not represent a departure from 
the policy of non-alignment, but is 
rather an emphasis of it. This coun-
try as the Prime Minister stated to 
t i~ House two years ago, has not 
passed a self-denying ordinance that 
It will buy its 'planes or its weapons 
or cooking vessels. whatever it is, 
from any particular source. It will 
buy them where it likes and where it 
is suitable in its Own interests. These 
'planes are for the purpose ot carry-
ing necessary goods and personnel to 
the more Inaccessible areas. to the 
foot-hills or 'other mountainous areas. 
to which places now roads are bein« 
built. They are part of the border 
roads organisation ana whether they 
belong to or are manned by the Indian 
Air Force. their purpose is to serv. 
the road building programme. Today, 
as I said, both in rl!rard to defence 
personnel and with regard to the road 
building personnel, not only their 
ordinary supplies like food.. clOth1nlr 
and everything e1Je...-.even .fRltch 
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box-but heavy tractors or other 
machinery have all to be carried by 
air. 

'!'here are only two countries in the 
world which can supply planes of this 
size. One is Russia and the other is 
the United States. They were avail-
able only in Russia and they were 
suitable for our purposes. Tilere had 
been statements in the ncwspapers, 
both in this country and abroad, that 
these 'planes have not perform'Jd upto 
sp('eifiG!tions. Th)3 i, entin·ly Ilntrue. 
Thesl' plar!c,;; have not peIff,rIm.·d ac-
cordmg to spt!cifications if yr \I mea:l 
by that that on the first day, they din 
not carry the full load. T!lUt is a 1-
ways the case when a 'plane i~ 
'broken in', berallse the pilot i ~ anxi-
ous about hi" own safety-quit" right-
ly. He does not load the 'plane to the 
full. It is built up. Thrv(.' days ago, 
the 'plane went to Chll3Ul f1'ld tomor-
row it is to fly over th(' pla:ns of India 
In order to have some practice. These 
'planes have perform('d ('xtremelv 
weI i, They helve Jandl'd on rough 
11'0und comfortably; sum" with the 
takE'-llft. They have beha\'ed well 
without giving any trouble whatsoever 
and they are takfng ordinary aviation 
kerosene ror fue!, They art' powered 
by four turbo-prop engine .. :md havp 
a cruising speed of 400 miles per hour, 
which reduces the time and. therefore, 
freightage in regard to thf' carria&:c 
of these goods. 

The next part is with rE'gard to the 
Russian pilots piloting t e~  'planes in 
Leh. First of all, may 1 ~\  that the 
RUssians did not ask to come erp~ 
We a~ e  them to come here. Firat 
When they came with the heliccpter. 
thl'y 58id, 'We do not want to go anv-
where near the Pakistan border or thf' 
Chinese border'. But there afr nn 
mountains of the size or character of 
ours In Russia to test them out th6f!. 
and we had to be sure tha t before 'A'P 
bought these expensive pla"1es. they 
would function in those conditions Inti 
we .·ould overcome even that if In 
spite of this there W8J! .nv real !PI!11-
Thy difficulty. These pilot!! have not 
been anywhere on our territory where 
187 (Ai) LSD-8. 

forei&ners are not allowed. These 
pilots are not allowed anYwhere where 
other nationals whom I do not IIPecif)o 
-have not beell allowed Of taken. 
And, what is more, their commission 
is practically over today and will be 
terminated on the 21st of April. They 

want to '0 home. 
The reason why they were brought 
here is this. These planes were 
bought from Russin on the huis of 
urgency and we WC'I'(' ilaving Rtock 
til'lIverl'd almost OVf'l' the CLlInteL 
The plane~ had come fltst, nne, lind 
two or three more of th!'m had come. 
TiL'''' we)',' no pilots to fly tht'm--our 
pilot3 are being trained in Russia and 
it will be some time fer them to ('orne 
wd :akl' nv,'r; some of them nrc half-
trained and had come back. WI' would 
therefore. have had plane!! in India 
without their heing used. That would 
hav!' been infructuous and I am !lure 
it would get reported next vear thllt 
thert' was infructuou!I expE'nd.i lure it 
we did not usc them. Thereforl'!, the 
one Russian pilot who WIl!l accompan-
led by India crew trained them to lIy 
the s3me. It usually ta e~ about 2 
months even to "convert" pilot. for 
an ordinary non-('omp)ex plane. We 
art' lucky in this !Ienge that our avia-
tor!! are men of considerable lIklll RneS 
th!.'\' arf' abll' to a~  to ny thl'Ae planr.1l. 

Then, we come to the qu('stion ot 
hl'lkopters. With regard to the heli-
copter, again, the charges are, fll"flt of 
all, t e~r  ~ i opter wa:; flown by • 
us~ian  secondly. that the Qullrtcr 
Ma:<ter GC'n,!ral travelled in Iti and. 
thirdly, that there ill no check er any-
thing of that kind. 

i~ hcliropter again a~ on lntll. 
r~ are no hcilcoptC1'lI anywhere In 

th(' world e ~ pt h the So\'il"t Union 
which will r,l'go:l1te thell(! heighh aneS 
which will land at the height we want 
them to land, Now, on the-cautional 
advice of our 5ci(mtiftc people and our 
Air Foree. We w"rc not prep3red to 
('omm/t oune]vcJ ~ buyin, them 
until they havf! been proved bf>yond 
any doubt. 
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This plane took off from here and 
the officer who was then Q.M.G. nt that 
place, who was in charge of the road 
building operation and secondly who 
was the only person to vo)unteer-
there had been no volunteer . .; forth. 
coming-to go to the hievl-}t of 23,000 
ft. or so, ,also was there. The plane 
carried one Russian pilot, this gentle-
man and 2 Air Foree Officers. There 
were no cameras; there is nO photo-
graphic apparatus; and what is more, 
nothing could be seen from that 
height in that part of the year. 

The next all£>gation made by 
Acharya Kripalani is that the Defence 
Minister telephoned to the Air Officer 
in Kashmir over the heads of the 
Army General ('ommanding there who 
is the subject of much discussion in 
the House now and asked him to allow 
this plane to go. Now, Mr. Speaker, 
this plan!' flew on thE' 2nd December. 
I was at that time in New York. I 
am not saying it is not possible for 
me to tclc·phone from New York. even 
though it is difficult enough to tele-
phon!' from here to Kashmir. But I 
did not telephone and I was away. I 
knl'w about it when I came back. 

In the Defence Ministrv it is not 
always necessary for the Dcft'nce Mm-
ister to sit down and lise the tele-
phone. It does not work that way. 

Then. there is the question 
of promotions. This matter has 
be!'n d('olt with by me at great 
It'ngth. I gave all the facts and 
flaures yesterday; but still some 
doubts have been raised. I am also 
as ~  to explain this again. But. be-
fore I do that. I am remindt'd that 1 
have to dNl with the question of our 
Scientific and Research Organisation. 
whit-h. I am reminded. was not men-
tioned by me yesterday . 

Th(.·r(' are 18 laboratori('s in thE' Ot--
tt'nce Dt'partmE'nt. J mav also say 
that there art! 9 'detachments' tunc-
tioning at various places in addition. 
ThE're are 500 !'IciE'ntists who are now 
working as Deft-flCt' Science Offict'rs 

and they have a great deal to their 
credit, not only in the way of research 
on fundamental principles that are 
required and that are ultimately used 
for their business but also for the 
development of weapons. The co-
ordination of the Armed Forces and 
the Defence Science Services has in_ 
creased considerably. In newer fields 
such as Radiation, Medicine and the 
necessary provision of food etc. for 
the Services also. They have achieve-
ments. Take, for instance, food. The 
Indian troops cannot be fed on buH's 
bpaf and things of that kind because 
their health would suffer. Even apart 
from that. the food habits of our 
peoplE' are not easily adjustible. It 
is ne<'essary for the scientific depart-
ment t.o find out ways and means of 
keeping chapatis fresh for six months 
without getting 'lpoilt StrangE' as it 
may SE'em. a large number of service 
people. particularly in the Air ~orce  

arf' vE'gptarians. Vt'getablps are de-
hydrated in a wav as to be com-
pressed in size and so on. In food 
research. in weapon research and In 
all the investigations that have been 
madE-in regard to the newer weapons, 
the DefencE' Science Organisation h .. 
contributed ('f'I't'ctivE'ly under th(' able 
guidance of Dr. Kothari whose mostly 
full time sf'rvice WI' shall nOW lose 
becausl' the Education Ministry has 
appropriated him. though he will con-
tinu(' to be thl' Chairman of th(. ad-
visory committee. 

18 1mI. 

Q,Jestions also Were raised about the 
nature of our WE-a pons it was said 
they were out of date. Mr. Speaker, 
I rather regret this. not from thl." point 
Of vit"W adverse political banteror 
attack but because out in the gallery 
are large nllm r~ of members of 
families of military personnel. There 
Is nothin, morl' demorali!'ling for the 
troop!!. and more partklllariv for their 
families. than to fpel that equipment 
provided is ~ -Ient Or of bad Quality. 
i~ is not the truth. 'nil! Indian 
Armv for the clas!: of Army it i~ ane! 
for the class of country We are-we 
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are not one of the major powers-is 
pretty well equipped and its equip-
ment IS improvmg from day to day, 
thanks to the decision of the Govern_ 
ment to go more and more 111 to indi-
gellous production. whereby it is pos-
sible for us to improve on what other 
people have made and what is more, 
to be abiP to make things for our-
sl'lves. The wholl' or practically all 
kinds of what is known by the general 
term "guns"-a11 kinds of guns--an' 
made hen' including recoill s~ onE's. 
Most Of the E'lectronics--not all of 
it-is al.,o made here. When 1 come to 
the figures of foreign exc-hange expen· 
diture, in this matter, it will be clear 
that in 1957-58 the expenditure on the 
pun'hase or store~ f.-om abroad was 
Rs. 93.57 crores but in 1960-61 it came 
down to Rs. 48.44 crores and We pX-

p£'c-t it to be even less this year. If 
all our present rl'quiremrnts were 
imported from abroad, now it would 
not be Rs. 93 crores but probably Rs. 
120 crores. This will give some in-
dication of the results of dE'velopment 
in production, and the saving to this 
country in that way. 

Ther£' remains the Air Forcr. There 
has htoen considerable expansion in the 
Air Force and 1 would lik£' at this 
stagl' to mention that the Air Force 
has suffered an irreparable loss in the 
death of Air Marshal MukerjE'e. But 
the traditions over which h(, presided 
are w('11 kept up. There is consider-
able shortfal1 in the cadre of its offi-
cers. Younger people are being 
brought in and I believe from the 
next year, We shall have to draw con-
siderably on the Auxiliary Air Force 
to relieve some or our potentially ope-
rational pilots. 

Now. sa\'ings in regard to produc-
tion. This question was asked the 
othpr day: why does the DeftmC4' 
Minislr\" m~ e tractors? The unfor-
tunate 'word is 'tracton'. Tractors in 
t i~ case are ~r -mo\ ng machinery. 
Each year Ihe Army is needinll lIome-
whe'p between 100 and 200 units of 
etlrth-movlng machinery. They are 
t~  l l ne~ that build road!! and do 
Dla?J\' ~ ng  bi-.. i:ies I am urpri~e  

that in Delhi anybody should ask: 
why the Army should have this 
machinery. They will not if only they 
remember the occasion when there 
was trouble about water shortage in 
Jamuna two years ago, this is the 
machinery which helped to bring re-
lief. Anyway. when they have to be 
made for the Army, the same plant 
and the samt' facilities are useful tor 
other purposes. It produces at the 
pr~ sent moment, two types of vehicles 
also and going on to another two. The 
annual savings, according to figures 
which an-vetted both by Finance and 
audit. would be Rs. 1.25 crores a year 
in respect of three-ton trucks and 
one ('rorc On the onl'-ton truck: one 
is German and the other is Japanese, 
Also, thanks to the advice of our 
s('ientific people, considerable sav-
ings havp been effected by the retriev_ 
ing of old ammunition which of course 
cannot be used because old ammuni-
tion, even it appears to be usabll', Is 
not permitted to be used bt>caU!i(' I)t 
certain r('asons-we have better know-
h'dge in thl's£' matt('rs now-and the 
materials Rrl' dumped in the sea. They 
arl' now immobililll'd by bomb dilpolIIIl 
squad!! with a certain amount of rlak. 
But il is done. In this way. Ihl' tin 
foil. the metal and pverylhlnll l~e ill 
rl'tril'vE'd. The same thing hili bren 
doni' in regard to the u~e of thl' dift'e· 
renl tYpt'8 Of weapons which hllve 
b('(>n bequeathed to u~ from Ihl' pre. 
war days and latl'r. 

Now. I come to the IlllIt subject, 
naml"ly, promotions. I dealt with 
thi!! subject at Jenrth yelterday, but 
I am uked to say It allain. There" 
the nonnal promotion with rPllard to 
the junior commissioned oftkl'f5. It 
dof'll not coml" ('ven to Army If{'ad· 
quarte". They ar~ done by thp ("om-
m n er~ of the a~pa or reJion. Then 
about th(' oft\Ct'1'R hAvlnlr pte1ident'. 
(·ommis!':ion. up to from t ~ nn1c of 
Lieut·CoI.. the-.' arl' promoh·d the 
whole Jot of them. Ther/' arl' two 
type!! or promotion in that hrllC'ket. 
80m,. of th,.", arf' Dromcotf'd by 
ouaJ!ty. that I~ to sav. bv I"vir f'f'ft. 
clene'v and m'!rit, and .uch LIMIt -Col. 
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can go up to earn higher salaries to-
wards the end of theIr career in that 
rank. For the others who do not get 
su ~  promotion by merit, who do not 
go to the Staff ColkgL!, and so on, 
thcy art' on the tim -sl ai~ arrange_ 
ment. Promotions from Sl1bstcllltive 
ranks Of Lipul.-Cols .. Colonels, Bri-
gadll:rs and Major-Gl·nerals, are done 
by what is called No. 1 Selection 
Board. The No. 1 S(!ledion Board 
consists of tile Chid of the Army 
Staff. his deputy--I am "iving the 
pro(:edl1J'(' only for I he army, but 
mnch the samp appli ~ to 'the Air 
Force except that the Air Force is 
more modern in i~s m:·thods-threp 
.,,-my commanders and four PSOs. 
They sit together. It is not as t 1ll':I' 
intr'1Tip\\' twr. or t n ~  PI' .p:c· from 
01lt of the p ~  wi". ;,Dply rlnrl 

sr 0:1. Th('Y ha\'(' a II thp papprs 1)('-
fOf!' thpm. 11~~ is to ~  c~a 11 offi .. 
ccr has ~ ot lh(, Annual Confiocntial 
}:"PClrt of sJml' primn ,fncic eligible 
(':mrlidatps from thE' time he wns ('om-
mi .~ one  in th" army-whl'nl'YPr It 
w:ls--and it is written a('rordin/.: to 
es~a lis t  procedures. All these are 
examine:i. In addition to that.-·these 
ofl\cprs arp now Genprals-they would 
have somp personal knowledge also, 
having commanded them or worked 
with them. All that comes in, and 
each person Is marker! s".pnratPly. 
Ultimntely, there Is some r('('oncilia_ 
tion and ro-ordinat!on and whilt r,ot. 
Ani! then il. i~ sent to thE' Dc'fen:oe 
Minigtl'v nn!i finally it come~ to the 
Ddcnee Minister throu!!h th" DdplH'e 
Serretary and his staft'. It was said-
It i~ VE'J'y unfortunat('--that thp 1)(>-
fl'nre ni~ tr  officials. thp Rl'cretal'Y, 
th" .Toint ~cret r  the D P\lt~  Spcre-
tarir-s nnd what is more th(' Dep\lty 
ini~t rs-nll thE'se peopl('-;n adrlitlon 
to lh" Dl'fE'nce Minist"r ('xerdsf'd their 
whim!! I\ni! nncie~ in thie; matter. 
While the Deputy Minister!1 ran tak!' 
care Of thems('lvM 1 beliey(, it III 
onl:v ril{ht that in a narliaml'ntarv 
""s+l'm of ('.n\'crnm('nt. T !<hollld sp"k 
for 'Protf't't'on for the!'c pl"OPle. ~

cauct.. Wf' Dr" l s~  an" fOTtllnot,.. 
~rt8Inl v. In (lilT adminl'ltration In 
havlnlt ('\vl1 Sf'7''1Int.!1 who ron form to 

prescribed codes of conduct and have 
a great deal of efficiency. Perhaps we 
would want them to go a little faster 
and that would pave the way for even 
better in the next generation. Anyway, 
these people do not in any way exer-
cise their personal judgment except 
that which is based upon the facts 
before them. It is their duty to advise 
Government whether there are any 
flaws in the work done by the mili-
tary officers and if anything has been 
ovr~r oo e  they wOlllc!. draw atten-
tion to it. So,' thf'se things go back-
wards and forwards till thC'y come to 
the Defence Minister. And the De-
the Def(,llce Minister. And the 
Ddr>w'p Minister, l~ the Prime 
Mini'llT i'1formprl thn House the 
qlhror day, w(luld confirm the recom-
m~ 1 ations in practically all cases. 
By that time, it has been dis-
cus~  ~  1 he whole lot. and if thE'I'P 
was anv p:uticular matter regarding 
th(' pla(,pment Of the offlccr and what 
not. th:1t also is talked over. From 
the dl'bate here, it would look as if 
there was anarch" in this matter and a 
civil war goin~ on, Apart from t ~ 
few pe()ple who have the great pri. 
vi1eg!' of p('rsonally haying conversa-
tions with Memher!'! of Parliam('nt or 
t in in~ that thp ordinary methods of 
ndvnn('ing by m(,I'it can be short_clr-
cuilNI hy politiral intervention of 
oth('rs. 1 rio not think that there is any 
rlistin<'tion or discrimination of thic; 
kind. 

Thl'rE' h::ls be<>n l'om(' misconcep-
tion about what Y saii! ~ e lter a . 

\Vh"n I said that largE.' numbers of 
Lieut._Cols. werl' supNspded and t 
1/:8VI' figures. 

Th'lt. again, I give in oTder to point 
out that what is m ta ~nl  callf'd 
"supprsClls;on" Is not nnllslnJ In the 
Arm\,. In th" sCf'ond Selection 
o~r  No.2, as r 53;d. not I'ven the 
C'j,.', o;t'TVic(' rQm('s in very much bP-

all~p It is hI' dimC'u1t t«:>r tharn to 1M 
into the h'lOk'l of ~  or 400 ppopte 
ench tim!'. E\-r'l tht'Te theTr- are 
~ul es 1io~ . in the ratIo th3t t 
mention!:'" )"I'l'teroay-t bel'eve !t is 
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280 odd Lieutenant Co!one;s selected 
and 400 or 500 rejected. At this stage 
everybody is considered and that it 
why there are rejections. When an 
appeal is made, usually army organi-
sations, by force of habit I suppose, 
never admit appeals. They take a de-
cis:on and they stick to it. Should 
there be any perversion of justice the 
aggrieved appeal to Goverrunent 
['ither through the medium of the 
Ministers or. ultimately, in certain 
cases thpy even appeal to the Presi-
dent. The PresidC'nt no doubt cxerc;se 
authority On the advice of his Minis-
ters. 

WhC'ther I ('om'inc£' thc Opposition 
Or not, I would like you, Sir, and thf' 
House to be convinced that thC3C pro-
motions are done With great pro_ 
priety, with gr£'!lt carc and by con-
forming to th(. I ule~ laid down. In 
tltis way 110 in u.~tice is done. 

Shri Ranga: Question. 

Shri Krishna M"non: It is quite true 
that C\'l'n' soldier and, cC'rtll:nly, 
p\'ery officer. not wh.m he is com. 
missiOlH'd but wh('n h{' is too humble 
to think so, if hf' becom('s a captain 
he probably thinks that he will be_ 
come a gt·neral. ThBt is a good thin.OZ. 
ThC'y ~ l  that a soldi('r carries a Fi(')d 
Marshal's baton in his knapsack. But 
the judgment has to be made by other 
people. 

There are two other matter'!!. One is 
with regard to a naval captain who 
was promoted. This has reference to 
the offic('r who is now the head of the 
National Defence Academy, and who 
is doing a job of work wh'ch has won 
praise for him everywhere. That 
would not deal with the position put 
up by the Public Accounts Com-
mittee. With great respect to that 
Committee J would like to point out 
that the rule t ~ have quoted Is not 
attracted by this case. The trouble 
that amae in this naval establimmePt 
over whicb be presides a. captain, In 
the IleNe that he was 0Ileer Com-
mandin, Bomba,. at that time, fa tbat 
theft were eenam deIa1eat1ans wlUda 

today are under enquiry by the Spe-
cial Police Establishment. It would 
not be right for me to go into thiD. 
On the face of it they look extremely 
bad. But all this. occurred in Apr:I, 
1959. This officer was appoinh,d 
to the Academy and the ap_ 
pointment to the Academy carrif's 
automatically promotion to the 
raM of & .. 1 Admiralship. That WitS 
done in Dccemlx>r 1958. Government 
could not anticipate that there would 
be trouble in this place all his pro. 
motion. Therefore, this question did 
not arise at all. This came after_ 
wards. This matter is under en. 
quiry. The lower level officf'r-I 
bp)icve it is a foreman-is under SUll 
pension and the matter is under el, 
quiry by the Special Police Establir-:h. 
ment' and the usual procedures will 
Ix> followed. 

Sir. whdc I have no dl'sirc C:tIWl 
to rd('J' to any IlRmes or to pn ~  

op Ilion.; in regard to individun i nill. 
c('rs. as thc Prim!' Minister s:tid t i~ 

morning, it is nf'cessary to be corre<·t 
WJth r<'gal'd to fads. Yl'Rtf'rday, 
Achul'\'o Kripa)ani re!l'rr('d to the ap .. 
pointm('nt of the Chief of Generlit 
StolT. Aga:n Ihn(' is ~ m  miscnne.'p. 
tion as to who thc Chief of nr~rIl  

Staff is-I am not going into it at thp 
pn'sent time. Thp Chief of Gl'n(':-al 
Staff is one of the P.S.O's of the office 
hE'adquarters. and it was said that the 
officer who is now holdini it is 1.1' 

Army Service CorPI' Officer and that 
no Army Servke Corp:! offlct'r ha$ 
been appointed to thi'l place tor a 
long time It wu a)so said that t ~ 

was a pif'Ce of nepotlam or political 
patronage, So far as I am awarp, 5il', 
there is no politics in the Army ex. 
cept for thOle who hQve that brllnd 
of politics, where certain disgruntled 
amcen, a. the Prime Minister point_ 
ed out this mominl. try to approach 
political orianisatiOlll or Membt-n of 
Parliament and uae political tnftu. 
enn:!. Now, this ofIIeer-1 wilJ not 
mention the n~ .. commialon-
ed into the East Surrey Bellment in 
arltisb tiJntoe u an tntantry .old:'. 
After lIOIDe time be became part of 
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the Rajputana Rifles, then called the 
Napier Rifles. His period in the 
A.S.C. during British times amounts to 
somewhere about eight or ten years, 
out of 28 years of service. For over 
twellty years he has been an infantry 
officer, having belonged first to lilp 
East Surrey Regiment and a t~r ar i 

to the NapiN Rifles, which became the 
RlIjputana Riflcs afterwards. After he 
left it beca use an offic{'f ceasps 
to be in a regiment after he puts in 
a prescribed number of years or for, 
other reasons, he went to the Bihar 
Regiment. He commanded various 
components of the infantry, incJ uding 
a br ~a e and division for a period of 
Sl'V('n years, which is far more than 
thE' ave~age of most of thc officers, 
longer perhaps than most of our offi-
cers sinci' partition. He was in active 
serv:ce in thl, North W('st Frontll'r 
Provinc(.' and in Burma during the 
second world war and in Kashmir 
during 1948. His staff appointm<ents 
included delegation abroad, including 
s(,l'vic(' on the N('utral Nations Rt,-

pntl'illtion Commission in Korea. Dur-
ing this period, according to the re-
port before us, he carried Ollt missions 
of a hazardous character in many 
place~. Recently he was awardt>d what 
is called thp Distinguished Service 
Medu', the Vishisht S('\'a Pedak ac-
cording to the new arranl:ement It 
was suggested that this again was 
~iven n, a p"ece of  pl'l'sonal Pllt,·o. 
na(;w. In fact, the Distinguished Servicp 
Mt'dal is not even rp('ommendl'd ~  

the Ministry; it is n'commpnded by thl' 
services. The :'ecommendnlion COI11PS 
from the sCl"\'i,'(' to me throuch the 
Ch" cf of Arm~  Slaff. It is not gIVen 
for ('onstruction of houses, although 
construction of houses is extremcly 
important In our systt'm and this 
officer was more latelv responsible 
for constrU('ting ou~t  for II. whole 
di"b,ion in the forward areas in le~s 
th:m two months. But it was not an 
award for th(' construction of hous('s. 
'nil' whole record of tht' officer from 
thf' timl' he was commissioned to the 
pr{'sC'nt time, the question of his «aI. 
lantry. the question of loyalty, the 
Question of sklJl, nl) t u~ were taken 

into consideration for the award of the 
medal, 

Reference was made to the flight 
of a helicopter, which again was un. 
dertaken by him partly because the 
Quartl'f-Master General which he 
then WdS i3 respons"ble for logistics 
in our Anny and. secondly, bl'cause 
he i" a vpry important member of the 
Border Roads Board and, thirdly. 
becaUSe there were not too many ';0_ 
lunteers forthcoming. As it happen, 
the hdi('opter fO"ce-landed and all 
these men might well have been kilo 
led. On thp 2nd Decl'mbel' he (ofJk 
upon himself the voluntary duty and 
I believe he had the sanction of the 
Ch:pf of Army staff: or it mav be in 
the course of the ordinary duties. The 
helicopter force-landed in one of 
mountain places in Kashmir and, un. 
fOJ·lunatt'ly. becauSf> bad weather 
broke' out for two months, we could 
not rescue it. Now, if I may say 30, 
the crash_landing or the damage to 
the helicopter is not due to the hE'li. 
copters being made by any particu_ 
lar country. If We had purchased 
them from any other country, we 
would probably have had just the 
same trouble. Herp again I would 
like to re-assure thf' House that there 
was no disregard of our security 
problems, because the pilot of the 
helicopter a~ not given any maps 
and ollr own auxi'iary pilot was with 
him and a navigator and they were 
g:v'ng dir<'Ctions this way or that way. 
That is all. Then· was no question. 
as I said, of my inotructing the lower 
formations. 

As my time is up, I will come to 
my last point. Acharyll Kripahn: 
f'ndt>d up or very nearh.. ended up 
h;s address to the Hous(' 'by charging 
the Defpnce Minister with various 
things. It is not for the Mini_ter ,,.. 
defend himself; I think the vote will 
do it. But I am rathE'r impressed by 
th(' fact that th's indictment has 't 
family resemblance to the impt'ach_ 
ment of Warren Hastings. And War-
ren astin~s  Sir, was honourably 
exonerated bv the British Parliament. 
He charges the Defence Minister with 
!lavin, ~r~te  rliQuPl in ~e Army, 
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But 1 believe there is no person more 
responsib!e for promoting and aiding 
cliquishness in the almy than Acharya 
Kripa\ani himself. He entertains 
evcry mischief-maker, asks him to 
tell his story, stories which others 
would not listen to. He p-ovides a 
m ~gap one for people to spread dis-
loyalty and indisc;pline. 

I believe it is up to Acharya Kripa-
Uim at least to teJI the hon. Prime 
Mm<;t('r as to ~o  hc came into pos-
session of cort't"'pondence that .'l:ls<;pd 
betwccn one General and thl' Ch:pf 
of the Army Staff. Since we have 
cases of leakage of information whkh 
is now under en uir~  by Intelligence, 
I am qUitl' slIre that as a patriotic 
c;tizen he will help us to find this 
out. He said there is no written re_ 
cord or som£'thing of that kind. That 
Acharya Kripalani would not have' 
seen Or known of because it is kept 
under lock and key. 

Thl'n I am charged with lowering 
th(' morale of our arml·d forces. All I 
can do is to rf'peat what I said, 
na...,e1y, that the morale of the arm£'d 
forces is high and high!'r than ever 
beforc. not only on account of the 
emolument.c; and other matl'rial things 
we have donE' for t!wn, ou\ ot'cause 
with the adva\'remr>nt ui (-ducation in 
our country both in the conventional 
and in the social ~ense. understanding 
th!' purposes for which thf'Y arl' en. 
1!agt'd is high and mOf(' profound. His 
role in his country is more full un. 
der,tood by th(' ordinllrv sold ·I."r or 
thE' mc·n in' the other le~ices. There. 
fOPf: the morale of thE' armed forN'S 
is high for that rea~on as might be 
~n frClm the enthusiasm with which 
lXoople arE' anxious to 10 on this mill. 
Ilion to th.. Congo or to move to for. 
ward ar a~ about which I am not Qt 
liberty to s~  at what places they 
art' deployed. 

Then I am c arg~ with wasting 
money of "a poor and starving 
nat;on." Unless it mean I that I am 
w8I;ting the money of a poor and 
starvin« nation by takinl the time of 
\hil House-it mu~ take a tot 01 

money to oreanise this debate the 
wasting of the money of the nation 
has been indicated by the lgure~ of 
production that have been given. by 
the savings that have been indkated 
by our attempt to saVe fo' eign ex. 
changE' wh . .ch is even more imporlant 
than saving money. I ('annot waste 
by myself because the Government 
IS a colll'Ctive organil'o8tion, though 
in a sense it means the deCellct· or_ 
ganisation. 

What is more, there is our obvious 
refusal to be bludgeoned by the pre-
~surl  of pl'. vat.e interests trom sav. 
ing mom·y for Govl'mment. We have 
not wasted any money. As I told you, 
We have saved Rs. 1 & crores, 011 one 
Item alone and there are many others. 
I am quite happy to say that Acharya 
Kripalani can look into all this. him_ 
self. 

Shri Naushlr Bharueba: What about 
thl' Audit Report? It has given ins. 
tance~ of wastage. 

Shrl Krishna Menoa: The Audit Re· 
port is read but not the repliclI. For 
instance, la'lt year came an Audit 
Report about 50 items most at which 
I said were out of date (oing back 
to one Sir Alexander Cunningham or 
whatever he was who bought some 
blankets. Anyway, I gave th(lfll' anll. 
wers .... (Interruption) . Please, do 
not interrupt me. I did not. interrupt 
YOll. Then it wellt to tht' Public AI'. 
counts Committee. Th('Y DC'ccpl('d 
some of it-not mrnlt ot it. I think-
and 50n1(' of it they did not. We hope 
to convlnc(' them hN'au5e the' facti 
are otherwise. 

Th!'n. I am also charjwd with-I 
hope the hon. Prim(' Minister t.&kel 
noti<'e of th;s-in the intf'mlltional 
field lIupporting tNlitarian and diC'-
tatoria! regim~ tI,ain!!l th(! will t)f 
tht> peopl'.' and frfi'<!om. So far lit 
this ill conr.erned, my ll~ ne.~11 I., " 
humble way is t.o try and expound or 
advocate the policieJ at our Govf'rn. 
ment which are on(, of non.alilT1mf'1lt. 
If a totalitarian country p found to 
support our poliey of nnn·aUenmC!nt, 



10925 Demands APRIL 12, 1961 for Grants 

[Shri Krishna Menon] 

we {'ould not oppose it. Then we 
would not be non-aligned. 

He also said about the neglect of 
the defence of this country against 
the aggression of Conununist China. 
I say in spite of the risk of being 
misunderstood that it would not be a 
part of the policies of this country 
to try and raise troops of the size of 
the Chinese armie3. We neither ha\' ~ 
the resources nor anything else. Bu. 
I say with t\ sense of responsibility 
which is expected of me that in the 
circumstances that ('xi·;t on our fron_ 
tiNs today we are as well protectl'd 
as our resource3 and our undersl[1'1d_ 
ing of these matters and ci~cumstall  

permit. Our troops are in advance 
positions. Our equipment are of !I 
better character. It i~ talk of this 
kind, that is, about alipn persons pllO_ 
tographing places and that we havc 
not got proper C'quipml"nt. that dOl'5: 

the damage. 

So many timl's it has been raised 
by the Opposition as to why We did 
not buy some of these things from 
private manufacturers. In fact, we de) 
to some extent. We are not in!el·ested 
as a Dl'fencc Ministry in the ici~olog  

of private and public l'ntl'rprise, but 
we nre intcl'ested in quality control. If 
you will benr with me, I wiIJ give 
one instlln('('. Wht:'n these trucks were 
made we were told that there Wf're 
manufacturers who were making ra-
diators and we shoulrl buy from them. 
We did. They leaked with the result 
that people who !:aw Ule trucks said 
that Ulf'Y WE're bad. So if any part 
is bad, the whole of it is bud. 

I will conclude in one minute. 

Sinee t i~ matter of promotion has 
come up aeain, all I need to say is 
that when it came up last time, the 
Prime Minister dealt with the posi-
tion, and he said this 

"Acharya Krlpalani refl. ... red to 
some re:n uk; mlde by s.xne o:11el' 
~il\ ~s oP l ~ite 0:1 the la$t octa-
lion. If 1 m3y S3y so with all res.. 

peet, they were not at all proper 
remarks, about General Ayub Khan 
and all that .... For instance, Acha-
rya Kripalani himself talked about 
political consider3tions in regard to 
promotions. I invite Acharya Kri_ 
paillni to come and see the files of 
every man promoted, himself. I in_ 
vite him to come and see them.". 

Then. the Prime Minister went on 
to say: 

"Acharya Kripalani is a respect-
ed party ... " 

-now. he is 110 longer 
n respected party-as 
leads himself_ 

the leader oC 
he said-he 

" .. He is not either the public press 
or a puo!;,: lllL'eting i.~ Ramlila 
roun ~. He is not the mirror, I 
hope, of every rum our that 1-

throWI1 about in the City c: Delh. 
or elsewhere.". 

Sir. the Prime ~l1in  ttr i~ one of 
those pcepe ::, the v.·orld who have 
so many hopes, oftl'ntimes only to be 
i~ ppoi 1tc . and tll:s is one of th:.'m. 

'I11l'n. he goes on to say 

"It is quitp right for him to ra~ 

attention. But I invite him here 
and now, and anyone else in this 
House. to come and examine every 
file on promotions, becaus(' .. ". 

Then, there was a:1 
Ac ar~ a Kripalani. 
elSE>. Then. a little 
Minister went on to 

interruption by 
and somebody 
later, the Prime 
say 

'I am dealini. Sir, with t ~ 

points, separately. and I am ventur-
ing to sugge5t-because this wss 
Acharya Kripalani's point, whatever 
the basis of his information was, 
that promotions have been made for 
political consideratif)ns-I invite 
Ar.harya Kripalani, or any com-
mittee of the House appointed by 
you to go and look at every ftle 
dealin' with promotions. Here is an 
open invitation, Sir, so that this 
matter may be dealt with tbroUlh17 
and fully, ."bleb is far better thaD 
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any discussion elsewhere. Go to the 
source, form your own opinions; I 
will not be there, see the files.". 

That is, he said, you see the files 
yourself. Then, what has happened? 

Shri Ranp: If the invitation is still 
open, here is an opportunity for thL 
Speaker to appoint a committee or a 
commission. 

Shri Krishna Menon: What has hap-
pened? Not only did Acharya Krip"-
lani not write, but no one else too 
wrote to come and see, eXCl'pt Ollt' 

Member of Pa'liament, and we kept 
everything ready for him, and hl' 
never turned up. 

Acharya Kripalani: When the De-
fence Mini,t!'r was speaking, we 
were Iist. ~ning to i~ speech and we 
did not interrupt him. When thc-
Prim\, Min:stel' had sued that the 
books ('Quid bp scen, then I had writ-
ten to t.he Prime Minister. I am sorry 
that though this was a private COTI'es-
pondcnce, but, as the question has 
aris ~  I sa" that I had wl·ith.'!1 to 
tht, Pr'me M nL,ter that if ev(,ryth;ng 
could hI' fOWld from book" th .. rL' 
wou"d br no lurt~ of justi('p, Il:-;d 
then' would br' 110 ('videm'\, takfm, 

but I wa' willj'lg to agree that a com_ 
mittee might Ix: appointed where uffi_ 
e('rs might be called and evidl'nce 
might be taken. Everything is not d.,_ 
cided only from books. That is ail 
t ~t I have to say. 

Mr. Speaker: Is any hon. Member 
pressing any of his cut motions? 

8Iui Nallllhlr Bbarueba: I am pres-
ling cut motions Nos. 1250 and 1227. 

8brt ....... : Mr. Speater, Sir, here 
.. as an open invitation extended by 
the hon. Prime Minister. You appoint 
• committee by yourself. 

8brt M. B. 'l'haIEore: I request that 
my cut motion No. 271 may be put 
to yote separately. 

A.cIIarJa KItpaIuI: NobodJ 'Ir'&DU • 
division. 

Mr. Speakei': I shall nov.. PUt Cut 
Motions 1250, 1227 and 271 to the vote 
of the House separately. 

The question is: 

"That the Demand under the 
head Ministry of Defence be redu(!-
cd to Re. 1 (Failure to take edec-
tive steps to defend the country 
against aggression from Communist 
China)." (1250) 

The motion was ncgatit·cd. 

Mr. Speaker: The question is: 

"Thllt the Demand under the 
head Ministry of Defence be reduc-
ed by Rs. 100 c ~  tor evolving 
a sound policy and appropriate 
procedures in regard to appoint-
mentg in and lhe administration 01 
the Defence Services in order to 
ensure the maintenance of high 
morale among members of the 
Armed Forres.)" (1227) 

The motion was negatived. 

Mr. Speaker: The question is: 

"That th" demand under the hl'nd 
Ddl'IICl' l rvi ~  Elfective--Armr 
bp rcduct'd by Rs. 100 (Need to 
provide more facilities and ameni_ 
ties to armed forces,)" (271) 

The motiml ~ negatived. 

Mr. Speaker: I shall now put all 
other Cut Motions to tht' House. 

A!l the other cut motiorLR were TJ!.I.t 
and negatived. 

Mr, Speaker: The question is: 

"That the respective 5um~ not 
exceeding the amounts shown in 
the fourth column of the 0 'der 
paper. be granted ro the PrE1lident, 
ro complete the sum. necessary roo 
defray the charl{etI that will come 
in COUI'IIe of PllvmMlt durin, the 
year ending the 31st day ot March. 
1982 in respect of the head" of 
demands entered In the .eeon" 
column thereof .,.Inst Demunda 
Nos, 8 to 12 and  and 111 relatin,· 
to the! Klniltt'y of Defence. 

n. "",tWa-IDa. a.dopNd. 
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LThe motions of Demands for 
Grants which were adopted by the 
Lok Sabha are rep1'oduced below-Ed.] 

DEMAND No.9-DEFENCE SERVICES, 

"That a sum not exceeding 
Rs. 40,1l1,000 be granted to the 
Prcsidl:llt to complete the sum 
nCCI'ssary to e l a~ the charges 
which will come in course of pay-
ment during the cal' ending the 
31st day of March, 1962. in respect 
of 'Ministry of Defence'." 

DEMAND NO.9-DEFENCE SERVICE:, 
En'ECTIV.;..ARM.Y 

"That <1 sum not exceeding 
Rs. 1,90,95,65,000 be granted to the 
President to complete the sum 
nL>cessary to defray the charges 
which will come in course of pay-
ment during the year lS1ding th(' 
31 st day of March. 1962. in respect 
·of 'Defence Services, cctiv~ 

Army'." 

DEMAND No. 10-DEf'ENCE SER'vICES, 
EFFECTIVE-NAVY 

"That a sum not l ~ec illg 

Rs. 18,37,/lO,000 be granted to the 
Prt'sident to complete the sum 
npccss!lry to ddra)' the ch,uges 
which will come in courSe of pay_ 
ment during !hl' y('ar ('nding thc 
31st day of March, 1962, in respcct 
of 'Defence Servi('cs, EfTt'cti\'c-
Navy'," 

D\- .~ D No. 11-·DEFENCE SERVICES, 
ErFECTIVE-AIR Jo'ORCE 

"That n sum not exceeding 
Rs. 57,69,02,000 bl' granted to the 
Prc~iuent to complete the sum 
m'('l'ssary to defray the charges 
which will comE' in course of pay-
ment durin, the year ending the 
"31st day of March, 1962. in respect 
of 'Defence Services, Effective-
Air Forl'4!'· ... 

DEMAND No. 12-.DEnNcE SERVICES, 
NON -EFFECTIVli--CHARGES 

Mr. Speaker: Motion moved: 

"That a sum not exceeding 
Rs. 17,04,95,000 be granted to the 
Pr('sident to complete the sum 
necessary to defray the charges 
which will come in course of pay_ 
"'lent during the year ending the 
31st day of March, 1962, in respect 
of 'DefE'nce Services, N on-Effec-
tive-Charges'." 

DEMAND No. Ill-DEFENCE CAPITAL 
OUTLAY 

Mr. Speaker: Motion moved: 

"That a sum not exceE'ding 
Rs. 30.:: 1,88.000 be' granted to the 
President to complete the sum 
n('cessary to defray the charges 
which will come in courSe of pay_ 
ment during the y('ar ending the 
31st d.'ly of March, 1962, in respect 
of 'Defence Capital Outlay'." 

MTNISTIlY OF COMMUNITY DEVELOP_ 
ME!\T AND CO-OPERATION 

Mr. Speaker: We will now take up 
thc Demands relating to the Ministry 
of Community Development and Co-
operation. 

D . .\~  No.6-MINISTRY OF COMMU-
NITY DEVt:LOPM\-:NT AND CO-OPERATION 

lWr. Speaker: Motion moved: 

That a sum not exceedmg 
Rs. 27,99,000 b[' granted to the 
Pn',ident to complete the sum 
necessary to d{'fray the charges 
which will come in course of pay-
ment urin~ the year ending the 
31st day of March. 1962, in respect 
of Ministry of Cntnm:mity Deve-
lorment and Co-operdtion'." 

DEMA)I;D No. 7-COMMUNITlo DEVELOP-
MENT PROJECTS, NATIONAL EXTEN-
SION SERVICE il-ND CO-OPERATION 

Mr. Speaker: Motion moved: 

"That a sum not exceeding 
Rs. 2,75,57,000 be granted to the 
President to complete the sum 
n('Cl'ssary to defray the charges 
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which will come in course of pay-
ment during the year ending the 
31st day of March, 1962, in respect 
of 'Community Development Pro-
jects, National Extension Service 
and Co-operation!." 

DEMH(D No. 1I0-CAPITAL OUTLAY OF 

THE MINISTRY OF COMMUNITY DEVE_ 

LOPMENT AND CO-OPERATION 

Mr. Speaker: Motion moved: 

"That a sum not exceedin, 
Rs. 4.96,04.000 b(' grantpd to thl' 
Prpsidl'nt to complete the sum 
nl'('essary to C]pfray t.he charges 
which will come in courSe of pay-
ment during the year pnding the 
31st day of March, 1962. in respl'ct 
of 'Capital Outlay of the Ministry 
of Community Development 'and 
Co-opl'ra tion'." 

Mr. Speaker: Does thl' hon. Minister 
want to initiate thl' dl'batl'? 

The Minister 01 Community Deve-
lopment and Co-operation (Shrl S. K. 
Dey): I would speak at the end. 

Mr. Speaker: Mr. Raghubir Sahai. 

Shrl Ba,hubir Sabal (Budaun) Mr. 
Spt>aker, Si,o I tak" this opportunity 
<If congratulating the Ministry of 
Community Dt'velopment and Co-
operation for having taken up the 
Panchayati Raj in all seriou~n ss and 
having madp good progress within the 
last two years. In this connection I am 
very glad to know that even the Sar-
1 o a ~ le!ldl·r. Shri Jaiprakash Na-
rayan, has paid a well-dellerved tri_ 
bute to the Panchayati Raj and in that 
connection a tribute to the Prime 
ini~ter as well as to the Minister of 
Community Development and C().. 
operation. 

Sir, we alreadj' know that RaJas-
than and Andhra have been the first 
and foremost in the fteld of panch&-
yati raj and they have almost ftnilhed 
-why almost-they have finished 
more than ont'! year' of that great ex· 
periment. MadJ'a' has alH 191rn If\) 

that experiment in right earnest 
though it is proceeding in stages. To 
begin with, only in 75 blocks during 
thl' first stage panchayati raj has 
been intnduced. Then, we are given 
to understand that during the second 
stage 130 blocks would be coverNi ~  

the panchayati raj and during the 
final stage 165 blocks. 

16.37 hrs. 

[SHHI HEnA in the Chair] 

Wl' also und"rstand that Mysorc 
has gone in for the three tier system. 
So also Orissa, Punjab and Assam. 

Now. this is by no means a mean 
rec'ord of ac ic~vl ment within the last 
2 years. It will be too early to paSJ 
a judgement in regard to this experi-
ment. But, from 0-1(' trends that 
som£' of Ug have been able to see in 
Rajasthan and Andhra. we find that 
those States are proceeding in thE 
nght direction and they have not 
falFitlcd our expections. From what 
we sav in Rajasthan and Andhre 
with legard to the working ot t ~ 

panchayati raj, we can say that tho 
relatiom between the officials and tho:t 
non-ufficillls are gl'Hing more and more 
cordial that the development work 
is belr:g taken up in right earnest, 
that ftlnds alloltl"d to t ~1  bodies. 
th!' panC'hayat samitls and zila pllri-
shads lind till' villagl' pan!'hayalN are 
bt·ing properly utilisl'd and the (:on-
dition of th(· bal'kward pl'ople' i~ 

being looked into. And, finally, the 
tendency to blame thC' officials and to 
critids(' thl'm a~ t rea~l  to a 
very great l"xtent. 

Om' of the nitidsms a"ainst the 
Community Development movement 
a~ e~n that this movem('nt had not 
been able to create seM-T/'lionce 
amongst the village pcop ~. That Wall 
considererl to be one of th(' w(,.,k 
point.s of the movement. Bul. l"xJX'ri-
encc o ~ that !w!f-r('!iance amonl ~t 

the rural people ('an only be ,(>nerat. 
ed by the introduction 01 panchayaU 
raj. W" know that in R .. j"·"an ..... 
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Andhra and also in Gujarat, they 
have shown remarkable self-reliance 
on the part of the people who are 
engaged in this great experiment. 
For instance, in many village 
panch::>yats that we have seen, we 
have found that the people, the elect-
ed representatives. arc raising thei r 
own taxes and utilising them for 
their own good. 

8hrl M. B. Thakore (Palan): Not 
in Gujarat. 

8hrl Raghublr Sahai: With regard 
to Gujal'at the things are more hope-
ful because there not only the per-
mitted tuxes art' being raised but 
\CJI,;ntary contributions a l~ also 
be':n made 

They arc made for specific purposes 
with the consent of the village people. 
I expect lhat Rajasthan will do bet-
ter now bccau!'c the elections to all 
these thl'l'l' bodies havc just IlOW 

taken placl' and we should under-
stand 1hat S{'lf-l diance can come only 
gradually and by experience by the 
grow h of self-confidence and an 
awareness of the functions that are 
imposed upon thefe bodies. Another 
complaint that is usually being raised 
the l'ommunity development move-
ment is that thE' backward ('Iasses are 
being neglected or have been neglect-
ed. In t i~ connC'ction also, our own 
experienC'('s of Rajasthan. Andhra 
and Gujarat havE.' a different tale to 
tell. We are sure that all that was 
expected has not bE'en done because 
it is a very diffieult problem to raise 
the condition of tht'se economicnlly 
backward people. But something tan-
gible ho!! been done in order to ame-
liorate the condition of these people. 
Sir. in Gujarat we were surprised to 
SeE' that wherever we went we found 
thllt untouchability had almost been 
abolished. 

8brI K. n. Parmar (Ahmedabad-
Relerved-Sch. Castell): Mr. ChaJr-

man, before the han. Member pro-
ceeds further, 1 would like to ask 
certain questions. He is an hon. 
Member Of this House and he has 
made e statement that the condition 
of the Scheduled Castes in Gujarat 
is better than that in Rajasthan and 
Andhra. But CUI' experience is this. 
One person who sat in the Chair in 
the gram panchayat was thrown in 
the holy pyre but this is the state-
Illent that is made by hon. Member 
here as a disciple of Mahatma Gandhi. 
Godse has not killed Gandhiji, it is 
these liar-: who are making such 
stat.ements here." 

Mr. Chairman: Order, order. This 
is not the right way. 

Shrl K. U. Parmar: This is abso-
lutely a wrong statement I represent 
Gujarat; I come from Gujarat. 

\\Ir. Chairman: This is not the 
righ1 w,',v of incPI'\·ening. SOITll'1imc,; 
it i~ allowed when a Minister speaks 
IX'cause certain qUl'stions may be 
askpd. The hon. Member may try 
for his chance and he may make any 
complaint he likes. 

Shri K. U. Parmar: But absolutely 
wrong statements are made in this 
House .... <Interruptions). 

Shrt 0.. (Zalawad): He has not 
moved in rural areas. That is his 
own personal opinion. 

Shrl K. U. Parmar: I come from 
the rural area; I am from the Sche-
duled Castel. I am in a position to 
give you a number of instances where 
Gujaret is backward so far as un-
touchability is concerned .... (lnter-
ruptioru) . 

Mr. ChaIrmaD: Order, order. It 
would be dHlkult tor the Chair to 
conduct the proc:eedinp If ruch cross-
talk is .llowed .... l~ . 

lion. Member II Ykinc too much 
11bert7. 
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Sbri Raghubir Sahai: I was talk-
ing about GUjarat and from the 
limited experience that We had, it 
had been pointed out that untoucha-
bility had almost been abolished there 
not by any legislation but by Gandi-
hian methods for they have tried to 
change the hearts of the people. 

My hon. frit>nd over there may have 
different exvericnces. 

Shri M. B. Thakore: He bolollg, ~o 

the Scheduled Caste and he knows 
all about it. 

Shri Ragbubir Sahai: Ill' h:1S HlP 
libp,·ty with the c Il~ent of the Chair 
to put forth his own view-poillts. But 
W(· inve seen with our own ey("s 
:t:1IC'('(1 nause, h,I\'ing be"n constructed 

for Harijans not only in u ara~ but 
in Andhro Pradesh as well as in 
Rajasthan. It was a very great sur-
pri:,e to u~ to have come across onl' 
or two villages in Gujarat where, 
althou.l'!h th .. mnjoriiy of th(" p£>opl(' 
,,'efl' from non-Harijans, still. b)' 
conSt'n!, the entire p:lI1chayat hod 
bf'Cn elected by the Harijans. 

Shri 1\1. It. .a o~  a~  I know 
th(' names of th lSe pan("hayats? 

Shri Raghaltlr Sahal: I will tell 
him. Let him read the nport. 

Shri M. B. a o~  The r<'port is 
one-sided. 

8bri Racbublr Sabal: The snr-
panch belongs to the Harijan com-
munIty. The panchas belonJ! to the 
Harijan community and the non-
Harijans were all out, giving their 
FUPP'Jrt to those people. They were 
working in a very harmonious man-
ner. All these things ahould not be 
ignnred. ~  show the dirt'Ction 
in which the people there are moving. 
t h-:n'c ne\'cr said that all the ("om-
plaints or al\ the handicap!! under 
which the Harijans hay,. been labour-
ing havt' bel'tl rl'rDOved. But we find 
a tn·nd. a sense of nwareDeIII. in the 
people with regard to their duties to-
"'ar(J, their ""caker brethrt!Tl. 

Now, We also found thet lands 
granted to them by the Governmt'nt 
are being allotted to the Harijans 
wherever possible both in Gujarat 
and in Rajasthan and also in Andhra 
Pradesh. When I say that the Ponc-
hayati Raj bas made headway in all 
these States, I am sorry to say that 
there are certain States which ore 
lagging behind. For instance, my 
own State, Uttar Pradesh, is one of 
them. I am sorry to mention the 
name of Uttar Pradesh. There is 
also another-West Bengal. I do not 
exactly understand why then' should 
bp such inordil1rltc ~ l s 11\ thl' in-
troduC';ion of I':lIH'hayati Hnj in th,·<;(' 
two Statps, Wl'st Beng<ll and Uttar 
['1':lc1<-sh. 

h thi, connN'lion, I would like to 
ofT,.r a ~ugg stion to the hon. Minill-
('I'. 0I11~- \l'l'y rC(,l'l1tl\', il has be('n 
d('cided that the State Governments 
WOUld, out of the funds allotted to 
them. makc' allocations to the blocks 
on the oosis of performance, of self-
hl'lp lind :;e1f-l"elillnc'c. Every block 
is not entitled to these allo('ations 
which will bl" plac~ in the schematic 
hudget ('stimat('. That right has been 
given to the tat ~. I luggest that 
the grants that arc given by Central 
Gov(!rnment to the States should be 
giv('n '0 them on tht· buis of the pt!r-
formanC'c of the programme of 
Panchaya i Raj ill thoS(' tate~. If 
either Uttar Pradesh or West Bengal 
pleases itself by withholding the be-
nefits of Panchayati Rai, they IIhould 
forego the grant that i~ being giv('1l 
by the Centrol Ministry to the Staws. 
That is a suggestion which is worlh 
consid"ration. 

Mr. Chairman: The hon. Member', 
tim(' is up. 

ShrJ 8a&'hublr Sah,j: J h1l\'!' jmlt 
a few mor(' points. Sir. While w(' 
have IIccn the working of PII!1ch:lyati 
Raj in Ie'Vcral States, w(' com" to thl" 
('onclullion that there are groot divcr-
gendc3 betWf."en 011(" Stal(' aort the 
other, in thl" matter (If Icgitllltion, 
working, dir.lribuUon of {une ion!! rind 
the role of these bodi<'3. 
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There must be some unifonnity 
with regard to those things. For ins-
tance, take the role of the District 
Collector. In Rajasthan we find that 
the District Collector is a non-voting 
mem'ger of the zila parishad, although 
he represents in a way the State 
Governmen t. On the other hand, in 
Ardhra we find that the District 
Collee1or being a member of the zila 
parishad is entitled to preside over 
all the standing committees of th(, zila 
Parishads, when all the Standing 
committees wield the entire power of 
the ziloa parishads. We found that 
all 1 he elected chairman of the zila 
parish ads in Andhra had unanimous-
ly pa~se  a resolution protesting 
against the right of the District Col-
lector to preside over the standing 
committpef. It is a point worth being 
looked into. 

Coming to Madras and Mysore we 
find that they have recently passed a 
lcgisl/-ition where the Di6trict Colo': 
lector has b('l'n appointed chairman 
oC the zila parishads. This is going 
much farther than what Rajasthan 
and Andhra have done. The report 
regarding Gujarat is just out. They 
arc not assigning any particular role 
to the District Collector. But we 
should wait for their legislation. 

Taking all these variations in to con-
sideration. I think the time has come 
when the role of the District Collector 
fhould be clearly defined. I perso-
nally feel that the best role to be as 
signed to the District Colll'Ctor is 
that of a friend, philosopher and 
guide, He should remain away from 
th('sl' institutions but near them. He 
should be empowered to supervise. to 
give advice and wherever necessary to 
report to the Government for deftnite 
action to be taken in regard to t o~e 

bodies. But he should not be a part 
and parcel of those bodies. Let the 
elected chairman be given full oppor-
tunity to discharge tht'ir functions. 

Then. with rellard to resource!l. we 
find that the resources at the disposal 
of th('se bodies art' different from 

State to State. We also found that 
there was a tendency on the part ot 
these bodies to rely more on the re-
sourn,s of the Government rather 
than to stand on their own legs. We 
should make it clear to these bodies 
that hereafter they will have to stand 
on their own legs, as a rule. 

Sir, in this conection I would like 
to bring the example of Gujarat and 
their village panchayats. Not only 
permitted taxes v.r,! being raised but 
voluntary contribution as well with 
the consent of the people were being 
raised, and not a voice was heard 
against those taxations. 

Shri K. IT. Parmar: Nobody no ~ 

when he visited Gujarat. 

Shrl Raghubir Sabai: Another 
point to which I would like to draw 
thl' attention of the House is that the 
working of the panchayati raj has 
fhown that the contesting of eleclions 
to the Panchayats lead to a lot of bit-
terness, tension, bad feelings and bad 
blood. I am one of those who advo-
cate unanimous ell'Ctions for village 
p.1.l1chayats. I am glad to observe in 
this connection that both Punjab and 
Rajasthan are alive to this matter and 
they have offered substantial rewards 
to those village panchayats where 
unanimous plections have taken place. 
We should devise some other methods 
and meang whereby the elections to 
panchayats are unanimous and are not 
con:ested, 

There is another thing towards 
which I would like to drew the atten-
tion of the House. The time has 
corne when there must be a provision 
for continuous training both to om· 
cials as wt'll as to non-officials if WI' 
want to make the panchayati raj a 
success. Thet was one of the weak-
nesses of the programme in Rajasthan 
in Andhra as weI} ~ in Gujarat. 

Shrl Barish Chandra Mathur: We 
had an intensive programme of train-
ing, 
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8bri Ra,bublr Sabai: That is not 
being pursued. 

Mr. Chairman: The hon. Member 
has taken more than 20 minutes. 

Shri aaghubir Sahai: I am con-
cluding. 

Shri D. C. Sharma: I would like 
to know from the hon. Member his 
vie ~ on Jai Prakash Narain's thesis. 

Sbri Rqbubir Sabai: I hav!.' no 
time to refer to it. 

Ttll're is one thing with regard to 
ch·anliness. Although Panchayatl 
Raj has made a good beginning. we 
should expect that in years to come 
it will be a greatcr success. But it 
was something lamentable to 
we that wherever Panchayati 
Raj programme was worked, the vil-
lages did not look clean. did not look 
neat. did not look tidy, which is the 
first thing which an observer would 
like to Sf'<=' in a village. I would sUI-
gest to the Ministry to take all posst-
~ step~ to see that wherever Pane-
hayati Raj programme is being work-
ed those villages should be converted 
into model villages. 

Lastly. t p ~ shoud be a common 
nomenclature for such names as 
.D. ~.  Chairman or President of the 
village panchayat. panchayat samiti 
and th(, zila parishad. Now there is 
great variation in names in Rajasthan, 
in Andhra and in Gujarat. They 
have given different names to these 
bodies and offices. I would say there 
should be one nomenclature for all 
the States. 

The ne.me of this Ministry should 
also be changed. At the present mo-
m(mt. it i~ known as the Ministry of 
Community Development and Co-
O!><,r'ltion. I for one cannot under-
stand what it stands for. Why should 
it not be caHed the Ministry of Panc-
hayati Raj, which includes Commu· 
nity Development, Panchayati Raj, co-
operation, co-oJ;erative farming, in 
fact evt.>rything. So, this point il allO 
worth co'1sideration, apart from the 
common nomenclature, 

Mr, Chairman: Before I call I\n-
other hon. Member, I would invite 
the attention of the House to the 
fact that one han. Member, Shri K. U. 
Parmar while speaking on the De-
mands 'for Grants of this Ministry. 
used certain words which were not 
verv audible at that time. But, from 
the' office record I find he' used the 
words: 

"Godse has not killed Gandhiji. 
It is these liars who al'e making 
such statements here." 

Probably, in the heat of the mo-
ment he u~e  these words and he 
neve; meant it. So, I would request 
him to withdraw those words. 

Shri K. U. Parmar: 
thos{' words, 

Mr. Chairman: All right. 

withdraw 

Shrl Kunhan (Palghat-R(,served-
Sch. Cas:es): Mr. Chairman, I do 
not wish to take mu(.'h time, as I 
am concentrating my attE'ntion only 
on some of the important problems 
which are facing us today. The 
Community Development programme 
has been in opt'ration fOr the la~t nine 
years. Weare l>Pending cro:'es of 
ruppcs on this programme. The main 
obj<.'c:ive in launching these program-
mes was to effect socio-economic 
transformation consistent W:1.h th. 
aims of planned economic develoj!lment 
of the country. We are today em-
barking upon the Third Five Year 
Plan. When we look -back at the 
performance of the past years. WI' are 
faced with u grim picture. h'aving 
very little hope for the futuf(', unit!!!! 
effective steps are taken to 1'e(.·ll/y the 
mistakes. The report!! of the vllriou. 
Programme "aluatlon Team. and 
comment8 of ~ pertll a l~ beron· us. 
Tht.>y clearly show that th(' initial 
enthusium g('n('ratt'd by thl'!\(' pro-
grammes among the people iM illowly 
waning away. 

16.58 hn. 

IDR_ SUSHII-A NAYAR In the Chair} 

In Junt· 1960, "The Economic 
Rtoview", the official organ of th .. Con-
gress Part)', in an editorial note, 
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commenced on the Development 
,Commissioners' conference and said: 

"They will have to shed com-
plucency-for the Community 
D(,vejopment programme, despite 
in:tial successes, has of late revea-
k,d weakness, which must oe re-
moved," 

I, conceded the fact that Community 
Development programme has failed to 
raise the agricultural producti'Jr., 
l'XCl'pt in cert.ain -,pecllit: arcus, and 
the programme ('Quid not mUintain 
U\;:t rn a~url  of popular enthUSiasm 
,'lid Jocul initialin' it inilially was 
,£'xpt:'ctl'd to sustain. Thl: "dltor ~ -

r'I't',,:;C,; Ius unubl as to whethr'!' the 
VI;, 'panch3yats haVe eomL, to cx-
pl ~t.at.l  When such comments are 
forthcom .. 'g from thl' rul:ng party's 
mouth-piecl', they cannot be dismissf'd 
easily. 

17.00 hrs. 

It is a fact t.hat popular enthusiasm 
has gone down, In my opinion there 
is too much of centralisation in plan-
ning ('Vl'n though we are talking 
murh about democratic decentra-
lisation and PanchDyat Raj. When 
much emphasis is laid on planning 
at village level. there is very little 
,nOPt' for the participation of villager;; 
in planning their programmes. Thpre 
are set rules and patterns laid down 
from above. The villagers' participa-
pat' on is sought for fully at. the time 
of execution. 

Agricultural development is the 
main task of the Community Deve-
lopmrnt bllX'ks. Food production 
ha, become the crucial problem 
today in our economy. l' is a p;ty 
that even after )3 yellN; of indepen-
dl'nct' We are depending on foreign 
c')unlrif'sfor food, Since indepen-
d "'1l'l' ~  might hal'(' sp«'nt more 
than Rs. 2.000 crares for the imporl 
of food. The cri,is in ag -iculture and 
th(' consrquent dependence on foreign 
cOllntrirs for the import of food are 
holding up our development plans. 
'Therefore. top priority should be 

given to agricultural production ~ 

the Community Development pro-
gramme. 

It is true that there has been some 
increases in food production during 
the Second Plan period, but the share 
of the C. D. blocks in this increased 
production seems to be very negJigi-
ble. The farmers are exhorted to use 
improved methods of cultivation 
including the Japanese method of 
cultivation. They are being given 
n'('(' talks about the :1dvanLage,; of 
1l"'l1h cl~ mic lI fertiliser;. But in 
P:':l"1:r'(' WI' find th'!t ',he Gram 
s,', ;,;;; who l~ l  "uPPf)serl to teach 
thl':"(' Ill'W mr'ih9ds of cultivation to 
the farml'r,; thc'msv1vl'S do not know 
wh:1t i:, th(' nl'w mr-thori of cultivatlOn. 
Thl'Y have no praC"ti al expeipnce in 
C'ultivntion. 

Sf) far as till' rti ~pl s arc C'onccrn-
ed. most of the farmers in my place 
do not show enthusiasm in using 
them; the rp3sons being tha', it is 
morl' expcnsive than the ordinary 
m:mure. and there is difficulty in 
get ting 103n at the proper time for 
buying fertilisers. It is true that 
there is a provision for Taccavi loan.,. 
But for obtaining the loan the poor 
farmer hls to go to val"iou,' office .. a:IJ 
see a number of o icer~ and this pro-
cedure is so cumbersome that it is 
ab,olutely impo sible to get the loan 
before the season is over. The result 
is that in most cases loans are given 
after th(' sra~on is over and the poor 
peasants will spend it for some other 
purpose. In this way the Government 
is corrupting the peasants. There-
for£' I request fhc hon, Minister to 
simplify the proct'dure of giving loans 
and to see that the loans are given at 
thp proper time so ihat thr.y will be 
of benefit to the farmers. 

Improv£'ment in agricultu"al im-
plemen!s a~ to play an important 
role in r3ising production, But it is 
unfortunate that no organis~ attempt 
has been made to Improve agricul-
tural implement>. Our peasants are 
still using the age old plough that has 
been handed over to t ~ from gene-
ration 10 2ene-ation. Some time IlIO 
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the hon. Prime Minister expressed 
s desire to design a new plough for 
the Indian farmer. I want to know 
what etforts are being made by the 
Ministry to fulfil the desire ot the 
hon. Prime Minister. 

With regard to the supply of steel 
and iron for the manufacture of seri-
('ultural implemt"nts the position is 
slil] unsatisfactory. Steps should be 
taken to supply sufficient quantity ot 
sted and iron for agricultural pur-
pose.;;. 

The Annual Report of the Ministry 
says that the m:nor irrigation progra-
mme has become more effl'ctive, but 
no details have bpen giv('n as to the 
physical targl'ts. Mon' uttpntion will 
have (0 be paid tu thIS programme, 
becausp this is u programme which 
brings quick rl'turn to the peasants. 
Th£' difficulties in getting the pumps 
and electricity for lift irrigation should 
b{' removed. 

Anoth('r important point is the 
problem of unemployment in the rural 
an'a. This has become very acute. 
The Serond Agricultural Labour 
Enquiry Committee report shows that 
unemployment in the rural areas has 
increased and the wages of agricul-
tural labour have gone down. 
According to the report, the casual 
adult male workers were unemploy-
ed for 128 days in 1956-57 as com-
pared to 90 days in 1950-51, and 
casual adult female workers were 
unemployed for 224 days in 1956-57. 
The report further saYs that the ave-
rage daily wage for the adult male 
agrieultura1 labou"er declined from 
109 nP in 1950-51 to 96 nP in 1956-
57 How can we expect to raise the 
socia-economic conditions of the rural 
P~le when a large section of them 
continue!! to live in such a pitiable 
I'ondition? 

The unemployed people in the vil-
lage; mainly belong to the Scheduled 
a~t l  and' backward communities. 
Any attempt to raise the general level 
of the village people should neeessarUy 
In~ u e a concerted programme to 
~l1  aid these weaker section.,. 

HI'i (AI) LSD-I0. 

The problem of unemployment in 
rural areas has not been given sum-
cient attention by Government. The 
report of the Ministry contains not 
even a Single word about this. 

It is true that some pilot projects, 
are to be started during the Third 
Plan. But these projects, as have 
been worked 'lut at present, offer 
very little empl6yment opportunities. 
These cannot be permanent and last-
ing solution for the problem. The 
real solution lies firstly in absoroing 
the unemployed in cottage and ~all 
~~ale industries and secondly in the 
distribution of land among the land-
less. But in both the,e matters. 
Government have shown little en-
thusiasm. It is true that fund, have 
been set apart for cottage industrie:l 
in community development aress. 
Considerable amounts hav(, been 
placed at the disposal of the Khadi 
ommi~sion for starting cottage in-
dustries in the villages. But moot of 
the money is wasted. There mu~t be 
proper checking of the working of 
thesl' industries. 

The training programme for crafts-
men doe., not give the desired result.~  

as this is not al.'compani(,(\ by suitable 
follow-up programme.!!. Therefore, 
We must have follow-up programme 
to utilise the services of the-trained 
personnel fOr the benpflt of the com-
munity. 

Another very important math.'r b in 
regard to social welfare. The report 
has already mentioned about it. There 
arc so many women organise" work-
ing in the community development 
areas. I want to know what progrell 
has been made in respect of women 
and children So tar. MOIII of the or-
ganisations ot women arf' warkin, 
on I)· amon ~ the upper clu8 ladles. 
In my State, there h no proper 4:0-
or ina~ion between thl' Social ~l are 

Board and the conununlty dt:vlop-
ment administration. Und .. r th,. wel-
fare ex:l'nsion projl!t"t, womrn tlrf' or-
ganiSl'd in the Mahala mancf4u, but 
moI't of th .. or,anisaUon. art' work· 
ink only amone tht" upper clad 
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ladles; that is to say. Ihe persons 
working in these organisations belong 
mostly to the upp~r classes, and they 
do not go to the ordinary village 
women. This creates an impression 
among tht· people thai Government 
money is being wasted. 

Another point I wish to bring to 
the notice of the Minister is in con-
nection with the difficulty of ordinary 
village women to go to work with 
their babies. Generally, what they do 
is to entrust the babies to the grown-
up chidren. The result is that child-
ren of school-going age are deprived of 
their education Therefore the 
mahila man al~ should o'rganise 
cheches to look after the babies when 
their parents are away on work. 
eces~ar  funds should be allotted for 
this programme. 

These are the suggestions I have 
to make and I hope the hon. Minister 
will (·onsid(·1' th£'m and take nec('ssar.\' 
step3 to rectify the defects in the CD 
a ministra~ion and st'e that the CD 
programme is mede attractiv!' and 
useful 10 till' pt.'ople. 

Shrl Osa: I think this Ministry is 
thl' Ministry which has be£'n en!rust-
I'd with thl' most onerous task. It is 
v£'ry easy to build up a steel plant or 
consl'u('t a rO!ld or enstablish anv 
institution. But to build up leadel:-
ship Rnc! initiative in this country is 
a vl.'ry d'fficult task. This Ministry i; 
entrustl'd with thos£' thrE'e agenC'ie'l-
gram pnnc a~ ats. ('o-oppration and 
community devl'lopm£'nt-which all go 
to build up t·h(' human material in this 
country. 

~ all know that for historical 
reasons our social institutions our In-
hibited social growth ancS ('conomlc 
progress. Having adoptc-d a d('mOCTa-
tic Constitution, it was imperative 
that WI' should build up our appara-
tUII from bt'low, and J think WE' have 
madE' a \'E'rv good start. The Ministry 
de*rvt's OUr t'Onlratulations on the 
work it has put UP In these thrH 
•• encit's, durin, the last many years 

that it has undertaken this function. 
We know that it is very difficult to 
mOVe millions of people in this 
counti."y and make them adopt a new 
way of life. That is exactly why we 
have undertaken the community deve-
lopment programme, and in course of 
time we have also accepted the idea 
of panchallati raj. 

Talking about panchallati raj, Shri 
Ra,hubir Sahai who spoke before me 
gave us de:ails about how this was 
functioning in the various States. 
He was kind enough to pay tributes 
to the Sta:e; of Gujarat, Andhra and 
Rajasthan in particular, where this 
experiment has been going on for 
some month.; now. We konw that once 
upon a time in India panchayats were 
very efYt'ctiv(' and they played a very 
useful rol(' in the country. But ur 
l'rstwhile rulers Wl're not interested in 
l'nC'ouraging thes!' institutions. There-
fon'(' in course of liml', thl'Y languish-
l'd and did not perform the functions 
which thl'Y were supposed to. But 
afteI' the attainment of freedom we 
have again started and taken ~ig t 
Sott'ps in the right direction by creating 
and fostering the;(' institutions. 

In this connection. I may point out 
1hat the gram panchayat i; the re'al 
base. Unless WE' strengthen it at the 
base, We cannot f'XpC'Ct thE.' ot ~ insti-
tutions, the otht'r tit'rs that we con-
templat!' at the block levl.'l and at the 
district level. to be effective and to 
be able to carry out the functions 
which are going to be entrusted to 
them. 

W£' in Gujarat. long before th;s 
panchayati raj took its present f.hape. 
started ,ram panchayats and. as has 
been observed by a team which visited 
!\eve'al villages in Gujarat and Sau-
rashtra It has lx>en a su~ce.il . 

&brl M. II. Tbakore: Only tW'o 
villages. 

s.rt 0..: It was not a conducted 
tour; , say this for the information 
of the hon. Member tbeTe who is al-
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ways prejudiced with anything that 
is going on well. It was not a con-
ducted tour. They chose their own 
village~ and went by sUl'Prise to 
several vill"ges in Sauramtra and 
Gujarat. They have expressed their 
senSe of satisfaction which my hon. 
friend Shri Raghubir Sahai has ex-
press£'d e~e also. (Interruption). 
He a~ enumerated all this in his 
J cport. It has not been "ubmitted to 
the House. Bu: the report has been 
submitted to the Congn's.; Party in 
Parliaml'nt. I think my friends also 
will benefit If they go through the 
report. If they have not got a copy. 
I will give them if th('y agr('E' to takt, 
it. 

Shri K U. Parmar: 
humbug. It is here. 

Full of 

Shri Oza: That shows that Jl(' is 
not moving in th£' village~ 

Shri Rami Reddy (Cuddapah): Can 
an hon. Member say it i; humbug" 

Shrl Oza: That shows that ht' has 
n) {'xperience of the rl'al functioninll 
of th(' gram panchayat; i:1 Gujarat 
and Saurashtra. I invite him to come 
with m£' to any vil1ag£'. in Saurash!ra 
of which I have got per~nal expe'i-
encl'. I 

Shrj K. U. Parmar: In ~ ese pan_ 
rhayats the Scheduled Caste Members 
an' sitting outside and if Onl' takes 
the chair he is thrown out. 

Shri On: There mav 1:>,. a few ex-
('('ptions. J do not say t~at the cen_ 
tura~~ old social habits can be wiped 
off "'ithin a f('w yellr>. J do not 
make such a tall claim. But. at the 
sam(' timl" J am confldent enough to 
aBert that thing, aI',> m')ving "i'ry 
8~t and what S'tri Raghllb!1' Sahai 
~ai  is rorred to a \'('ry large' extent. 
It :s a true pidure. of the ... iIlaRl's in 
Sauruhtra. 

Village \('adership is commg up; 
IJId people are tackling their own pro-
lt m~. They are raisiYll :heir own 
re~urces  and they are also building 
up community institutions. If you 
10 and see around. yOIJ wili flnd that 

there is all-round development in the 
economic and social spil('r('s. 

My friend has poin!pd (lut in his 
rpport that the real;ecrE"t of success 
of the gram panchayats in Saurashtra 
is thnt ell'ctions are unani·mous. 

Shri M, B. Thakore: SauTilshtra il 
a part of Gujarat. 

Mr. Chairman: The' hon. 
can have his own turn. 
sp"akE"r pJ·oceed. 

Member 
Let the 

Shri 018: Onto ot thp main ('!luses or 
til!' lut~cess of the itram panchayala 
in Gujal'at was that tllP elections 
were unanimous. That is what is 
stated there. But, I('t m(' humbly 
state that  that was not tIlt' only 
ground. It was good that in the 
beginning p:'ople collectpd togt'thl'r 
and had unanimous elections, that 
thl're Wl'l'l' nu factions line! 'ihey work-
('d harmoniou,ly and in Ii unitt'd 
mannt'r. That was not the only 
rea,;on why till' panc a al~ wen' !lue_ 
cessfu1. Tht, r('al reason is that the 
panch!lyats wI're properly nurs('d and 
Wl.'l'e proJX'r!y looked after and t"N·!.' 
was guidllnc(' from non-offirial agCl1l'. 
ies. W., did not cntrll~t all the'S" 
things to officers. 

1'7.1R hl'!l. 

IMII. Dt;PUTY-S"f.AKr:R in the Chair) 

As has been pomlt'd out by /nan),. 
the Collectors should :1ot prclilde OVl'/' 
tht' dt'stinies of t es ~ villll le~ IInti 
carryon the' functions :n /I roul jne 
rrann('r. This must be cnlrullted to 
p ~oplc who ha\'(' got ;) miluionary 
zeal of serving th(' petlp~  ir. thc /,urllI 
areas whom we want to ~ .  prolop,.'r_ 
inll. ThNt>fun" in Saul a,htra, of 
which. partkularly, I haw! iot pl'r. 
sonal expf'ri('nc,,, lhl"1! panchayat!l 
were su(.'cNsfu1 ecau~e lit di .. triel 
level th(' work of fostering thew ,.,an-
cnayats a~ ,'ntrustl'd to r~ol  who 
were f('ally working in tht· fuhion or 
guid :., phil0.roph('r an'.J friend. We 
drl'w th(''(! o ic ~rs nut (rom th.· om-
cial ranks but from non-c.lftcial cadrea, 
Tho!lC! social worken who wpre in. 
tcre.te~ in rural work were r ~ruitP  

a ~ Dilltncl Panchayat Oft\ccn. Tht"y 
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moved round from village to village 
and contacted the peoP:e and told 
them what they should do for there 
own village. 'fhl'Y created an atmos-
phere among the villagers and there-
fore, It was successful If you leave 
the gram panchayats alone, these 
conditions could not be created 
simply by an Act or by passing rules 
and regulations on pnptr; it is not 
going to help us. L£'t it he noted by 
all of us interested in the rural l v~
lopment. Unless these gram pan-
chayats are properly cared for 
and proper guidance is given to 
them, I am afraid that th(>Sf' experi-
ments will nllt bt' successful. The 
real secret and success of all these 
panchayats was that tiwre was a mall 
who was fired with the same fmthu-
siasm as a public worker who was ill-
tere!rt.ed and thereforE'thes(' panrhayats 
have shown r sull~. He was right in 
saying that so many panchayats 
raised their own resources but that 
has bt-pn done not only by taxing the 
peoplP. Several taxes have been 
tran~ erre  by the State Governmenb 
to panrhayats, such as the octroi 
duty, ces.~ and so many other t ing~. 

Som!' of the panchayals have bet'n 
successful in levying lhesl' taxI'S but 
mo.,t have not been able to do ~o. 

ThE're werp voluntary contributions 
as was pointed out by him. They 
built sC'hools, dispensarips and r l ~  

bath rooms and all these t ins~ CBmp 
up. They changed tht' cntire facl' of 
the rural areas, pdrtkulall.y in 
aura~ tra and in many part~ of 
Gujarat also. That ~ also my I~

perien:.'(' that once the powers an' pro-
perly deleeated, th.,!!!, agencil's func-
tion very ef'l'ectively nne! efficiently. 
The plans have got to bt-implemented 
in t ~ right timt' and it is not only 
sufficient showing that the financial 
rt'sources are being spent. PhysiC'al 
targets hav(' also to be achieved 
and w(' have to delegate more 
and mol't' powers to the agen-
cies at the distrkt. block and 
gram panchayat levels. We are s('{:-
Ina that durin, the last !lix months in 
Gujarat these plans could be eXf"cuted 
very ef'l'ectively. People have a !tt'nse 

of .-;atisfaction that they are doing 
some goud and substantilll work be-
fore their very eyes and things are 
going up and they tel'l that they are 
marching in the right ciircetion. 
Another institution with which this 

Ministry is entrusted is the co-opera_ 
tion movement. For so any reasons 
we know that every villagl'r and 
farm-er cannot take advanta,e el 
Ih(' tt'chnologi('al progress in this 
country. If we want to make t e~e 

things availabll' to ("lery villager in 
this country, we have got to do it 
through the institution of the co-
;)perative society. It IS the right 
typ!' of institution t~roug  which we 
can give him timely credit ~o that 
l'very pie that he carns is able to be 
utilised for his own development and 
fur the development of his land and 
for the community at iarge. TherE'-
fore, it is right that we ~ oul  deve_ 
lop this co-opNative movement in 
this area. If we sl'e th", rcpor: of 
the Reserve Bank, we tind how the 
credits which are channelised through 
these co-op<'rative ~oci til s are going 
liP every y('ar. But personally 
speaking, I am not very much Slttis_ 
tied only with the amount going up 
because we have also lo see that the 
money which is madl' available to 
these co..operative soclctit'S is nat 
utilised for non-productive purposes, 
that they are properly channelised. 
Therl'fore, in this direction also, we 
have lot to exercise prop('r care and 
superVISion. t t r i~e  I am afraid 
that inflationary tendencies will be 
generated. becaUSe this money which 
is to be utilised for productive pur-
poses may find its way for some social 
purpose or some social function );ke 
marriages, funerals, etc. Unless the 
department takes proper care, I am 
afraid the money that we give to 
theSE' credit societies will not be 
properly utilised. Mor(' money shuuld 
be given not only for short tt"rm 
purposes but for medium and lon, 
term purpows. If we give money for 
improving the farmer's land by 
such methods as putting up of 
bunch and also for improvine hla 
irri,ation facilities, that will int'r{'a. 
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pruductivity. That will increase his 
paying capacity and will improve his 
lot to a great extent. We find that 
these medium_tenn loans which are 
proposed to be given to the socleUea 
are not properly utilised. The Re-
- ~rve Bank puts at the disposal of the 
Ct·ntraJ co-operative institutes sO 
many funds, but they cannot be uti_ 
hsed by them because the borrowin, 
capacity of the co_operativp aocieti-:-s 
IS limited. So. unlc3s the Govern-
ment participate in the share capital 
of thes(' societies to an effective ex-
tent, 1 am afraid all these tunds will 
remain unutilised. I have not lot th(' 
figure., here with me, but I was look-
ing into ttl(' report of the Reserve 
Bank. and I found that the medium-
tf'nn and long-term loans cannot be 
properl~  utilised by the co-operative 
socitics only hf.·cause that they do not 
havc th(, borrowing capacity. This 
mpa('ity is limited, bf'cause they can-
not raise their own share capital. I 
think that the Vaiqunt Lal Mehta 
Committee also recommended that 
unless the State parti("ipa'es in the 
share capital of the societies, the bor-
rowing capacity will not come in. 
Unless they step up the borrowing 
capacity ot the societies, I am afraid 
we are not going to impr;)ve the lot 
of the cultivators in the !Jnl run. 
Mere short-tenn loans will not solve 
the problem at all. We have to im-
prove the position of the cultivatofR 
and that can be done only if we im-
prove the land 1I.nd alto the means 
that are at their disposal. 

In this connection, the te~t of any 
co-operative movement is, how far 
these cultivators are marketin, their 
OWn goods through the co_operative 
societies. They will become members 
of credit co..operative locietiell becauae 
thl'Y are to take money and retum 
It in convt'nient in..talmenb. But 
When they brine the goods before the 
marbting societies and eet them sold 
through the societies, it ShDWS that 
they have ,ot creat confidence in the 
movement. OtherwiM, the cuJtivaton 
will not be tempted to put the loods 
at the dispoMl of the c:o-operative 
SOCieties. In this dlrect10n, tbe de-
partment should take active st~ to 

see that proper marketing sucieties 
are established in every district and 
in every sector. OtherWise, as I have 
said, the co-operative movement will 
not be able to build itself up on right 
spirits. 

In this connection, We must lake 
("are to St'l' that the quality of the co-
operatl\·e societies improves. I do not 
think it is sufficient to be satisftod 
with havin& merely a Jarle number 
of co-opcratiV!' soci~ties. Instead of 
having a very larle number of !'uch 
societies. if We have a model co_ 
operativt' society in eVl'ry district, 
people will emulate it and they wiil 
see that through these co-operative 
societies they can improve their lot 
through long_term Joans and market_ 
ing and other facilities. Instead (It 
making the movement an exteruive 
on(', thE'Y must resort to intensive 
measures also to step up this move-
ment. Therefore, I would request 
t.he Minister to take care to lee that 
in e\'ery district there is a model co-
operative society, and a sort of model 
or example put betore all the culti-
valors sO that they could realise that 
through the co-operative movement 
they could improve their lot. Other-
wise, if the co-operative movement 
g ~ on spreading without proper 
checks and balance., it may have 
some results which will react on the 
cultivators themselves and it will not 
be to their ,ood. 

Coming to Community Develop-
ment, I would congratulate the Minil. 
try on the work that It hu done, 
which i. really II good and marvel-
lous work. The other Ministries are 
intereswd in puttlnc up tanctble re-
sul~. It is very easy to put up, u I 
.aid at the beginnin" a .teel plant 
or some con.truction here or then' 
Even in the Education Mini.try, In a 
way, tangible reJulta c;)uld be .bown 
becaUlif.' WP lee the pupill comln, and 
going to 5Choou and takinl exami-
nations. But In thi. Mlnt.try, we 
have to build up the human material. 
If we want to Kbieve social proareu 
in this country, we have rot to build 
up the buman material and brln, It 
out of III NlI and have I new out.-
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look. This Ministry is cioing very 
good work, though I would say ttat 
it is getting stale. But one of the 
reasons for this WdS that it was not 
till now associated with such institu-
tions like the Gram Panchayats and 
co-operative movement. If this very 
same Ministry is entrusted with the 
funC'tioning of Gram Panchayats and 
the co-operative movement, I am sure 
the Community Development pro-
gramme will also get fostered and 
would start yielding results. It has 
already yielded sufficient results, but 
the tempo will go on increasing and 
we shall hav!' very good d('velopment 
all rouno. 

It wa, suggested hel'P that un-
touchability is stili tl1('I'(' and that in 
certain quarters H::1rijan panc ~s are 
not given the proppr plar·,'. It would 
be a wondertul t in~~ if H Mini ;try i~ 
ablp to wipE' of this evil of llntollt'ha-
bility within a peric'd of five or ten 
years. It i~ a centuries old malaov 
and it cannot bl' wiperi of in no time:. 
It requires 30me time. But during 
thl' short time at their eli,posal th('\, 
have do nt, wonderful \,,'ol'k and un-
toul'hability is goin~. As I said, cer_ 
tain friends are intpl'(',1l'ti III just 
keeping this on, bt'ra\ls(' they arp' 
thriving on this. But whethpr thE'Y 

like it or not. untouchability is f!lst dis-
appearing. As it was pointl'd out 
rightly by Shri 'hhai. in so many 
gram panchayats not only Harijan 
pancht'S are eit'Cted as sarpanrhes hut 
they are also playing an effective 
role. 

Shrl K. U. Parmar: I would llke tv 
know the number of Harijan sar-
pam'hes in Gujarat. 

Shrl Ofi: So many are t ~re. 

Shrl It. U. Parmar: It you ran show 
me at least flve .... 

Mr. Deputy-Speal"'r: He has given 
tht' answer that he has got. The hon. 
Mt"ffiber enqUired a'l to how many 
there are, and the reply was lhal 
there al'e so many. He should be 
content with the answer that he bel 
given. 

Shri Oza: I am not so much audacious 
to say that everywhere untouchability 
has been removed -not even in Sau-
rashtra. It is thl're. I am very 
sorry it still persists. But to sa" that 
no progress has been achieved 'is not 
1 think a correct picture. Un-
touchability is fast going. So many 
Hal'ijan punches are getting elected 
as ,.arpanches and 1 flCy an' aLio play_ 
ing an efTectiv!' 1",1(' in thpir own vil-
lag"..;. 

~i K. U. Parmar: I would like to 
know the l1umbr r. 

Mr. Deputy-Speakt'r: If he had 
known he would hav'e told the hon. 
Membt·r. 

Shri K. U. Parmar: It may not bit 
corn·e\ 

Mr. Deputy-Speaker: Thrice he has 
l'epl'atl'd tl,at th"rc ;:I'E' "so many". 
Even then the hall. Member is not 
satisfi(·d. 

Shri Oza: Unto'Jehability is fast dis-
IIppearing. I am ,urt' that through 
these thrl't' village agencies in a very 
short timp we will bc ault' to lat'kle 
that evil and we will he able to !lee 
that untouchability is n()t per~isting 

in the rural areas. 

Dr. K. B. Menon art~ara  Mr. 
Deputy-Spl'aker, Sir. I w'3h during 
tl1l' time at my i p. ~al t" speak fir!lt 
on till' panchayilts and then on co-
operation. I pl'L'fer to speak On the 
panrhaya Is first because of tile in-
teresting experiment that is going all 
in Rajasthan in the north and Andhrll 
in the south. Thesp experiments are 
not only illtercsting but they are ex-
tremely important, for a success or a 
failure of these elq)eriment'l will 
decide the future (oundation of our 
polit)' and also the national structure 
ot our administration. 

We have been toying with western 
democracy, copying their constitution 
as far as possible, adopUIlJ their con-
ventions whenever necessary and In 
many ways tollowlng their prtJcec1uri' 
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(If course trying to adapt them to our 
local needs. We however forget thnt 
pt'ople can understand and ncccpt 
!WW institutions only when those ins-
titutions stem out of their own expe-
rience and are rooted in their culture 
and traditions. Panchnyat i~ an age-
(lId institution which i~ found nil over 
India and which people v,:,ry easily 
understand. Do?ct>ntralisation "f 
authority and the revival of pan-
chayats, thE'refore, is a very wel-
come step. We have no quarrel, 
therefor£'. about decpntrali!!alion 
or about the revival of panc-
chayats. The ditfer,'nt'C' oC opinion 
comes !n the purp ~e for ic~ thl' 
decentralisation is etfectt>d and the 
way in whieh it is done. Whalt'ver 
I say, I say on the basi, of tht' in-
formation I have gathered during thl:' 
meeting of th(' consultative commit_ 
tp!' and also upon a booklet publil;h-
I'd by the association of voluntary 
oI'ltanisation$ for rural o'vcJopment, 
which puhlished n repol·t on a tour 
organised in Rajasthan to study th(' 
l·xpcrirnent. Now I gather that dc-
('l'ntralisation and thc revival of pan-
chuyats, is not accepted as an end in 
Itself but as a mpans to and I'nd. 
When W(' acct'pt ) rpform, Or a!ly-
thing as a mattt'r (If fact. a" a ml'ons 
and not an end, we are apt to ovc:r_ 
look important asp('f'fs of thp pro-
l ~m and oftentinws commit m ~ta e5 

which may end in th" failure' of the 
t·xperimen't. I am afraid, this decen-
tralisation of auth:lrity and the rl"-
vival of panchaY'lts i~ attempted f(,l' 
procedural conveniPTIl'e and allO tn 
sav(' the Community D<'velopm('uf 
Project from certain difficulties In 
administration or in implemenUltion, 
becau5C it ill not ,'Jeeepted as an end 
il!elf and only as It means to an ~n.  

When ~ clothe the panchayats 
with authorit)', we do not glv~ them 
thl' wherewithal 10 eXl'rci'«! that 
authority. When we give a certatn 
statUI and .tature to the pancMyata, 
W<, do not givp them the mean! to 
maintain that lutU. and ltatu~  

When w. live them authority, we give 
them in part; we dl) not liv!" thftn 
authority even ovrr the civil servanb, 
their own employe". It is obYiOUI 

from what have said that, alan, 
with decentralisatio!l of authority and 
the revival of panchayats, there 
should also be dec('ntralisatioll of 
finances and decentralisation of other 
funt'tions like the judiciary and abG 
decentralisation of industry and otber 
things that are nect!:JlI8.ry in order to 
put the village on its own feet. The 
biggest lacuna, however, that I find in 
thl:' l'xperiment is that in ('tfeetin, 
t i~ d('('clltralisalion the village and 
thl' panchayat are forgottcn. It is the 
panchayat samiti that is li!iven promi-
nenl ~ . which is, of ('.)urse, a unll.,," ot 
panchllyals. nlt ~s n villager i. 
givl'n a sensl:' of rrs!)on,;jbility, unle .. 
a villager is made to fecI that he is 
a man in the village' reaponsibll" for 
its uplift, or I'('spomible for its pro-
blcl'lls, We are not r,oing to create in 
him sclf_confldence or even n senae 
of imparlance or I'vC'n a sense ot 
int£'grity. 

If th(' Pnnchayat is only to play a 
set'ond ftddlf' to the Panl"h8Y8t Samlti, 
We afe not building up the viila,e 
and the Panchnyat. If our objedlve 
is dccer,tralisation lind building lip a 
strueture from tht' bottom wAlh a 
broad basis of the Pam'hayat of the 
VII lag£', we should begin with tht' 
Pan('hav8t, go up to thc' Samlti lind 
to the Parishad and then 10 th,' Stale 
lind the Union Government. It i~ only 
then that c~ can say that Wl' have a 
complete df'ccnlralisution of authority 
und a re~u~ itation or rt'vlval 01 th,' 
(I!d Panchayat. 

There i~ an opinion current that 
the t'll'('tion to the Pam'haYMt :lhouJd 
be unanimout. It i. alao allt"vd thaI 
political partie. by intrudin, lOW Uw 
villa,e Introduce and inu'f'IlIily fact.iGn 
nehls In the' villarea, 

Shr! M, B, Thakon: WhIch part, .,. 
cloln, than 

Dr, K. B. Meaoa: I beg to cWIer 
I do not prop<)S(' to 10 into IJ'I(' ,en.-
rdl a"peel, of that problem. J mall 
confine myself to the issue In hand, 
namely, Panchayet election.. My ex. 
perleocl' is to the ('ontrary. The aUe-
ption made i. that If elf."ctlonl to the 
Panl"ha,.at a~ fou,ht on the> bul. 01 
pelitic.1 parti('., 'action ftPte In the 
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villages will be intensified. I wish to 
submit that faction fights in the vil-
lage arc age old. They are not any-
thing new. As long as our villages are 
f('udal in structure, as lonJ( as life in 
the village is dominated by a few in-
fluential and powerful families, fac-
tion fights will continue. But it is not 
easy also to eliminate these familiei 
from th(' village for it is to these 
families that the villagers go at the 
time of stress. The only organised 
group that functions in the village 
today is the political party. Political 
parties go into the villagp, take to 
constructive work and attend proba_ 
bly to community project work. They 
organise cottage industries and pro-
vide work for the villager. They 
interfert' when there are disputes in 
the village, either communal, reli-
gious, economic or otherwise. In every 
way the political parties in an orga-
nised way function in the village and 
try to wean away the villager from 
dependence on or loyalty to these 
influential familips. 

A~ain  I would like to submit lhat 
it is the political party today that is 
a strong brotherhood. It cuts right 
across class, caste, communal and rc-
ligious barriers. It even breaks the 
boundaries of family bonds with the 
result that members of political par-
tiE'S feel so much of unity amcng 
themselves that they function as ieav-
ening healthy factors in the village. 
The claim, therefore, that political 
parties introduce faction fights and 
intensify them I cannot understand. 
Unanimous election is an election 
that appeals to national sentiment 
and, to a certain extent, captures the 
national imagination. We should, 
however, remember that the long 
passage of time has changed the 
Roclal organisation as also the social 
and political institutions. We had per· 
haps in ancient times a kind of elec-
tion in tht' villages which was rather 
unanimous, and that was by voice 
vote. That was so also In some 
c:ountries like Greece, 

Shri 1\1. B. Thakore: In the city 
States. 

Dr. K. B. MeDon: But we must 
remember that even in those days, 
those democracies were not function-
ing as they should. We have it from 
the authority of a person like Mr. 
Will Durant that it was that demo-
cracy that made Socrates to drink 
hemlock, Plato to go on a foreign 
tour, and Aristotle to go on self-cxiie 
and ultimately take the hemlock 
which he wanted to avoid. o~  

the passage of time has outmoded 
old institutions and old ways of life, 
political parties have evolved after 
an expel'iencl' of two centuries of 
democracy in Western countries. I 
un not for a moment claiming that 
politieal parties are in any way per-
fpet or are functioning aright. There 
is mueh that We have to improve in 
po:itical parties, not only here. but 
perhaps evpn in Western countries 
where they are working better. As 
far as We are concenrned, it is anI, 
a decade and a half old. Politics is 
somet in~ new to es. and if we have 
donco so well, it is to our credit, and 
Wl' have taken, I suppose, a first and 
!-:ood ",h'p in reviving our old institu-
tions and trying to base our demo-
cracy on our own ancient institutions. 
But the attempt to revive the old as 
they are may not bt' very desirable, 
because we must recognise the 
changes that time has brought about. 
and try to adjust to the changing 
needs of changing times. 

From that point of view, I suggest 
that to go back to unanimous election 
may be dangerous. Democracy is de-
pendent on differences of opinion. Th(' 
essence of democracy, therefore, is 
Opposition. To eliminate, opposition, 
therefore, is to smother democracy. If 
we attempt unanimous election in 
villages, we shall be putting up per-
haps the leaders of the most import-
. ant factions, or it the political parties 
are well entrenched in the villagea. 
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we may be projecting the leader of 
the most powerful political party In 
that village. Opposition, therefore, Is 
healthy and should be encouraged. 
Only experience can tell Us how we 
should do it or the way to do it. 

Befo"e I pass on to cooperation, I 
'Would like to suggest that this I'X-
periment, being an interesting and 
an important one, should be given 
the widest publicity. It is not even 
known in the south. I am talking 
from my own experience, from the 
talk  that I had with officials 
and others. It is not known there at 
all. It is only a big (·xperiment done 
in a big way which will have big re-
sults. When such an important ex-
perim£'nt is going on, I would suggest 
that We should have a C'ertain unifor-
mity throughout India; by uniformity 
I mean a certain uniformity of pat-
!f'm in the size of the village, in the 
structure of the administration. in 
the method of financing and so on; in 
all these ways, we should be able to 
work out a uniformity. I, therefort', 
suggest in that connection that thP 
Community Projects Ministry should 
take the lead and 5('t up some kind 
of an organisation or institution which 
will guide and control the experiment. 
and also its copying in other States. 
Publicity also should be given now 
~ause it is going to take time be_ 
fore this is copied by other Statell. 
The intervening time may be used 
by them to learn what is going on 
and to adapt with suitable changes as 
and when the institution ill trans-
planted in those State.'!. I suggest 
that literature may be published in 
the local languages and distributed 
among officials, public men and local 
board members. The cinema and the 
radio may be liberally used to live 
publicity. Selected tDUJ"ll of public men 
and oftlcials from different States 
may be arranled to tour thetle 
States of Rajasthan and Andhra and 
that they may study for themBelves 
how the experiment is coin« on and 
how best they can adapt It to t ~ r 

own States. 

Commg to co-operation. I may SIIY 

a few words. I suppose the objective 
of the Ministry is one co-operative 
for each village. A.3 far as my ex-
perience goes, there are four or five 
or six co_operatives in cach villqe. 

Shri M. B, Tbakore: What is the 
popUlation of the village? 

Dr. K. B. Menon: 2,000 3,000 ancl 
5,OOO--upto 5,000. 

W(, wer" !o'd the s('rvice co-opera-
tive would absorb all the rt'st. But 
these old l'oop<'ratlves-some of them 
credit ('o_op<'ratives--an' propped up 
bv vl'sted int n~ts. Talking to the 
officials of thE' dropartmt'nt, 1 un ~r
stand that it is not often polisibl(' fol' 
them to dissolve thE'Se institutions--
paper institutions in some casel--
propped up by vest<'d intl"rests be-
cause of legal difficulties. The co-
operatiVe law varies in different 
States; there is no uniformity in thili 
law. This is a matter which thl' co-
operative department should take up 
and try to have a model law. Apart 
from that, in order to liquidate exist-
ing societies which al'l" not functioll-
ing or are not needed-they are prop-
ped up by ve5ted interelltll-I lIuppose 
the law should be so amended •• to 
give powers to the department to 
dissolve them. Otherwise, these 
societies will continue, only compli-
cating and vitiating vltJage life. 

We had a new type of society 
started in Kerala, the so_called indua-
trial cO-.operalive. 90 per cent ot 
the society members are or er~ and 
10 per cpnt nonworker,.. The wor_ 
kers control 90 per c:-ent of t.he vote 
and the other 10 Pl'T C(''I1t ot the m(.1Ti_ 
bers contribute the ftnancp.. So lUl. 
turally capital becOOU>fl shy, with tho 
result that thoulh t ~ .tart a co-
operative, it never function!!, ~1I 1e 

capital dCH:'ll not. come. 

AlmOllt all these dllftc:-ultl(!. ar., 
there In ell plaCf!'tll. So some unJtonnity 
in law " neceuary. 'nie complaint 
that is often rna&! is thAlt the bead of 
the cO-OJ)eI"Iltive depal"tment, the Re-
,utrar, III autocratic. When Wft take • 
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State like Jammu and Kashmir, we 
find that the co-operative movement 
a~ spread vt'ry much there; 50 per 
cent of the i'amiiie3 in Jammu and 15 
per CIe"!lt of the j amities in the Valley 
·are members of co-operatives. From 
that point of view, co-operation has 
made considerable progress. But co-
operation in Kashmir is highly politi-
calised. The Registrar of Co-opera-
tives exercises very autocratic 
pOWl'rs. If he is subjectively satisfied 
he can refuse registration to any 
('ooperative. He nominates a few 
members to every society. Thl' D(,-
partment hears complaints direl't from 
the ml'mbers. Som£' of th('s£' t ing~ 

are diffef('nt in diff('rent Stat!'s and 
some kind of uniformity at this stage 
may be desirable. 

In t i~ connection, I would like to 
know from the Ministry one thing. 
Studying the Budget, I find that in the 
lasl year's Budget we spent Rs. 38 
lakhs for Kashmir but in this year's 
Budget there is OIlP item of Rs. 15,000 
and another of Rs. 7,000. That is all 
that I can find out. I think it cannot 
be so. I think there may be som!' 
sell'ctl"d grants in som!' othpr depart-
ments and in other item i. I would 
I ik(' to be enlightened as to what ex-
.actly i~ th£' gr~nt for community pro-
jects in Kashmir in this year's Bud-
get. That is one of the hNlvily sub-
sidised States, I know, because 30 per 
cent of the grant i~ gin>n to that 
State while oll~  10 per cent is given 
to other ta ~ But. that does not 
m('lln that for th(' community projects 
1he amount giv('n should \)(' Bny thc' 

!"!ls. 

1 would like to mention in connec-
tion with co-operatives that there Is 
a Rt'vitillisation Committee function-
Ing but the work is not progressing 
as we would expect it to, The Com-
munity Development Ministry is sub-
Ii isi~ it; but they have not, as I 
understand it, i!lsued clear instructions 
or 9E't the pace of progrees. I hope 
they will do It. 

One word mOtto about community 
projects and I will linhlh. I need not 

go into the question of non-omc!al co-
operation because when this decen-
tralisation and the take-over ot all 
the Panchayats are effected, this non-
official co-operation will come every-
where automaticallv and it will be 
less of a problem. But still it is going 
to take some time. Therefore, I am 
mentioning it, I have been conoen-
trating my interest on one block and 
I discovered that the initial mistake 
was made when starting the commu-
nity project, when places were select-
ed for the location of blocks. Those 
who selected the places for the com-
munity projects had an eye for the 
succ('ss of the projt'ct than for elicit-
ing the co-operation of the people. 
Those who selected these places for 
tht' ('ommunity projects looked to the 
a bundant suppl~  of water, irrigation 
fac'ilities, transport and communica_ 
tion conveniences etc. When this 
started I was in the Madr'as Assem-
bly and I know that Palghat was 
takC'n as the first place for toe com-
munity project beclluse thc'rt' was the 
Malampuzha dam and there was also 
the railway facility. 

]7,58 hrtl. 

rMn. SPEAKER in thl' ChaiT] 

People in the backward areas were 
neglected. People in the backward 
areas were anxIous to co-operate in 
order to alleviate th('ir distress. But, 
when these prospero~ placps were 
selected as sites for the C'ommunity 
projects, people began to associate It 
with Government. They considered 
themselves as reCipients of gifts from 
lhe Government with the result that, 
just as the mistake was made in the 
co-operative movement of associating 
it with Government. the community 
project is also associated 10Irith Gov-
ernment. I hope this will be correct-
ed and by 1963 there will be blocks 
throughout the country. There are 
a number of places where there I. 
no co-operative, pI.eft which Ire 
backward. I hope the Departm..,.t 
will pay attention to them 
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The States continue to be bottle-
necks of the community projects be-
cause the Centre gives the money and 
thl' Centre is very active. I.know the 
Minister for Community Deve-
lopment has missionary zeal 
and zest and goes about all Over India 
and tries to inject his enthusiasm into 
others. But I am afraid that it has 
n('t bl"en very successful. 

There have bl'en frequent changes 
of Dpvelopment Commissioners. In 
mv own State in the last 8 years, 6 
~mmissioners  have come and ,one. 
Even in the last change of Ministry 
·there has bel'n one change. The re-
sult i, that thf're is nO co-operation, 
there I, no ('o-nrdinatio'l of work and 
then' is nIl n~is l1c  in th(' pro-
gramm(' of all t1wse things. The 
inistr~  may plt'ase take note and try 
to takl' this up with the States. 

18 hrs. 

Mr. Speakl'r: There are 58 sl'lected 
cut motions relating to thl' Dt'mands 
under thl' Ministry of Community 
Dl'v('loprnent and Co-opl'ration. They 
may bv mO\'I'C1 subject to their being 
otherwise admissible:-

F'(ulttl'e to enli.'! publiC' C'o-opf'ration 
ill tht' Community Det'elopment U'ork 

Shri J[hlUhwaqt Ral: 1 bpg to move: 

"Tlwt thE' D('mand under the 
head 'Ministry of ommunit~  

Development and Co-op('ration' 
be. reduced to Re. I." (1579) 

Ne('d to es!nblish Farmers Co-opera-
tille Bank in each district 

Shri 1'1. B. TL;:kore: I iwg to move: 

"That the Demand under the 
head 'Minilltry of Community 
UeveJopmeut and Co.operation' 
be reduced by Rs. 100." (237) 

Need to establish Servicl' o-~ratit e. 

'" all vill4ge. throughout India (0 
~erve faf'fftn. 

SUI II. B, ftakere: I be, to mot'.: 

'''''t the Demand under the 
hMd 'M.IniAry of Commu n it V 

Development and Co-operation' 
be reduced by Rs. 100." (250) 

Workin" of the heaLtlh centres at 
N,E.S. Schemes and C.D. Blocks 

Shrl Aurobindo Ghosal: I be, to 
move: 

"That the Demand under the 
head 'Ministry of Community 
Dt'velopment and Co-operation' 
bt' rc-ducE'd by Rs. 100." (SOl) 

Fai!uTt' oj the Cciltl1muflitll Develop-
ment Block.' and N.E.S. Schemes in 
West Bengal 

Shri Auroblndu Ghosal: I beg to 
m vt~  

"Thot the Demand under tHC' 
heed 'Ministry of Community 
Development and Co-operation' 
be reduced by Rs. 100." (831) 

rInpupularitli oj the Communitll 
Delle/opment Blocks in West 

Bental 

Shrl Aurobindo OhO!lllI: J bl!'1 to 
move: 

"'I1'lfll the Dt'mand undl'r the 
h,-'ad 'Ministry of Community 
Development and Co-op('ralion' 
be reduced by R!C. 100." (832) 

FailuT4' to incrl'us(' the agrieultv.rul 
produC'ti.on in the block areas of 
West Bengal 

Shri Auroblndo Ghosal: I beg 10 
move: 

"That the Demand under t ~ 

head 'Mlnilltry of Community 
IX'veJopment and CO-operatiOI" 
be reduced by RI. 100." (833) 

Pai/ur(' to introd1J.C1" the double cr'Jp 
6}lftem in block aTf.'tU oj .~  

Bengal 

Hbri Aarebbula Gboul: 
lJ.ove: 

"That the Dem.nd under tho' 
head 'Yiniltry of Commllnlty 
Dnelopment and Co·.,-.tkn,· 
bt> reduC'pd by R1. j (If'" '''3f / 
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Failure to execute minor irrigation 
works in the block areas of West 
Bengal 

Shri Aurobindo Ghosal: I beg to 
move: 

"That the Demand under the 
h('ad 'Ministry of Community 
Development and Co-operation' 
be reduced by Rs. 100." (835) 

Failure to develop small industries in 
block' areas of West Bengal 

Shri Aurobindo GhGsal: I beg to 
move: 

"That the Demand under the 
head 'Ministry of Community 
Development and Co-operation' 
be reduced by Rs. 100." (836) 

Need for Co-ordination in the activi-
ties of the Community Development 
Blocks of the contiguous areas 

Shrl Aurobindo Ghosal: I beg to 
move: 

"That the Demand under the 
head 'Ministry of Community 
Development and Co-operation' 
be rt'duced by Rs. 100." (853) 

Need jor frequent joint meetings of 
the Block Committee of the conti-
guOtiS Blocks for integrated pro-
;ects 

8hrl Auroblndo Ghosal: I beg to 
mOVe: 

"That the Demand under the 
head 'Minislry of Community 
Development and Co-operation' 
be reduced by &S. 100." (854) 

N fed for refrequmt joint meetings 01 
the Developmmt Committees and 
Block Committees of each District 
for i"tegrated project, 

8hr1 Auroblndo Gbosal: t bt>g to 
move: 

"That the Demand under the 
head 'Ministry of Community 
Development and Co-operation' 
be reduced by Rs. 100." (855) 

Need for revising the policy of setting 
up Community Development Blocks 

Slari Aurobindo Ghosal: I beg to 
move: 

"That the Demand under the 
head 'Ministry of Community 
Development and Co-operation' 
be reduced by Rs. 100." (856) 

Need for joint meetings of the Block 
Committees areas and Union Board 
or Panc/tayats of contiguous non-
block areas 

Shrl Auroblndo Ghosal: I beg to 
move: 

"That the Demand under the 
hf'ad 'Ministry of Community 
Development and Co-operation' 
be r£'du('('d by Rs. 100." (857) 

Need for revising tlte policy of segre-
gati71{1 the areas for blocks which 
arl' dependent for their development 
on contig1H>1Is non-block areas 

Shri Aurobindo Ghosal: I bei to 
move: 

"That the Demand under the 
head 'Ministry of Community 
Development and Co-operation' 
be reduced by Rs. 100." (858) 

Failure to del,elop cottage industries 
171 th.e block areas of West Bengal 

Shri Auroblndo Ghosal: I beg to 
move: 

''That the Demand under the 
head 'Ministry of Community 
Development and Co-operation' 
be reduced by Rs. 100." (907) 

Failure to distribute seeds in the 
block areas of West Ben.gal 

Sbrl Auroblndo Ghosal: I beg to 
move: 

"Thllt the Demand under the 
heed 'Ministry of Community 
Development and Co-operation' 
be reduced by RI. 100." (908) 
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Failure to distribute fertilizers in the 
block areas of West Bengal 

Sbri Aurobindo Gbosal: I ber to 
move; 

"Thet the Demand under the 
head 'Ministry of Community 
Development and CO-operat1on" 
be reduced by Rs. 100." (909) 

Failure of the housing schemes in the 
hlock aTea$ of West Hengal 

Shri Aurobindo Ghosal: I beg to 

move; 

"Thot the Dt'mand undH th(' 
ht'ad 'Ministry of Community 
Dt>vf')opment and -Co-operation' 
bf' reduced by Rs. 100." (910) 

Det't'lopment Of block aTeas vis a t'is 
the cont igu()1ts non.block areas 

Slui Aurobindo Gbosal: I beg to 
move: 

"Thet th{, Demand under thl' 
ht"ad 'Ministry of Community 
Development and Co-operation' 
be reduced by Rs. 100," (911) 

Formation of Community Det,elopment 
Block Committees in West Bl'ngal 

Sbrl Aur(lblndo Ghosal; I bpI-: to 

mo\'e; 

"That the Demand under the 
head 'Ministry of Communit:v 
Development and Co-operation' 
be reduced by lb, 100." (912) 

Need to restric't the power of B.D.Os. 

Sltri Aaroblndo Ghoul: I be, to 
move: 

''Thet the Demand under the 
hPlld 'Ministry of Community 
Development and Co. operation , 
be reduced by Rs, 100." (913) 

Need to ret~ie l the working Of the 
C.D. Blocks of Wrn Bt'fl{ID1 

SIui Aarobbtdo G ..... : J MI to 
move: 

'''''t thp Demand under the 
~ 'Ministry of Conununity 

Ikvelopmt'llt and Co· operation' 
br ~ue~ by Its 100" ('14) 

Need jor re.orienting the working of 
the C.D. OfJces it& West Bt'ngal 

Shrl Auroblndo Ghosal: 1 beg to 
move: 

"That the Demand under the 
head 'Ministry of Community 
IX!vt'lopment and Co-operation' 
be reduced by Rs. 100." (915) 

Need to stop tilt' emplollment of B.D.O 
simultane0U3ll1 in other ofJidal a"cI 
Gov('Tnment works 

Shri Auroblndo GhOllaI; I bf"g to 
move: 

"Thet th(, Demand undcl' the 
hl'ad 'Ministry of Community 
Development and Co-operation' 
be rl'dul'ed by Rs. 100," (916) 

Need to e.~ta las  contrarts hetween 
the Blork authorities and thl' local 
pl'oplt' in We.t Bmgal 

Shri Auroblndo Ghoul: 
move; 

"Thet th(' Demand under the 
hI-ad 'Ministry of Community 
Development and Co-operation' 
b(' reduced by lb. 100." (917) 

Mamlf'r of Tt'pre.ent4tion 01 .ocial 
workers in Rlock Committee. of 
Wf'st Bengal 

8hrl AurobiDdo Gbosal: I bt!1 to 
move: 

''1bat the Demand under the 
head 'Ministry of Community 
~veloprntmt and Co.operation' 
bl' rt·du('('d by Ra. 100." (1012) 

Nrrd to .,te", thf' Tepre.rnt4tion of the 
non.fuIIl'tioniftg unit. of th« BMra 
Sewak SamDj in rhr Block Cmnmit. 
tref of WI',t Bt'ft{ID1 

Shrl Aarelttado G .... ,: J bel to 

mov~  

"That the Dt-mand under the 
head 'Ministry of Community 
Devf'lopment and CCI,oJX'ration' 
~ T4'Cfut't'd by R", 100" ClOt') 
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Need to set up a Parliamentary Com-
mittee to enquire into the working 
0/ C.D. Blocks of West Bengal 

Shri Aurobindo Ghosal: I beg to 

move: 

"That the Demand under the 
head 'Ministry of Community 
Development and Co. operation' 
be reduced by Hs. 100." (1014) 

Need for proper and .~trict audit of the 
amounts spent by the COTnmunzty 
Development Blocks 

Shri Auroblndo Ghosal: I beg to 

move: 

"That the Demand under the 
head 'Ministry of Community 
Df'vclopment and Co.oppration' 
b{' reduced by Rs. 100." (1015) 

Need to appoint Gram Sel'aks alld 
Gram .. St!t'ikas from local pcople 

Shri Aurobindo Ghosal: I beg to 
move: 

"That the Demand under the' 
head 'Ministry of Community 
Developmt'nt and Co.opl'rution' 
be redul'l'd by Rs. 100." (1016) 

Need to c/tanlleLlse t.he sale (md pur-
chase of all agricu/.lIral commodities 
uf the Block areas through the 
B'ock authorities 

Shrl Auroblndo Ghosal: I beg to 
move: 

"Thot the D('mand under the 
hc'ad 'Ministry of Community 
Dl'v(!lopment and Co. operation' 
be reduced by Rs. 100." (1017) 

Ne",l to lIil1e d(mh'stic loans to the 
people of block areas p:Jtlablc ,ft 

I.~I  i I.~talm nt..~ 

She! Auroblndo Ghosa.l: I ..~  to 
move: 

"That the demand under the 
head Ministry of Communit)' 
ncvelopment and Co-operation be 
reduced by Rs. 100." (1018). 

Necd to ackuaint the B.D.Os of West 
Bengal with the report of the Agri_ 
cultural Labour Enquiry Committee 

Shri Aurobindo Ghosal: I beg to 
move: 

"That the demand under the 
head Ministry of Community 
Development and Co-operation be 
l'educpd by Rs. 100." (1019). 

N ecd fo)' ill tcgrated plans of develop-
mellt fo), th(' contiguoHs Block areas 

Shri Aurobindo Ghosal: I beg to 
movc: 

"That the demand under the 
hl'ad Ministry of Community 
Dl'\,(' iopmen t and Co-operation be 
reduCl'd by Hs. 100." (1020). 

N ('eel fur sc/t"1/tes for liquidating the 
Ilgri(,l1 II llTflI unemployment at Block 

level 

Shri Aurobindo Ghosal: I l ~ to 
111Ove: 

'·Th'lt lhl' demand under the 
hl'au Mll1istry uf Cemmunity 
Dl'vclopment and Co-operation be 
reduced by' Rs. 100." (1021). 

Need to select pTominent jJcrsu:l. for 
B.D.C. (/t taluka level fTom all 
prlrt iI'S ill the States 

Shri M. B. Thakore: I ueg to move: 

"That the demand unrler the 
hl'ud ~ mrnl1nit  I P\ t opm l~ 

ProJects. Nat ional Extension Sur-
vice and Co_operation be reduced 
by Hs. 100." t 286>. 

N red to select prOminl'lIt persons re-
presenting all parties for the District 
nt'l'e/opmcnt Hoards in the States 

Shri M. B, Thakore: I beg to move: 

"That the demalld under the 
hcad ~mmunit  Ul'velopment 
Project" National Extension Ser-
vi.ce and Co-opera'ioll' be reduced 
by Rs. 100.'" (287). 

Need to reduce thoe number oj gov-
ernment ofJicia I., ill Di.~trict Deve-
lopment Boards 

Siln M. B. Tbakore: I beg to mOl/e: 

"That the demand under the 
head 'Commun ity Devclopmt'nt 
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PJOjects, National tell~ion Ser-
vice and Co-opera:ion' be redl:ced 
by Rs. 100." (288). 

Need to set up permanent touring 
guides for the co_operative societies 

Shrl Aurobindo Ghosal: I beg 10 
move: 

"That the demand under the 
ht.ad 'Community D('vclopm·.'nl 
Projects, National Extension Ser-
vice and Co-opC'ra'ion' be redlll'l'd 
~  n~. 100." (808). 

Need to set up pennanen~ 

and marketing ufficcs for 
opera ti 1'(' societ ies 

purchase 
the co-

Sbrl Auroblndo Ghosal: beg 
move: 

"That the demand unde\' the 
head 'Community Dcve}opll1C'nt 
Projeds, National ten~ion Ser-
vice and Co-opera:ion' be I'l'du<.':'d 
by n~. 100." (809). 

Selectiun of village leaders 

to 

Sbrl Aurobindo Ghollal: I be/! to 
mo\'c: 

"That the demand under the 
h('ad 'Community Devl'lopnlt"lt 
Projects, National Extension Ser-
vicc and Co-opera:ion' be rt'dll('('d 
by ~. 100." (810) 

Need for recruiting pupular youths for 
training in village leaders 

Shri Aaroblndo Gbosal: 
move: 

beg to 

"That the demand under the 
head ~mmunit  Dt'vf'lopmf'nl 
Pro ecl~  National Extension Ser-
vice and CO-opefalion' be redu((>d 
by Rs. 100." (811). 

Need to stop giving of contract for anll 
.ocial Of" public work to anu vouth 
oTgG:Iluation 

Sbrl "'aroWndo ~  I be, to 
move: 

"That the demand under the 
head 'Community Ofovelopmt!nt 

Projects, National Extension Ser-
v:(·p and CO-opcl'8'ion' be re uc~ 

by Rs. 100." (812), 

TTIlining of non-official member of 
the Block Deve10pment Committee 

Shri Auroblndo Ghosal: I bE'g to 

move': 

"That the demand under the 
head 'Community Development 
Projects, National Extension Ser-
viet' and Co-opt'ration' he redurt'd 
by ~. 100". (813). 

U:;(' of j.,<,ps ()f C.D. Blocks 

Shrl Aurobindo Ghosal: I bt'g to 
movc': 

"That the demand under the 
hNd 'CommlUlity Developm ~llt 

Projel'ls. National Extension Ser-
viel' and - pt~ration  be rE'ducl'd 
by Rs 100" (H14). 

Need to til' a silmdurd for awurding 
prizes to tile t.,il/age level W'Jrkers 

Shri Aurobindo Ghoaal: I bel to 
muv£': 

"That the demand under the 
Iwad ~ mmunit  l ev opm ~  

Pro t~. National ten~ion Ser-
viC(, and Cu-opna'.ion' b(, rl'dl1('('d 
by ~. 100." (815). 

Nf"ed fur (I ('riteriun for awardtng 
prizes in the best 'Jillage c m~tit n 

Shrl Auroblado GhOlllI: 1 beg to 
movfO: 

"That thC' demand under the 
hc'3d 'CGmmunily Developnll'nt 
Pro ct~  National Exte-nllion Ser-
vic{' and Co-opera ·'on' be rrdu:"l'd 
by Rli. 100." (816). 

Need to develop CO-C1JW-rativl!' in 
block arl'flS in Wert lJenl141 

Slart "'uroblado Gbout: I l~  Ie) 
move: 

''That the dl!'mand under the 
head 'C?mmunity D('velopmenl 
Project.. National lI ~.ion Ser-
Vl('e and Co..operation be! rcduceil 
by Rs. 100." (851). 
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.N eed for coordination between Block 
Development authorities and co-
operative Developments of the 
States 

Shri Aurobindo Ghosal: I beg to 
'mOve: 

"That the demand under the 
Iwau Community Development 
Projects, National Extension Ser-
vice and Co-operation' be reduced 
by Rs, 100:' (860), 

Mal-administration of the Co-opp.-ative 
societies 

Shri Aurobindo Ghosal: I beg to 
move: 

"That the demand under the 
head 'Community Development 
Pro ct~  National Extension Ser-
vic{' and Co-operation' bl' rf'clul'!'d 
by Rs, 100'" (861), 

.N eed for strict audit oj the CO-Clprra-
til)e .mcit'ties 

Shri Aurobindo Ghosal: I beg to 
move: 

"That the demand under the 
head 'Community Development 
Projects National Extention Ser-
vice anci Co-operation' be reduced 
by Rs, 100," (862) 

N el'd to Tim in efficient co-operative 
societies by Got'ernment a"encies 

Shri Aurobindo Gh08llI: I bel to 
move: 

"That Hit' demllnd under the 
head 'Community Development 
Projects. National Extension Ser-
vi('(' and Co-operation' be redllcld 
by Rs, 100," (863) 

Need tn appoint permanent industrial 
or"anisers jor the co-operatiut's 

Shri Auroblndo Gbosal: I beg to 
mOVl': 

"That the demand under the 
head 'Community Developml'nt 
Projl'cts. National Extension Ser-
viet' and Co-oppration' be reduced 
by Rll 100," (884). 

-Half-an-hour Discussion, 

Need to stop the recruitmenr of 
women as social OI:"ganisers in ~ est 

Bengal 

Shri Auroblndo Ghosal: I beg to 
move: 

"That the demand under the 
head 'Community Development 
Projects. National Extension Ser-
vice and Co-operation' be reduced 
by Rs. 100." (899). 

Discrimination in granting scho:ar-
.,hip by B.D.Os, 

Shri Aurobindo Ghosal: 
move: 

bcg to 

"That the demand under the 
head 'Community Developm~  

Projects, National Extension Ser-
vice and Co-operation' be re uc~.  

by Rs, 100," (900), 

Fuilure in the implementation of Ideal 
Village Sdlemcs in Block areas 

Shri Aurobindo Ghosal: I beg to 
move: 

"That the demand under the 
head 'Community Development 
Projects. National Extension Ser-
vice and Co-operation' be reduced 
hy Rs. 100." (901). 

Mr. Deputy-Speaker: All the cut 
motions arE' now before the House. 

18,14 hr!!, 

ORISSA LAND REFORMS ACT-

Mr. Speaker: The House will nOW 
take up the half-an-hour discusaion 
Shri Panilrabi may raise {he discus-
sion. Sittin, till 6 O'clock ill suf'ft-
ciently tiresome. J am not going to 
allow any half-an-hour discussion 
hereafter till th«! Seaion is over. 

Sui D. C. SbanDa: I Tl-'Quest Shrl 
Panirrahi not to move his half·all-
hour discussion today, ... (lfttef'T1lp-
tions. ) 
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i AD. RoD. Member: It can betaken 
: up after the 18th. 

Mr. Speaker: We have met today 
and let us finish. 

Shrt D. C. Sharma: We shall request 
Shri Panigrahi to have this i~c llon 

some other day becau.qe we are al-
ready having a feeling of tiresome-
ness today; we heard so many ~peec

es. 

Shrl Paninahl: Mr. Speaker, Sir, I 
am very grateful to you for allowing 
this discussion today. This discussion 
relates to some aspects of the land re-
form measure~ in Orissa in recent 
months which have been made into an 
Act by the previous coalition Gov-
ernment .... 

Mr. Speaker: There must at len!lt 
he a few hon. Members in the Houlle. 

Shrt PanlKJ'llhl: The question refers 
to the disposal of the surplus land 
which will be made available after 
the fixation of ceilings. The hon. 
Deputv Minister rf'plied that the pro-
visions of the Orissa I,and Reforms 
Bill were considered in the Central 
Committee for land rf'form and some 
suggestions were made by the com-
mittee which are now undf'r con-
~i eration by the State Government. 
But J think the land reforms BI11 has 
been made into an Act and thl'reforc 
there is no question of the suggestion~ 
of the Planning Commiillllinn IItl11 be-
ing considered by the Government. 
Thfl Government which passpd that 
Act has already gone into obllvlon. 
Therefore. there is no question of 
con!lidering the suggestions now 
which were made by the Planning 
Commission and including them In 
the Act. 

With regllTd to the surplus land. It 
had bf'en meontloned In the Ac.-t that 
the Government would not Itllelf ftnd 
out who owned how much surplus 
land from the land owners and land-
lords. The landlords t emlel t~ 

should report the extent of IlUrplus 
land which they hold to the Gowm-
ment. And thl' landlord wiJ1 dispose 
of all the surplull lands If there Te-
mains any surplu'l at all with him. 
'nle price of the surplus land 

167 (Ail) LSD.t1 

which will be distributed would be 
fixed not by the Government but ac-
cording to the prf'valling market price 
and therefore, the landlord has been 
given the power to sell the land In 
the market at the prevalent prices, 
that is, whichever price he can ftx 
for the purchaser and the tenant. 

It had bE'en ~al  In the Act Itself 
t.hat if the e e~s or any part theTeOf 
i~ held in the capacity of the tenant, 
that is to say. It there I~ any t"XcetlS 
land with th(' tenant. it reverts to the 
landlord rind it dOe!! not go to the 
tC'nant. Again. If the exce!!!! or any 
part ther(>of i~ held by a person with 
ril:!htq to transfer by way of ~ale or 
gift. he can tran~ er the same by wsy 
of ~al  or gift to any person all he 
likc5. Therplore. whatl'ver principles 
have bC'en laid down by the Plannln« 
ommi~gion in ronnertlon with the 
land rr orm~ In the dlft'prent tat~. 

if WC' go t rou~  the prl'Rent Act. you 
will find that almost all the rrubstan-
tive directives ot the Planning Com-
mission have not bpen on orm~ to. 
WI' w('rl' t(lld that thr Planning Coml-
s!lion took into consideration all theta 

I
l ort ominlt~ in the' Bill and they ad-
vi~e  thl' Statp Government!! to In-
corpornte their sugJ{l!!ltlonli. But 

IWhenC'ver we havp. a~ e  the Govem-
men! or the Planning Mlniater here 
f\, to what were the IIUggestionll they 
gave to the State Governments In this 
respe('t we have hl'en told that thJI 
15 a m'attf'r of seerpt eorresoondenee 
bf'tween thf" State Governments and 
the Centl"(' and therefore they cannot 
dlsc1O!!e it. Now, slncp the IiIhOIt that 
wall haunting the Congren Gov-
f'rnm!.'nt hu Ilone.--owlnlf to the pres-
I':UT'f' of the Ganatantra Parlshad. the 
Government and the CoIlll'811 Part)' 
a~ forced to pu~ such an Act-the 
!lulo!llestlonR made may be let lmown 
~o UI. The Act a~ pastll!d then. and 
It went RJllinRt the previoul meHU!'f!I 
which thE' on~ Govemmeont had 
t>nactt-d In that Statf', before the corn-
in, of the coalition Government 
t.here. When that potitlmt hal cban,-
ed whrM the g'h0lt hat bMn removed 
~m the shoulders of the Om".. 
.~ ,.auld nke to kMW at leut DOW 
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(Shri Panigrahi) 

what were the suggestions or advice, 
keeping in view the short comings in 
the Bill, which the Planning Commis-
sion had given to the State Govern-
ment in this case and whether actual-
ly these suggestions have been in-
corporated in the Act. 

More than 30,000 to 40,000 peasants 
submitted a written memorandum to 
the President. That memorandum 
bore the signature of over 30,000 pea-
sants, and it was submitted to the 
Prcsident whcn the Bill was waiting 
fo .. his assent. When the President 
gave assent to the Bill, and when the 
Bill became an Act, it was with the 
understanding that the directions 
given by the Planning Commission 
would be incorporated while enacting 
the legislation. But we find that 
those directions arc not there. 

During the course of this half-an-
hour discussion, I am not in a position 
tl> give the details of the provisions of 
this Bill, because there is no scope for 
doing so. In this connection, I wish 
to mention only one point with regard 
to which I want to have an elucida-
tltn. That is about the -fixation of 
ceiling. The Planning Commission 
hils definitely and very clearly said 
that the object of ceiling is to get the 
surplus land from the landlords and 
make them available to the landless 
peasants. But we find in this Act that 
tht! definition of the standard acre 
has been modified to such an extent 
that there will be very little land 
left which t'ln be called surplus. You 
will find that a standard acre has been 
defined as two acres of partially irri-
gated land, three aere3 0' rpin-fed 
land or four acres of dry land. In 
Oriasa, the majority of the land is 
rain-fed land. So, the fixation of the 
cetllng witts the present deflnltion of 
lItandard aere does not help the 
lands. Does it adhere to the directives 
of the Planin, Commission with re-
gard to the ftxation of ceiliD,! I 
think the Plannin, Commilllion win 
throw some lilht on thi8 aspect. 

With reprd to the definition 01 
family, the definition has also been 

modified. With regard to the resump-
tion of cultivated land from the 
tenants, the definition of personal cul-
tivation has been modifted in respect 
of the Devottar land. It has been so 
modified that it goes against the very 
directive principles of the Planning 
Commission. All those lands which 
are under the rajas or ex-rulers are 
called as their own private or Devot-
tar lands. The ceiling will not apply 
to those lands called Devotter landa. 
The definition of homestead 
land.; has also been chanied. 
Previously, it was one acre ot 
homestead land. But now the limita-
tion of one acre is not there. The de-
finition of homestead land has been 
extended. and it is without any limi-
tation. 

With regard to the ceiling, though 
nominally it has been ftxed Ilt 25 
standard acres per family, the defini-
tion of the word 'family' and 'the 
~tan ar  acre' has been so extened 
that If you actually work it out, it 
comes to more than 100 acres. Beyond 
five, every additional member will 
have five acres more. So, if we work 
it out-there is no time to do it here-
it comes to more than 100 acres, ac-
cordinl( to my calculation. I think an 
these go allainst the directive of the 
Planning Commission. 

Mr. Speaker: What is It That the 
hon. Member is trying to do! Tbere 
is a Bill that has been passed-the 
Orissa Land Reforms Bill. What is 
the object of this half-an-hour dia-
l cusslon' 

I 8brl ChintamoDl PanlrnJd: Thf' 
Planning Commillsion dJrected the 
~ tate Government of Orissa. 

t Mr. Speaker: But that Bm has been 
pa!lSed in the Assembly. 'Mley art!! 
competent to pass a Bill. What Is this 
half-an-hour dlseusslon about? 

SIIIt CIIIa*-l ......,....: Thoulh 
the Bill bas been paseed it hu not 
been hnplemented. 

Mr. 8peakft': He wants it to be im-

"lemented? 
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Shrl ChintamonJ Panicnhi: When 
it has not been implemented and 
when the recommendations of the 
Planning Commission have not been 
incorporated in that Bill contrary to 
the understanding given by the Min-
istry that they will be carried out, 1 
am trying to impress on the Govern-
ment ..... . 

1Ir. Speaker: Order, order. I am 
afraid we are going far beyond the 
scope of this discussion. There is P 
Bill passed by the Orissa Legislative 
AlSembly. This House is the inheri-
tor Or successor ot'the Assembly. This 
can only implement that Bill as early 
as possible. If the hon. Member 
wants to have a repeal of that Bill 
he may introduce a Bill seeking to 
repeal it, as it could have been done 
in the Orissa Assembly. Then these 
points will be relevant. This haH-
an-hour discussion is meant only to 
clarify some of the other matters for 
which there might have been no time 
during the Question Hour. Now only 
some questions may be put for further 
clarification. This ought not to be 
used for the purpose of impre'Mtng 
upon the Government what they 
should do. It is not a resolution, not 
even a Bill which we are discussing. 
The hon. Member is going far beyond 
the scope of the discussion. 

8UI CblDtamonl PaDiIrahl: I am 
not going beyond the scope of the dis-
cussion. 

111'. 8pealLer: What is the question 
about? 

8Itd ChI .. ·.... PaaICnbI: Sir, J 
l'hall read out the question and the 
anArer liven: 

"W ill the Minister of Plannin. 
be pleased to atate: 

(a) wbether the Plannml Com-
miulon bad requested the 
Oriua Government to Ax the 
pm. of the surplus lands to 
be dillJC)led of after the Ilxa-
tiOll of the land ceilings; 

(b) whether the Planning Com-
mission also sugpsted that 
reasonable number of instal-
ments should be fixed for 
payment ot the same; and 

(c) whether the Orissa Govern-
ment has accepted and imple-
mented these suggestions?" 

The answer given was: 

"(a), (b) and (c). The provi-
sions of the Orissa Land Reform 
Bill were considered in the Cen-
tral Committee for Land Reform 
and some suggestions were made 
by the Committee which are now 
under the consideration of the 
State Government. The consul-
tations between the State Govern-
ments and the Central Committee 
for Land Reform are of an infor-
mal and confidential nature and 
it will not be in public interest to 
disclose the nature of these dis-
cussions." 

Sbrl D. C. Sharma (Gurdaspur): 
May I know, Sir, whether the repliel 
given were vague. Specific anlwers 
were given; thl.'y could not hive been 
vague. 

Mr. Speaker: Does not this ques-
tion relate to D period after the pu-
sing of the Bill? 

8bn Cblntamonl Panip"ahl: Yea. 

Mr. Speaker: Then wbat it thil 
t,alt-an-hour discussion for? Somt'-
times hon. Members do not under-
stand the full scope of It. I am try-
ing to bl' a little liberal. Halt-an-
hour dillcuuions ought not to be used 
for the pUrpoie of repealing an Act 
which hal been paaaed. 

8bd CblDtamonl PanIpaId: My 
submluion is this. The queltlon of 
secrecy doe!! not arUe now al already 
this Bill has been made into an Act. 
Therefore, I would lUte to know from 
the hon. Mininer whether the8e re-
(ommendations have been incorporat-
ed or carried out. 

Mr. 8peUer: All that he wants h 
• clariftc:atlon from the bon. IlinlRer. 
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[Mr. Speaker) 

While replying to the original ques-
tion the hon. Minister stated that the 
Central Committee for Land Reform 
has made some suggestions and they 
are now under the consideration of 
the State Government. He wants to 
know at what stage it is. He is giv-
ing some suggestions. This Govern-
ment has inherited the Bill. A com-
mittee was appointed to make recom-
mendations regarding the implemen-
tation. That committee has made 
recommendations and they arc under 
the consideration of Government. 
Government have stated: 

"The consultations between the 
State Governments and the Cen-
tral Committee for Land Reform 
are of an informal and confiden-
tial nature and it will not be in 
public interest to disc\03e the 
nature of these discussions." 

I take it that the consultations of this 
Government with the Committee are 
?t a confidential nature. Anyhow, it 
11 thIS Gove' mc-nt which has to im-
plement the recommendations of the 
COl1'llOittee Or take further steps in 
relation to the Land Reform Bill. Shri 
Panigrahi wants to know what has 
been done in the matter. But if he 
makes a suggestion that yOU must 
override the provisions of the Bill. 
then 1 am not going to allow it. 

81u1 CblDtamoni Panirrahl: I am not 
asking for that at all. 

Shrl Sapakar: May I know if in any 
other State this process of disposal of 
surplus land haa begun or ended? Se-
condly, now that the Government of 
Orissa is under ~e control of Parlia-
ment, may I know if there is any pro-
posal to amend this Act? 

Mr. Speaker: That is too much. 

fte MIDIster 01 Labotar aad Em· 
plOllMD& aad PlaDftlDC (8brl Naada): 
lb. Speaker, normally this type ot 
dlacussion would not have occurred in 
Parliament. Land is a State subject 
and any legislation dealing with land 

reforms is entirely the responsibility 
'Jf the State Government. 

Mr. Speaker: But today we are both 
the Centre and the States. 

Shri Nanda: Some special circum-
stances have arisen and therefore the 
matter has come it i~ the pu~e  
of Parliament. The question which led 
to this halt-an-hour discussion speci-
ltcally wanted information on three 
points. It was our view that it would 
not be in the public interest to give 
this information. I might explain that 
on these land reforms we have made 
certain recommendations in our plans. 

Shri D. C. Sharma: The simple point 
is this. Is the hon. Minister in a posi-
tion to disclose the proceedings of 
that secret meeting now? If he i,q 
not .... 

Shrl Chintamoni Panigrahl: That is 
not a secret meeting. 

Shrl D. C. Sharma: Secret consul-
tations. What light can he throw on 
the problem without referring to the 
secret consultations unless there are 
minutes? 

Mr. Supakar: Whatever the secret 
meetings might be, what are the deci-
sions token to implement the provi-
sions of the Bill? 

Shrl Nanda: I shall explain the posi-
tion. It would not take a very long 
time. In the Plan we have made cer-
tain recommendations about the land 
reforms. Now, these recommenda-
tions are of a kind of broad approach. 
ThE' word "directive" was used by 
lhe Hon. Member. They were not 
directives. The relationship of the 
Planning Commission with the States 
is not of that kind that they would 
issue directives to the States. They 
are recommendations. These recom-
mendations are not of a rigid charac· 
ter. They are varied according to 
local conditions Illld they are adapted 
to different situatioru in the various 
States. This was what was written 
I.n the Plan document and II the State 
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has done something different, well, I 
do not think any kind of justification 
has to be given for this because, as 
I said, variations and departures do 
occur. But the Planning Commission 
has been making efforts all the time 
to bring to the notice of the States 
the nature of the approach and the 
kind of provision they think should 
be made in the legislation that any 
States bring forward. Our effort 
is to see that ,as far as possible, there 
is as near an approach to that as it 
can be. The variation that occurs 
sometime5 goes farther than what we 
have suggested; sometimes they fall 
short of this. In the case of the Orissa 
Government, there were certain de-
partures. 

We made certain suggestions. Tha1 
is true. These mggestions were made 
in an informal manner as was pomtE'd 
out. Prolonged discussions took place 
and there was better understanding 
on both sides. The Planning Com 
mission came to the realisation of the 
local special and peculiar conditions 
and they came to a better vil'W of 
what our objectives were and some 
kind of an understnnd:ng was reached. 
All these things happened in the 
course of a few months. To disclose 
all that here would really be detri-
mental to the whole process. Then 
there will be rigid stands taken. 
Therefore that was our answer to the 
question also. 

But there are queries made in 
specific tenns. 'In view of the fact 
that the Chief Minister of Orissa then 
accepted our suggestions, I have no 
difftculty in this particular case in 
giving a spec!fic answer. After the 
Bill was passed by the Assembly and 
before assent was given by the Prt"Sl· 
dent We had discussjoruJI with the 
Chief Minister. We tried to bring to 
his notice what wu our view of the 
deficiencies of this legislation. The 
agreement wu that clause 48 will be 
amended to provide as follow.:-

''Govemment will on the advice 
of the Land CommiJsion classify 
lands into broad caterort .. 
and ftx the sale values for eacb 
such catecory of land. 'nIe 

sale values so fixed would 
be notified. The principles 
for the fixation of sale values 
will have to be laid down In the 
law. It was agreed that the sale 
value will be fixed at aboul ten 
times the maximum rate of rent 
provided in the law. Secondly, 
the sale value would be payable 
in seven equal instalments with 
interest at 4i per cent per annum 
on the unpaid amount. Thirdly. 
in order to avoid benami tr8JU-
actinn. every sale shull be subject 
to confirmation by the revenue 
officer." 

Therefore at the l'equest of lhe 
Chief Minister the Planning Com-
mission agreed to recommend the Bill 
for the President's assent. It was eX-
pected that later on they would bring 
in some amending legislation in 
OJ der to carry out this understanding. 
rhen this chUlle occurred and t er~

fore the question now is as to how 
this understanding is to be imple-
mented. In view of the fact that 
there are going to be elections t cr~ 

very soon, the beBt courae wIll be to 
ll't the Government that comeJ In 
there to do this. Tbey may al.o be 
able to do aomethln, else alao. It II, 
of course, left to them. This W8J an 
understanding which I hope would 
be ..... . 

Sbrl S. M. BaaerJl'e (Kanpur): 
So, it will not be implemented till thf' 
new As~m l  comell Into being? 

Sbri Naada: It would be and should 
be implcmented. 

Mr. Speaker: If modification of the 
Act is necessary for it. implementa· 
tion on the lines suggeBtt'd by th. 
Planning Commission and if thl. u 
left over to the comin, Ancmbly. It 
means that till then tna would not bP 
implemented. 

8brl HUlda: 'nIe Intention I. in 
the first place to enforce certain 
chapters whidl do not cover thOle 

parts and the enforeement of thOif' 

provllions .. 111 be taken up 
later on. Tbere .. m b,.' .ulllcient time 
for that. I do not think any harm wOl 
be done by that. 
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Sbrl T. B. Vlttal Rao: (Khammam): 
What is <the difficulty in bringmg 
an amending Bill here itself? 

Sbrl Nanda: It may be that they 
will be able to enact even a better 
leghlation than just bringing forward 
these amendments. 

The hon. Member there made a rl;'-
ference to some of the defects in the 
provisions of the legislation. Maybe, 
that there may be some other thmgs 
requiring improvement" but this 
particular. thing that the landholder 
is free to report and then there is 
nothing further to be done if he does 
not report is not correct. If any 
person is required to submit any 
return-the landholder is re-
quired to submit n return 
under the previous section-
and fails to do so, the revenue OmCl'r 
may obtain the necessary information 
through such agency as may be pres-
cribed. Therefore it is not simply a 
matter of his goodwill and dIscretion 
that he should have excess report-
ed. If he fails to do it other conse-
quences follow. Further, the person 
who fails to submit returns under 
section 43 shall forfeit all his claims 
to any of the exemptions etc. That is 
already there. 

Regarding homesteads, the provision 
is that: 

"Provided that in respect of any 
home§tead, the land comprised 
therein covered by kitchen garden 
in excess of one acre in extent 
and lands other than t o~e afore-
said comprised ...... shall be in-
cluded in computing the ceiling 
limit .... " 

My hon. friend may not arre-e with 
some of the provisions. It is quite 
true that in certain matters. in this 

case, there is more liberal treatment 
under some heads, but I may also 
point out to the hon. Member thM 
there are cer,tain provisions whlch 
go much farther ~ is tine case Ul 
any other State. For example what-
ever area is left to the ten~t be-
comes a non-re.;umable area; in other 
cases, the tenant has to 
make payment for them. In this 
case, that amount of land goes to the 
tenant, absolutely without any kind 
of a payment having to be made. 
This is a provision which goe; much 
farther than anywhere else. So, every-
thing is not on a par with what is 
being done in every other )llace. 
Here are variations. Some are in 
the direction of being more liberal to 
the landlords, and some are more 
liberal to the tenants. 

So. we have given the informatlon 
specifiealiy asked for. This is the 
understanding. Under these three 
heads, the Chief Minister had agreed, 
and the intention was that in course 
of time, an amendment would be 
made to the legislation in order to 
incorporate in it these provisions. 

Shri Supakar: My question has not 
been answered. May I know whether 
this process of distribution of surplus 
land has been in operation in other 
States, and if so, what those States 
are? 

Shrl Nanda: This goes very much 
beyond the particular question. In 
some States, it bas started and not 
yet been completed. I am informed 
that in one or two Stales, it hu al-
ready been carried throuib· 

lUI hn. 

The Lolc Sabha then adjourned till 
Eleven of the Clock Oft Thurmall. 
April 13, 1961/Chaitra 23, 1883 (Sa1c4). 
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107S0 

107 ~51 

J07S' 

J07S1 

10752 

Indian waters 10752 

3157 Chanos (Milk fi,h) culture 10753 

315R Cultivation of Glyricidia . J0753-S4 

3 I S9 After effects of chemical 
fertilizers . 10754-55 

3160 Popularisation of protective 
foods 10755 

3161 Divc:rsification of items of 
food .. 10755-56 

3162 Lime fruit8 I07 ~ 7 

3163 Graduatcsln Agriculture J0757 

3164 Graduate courscs in Animal 
Husbandry . 10757-58 

3165 Courses in Agriclture and 
Animal HUlIbandry . I07S8-59 

3166 EntomolCJIY Itudchtl in 
Indian uniftnities. 

3167 Insecticides etc. 

3168 Sale of chmtkals 

3169 Fith production 

3170 Inland fisbcrics raourca • 

1075~ 

I~I 

107 1~  

10762-63 

10763 
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WRITTEN ANSWERS TO 
QUESTIONS-contd. 

U.S.Q. Subject 

No. 

3171 Library of Fish Techno-
logy Unit, Ernakulam 

3172 Officers in Department of 
Agriculture 

3173 Atomic Energy in Agricul-
ture 

3174 Indo-Norwegian fisheries 
Project Chavara 

3175 Legislation for travel agenta 

3176 Forests in Himachal Pradesh 

3177 Soil erosion under Sham 
Dam 

3 I 71l Tube-wells in Maharashtra 

COLUMNS 

10763-64 

10764 

10765-66 

10766 

1076&-fJ7 

10767 

10768-69 
10769-70 

.'l179 Fruit cultivation in Punjab 10770 

'I11l0 Train accident /leaf Shah-
. bad Mohammadpur Halt 10769--71 

3181 Relief measures in Raya!-
seema 10771-1'1. 

3182 Major and medium irriga-
tion projects in Punjab 10772 

3183 Wagon shortagc in W. 
Bengal 10772-73 

31!l4 Snow-fall and cold winds 
in Northern India 10773-74 

311!S State Trading in wheat in 
Punjah 10774 

31H6 Talcher Thermal Plant 10774-7~ 

3187 I nter-State River atcr~ 

dispute 1077~ 

3181! Trade apprentices in Rail-
way installations 10775-76 

3 I 119 Jet service from lJelhi 10716 

3190 Supply of fertilizers in 
Orissa 10'176-77 

3191 Panel fur Under Secretaries 10777 

.H1I2 World Banlr. Mission for 
Railways J0778 

3193 Collapse of bridge ncar 
SambaIpur 10778-79 

3194 TrunJr. calli by Ministen . 10179 

3195 Central MarketinIJ and C0-
operative ociel e~ . 10779-80 

3196 National is a ~ and 
bridges 10780-81 

3197 S.c. and S.T. Members of 
ranchayat Samitics I078J-82 

3198 Power Projecu in KeraJa . 10782-83 

,3199 Delhi-Shrilanpnapr Tr1e-
pho;;c line 10713 

uoo JournaJiSl run over by train 
al Gahmar Itadon lo7fI3-t14 

POI F.lcctrrfication of station, Q/l 
S. RailWJI)' . lo 184--8~ 

167(Ai)I.S-12 

WRITTEN ANSWERS TO 
QUESTIONS-contd. 

U.S.Q. Subject 

No. 

3202 Railway protection force on 
S. Railway 1078~ 

3203 Waiting halls on S. Rai-
lway stations . I078~~ 

3204 Telegrams by wireless from 
Impbal 10786 

3205 Unauthorised occupation of 
Railway land in Kottayam 10786-87 

3206 'Package Programme' in 
Kerala 

3207 Water supply as Manmad . 

0~ Electrification of Igatpuri 
Bhusaval section 

320q Cancellation of halts 

3210 Loans for 
Socictich 

ell-operative 

3211 Dental colklle in Madhya 

10790-91 

Prad. sh 10791-92 

3212 'Nallachc:"ruvu East' balt 
~tat on . 10792 

3213 Cooperatlvc Societies inUI' 10792-93 

}21.j Minimum price of cane 10793 

3215 Railway c:"srning' 10793-9-4 

3216 Consumption 01 sugar 10794-9~ 

3217 P. & T. emplo er~  in 
Madras StJlte 1079~-9  

CALLING A1TENTION TO 
MATfR OF URGENT 
PUBLIC IMPORTANCI' 10796-99 

Shri Radha Raman called the 
anention of the Mimur-r of 
Transport and Communica-
tion. to the repnrt('d dr-ath 
of a number of Indian plla-
sengen and crew du(' to fire 
on SS Dararof IJiSN Com-
pany in the "('nian Gulf. 

The Mini,ter oj Mate: III the 
Ministry of Transport and 
Communications (Shrr lUI 
nahadur; made a .Ia!('menl 
in r('gard I hereto. 

PAPER LA JI) 
TARLE 

OS TIlE 

A copy 01 NNificaun" No. 
G.S.R. 464 daled the h' 
April. 1961, under .u -~  
hon (6i of ~ 1aun 3 Hf Ihe 
Enenlial CI,mmod.llc' AC'I. 
I ~~  
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R.EPORT OF COMMITTEE 
ON PRIVATE MEMBERS' 
BILLS AND RESOLU-
TIONS-PRESENTED 
Eighty-second Report was 

presented. 

REPORTS OF ESTIMATES 

COLlIMNS 

10799 

CCMMITTEE PRESENTED 10800 
Hundred and 

Report and 
Thirty-first 
presented. 

twenty-seventh 
Hundred and 
Report were 

DEMANDS FOR GRANTS 10800-10974 
0) Further discussion on De-

mands for Grants in respect 
of the Ministry of Defence 
concluded. All the cut 
motions were nqpatived and 
the Demands were voted in 
full. 

(ii) Dilcu •• ion on Demands 
for Grants in respect of the 
Ministry of Community 
Development and Co-opera-
tion commenced. The dis-
(union WIIS not concluded. 

COLUMNS 

HALF-AN-HOUR DISCUS-
SION 10974-86 

Shn Chintamoni Panigrahi 
raised a half-an-hour discus-
sion on points ariIDg out of 
the answer given on the 13th 
March, 1961 to Starred 
Question No. 790 regarding 
Orissa Land Reforms Act . 

The Minister of Labour and 
Employment and Planning 
(Shri Guharilal Nanda) 
replied to the Debate. 

AGENDA FOR APRIL 13, 
IC)61!CHAITRA 23, 1883 
(Saka). 

Purther discussion and voIing 
on Demands for Grants in 
respect of the Ministry of 
Community Development 
lind Co-operation. 
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